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RAJYASABHA

Saturday, the 19th September, 2020/28 Bhadra, 1942 (Saka)

The House met at nine of the clock,

MR. CHAIRMAN in the Chair.
OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, | refer with profound sorrow to the passing
away of Shrimati Naznin Faruque, a former Member of this House, on the 16th of

September, 2020, at the age of 66 years.

Born in August, 1954, in Nagaon District of Assam, Shrimati Naznin Faruque was

educated at the North Eastern Hill University, Shillong.

A social worker, Shrimati Faruque was actively associated with several social and
cultural bodies. She worked assiduously for the upliftment of the poor and the
downtrodden and took special interest in welfare of women. She served as the
Chairperson of the State Weaving Manufacturing Cooperative Limited in the
Government of Assam. She also served as the President of All Assam Women Cricket

Association.

Shrimati Naznin Faruque represented the State of Assam in this House from April,
2010 to April, 2016.

In the passing away of Shrimati Naznin Faruque, the country has lost a dedicated

social worker and an able parliamentarian.
We deeply mourn the passing away of Shrimati Naznin Faruque.

I request the hon. Members to rise in their places and observe silence as a mark

of respect to the memory of the departed.
(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: The Secretary-General will convey to the members of the

bereaved family our sense of profound sorrow and deep sympathy.
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PAPERS LAID ON THE TABLE
Report and Accounts (2018-19) of the NFDC, Mumbai and related papers

Report and Accounts (2018-19) of Press Council of India, New Delhi and related
papers

Report and Accounts (2018-19) of NTCA, New Delhi and related papers
Report and Accounts (2018-19) of FTII, Pune and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, 1, on behalf of Shri Prakash Javadekar, lay on the
Table-

1.(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(@ Forty-fourth Annual Report and Accounts of the National Film
Development Corporation Limited (NFDC), Mumbai, for the year 2018-
19, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2 Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Placed in the Library See No. L.T. 2587/17/20]

11.(1) A copy each (in English and Hindi) of the following papers, under Section
20 of the Press Council Act, 1978:-

(@) Fortieth Annual Report and Accounts of the Press Council of India,
New Delhi, for the year 2018-19, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Council.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Placed in the Library See No. L.T. 2590/17/20]
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IL(2)A copy each (in English and Hindi) of the following papers, under sub-

@)

\4

section (38T) of Section 2 of the Wild Life (Protection) Amendment Act,
2006:-

(@ Annual Report and Accounts of the National Tiger Conservation
Authority (NTCA), New Delhi, for the year 2018-19, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Authority.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in the Library See No. L.T. 2591/17/20]

A copy each (in English and Hindi) of the following papers:-

(@ Annual Report and Accounts of the Film and Television Institute of
India (FTII), Pune, for the year 2018-19, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in the Library See No. L.T. 2589/17/20]

L Notifications of the Ministry of Mines

Il.  Notifications of the Ministry of Coal

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, I, on behalf of Shri Prahlad Joshi, lay on the Table-

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Mines, under sub-section (1) of Section 28 of the Mines and
Minerals (Development and Regulation) Act, 1957:-

(1) GS.R. 190 (E), dated the 20th March, 2020, publishing the Mineral
(Auction) Amendment Rules, 2020.

[Placed in the Library See No. L.T. 2512/17/20]
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®

GS.R. 191 (E), dated the 20th March, 2020, publishing the Minerals
(Other than Atomic and Hydro Carbons Energy Minerals) Concession
(Amendment) Rules, 2020.

[Placed in the Library See No. L.T. 2724/17/20]

G.S.R. 300 (E), dated the 18th May, 2020, publishing the Coal Blocks
Allocation (Amendment) Rules, 2020.
[Placed in the Library See No. L.T. 2512/17/20]

Il. A copy each (in English and Hindi) of the following Notifications of the

Ministry of Coal, under sub-section (1) of Section 28 of the Mines and

Minerals (Development and Regulation) Act, 1957:-

@

@

®

S.0.1694 (E), dated the 29th May, 2020, regarding delegation of certain
power to Project Adviser, Ministry of Coal and the Coal Controller,
Kolkata as per conditions mentioned therein in supersession of the
Notification No. S.0. 2265 (E), dated the 4th June, 2018.

GS.R. 331 (E), dated the 29th May, 2020, publishing the Mineral
Concession (Amendment) Rules, 2020.

G.S.R. 445 (E), dated the 14th July, 2020, regarding further amendment
to the Second Schedule to the said Act, to insert proviso in item 10,
in entry A, after sub-entry (1), of the said schedule.

[Placed in the Library See No. L.T. 2724/17/20]

L Report and Accounts (2017-18) of SAI, New Delhi and related papers

Il.  Reportand Accounts (2017-18) of NYKS, New Delhi, and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, I, on behalf of Shri Kiren Rijiju, lay on the Table,
a copy each (in English and Hindi) of the following papers:-

L. (@

(b)

Annual Report and Accounts of the Sports Authority of India (SAI),
New Delhi, for the year 2017-18, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above Authority.
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Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in the Library See No. L.T. 2750/17/20]

Annual Report and Accounts of the Nehru Yuva Kendra Sangathan
(NYKS), New Delhi, for the year 2017-18, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Sangathan.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in the Library See No. L.T. 2568/17/20]

L Notifications of the Ministry of Shipping

Il.  Report and Accounts (2018-19) of HDPEL, Kolkata and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, I, on behalf of Shri Mansukh Mandaviya, lay on

the Table-

I.(@) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Shipping, under sub-section (4) of Section 124 of the Major Port
Trust Act, 1963:-

@

@)

®

“)

©)

G.S.R. 187 (E), dated the 19th March, 2020, publishing the Deendayal
Port Trust (Licensing of Stevedoring and Shore Handling) Regulations,
2019.

G.S.R. 370 (E), dated the 11th June, 2020, publishing the Kolkata Port
Trust (Stevedoring and Shore Handling License) Regulations, 2020.
[Placed in the Library See No. L.T. 2574/17/20]

G.S.R. 460 (E), dated the 22nd July, 2020, publishing the Cochin Port
and Dock Regulations, 2020.

G.S.R. 529 (E), dated the 26th August, 2020, publishing the Mangalore
Port Trust Employees (Recruitment Seniority and Promotion)
Amendment Regulations, 2020.

G.S.R. 530 (E), dated the 26th August, 2020, publishing the Mumbai
Port Trust Employees (Recruitment Seniority and Promotion)
Amendment Regulations, 2020.
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(b)

©

(6) GS.R.531 (E), dated the 26th August, 2020, publishing the Jawaharlal
Nehru Port Trust Employees (Recruitment Seniority and Promotion)
Amendment Regulations, 2020.

(7) G.S.R.532 (E), dated the 26th August, 2020, publishing the Jawaharlal
Nehru Port Trust Employees (Recruitment Seniority and Promotion)
Amendment Regulations, 2020.

(8) GS.R. 533 (E), dated the 26th August, 2020, publishing the Mumbai
Port Trust Employees (Recruitment, Seniority and Promotion)
Amendment Regulations, 2020.

[Placed in the Library See No. L.T. 2573/17/20]

A copy (in English and Hindi) of the Ministry of Shipping, Indian Maritime
University Notification No. IMU/HQ/ADM/Notification/2020/01, dated the
5th March, 2020, publishing Statute 48; Ordinance 33 of 2018; Ordinance 1
of 2020; and Ordinance 2 of 2020, under sub-section (2) of Section 47 of the
Indian Maritime University Act, 2008.

[Placed in the Library See No. L.T. 2757/17/20]

A copy (in English and Hindi) of the Ministry of Shipping Notification No.
G.S.R. 440 (E), dated the 13th July, 2020, publishing the Inland Waterways
Authority of India (Amendment) Rules, 2020, under Section 36 of the Inland
Waterways Authority of India Act, 1985.

[Placed in the Library See No. L.T. 2760/17/20]

1.(1) A copy each (in English and Hindi) of the following papers, under sub-

@

section (1) (b) of Section 394 of the Companies Act, 2013:-

(@ Thirty-fifth Annual Report and Accounts of the Hooghly Dock and
Port Engineers Limited (HDPEL), Kolkata, for the year 2018-19, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Placed in the Library See No. L.T. 2825/17/20]
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. Reportand Accounts (2017-18) of National Centre for Drinking Water, Sanitation
and Quality, Kolkata and relaterd papers

Il.  Report and Accounts (2018-19) of National Mission for Clean Ganga, New Delhi
and relaterd papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, I, on behalf of Shri Rattan Lal Kataria, lay on the
Table, a copy each (in English and Hindi) of the following papers:-

L @

(b)

(b)
©

Annual Report and Accounts of the International Centre for Drinking
Water Quality (now National Centre for Drinking Water, Sanitation and
Quality), Kolkata, for the year 2017-18, together with the Auditor's
Report on the Accounts.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in the Library See No. L.T. 2826/17/20]

Annual Accounts of the National Mission for Clean Ganga (NMCG),
New Delhi, for the year 2018-19, and the Audit Report thereon.

Review by Government on the working of the above Mission.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in the Library See No. L.T. 2577/17/20]

REPORTS OF COMMITTEE ON PUBLIC ACCOUNTS

$ft U IeT RORYM): HEGY, H AP ol AMfd (2020-21) & FEEfaRad
uiddedl @ VH-Ud Ui (S d1 fF=l W) 99 ued WR @l &-

(i) Fourteenth Report™* on "Accelerated Irrigation Benefits Programme” - Ministry
of Jal Shakti;

(i) Fifteenth Report* on Action taken by the Government on the Observations
and Recommendations contained in their Eightyninth Report (Sixteenth Lok

Sabha) on the subject "Noncompliance by Department of Posts";

* These two Reports were presented to Hon”ble Speaker, Lok Sabha on 23rd March, 2020 under
Direction 71 A of the Directions by the Speaker, Lok Sabha when the House was adjourned sine
die on the same day i.e., 23rd March, 2020 and the Speaker was pleased to order the printing,
publication and circulation of the Reports under Rule 280 of the Rules of Procedure and Conduct
of Business in Lok Sabha. Hon”ble Chairman, Rajya Sabha had seen the 14th and 15th Reports
on 22.04.2020. The matter was duly notified vide Lok Sabha Bulletin Part-l1l1 dated 20th April,
2020 and Rajya Sabha Bulletin Part-1l1 dated 14th May, 2020.
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(iii) Sixteenth Report on Action taken by the Government on the Observations
and Recommendations contained in their One Hundred fifth Report (Sixteenth
Lok Sabha) on the subject "Creation of Tourist Infrastructure in Andaman
and Nicobar Islands™;

(iv) Seventeenth Report on Action taken by the Government on the Observations
and Recommendations contained in their One Hundred Twelfth Report
(Sixteenth Lok Sabha) on the subject "Incorrect Adoption of Exchange Rate
and Undue Benefit to the Service Provider";

(v) Eighteenth Report on Action taken by the Government on the Observations
and Recommendations contained in their One Hundred Twenty-third Report
(Sixteenth Lok Sabha) on the subject "Ineffective Monitoring by APEDA";

(vi) Nineteenth Report on Action taken by the Government on the Observations
and Recommendations contained in their One Hundred Twenty-fourth Report
(Sixteenth Lok Sabha) on the subject "Delay in Commissioning of CCTV
Surveillance System, Irregular Leave Travel Concession Claims and Idling of
Servers and Software and Avoidable Expenditure on Rent of Hired Servers";
and

(vii) Twentieth Report on Action taken by the Government on the Observations
and Recommendations contained in their One Hundred Thirty-first Report
(Sixteenth Lok Sabha) on the subject "Avoidable Procurement of a Mobile
Nitrogen Gas Generator Plant, Infructuous Procurement of Material,
Development of Integrated Aerostat Surveillance System and lIrregular
Expenditure on Construction of Vehicle Testing Ground".

STATEMENTS BY MINISTERS

Status of Implementation of Recommendations/Observations Contained in the
Second Report of the Department-Related Parliamentary Standing
Committee on Information Technology

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, I, on behalf of Shri Prakash Javadekar, lay a
statement regarding Status of implementation of recommendations/observations
contained in the Second Report of the Department-related Parliamentary Standing
Committee on Information Technology on Demands for Grants (2019-20), pertaining to
the Ministry of Information and Broadcasting.
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Status of Implementation of Recommendations Contained in the Fourth Report of
the Department-Related Parliamentary Standing Committee on
Social Justice and Empowerment

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, I, on behalf of Shri Kiren Rijiju, lay a statement
regarding Status of implementation of recommendations contained in the Fourth Report
of the Department-related Parliamentary Standing Committee on Social Justice and
Empowerment on Demands for Grants (2019-20), pertaining to the Ministry of Minority
Affairs.

Status of Implementation of Recommendations/Observations Contained in the
First and Third Reports of the Department-Related Parliamentary
Standing Committee on Water Resources

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, I, on behalf of Shri Rattan Lal Kataria, lay a
statement regarding Status of implementation of recommendations/observations
contained in the First and Third Reports of the Department-related Parliamentary
Standing Committee on Water Resources on Demands for Grants (2019-20) and Demands
for Grants (2020-21), respectively, pertaining to the Department of Water Resources,
River Development and Ganga Rejuvenation, Ministry of Jal Shakti.

ANNOUNCEMENT BY THE CHAIR

MR. CHAIRMAN: Hon. Members, Covid-19 test facility, both Rapid Antigen and
RTPCR, is available at Reception Office, Parliament House, from 8.00 A.M. to 2.30 P.M.
and at Auditorium, Ground Floor of Parliament House Annexe, from 10.30 A.M. to 5.00
P.M. every day throughout the current Session of Parliament. Members are advised to
avail of this facility and get their test done as per their convenience and requirement.
Further, significant numbers of Oximeters to check oxygen saturation level of Members
are available at First Aid Post, Parliament House and Medical Centre, Parliament House
Annexe. Members are advised to avail of this facility also.

Hon. Members, yesterday, | again held a meeting with the Home Secretary, the
Joint Secretary, Ministry of Health and Family Welfare, the Director-General, ICMR and
also the officers of Rajya Sabha about the measures being taken to contain the spread
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[MR. Chairman]

of the Covid-19 pandemic and safeguards and precautions that are required for Members.
What they have told me is that: (1) The best safeguard, according to them, is mask.
Mr. Derek must be laughing. I misunderstood that day as | told you; I can be frank
today. Wearing mask is important whenever you meet a person outside your house,
including outsiders working in your house. This is very important.

The second thing is maintaining safe distance, surakshit doori, or, whatever you
call. That is essential till this mahamari goes away. Wherever you meet anybody,
anytime, this is very important.

The third one is maintaining hygiene - washing your hands, cleaning them with
Dettol, or whatever it is, from time to time and keeping yourself free from any sort of
infection.

The fourth thing is about the need to keep immunity levels of your body. That
is possible by healthy food habits, healthy lifestyle and also some amount of exercise,
whether it is walking or Yoga. | am not prescribing any particular thing. This is very
essential. Eating healthy food is also very important. | am not prescribing any particular
food. You know what healthy food is. Remember the grandmother's prescriptions in
your respective places, whatever to be done in normal course, in cooking, in eating and
also in living habits. That has to be remembered.

These are all very important things. | am concerned about the people. At the same
time, | am concerned about the hon. Members of the House. As we are functioning in
a tough situation, I request all the Members to please keep distance. Do not cross that
six-feet limit and do not bend on other Member's side and try to wish him. If it is very
important, as | told you yesterday, send a slip. Otherwise, you can go out. Then, also
avoid coming here to the Table and then trying to talk to the officers. Please send a
slip, or, talk to them before the Session starts. Then avoid coming to the Chair also,
here and also in the room. But, then a question was raised by some Members yesterday
as to how they will convey their problems and grievances. Please write and send it to
me. That is the best way. | hope every one of our Members will remember these four
things that have been stated by the ICMR, the Health Ministry and the Home Ministry
and co-operate so that we can operate and complete our Business at the earliest and
go back to serve our people.

THE MINISTER OF RAILWAY'S; AND THE MINISTER OF COMMERCE AND
INDUSTRY (SHRI PIYUSH GOYAL): Sir, | am thankful for the concern that you have
shown. Thank you very much, Sir.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Approval to coal mining projects

1801. SHRI SATISH CHANDRA DUBEY: Will the Minister of COAL be pleased
to state:

(@ whether the Ministry of Environment, Forest and Climate Change has granted
approval to some coal mining projects;

(b) if so, the details thereof, project-wise;
(c) the number of jobs to be created from these projects;

(d) whether the increasing demand of coal in the country will be completely
fulfilled, and the expected financial gains to be accrued therefrom; and

(e) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) and (b) Since 2019-20,
Ministry of Environment Forest and Climate Change (MoEF&CC) has accorded approvals
for 51 coal mining projects. Project-wise details is given in the Statement (See below).

(¢) The number of jobs likely to be created in the approved projects of CIL and
SCCL is estimated to be around 31600.

(d) and (e) The above projects will add 97 MTPA coal production to meet the

country's coal demand and commensurate financial gains will accrue.
Statement

Project-wise details of approved 51 coal mining projects

SI. No.  Project/Cluster Company Year
1. Dudhichua OC (Expansion) Coal India Limited 2019-20
2. Krishnashila OC (Continuance) Coal India Limited 2019-20
3. Nigahi OC Coal India Limited 2019-20
4. Dudhichua OC Coal India Limited 2019-20
5. Cluster IV (Continuance) Coal India Limited 2019-20

tOriginal notice of the question was received in Hindi.
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SI. No.  Project/Cluster Company Year
6.  Cluster X (Amendment) Coal India Limited 2019-20
7. Cluster XI (Amendment) Coal India Limited 2019-20
(Decrease in land area)
8. Singhori OC (Expansion) Coal India Limited 2019-20
9.  Jamuniya UG (Expansion) Coal India Limited 2019-20
10.  Umrer OC (Continuance) Coal India Limited 2019-20
11. Dhankasa UG (New Project) Coal India Limited 2019-20
12.  Penganga OC (Continuance) Coal India Limited 2019-20
13.  Durgapur Extension Deep OC Coal India Limited 2019-20
(Amendment)
14, Adasa UG to OC Coal India Limited 2019-20
15.  MugoliNirguda Ext Deep OC Coal India Limited 2019-20
16. Gondegaon OC (Continuance) Coal India Limited 2019-20
17.  Bhatadi OC(Expansion) Coal India Limited 2019-20
18.  Pauni Il OC (Continuance) Coal India Limited 2019-20
19. Niljai OC Coal India Limited 2019-20
20. Cluster 3 (Amendment) Coal India Limited 2019-20
21. Rajmahal OC Coal India Limited 2019-20
22.  Rajmahal OC (Revalidation) Coal India Limited 2019-20
23.  Kusmunda OC (Expansion) Coal India Limited 2019-20
24.  Khairaha UG (Continuance) Coal India Limited 2019-20
25. Dipka OC (Continuance) Coal India Limited 2019-20
26. Jagannath OC (Violation) (Extension) Coal India Limited 2019-20
27.  Samleshwari OC (Expansion) Coal India Limited 2019-20
28.  Kulda OC (Contninuance) Coal India Limited 2019-20
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SI. No.  Project/Cluster Company Year
29. Lakhanpur OC (Contninuance) Coal India Limited 2019-20
30. Karo OC (Violation) (Enhancement) Coal India Limited 2019-20
31. Topa RO OCP (EC enhancement) Coal India Limited 2019-20
32.  Amrapali OC Coal India Limited 2019-20
33.  North urimari (Revalidation) Coal India Limited 2019-20
34.  Amrapali OC (Revalidation) Coal India Limited 2019-20
35.  Selected Dhori OC (Expansion) Coal India Limited 2020-21
36. KDH OC (Extension of EC validity) Coal India Limited 2020-21
37.  Gevra OC (Extension of EC Validity) Coal India Limited 2020-21
38.  Krishnashila OC (Extension of EC Coal India Limited 2020-21

Validity)

39. Jagannath OC (Extension of EC Validity)  Coal India Limited 2020-21
40. Cluster 12 Coal India Limited 2020-21
41.  Cluster VII Coal India Limited 2020-21
42, Kistaram Opencast SCCL 2019-20
43.  Manuguru Opencast Expansion SCCL 2019-20
44, Kakatiya Khani Open Cast-1II SCCL 2020-21
45. Parsa RRVUNL 2019-20
46. Badam NTPC 2019-20
47, Marki Mangli 111 B S Ispat Ltd 2019-20
48&49. Tara East & West WBPDCL 2019-20
50. Utkal D NALCO 2020-21
51. Tubed DVC 2020-21
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Accidents in NLC

802. SHRI M. SHANMUGAM:
SHRI VAIKO:

Will the Minister of COAL be pleased to state:

(@ whether frequent accidents occurrs at Nevyeli Lignite Corporation of India
Limited,;

(b) if so, details thereof, including the date of occurrence, number of casualties,
number of workers injured, slightly and grievously;

(¢) whether any enquiry was ordered into the accidents and if so, details of

preliminary report;

(d) whether any compensation was paid to the nearest relatives of workers who
died, grievously injured, including providing employment, if so, details thereof;

(e) details of action taken to fix responsibility against officers for the negligence
of the safety measures; and

(f) details of steps taken to ensure that such accidents do not recur in future?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) and (b) The details of
accidents happened at NLCIL Mines and Thermal Power Stations are as below:-

NLCIL Mines NLCIL Thermal
Year Date of Fatalities Serious Date of  Fatalities Serious
occurrence injuries occurrence injuries
2017 29.05.17 1 Nil 12.12.17 1 Nil
2018 02.03.18 1 Nil - Nil Nil
2019 30.01.19 1 Nil 09.06.19 1 1
04.06.19 1 16.07.19 1 Nil
251119 1 Nil
2020 (till Nil Nil 07.05.20 5

Aug' 2020) 01.07.20




Written Answers to

[19 September, 2020]

Unstarred Questions 15

(¢) Enquiry was ordered into all the above accidents and the details are as

follows:-
Sl Date of Place of Details of the Report
No. accident accident
1 29052017 Mine-1A, While supervising the loading operation from
Neyveli Shovel to Dumper during reverse operation of
Dumper, the individual was run over.
2. 12122017  TPS-1l Expn., While unloading of hot bed material from the
Neyveli Tipper, the individual inadvertently crossed and
hot material fallen on the individual.
3. 02032018 Mine-II, The individual drowned inadvertently into the
Neyveli Mine sump while carrying out work.
4. 30.01.2019 Mine-IA, While inspecting the drain near the Mine sump,
Neyveli the ground below subsided and pulled down the
individual.
5. 04.06.2019  Barsingsar While operating the Sprinkler, the vehicle hit the
Mine edge bund of the haul road and vehicle fallen.
6. 09.06.2019  TPS-II, The Boiler of Unit-6 furnace pressurisation and
Neyveli consequent leakage of hot gases led to fire and
causing injury to the individual.
7. 16072019 TPS-II While cleaning the wet grinder, the individual
Canteen, slipped and fell down and got head injury.
Neyveli
8. 2511.2019 NNTPP, The individual by negligence using cell phone
Neyveli walked in the construction area at an elevation and
fell down.
9. 07.052020 TPS-II, An explosion occurred outside the Boiler furnace
Neyveli because of instantaneous combustion of
accumulated lignite inside the box girder.
10. 01.07.2020 TPS-II, The incident was due to unknown phenomenon of
Neyveli possible lignite dust / hydrogen and methane gas

explosion inside box type girder while the Boiler
was in stopped condition.
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(d) The details of compensation to the nearest kit of workers died and employment

are as follows:-

Sl Date of Place of accident Compensation Employment
No. accident amount

1 29052017 Mine-IA, Neyveli 3 8,61,120/- No
2. 12122017  TPS-1l Expn., Neyveli 3,60,000/- Given
3 02.03.2018  Mine-Il, Neyveil 330,39,079/- Given
4. 30.01.2019 Mine-IA, Neyveli 337,03,519/- Given
5. 04.06.2019  Barsingsar Mine 312,80,000/- No
6. 09.06.2019  TPS-II, Neyveli Above T30 lakhs Given
7. 16072019  TPS-1l Canteen, Neyveli  ¥8,46,318/- Given
8. 25112019 NNTPP, Neyveli T 25.00 Lakhs Given
9. 07.052020  TPS-1I, Neyveli ¥15 lakhs statutory & Given

Non-statutory and %15
lakhs from the voluntary
contribution of employees
35 lakh to the injured

10. 01.07.2020  TPS-II, Neyveli For Contract workmen: Given, 8
%15 lakhs statutory & joined
Non-statutory and %15
lakhs from the voluntary
contribution of employees.
For Regular Employees:
More than 330 lakhs For
Injured: %5 lakh

(e) The actions taken are given below:-

Sl Date of Place of accident Action taken
No. accident

1 2 3 4

1 29.05.2017 Mine-1A, Neyveli Victim was responsible.

2. 1212.2017 TPS-11 Expn., Neyveli Disciplinary action taken against one
senior executive.
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1 2 3 4

3. 02.03.2018 Mine-11, Neyveli Disciplinary action taken against two
senior executives and one supervisor.

4. 30.01.2019 Mine-1A, Neyveli Victim was responsible.

5 04.06.2019 Barsingsar Mine Victim was responsible.

6.  09.06.2019 TPS-11, Neyveli Disciplinary action taken against three
senior executives.

7. 16.07.2019 TPS-11 Canteen, Victim was responsible.

Neyveli

8. 25.11.2019 NNTPP, Neyveli Disciplinary action taken against one
Supervisor.

9. 07.05.2020 TPS-11, Neyveli Disciplinary action taken against seven
senior executives.

10. 01.07.2020 TPS-11, Neyveli Disciplinary action taken against
fourteen senior executives.

(f) Following steps were taken to ensure that such accidents do not recur in

future:-

(i)  An Executive Director level officer has been identified to head the Safety
functions in the Company

(i) Separate shelter was provided for the supervisors for signaling and giving
directions to shovel and dumper operators.

(i) Safe Operating Procedure was revised to engage Supervisor to ensure No
workmen or person is behind the Tipper while unloading the hot bed
material.

(iv) All Electrical installations in GWC bund were shifted and located at safe
distance from bund edge.

(v) Special drive conducted for strengthening of all the existing berm/parapet
in mine and all the new berms will be prepared with in-situ lignite or OB.
Safety audit for all the units was conducted.

(vi) HAZOP (Hazards in Operation) Study for all seven Units was conducted.
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Land acquisition under Coal Bearing Areas Act, 1957
803. SHRI BINOY VISWAM: Will the Minister of COAL be pleased to state:

(@ whether Government is considering a proposal to acquire land under the
Coal Bearing Areas Act, 1957 and to subsequently lease it to private coal mining
companies;

(b) if so, the details thereof; and

(c) the details of land already acquired by Government under the CBA Act, 1957
during the last three years, State-wise?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) and (b) Yes, Sir.
Government is considering to provide for leasing of land and coal mining rights
acquired under the Coal Bearing Areas (Acquisition & Development) Act, 1957 by the
Central Government or a Government Company to any company (including private
sector company) which has become successful bidder in the auction of coal blocks. The
proposal is at the stage of consultation with State Governments having coal/lignite
bearing areas.

(€) The details of land already acquired by Government under the CBA Act,
1957 during the last three years by subsidiaries of Coal India Limited in different states
are as under:-

(Land acquired in Ha.)

Eastern Coalfields Limited (ECL)

Year Jharkhand West Bengal Total
2017-18 16.7 Nil 16.7
2018-19 Nil 300 30.0
2019-20 Nil Nil Nil

Central Coalfields Limited (CCL)

Year Jharkhand Total
2017-18 759047 759047
2018-19 3193 3193

2019-20 Nil Nil
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Western Coalfields Limited (WCL)

Year Mabharashtra Madhya Pradesh Total
2017-18 163.86 Nil 163.86
2018-19 17.05 Nil 17.05
2019-20 7177 Nil TL77

South Eastern Coalfields Limited (SECL)

Year Chhattisgarh Madhya Pradesh Total

2017-18 1990.630 1926.080 3916.710
2018-19 1050.593 427993 1478.586
2019-20 183.186 37.866 221.052

BCCL, NCL, MCL, NLC India Ltd. and SCCL have not acquired any land under CBA
Act, 1957 in the last three years i.e. 2017-18, 2018-19 and 2019-20.

Coking coal reserves in the country
804. SHRI RAJEEV SATAV: Will the Minister of COAL be pleased to state:

(@) details of coking coal produced in the country during the last three years
and the current year;

(b) whether there is a sharp decline in coking coal reserves, if so, the details
thereof and reasons therefor;

(c) whether Government has recently signed Memorandum of Understanding
(MoU) to import coking coal, if so, the details thereof;

(d) the target set for production of coking coal during the last three years;

(c) whether there is a huge difference in the demand and production of coking
coal; and

() if so, the steps taken/proposed to be taken by Government to fill this gap?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) The details of coking
coal production during last three years are given below:-
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Year 2017-18 2018-19 2019-20  2020-20#

Production of Coking Coal (MT) 40.15 4272 52.84 1177

# upto July, 2020

(b) No. Sir, There is no decline in coking coal resource in the country. As per
GSI Coal Inventory of Coking-Coal resources in India as on 01.04.2019 is about 35.004
billion tonnes as compared to 29.35 billion tonnes as on 01.04.2012

() A bilateral Memorandum of Understanding (MoU) was executed on 4-Sep-
2019 between Coal India Limited and Far East Investment & Export Agency (FEIEA),
a Russian Govt. agency. This relationship is aimed to leverage the bilateral relations
to venture into the business of acquisition, development and operation of coking coal
assets in the Far East Region of Russia.

(d) The target set for production of coking coal in Coal India Limited (OIL)
during the last three years is given below:-

(in MT)

Year 2017-18 2018-19 2019-20

CIL 38.74 32.96 56.62

() The total coking coal demand was 62.54 MT and the domestic production
was 52.84 MT in 2019-20.

() Following steps are being taken by CIL for augmenting coking coal
production:-

(i) Implementation of Jharia Master Action Plan by Jharia Rehabilitation &
Development Authority (JRDA).

(i)  Sifting of encroachers under the Bharat Coking Coal Limited (BCCL) command
area

(i) Capacity expansion/modernization of mines of Central Coalfields Limited
(CCL) like Karo OC

(iv) Opening of 4 new Coking /Washery grade coal producing mines of CCL.

(v) Further, in an effort to bring more coal under the coking coal category, coal
beyond 35% ash content which had some coking properties were brought
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into the coking fold by a Government of India notification wherein 2 new
grades were added, namely Washery V (ash content 35-42%) and Washery
VI (ash content 42 - 49%).

Concession of custom duty on coal mining equipments
805. SHRI K.P. MUNUSAMY: Will the Minister of COAL be pleased to state:

(@ whether the Ministry recommends concession of custom duty on equipment
imported for coal mining and coal washer projects under Project Imports Regulations,
1986; and

(b) if so, the beneficiaries of this scheme so far, State-wise?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) Yes, Sir. Ministry of Coal
recommends concession of custom duty on equipment imported by PSUs under its
control for coal mining and also parts value imported for the manufacturing of equipment
used for coal mining.

(b) State-wise beneficiaries recommended by Ministry of Coal under this scheme
are as under:-

State Beneficiaries
Jharkhand BCCL, CCL
West Bengal ECL
Odisha MCL
Chhattisgarh SECL
Maharashtra WCL
Madhya Pradesh WCL
Telangana SCCL

Allocation of coal blocks to Andhra Pradesh

806. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of COAL
be pleased to state:

(@ whether Government is aware of the fact that Andhra Pradesh does not have
any coal blocks within the State and is totally dependent on coal blocks situated in
the other States;
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(b) if so, the details thereof;

(c) whether Government has any proposal to allocate coal blocks that are
situated in the neighbouring States in order to ensure the supply of coal and continuous
power supply;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) and (b) Under the
provisions of Mines and Minerals (Development and Regulation) Act, 1957 and Coal
Mines (Special Provisions) Act, 2015, no coal block is identified and located in the State
of Andhra Pradesh.

(c) to (e) Under the provisions of MMDR Act, 01 coal block viz. Sarapal Nuapara
located in the State of Odisha has been allotted to M/s. Andhra Pradesh Power
Generation Corporation (APGENCO) for power end use. Under the provisions of CMSP
Act, 02 coal mines namely Madanpur South located in the State of Chhattisgarh and
Suliyari located in the State of Madhya Pradesh have been allocated to Andhra Pradesh
Mineral Development Corporation Limited for sale of coal.

Easing of rules for auction of coal blocks

807. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of COAL be
pleased to state:

(@ whether there are any plans before Government to ease rules governing
commercial coal auctions to attract coal bidders;

(b) if so, the details thereof;

(c) whether eased rules are going to be implemented in this year's coal block
auctions; and

(d) if so, the details thereof?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) to (d) There are no plans
to further amend Rules governing commercial coal auctions. The required amendments
in the concerned Rules for commercial coal mining have already been notified and coal
block auctions for commercial mining are presently underway as per Rules already
amended.
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Exploration of minerals by CMPDI
1808. SHRI MAHESH PODDAR: Will the Minister of COAL be pleased to state:

(@ whether it is a fact that the samples of many minerals like fire clay were
found at various layers during drilling process conducted for exploration of coal by
Central Mine Planning and Design Institute (CMPDI), Ranchi, Jharkhand, and their
availability was ignored; and

(b) if so, whether Government will consider to publish a report of all minerals
found during drilling conducted by CMPDI and explore the possibility of their commercial
mining also, if so, by when and if not, the reasons therefor?

THE MINISTER OF COAL (SHRI PRALHAD JOSH]I): (a) During exploration, at
places, fire clay is found associated with coal deposits. However, fire clay mostly
occurs as thin lentoid bodies in coal bearing rock, commercial exploitation of which was
not found viable.

(b) During regional exploration taken up by Geological Surveys of India (GSI),
all minerals found are reported along with coal. Detailed drilling conducted by CMPDI
is for coal deposits explored by GSI.

Coking and non-coking coal reserves
1809. SHRI MAHESH PODDAR: Will the Minister of COAL be pleased to state:

(@) the details of coking and non-coking coal reserves and their production in
the country, during the last five years, year-wise, State-wise;

(b) the details of quantum of coal imports, its expenditure and annual increase
in terms of percentage, during the last five years; and

(c) the details of expected benefit in terms of revenue and employment to the
coal producer States of the country on account of proposed commercial mining of coal
by Government, State-wise?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) The details of coking
and non-coking coal resources in the country, assessed during last five years, year-
wise & State-wise, are given in the Statement (See below). The details of the coal

production are given below: -

tOriginal notice of the question was received in Hindi.
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Production of coking coal and non-coking coal
Production of Coal from 2014-15 to 2019-20

(Quantity in Million Tonne)

Year Coking Coal Non-Coking Coal Total Coal
Qty Qty Qty
2014-15 5745 551.73 609.18
2015-16 60.89 578.34 639.23
2016-17 61.66 596.21 657.87
2017-18 40.15 635.25 675.40
2018-19 42.72 686.00 728.72
2019-20 52.84 676.17 729.10

(b) Details of quantum of coal imports, its expenditure and annual increase in
terms of percentage, during the last five years are given below:-

Coal Import from 2014-15 to 2019-20

(Quantity in Million Tonne and Value in Million Rupees)

Year Total
Qty G% Value Gr%

2014-15 217.78 30.52 1045067 1319
2015-16 203.95 -6.35 860338 -17.68
2016-17 190.95 -6.37 1002314 16.50
2017-18 208.27 9.07 1384770 38.16
2018-19 23524 12.95 1708807 2340
2019-20 24854 565 1527321 -10.62

(€) The entire revenue from the auction of coal mines for sale of coal would
accrue to the coal bearing States. Further, Coal mines utilize both skilled and unskilled
workforce for carrying out various mining operations. In addition, they gives impetus
to allied activities in the coal mining area. The direct and indirect employment from
auction of coal mines for sale of coal will be generated in the coal bearing states. The
unskilled and semi-skilled employment is generated at the local level and the skilled and
management category employment is generated on pan India basis. Further, coal is an
input for several downstream industries. Thus, availability of more and cheaper coal will

increase economic activities and resultant employment opportunities in such industries.
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Details of coking coal and non-coking coal resources in the country assessed in the last five years

State Coal Type Resource as on
01-04-2015 01-04-2016 01-04-2017 01-04-2018 01-04-2019
1 2 3 4 5 6 7
West Bengal Coking 133919 133919 133919 133919 1339.19
Non-Coking Coal 30095.44 30190.15 30328.03 30328.05 30350.96
Total 31434.63 31529.34 31667.22 31667.24 31690.15
Jharkhand Coking 3070548 30705.48 30836.23 3082543 31307.09
Non-Coking Coal 50343.29 50466.54 51603.29 52326.25 53198.87
Total 81048.77 81172.02 82439.52 83151.68 84505.96
Bihar Non-Coking Coal 160 160 13535 1366.75 1833.84
Madhya Pradesh Coking 218743 218743 218743 218743 218743
Non-Coking Coal 24348.36 24719.63 25485.77 2579947 26605.67
Total 26535.79 26907.06 27673.2 27986.9 287931
Chhattisgarh Coking 170.02 170.02 170.02 170.02 170.02
Non-Coking Coal 54742.18 55866.36 56491.14 57035.85 59737.74
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1 2 3 4 5 6 7
Total 54912.2 56036.38 56661.16 57205.87 59907.76
Uttar Pradesh Non-Coking Coal 1061.8 1061.8 1061.8 1061.8 1061.8
Mabharashtra Non-Coking Coal 11253.24 11435.7 12259.16 12299.24 12677.16
Odisha Non-Coking Coal 75799.08 75895.67 77284.84 79294.8 80840.34
Andhra Pradesh** Non-Coking Coal 1580.7 1580.7 1580.7 1580.7 1607.21
Telangana Non-Coking Coal 21211.35 2141481 21464.31 21701.95 21838.94
Assam Coking 0.39 0.39 0.39 0.39 0.39
Non-Coking Coal 3.74 141 141 141 141
Total 413 14.49 14.49 14.49 14.49
Sikkim Non-Coking Coal 101.23 101.23 101.23 101.23 101.23
Assam Non-Coking Coal 510.52 510.52 510.52 510.52 510.52
Arunachal Pradesh Non-Coking Coal 90.23 90.23 90.23 90.23 90.23
Meghalaya Non-Coking Coal 576.48 576.48 576.48 576.48 576.48
Nagaland Non-Coking Coal 31541 31541 41045 41045 446.42
GRAND TOTAL 306595.56 308801.84 31514881 319020.33 326495.63

** Coal resource of erstwhile Andhra Pradesh redistributed into that of Andhra Pradesh & Telangana from 01.04.2015.
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Average coal consumption
810. DR. FAUZIA KHAN: Will the Minister of COAL be pleased to state:

(@) total reserves of coal in the country and its average consumption per year
during the last five years and current year;

(b) the steps being taken by Government to find alternate sources of energy so
that consumption of coal is reduced; and

(c) whether the coal reserves have increased or decreased during the last five
years in the country?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) The details of Coal
reserve in the Country during the past 5 years is given below-

As on Reserves (in Million Tonnes)
01.04.2015 3,06,595
01.04.2016 3,08,802
01.04.2017 3,15,148
01.04.2018 3,19,020
01.04.2019 3,26,496

The consumption of Coal during the past 5 years is given below-

Year Consumption (in Million Tonnes)
2015-16 836.73
2016-17 837.22
2017-18 898.52
2018-19 968.25
2019-20(P) 954.72

(b) Government has set a target of 175 GW of Renewable Energy Capacity by
the year 2022, as on 31.08.2020 a total of 88.79 GW of Renewable Energy capacity has
been installed so far.

() Yes, Sir. Details are tabulated in reply to part (a) of the question.
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Coal stock in the country

811. SHRI G.C. CHANDRASHEKHAR: Will the Minister of COAL be pleased to
state:

(@ the coal stock in the country as on date;

(b) the annual consumption during 2018-19, 2019-20;

() the quantity of coal produced internally in that year;
(d) whether coal was imported last year; and

(e) if so, the details thereof?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) As on 15/09/2020,
VendibleCoal stock with Coal India Limited (CIL) and Singareni Collieries Co. Limited
(SCCL) is as under:-

CIL 59.51 MT

SCCL 279 MT

(b) The annual consumption during the year 2018-19 and 2019-20 was 968.22
Million Tonnes and 955.26 Million Tonnes, respectively.

(¢) The all India domestic production of coal during the year 2018-19 and 2019-
20 was 728.72 Million Tonnes and 729.10 Million Tonnes, respectively.

(d) Yes, Sir.

(e) During the year 2019-20, 248.54 Million Tonnes of coal was imported.
Production of Western Coalfields Limited

1812. SHRI P.L. PUNIA: Will the Minister of COAL be pleased to state:

(@ whether it is a fact that Western Coalfields Limited, a subsidiary of Coal
India Limited, has decided to provide coal to various power plants on cheaper rates
of landed price;

(b) if so, by when this coal would be made available at the cheaper landed price;

tOriginal notice of the question was received in Hindi.
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(c) the details of coal orders received by Western Coalfields Limited, power
plant-wise; and

(d) the details of quantum of the production of Western Coalfields Limited and
the plan to increase the production level in the next five years in terms of million

tonnes?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) and (b) The landed cost
of coal includes basic price of coal, taxes and duties and the transportation cost. Coal
India Limited (CIL) has informed that Western Coalfields Limited (WCL), a subsidiary
of CIL, has proposed to provide coal to various power plants located in central,
southern & Western India at cheaper landed price. Interested Power consumers, who
are in the vicinity of WCL, may apply to CIL for shifting of their Fuel Supply Agreement
(FSA) from other subsidiaries of CIL to WCL. Coal shall be made available to interested
Power Sector consumers after shifting of their FSA from other coal companies.

(c) At present no FSA has been shifted to WCL from other coal companies.

(d) In2019-20, 57.64 Million Tonne (MT) coal was produced by WCL. WCL plan
to increase the production level in the next five year is given below:-

Year 2020-21 2021-22 2022-23 2023-24 2024-25

Production (in MT) 62 65 70 75 78

Auction of mines under eleventh phase

1813. SHRIMATI PHULO DEVI NETAM: Will the Minister of COAL be pleased
to state:

(@ the mines put up for auction under the eleventh phase under the Coal
Mines(Special Provisions) Act, 2015 and under the Mines and Minerals (Development
and Regulation) Act, 1957,

(b) whether it is a fact that many mines have been removed from the above
auction list, if so, the details of such mines and the reasons therefor;

(c) whether the States have been consulted about the auction of the said mines;
and

tOriginal notice of the question was received in Hindi.
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(d) the details of the correspondence taken place between the States and the

Central Government regarding the auction of the said mines?

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) The details of mines put
up for auction under the eleventh phase under the Coal Mines(Special Provisions) Act,
2015 and under the Mines and Minerals (Development and Regulation) Act, 1957 is

given in the enclosed Statement (See below).

(b) and (c) Yes, Madam. On the request of Hon'ble Chief Minister of Maharashtra,
Bander coal mine was withdrawn from auction on 21.07.2020 as the same was falling
in Tadoba Andhari Tiger Reserve and on the request of Government of Chhattisgarh,
5 coal mines, viz. Fatehpur East, Madanpur (North), Morga-11, Sayang and Morga
South, were withdrawn from auction as the same were coming under the proposed
Elephant corridor by the State Government. In replacement of the above-mentioned 5
coal mines, 3 coal mines, viz. Dolesara, Jarekela & Jharpalam Tangarghat from Chattisgarh
were offered for auction on 01.09.2020.

(d) Before the launch of the current tranche of auction, the terms and conditions
were consulted with the Government of States where the coal mines are located. A
Discussion Paper on the key terms and conditions for the auction of coal mines/ blocks
was published by the Ministry of Coal for public consultation on 14.01.2020 and copies
of the same were sent to the Chief Secretaries of all the coal bearing States vide letter
dated 22.01.2020. Comments were sought from the coal bearing State Governments and
it was also stated in the said letter that a tentative list of 80 coal mines to be auctioned
with their details is placed in the website of Central Mine Planning and Design Institute
(CMPDIL) and the first tranche of the auction is proposed to be launched in the
financial year 2019-20. Subsequently, a meeting with the representatives of the State
Governments was held on 05.02.2020 under the Chairmanship of Secretary (Coal),
Government of India. Another meeting was held on 23.02.2020 at CMPDI, Ranchi
on coal evacuation route for 80 coal blocks identified by the Ministry of Coal for

auctioning.
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Auction of coal mines for sale of coal revised list of coal mines

(11th tranche of auction under the Coal Mines (Special Provisions) Act, 2015)

(1st tranche of auction under the Mines and Minerals (Development and Regulations) Act, 1957)

Sl. No. Coal Mine Act State Category

L Brahmadiha CM (SP) Act, 2015 Jharkhand Fully Explored
2. Chakla CM (SP) Act, 2015 Jharkhand Fully Explored
3-4.  Chendipada & Chendipada Il CM (SP) Act, 2015 Odisha Fully Explored
5. Chitarpur CM (SP) Act, 2015 Jharkhand Fully Explored
6. Choritand Tiliaya CM (SP) Act, 2015 Jharkhand Fully Explored
7. Gare-Palma-IV/1 CM (SP) Act, 2015 Chhattisgarh Fully Explored
8. Gare-Palma-IV/7 CM (SP) Act, 2015 Chhattisgarh Fully Explored
9. Gondulpara CM (SP) Act, 2015 Jharkhand Fully Explored
10-11. Gotitoria (East) & Gotitoria (West) CM (SP) Act, 2015 Madhya Pradesh Fully Explored
12-13. Machhakata & Mahanadi CM (SP) Act, 2015 Odisha Fully Explored
14. Marki Barka CM (SP) Act, 2015 Madhya Pradesh Fully Explored
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Sl. No. Coal Mine Act State Category

15. Marki Mangli 11 CM (SP) Act, 2015 Maharashtra Fully Explored
16. North Dhadu CM (SP) Act, 2015 Jharkhand Fully Explored
17. Radhikapur (East) CM (SP) Act, 2015 Odisha Fully Explored
18. Radhikapur (West) CM (SP) Act, 2015 Odisha Fully Explored
19. Rajhara North (Central & Eastern) CM (SP) Act, 2015 Jharkhand Fully Explored
20. Seregarha CM (SP) Act, 2015 Jharkhand Fully Explored
21 Sahapur East CM (SP) Act, 2015 Madhya Pradesh Fully Explored
22. Sahapur West CM (SP) Act, 2015 Madhya Pradesh Fully Explored
23. Shankarpur Bhatgaon 1l Extn. CM (SP) Act, 2015 Chhattisgarh Fully Explored
24, Sondhia CM (SP) Act, 2015 Chhattisgarh Fully Explored
25. Takli-Jena-Bellora (North) & Takli-Jena- CM (SP) Act, 2015 Maharashtra Fully Explored

Bellora (South)

26. Thesgora-B/ Rudrapuri CM (SP) Act, 2015 Madhya Pradesh Fully Explored
27. Urtan North CM (SP) Act, 2015 Madhya Pradesh Fully Explored
28. Urma Paharitola CM (SP) Act, 2015 Jharkhand Partially Explored

ce
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29.

3L

32

36.

3r.

38.

Bandha

Brahmanbil & Kardabahal

Dhirauli

Dolesara

Jarekela

Jharpalam Tangarghat

Kuraloi (A) North

Marwatola Sector-VI & Sector-VII
Phuljhari (East &. West)

Urtan

MMDR Act, 1957
MMDR Act, 1957
MMDR Act, 1957
MMDR Act, 1957
MMDR Act, 1957
MMDR Act, 1957
MMDR Act, 1957
MMDR Act, 1957
MMDR Act, 1957

MMDR Act, 1957

Madhya Pradesh
Odisha

Madhya Pradesh
Chhattisgarh
Chhattisgarh
Chhattisgarh
Odisha

Madhya Pradesh
Odisha

Madhya Pradesh

Partially Explored
Fully Explored
Fully Explored
Fully Explored
Partially Explored
Partially Explored
Fully Explored
Fully Explored
Fully Explored

Fully Explored

Note: The above list is indicative. Mines may be added / deleted from the list.
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Investment in defence through FDI route
814. DR. SASMIT PATRA: Will the Minister of DEFENCE be pleased to state:

(@ the amount of investment that has come through the automatic route since
the revised Foreign Direct Investment (FDI) policy;

(b) whether it has led to increase in the investment in defence sector;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) to (d) In May, 2001, the Defence Industry sector, which was hitherto
reserved for the public sector, was opened up to 100% for Indian private sector
participation, with Foreign Direct Investment (FDI) up to 26% both subject to licensing.
Further, Department for Promotion of Industry and Internal Trade, Ministry of Commerce
& Industry vide Press Note No.5 (2016 Series)', has allowed FDI under automatic route
upto 49% and above 49% through government route wherever it is likely to result in
access to modern technology or for other reasons to be recorded. Further, FDI in
defence industry sector is subject to industrial license under Industries (Development
& Regulation) Act, 1951 and manufacturing of small arms and ammunition under the
Arms Act, 1959. As per the data furnished by 37 companies in Defence and Aerospace
sector, so far (i.e. till June, 2020). FDI inflows of over ¥ 2883 crores have been reported
in Defence and Aerospace sectors through automatic route. Further, FDI inflows of
over 31849 crores have been reported in Defence and Aerospace sectors after 2014
through automatic route.

Women pilots in IAF
815. DR. VIKAS MAHATME: Will the Minister of DEFENCE be pleased to state:

(@ the total strength of the women employed in Indian Air Force (IAF) and the
number of fighter pilots and navigators out of them;

(b) whether Ministry has received any proposal from IAF to induct women
officers as fighter pilots and if so, the details thereof; and

(c) the safety precautions to be taken for women fighter pilots when they fly
fighter planes across the border or along enemy lines?
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THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) The strength of women officers serving the Indian Air Force (I1AF)
as on 01 September, 2020 is 1875 (One Thousand Eight Hundred Seventy Five). Of
these, 10 women officers are Fighter Pilots and 18 women officers are Navigators.

(b) Yes, Sir. After approval of Ministry of Defence, IAF commenced a Scheme
for "Induction of Women SSC officers in Fighter Stream of Flying Branch" in 2016,
under which 10 (Ten) women fighter pilots have been commissioned till date.

() Women fighter pilots are inducted and deployed in IAF as per strategic
needs and operational requirements within the laid down policy, which is reviewed from
time to time.

Corporatisation of ordnance factories

816. SHRI B. LINGAIAH YADAV: Will the Minister of DEFENCE be pleased to
state:

(@ whether Government it corporatizing Ordnance Factories in the country;
(b) if so, the details thereof and reasons therefor;

(c) the strikes observed /loss estimated from such strikes so far; and

(d) were the demands of workers taken into consideration so far?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) The Cabinet Committee on Security in its meeting held on
29.07.2020, has approved to convert Ordnance Factory Board (OFB), a subordinate
office of Ministry of Defence, into one or more than one 100% Government owned
corporate entities, registered under the Companies Act 2013.

The Corporatisation of OFB will improve its autonomy, accountability and efficiency
in Ordnance Supplies.

(€) On the issue of corporatization of OFB, the Federations of Defence Employees
working in Ordnance Factories observed a Strike from 20/08/2019 to 25/08/2019. Strike
marginally affected the normal production activities in all 41 factories for five working
days. Normal production resumed across all factories from 26 August, 2019 onwards.

(d) The Department of Defence Production has been continually engaging with
the Federations and Associations of Ordnance Factories with regard to their views on
the said transformation. An Empowered Group of Ministers (EGoM) has been constituted
under the chairmanship of Minister of Defence to oversee and guide the entire process
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of corporatisation of OFB, including transition support and redeployment plan of
employees while safeguarding their wages and retirement benefits.
Airbases functioning in the country
817. DR. ANIL AGRAWAL.: Will the Minister of DEFENCE be pleased to state:

(@ the details and number of Air bases functioning at present in the country,
State-wise;

(b) whether there is any proposal with Government to establish more Air bases
in the country;

(c) whether any places have been identified in the country for this purpose; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) to (d) There are 86 military airbases functioning in the country. The
details being strategic/sensitive in nature, it's disclosure is not in the interest of
national security.

Sales of defence canteens

818. SHRI K.C. RAMAMURTHY: Will the Minister of DEFENCE be pleased to
state:

(@ the annual turnover of sales of defence canteens in the country;

(b) whether the Ministry will consider using and selling through its stores only
products made in India in the light of Prime Minister's appeal of 'vocal for local'; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) The details regarding annual turnover of sales of defence canteens
is tabulated below:-

Financial Year Sales (% in crore)
2017-18 17190.98
2018-19 18917.23
2019-20 17588.27
2020-21 3692.10

(upto Aug 2020)
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(b) No decision has been taken in this regard.
(€) Not Applicable.
Permission for metro tunnel by LMA in Bengaluru

819. SHRI K.C. RAMAMURTHY: Will the Minister of DEFENCE be pleased to
state:

(@ the reasons behind Local Military Authority (LMA) asking for lease rent for
underground metro tunnel in Bangalore;

(b) the details of Joint Task Force meetings held so far and issues that have
been solved;

(c) the details of concerns expressed by LMA and by when Joint Task Force
mechanism set up by Ministry would resolve the issue and give working permission
for Langford Town station;

(d) the reasons for delay in giving working permission for Langford Town
station for Bangalore Metro; and

(e) whether it is a fact that progress of Bengaluru Metro Rail Corporation is
delayed due to this?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) The lease rent for underground metro tunnel was earlier leviable as
per Ministry of Defence policy for Transfer of land to Public Utilities and Infrastructure
Projects dated 02.02.2016. Accordingly, the Local Military Authority (LMA) initially
proposed leased rent for underground metro tunnel in Bengaluru.

Ministry of Defence has amended the policy vide letter no 11015/2/2012/D(Lands)
dated 23.07.2020 for underground tunneling of metro projects.

As per the revised provision, 'In case of underground tunneling of metro projects,
no lease rent will be charged subject to the condition that the Indenting Authority will
ensure deepening and strengthening of the said section to allow further use of the
surface by the land owning agency'.

(b) Government of Karnataka constituted a Joint Task Force (JTF) on 24.11.2018
to resolve the issues related to Defence land in Karnataka under the chairmanship of
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Chief Secretary Karnataka, comprising Officers from both State Government and Ministry
of Defence. Two meetings of Joint Task Force were held on 16.01.2019 and 26.11.2019.
The issues related to Defence land are taken up by JTF.

(c) to (e) The Local Military Authority has brought forward the issue related to
the ownership of land at Corner House Plot which is claimed by both Ministry of
Defence and the State Government. The land at Comer plot has been given by State
Govt. to Bangalore Metro Rail Corporation (BMRCL) for construction of metro project.
The work has been stopped after objection by the Army. BMRCL has filed a Writ
Petition with respect to Corner House Plot. During the meeting held on 24.12.2019 in
Ministry of Defence, BMRCL agreed to withdraw the Writ Petition and take the matter
of resolution of the ownership dispute to Joint Task Force. LMA has stated that the
matter would be processed after the withdrawal of the said Writ Petition.

Contract with a private company to modernize airfields
820. SHRI RAJEEV SATAV: Will the Minister of DEFENCE be pleased to state:

(@ whether Ministry has signed a contract with a private company to modernize
infrastructure of 37 airfields of Indian Air Force recently, if so the details thereof;

(b) whether it is a fact that the airfields modernised under Phase | have been
of immense benefit to both military and civilian users, if so the details thereof;

() whether this contract will aid in infusing much-needed capital into the
market and boost employment generation in fields such as communications, avionics,
information technology, if so the details thereof; and

(d) the estimated time by which the said project will be completed?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) Yes, Sir. The Ministry of Defence has signed a contract for
Modernisation of Air Field Infrastructure (MAFI) Phase-11 on 08 May, 2020.

(b) Modernisation of airfield infrastructure has enhanced the capability in terms
of facilitating operation in poor weather conditions including night operations, enhanced
enroute navigation infrastructure and enhanced traffic handling capabilities. These
airfields have been made Joint User Aerodromes (JUAS) i.e. they are available for civil
operations under UDAN scheme. The enhanced capabilities of IAF airfields due to
modernization have benefited both military and civil operations.
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(c) The contract would have positive effect on infusing capital into market and
boosting employment generation in the fields of Communications, Avionics, Information

Technology apart from civil and electrical equipments and construction.
(d) As per the contract, the project is scheduled for completion by 2024.
Status of import of military hardware
821. SHRI RAJEEV SATAV: Will the Minister of DEFENCE be pleased to state:

(@ whether it is a fact that the country is one of the top importers of military
hardware globally, if so the reasons therefor;

(b) the quantum of defence equipment imported from different countries during
each of the last three years, country-wise;

(c) whether Government has formulated Defence Testing Infrastructure Scheme
(DTIS) to encourage the defence sector, if so the details thereof;

(d) whether the move will reduce imports of military equipment and help make
the country self-reliant, if so the details thereof; and

(e) the time by which the said scheme will be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) There is no official information that India is one of the top importers
of military hardware globally since no country officially reveals information on their
import of defence equipment.

(b) During the last three financial years (2017-18, 2018-19 & 2019-20), 18, 17 &
32 contracts respectively have been signed with foreign vendors for capital procurement
of defence equipment for Armed Forces. The countries from which defence equipment
imports are being undertaken include Russia, USA, Israel, France and United Kingdom.

(c) Defence Testing Infrastructure Scheme (DTIS) has been launched by
Government of India to promote indigenous defence production, with special focus on
participation of MSMEs and Start Ups by bridging gaps in defence testing infrastructure
in the country. The objective of the scheme is to set up Defence Testing Infrastructure
that will provide easy access and meet the testing needs of the domestic defence
industry.
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(d) Establishment of test facilities under DTIS Scheme would enable indigenous
defence manufacturers to test and certify their products within the country, thereby
contributing towards self reliance.

(e) The DTIS scheme is to run for the next five years with implementation date
of 31.03.2025.

Startups in defence sector

822. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
DEFENCE be pleased to state:

(@ whether Government is making efforts to promote start ups in the defense
sector under 'Aatmanirbhar Mission' to localize the production of defence sector
products;

(b) if so, the details thereof;

(c) whether Government proposes to set up innovative centres in institutions
and organizations in the country;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) Yes, Sir.

(b) () Innovations for Defence Excellence (iDEX) framework, was launched
by Department of Defence Production, with the aim to achieve self-
reliance and to foster innovation and technology development in
Defence and Aerospace Sectors by engaging Industries including
MSMEs, start-ups, individual innovators, R&D institutes and academia.

(i) Under iDEX, the projects or problem statements are identified based
on the requirements projected by the Armed Forces, OFB & DPSUs.
58 iDEX winners have so far been identified for 18 problem statements/
challenges under three rounds of Defence India Startup Challenge
(DISC).

(iii) Separate procedure for 'Make-II' category (Industry funded) has been
notified under Defence Procurement Procedure to encourage indigenous
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(d)
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development and manufacture of defence equipment. Number of
industry friendly provisions such as relaxation of eligibility criterion,
minimal documentation, provision for considering proposals suggested
by industry including startups/individual etc. have been introduced in
this procedure.

Yes, Sir.

0]

(i)

(i)

DRDO has created eight Advanced technology centres across India to
carryout research activities in the identified futuristic/new technology
areas. These technology centres provide support to Academia to carry
out directed research in the identified thrust areas related to defence
applications.

Atal Innovation Mission (AIM), NITI Aayog has set up a total of 68
Incubation centres across the country. Some AIM incubators focus on
areas closely associated with deep-tech, aerospace etc. CODISSIA
Defence Innovation and Atal Incubation Centre is a specific incubator
which focuses on Defence Innovations and startups.

iDEX envisages to engage with existing Defence Innovation Hubs
(defence related MSME clusters) and create new hubs where innovators
can get information about needs and feedback from the services directly
and create solutions for India's major defence platforms. 9 Institutions
have been identified and are working as partner incubators to support
activities under iDEX.

Does not arise.

Encouragement to indigenous production of defence equipment

1823. SHRI MAHESH PODDAR: Will the Minister of DEFENCE be pleased to

state:

@

the initiative being taken by Government to promote indigenous production

of Defence equipment;

(b)

the steps being taken to make a transparent Foreign Direct Investment in

designing, development and manufacturing sectors of defence equipment;

tOriginal notice of the question was received in Hindi.
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(c) theinitiatives being taken to make MSMEs competent in defence production;
and

(d) whether a specific share of defence designing, development and
manufacturing will be allocated to Defence PSUs and manufacturers of private sector,
if so, the details of proportion and process to be adopted therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) The Government has taken the following policy initiatives to promote
'Make in India' in defence sector:-

() A new category of capital procurement '‘Buy {Indian-IDDM (Indigenously
Designed, Developed and Manufactured)}' has been introduced in Defence
Procurement Procedure (DPP)-2016 to promote indigenous design and
development of defence equipment. It has been accorded top most priority
for procurement of capital equipment.

(i) The 'Make' Procedure of capital procurement has been simplified. There is
a provision for funding of 90% of development cost by the Government to
Indian industry under Make-1 category. In addition, there are specific
reservations for MSMEs under the 'Make' procedure.

(iiiy Separate procedure for 'Make-11' category (Industry funded) has been notified
under DPP to encourage indigenous development and manufacture of defence
equipment. Number of industry friendly provisions such as relaxation of
eligibility criterion, minimal documentation, provision for considering
proposals suggested by industry/individual etc. have been introduced in
this procedure. So far, 49 projects relating to Army, Navy & Air Force, have
been accorded 'Approval in Principle", out of which 9 projects have already
been issued Project Sanction Order for prototype development.

(iv) Under 'Atmanirbhar Bharaf campaign of Govt of India, Ministry of Defence
(MoD) has prepared a list of 101 items for which there would be an embargo
on the import beyond the timeline indicated against them. This would offer
a great opportunity to the Indian defence industry to manufacture these
items using their own design and development capabilities to meet the
requirements of the Armed Forces in the coming years. This list includes
some high technology weapon systems like artillery guns, assault rifles,
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V)

(vi)

(vii)

(viii)

corvettes, sonar systems, transport aircrafts, light combat helicopters (LCHS),
radars and many other items to fulfill the needs of our Defence Services.

An innovation ecosystem for Defence titled Innovations for Defence
Excellence (iDEX) has been launched in April, 2018. iDEX is aimed at creation
of an ecosystem to foster innovation and technology development in Defence
and Aerospace by engaging Industries including MSMEs, Start-ups,
Individual Innovators, R&D institutes and Academia and provide them
grants/funding and other support to carry out R&D which has potential for
future adoption for Indian defence and aerospace needs. Under the iDEX
scheme, a maximum of Rs 1.5 crore funding is available to a participant for
development of a prototype. More than 700 start-ups participated in 18
problem statements pertaining to National Defence requirements, launched
under 3 rounds of Defence India Start-up Challenges (DISC). 58 winners
were announced after rigorous evaluation of applications by the High-
Powered Selection Committees. Contracts have already been signed with
several winners followed by release of tranches for several cases for

prototype/ technology development.

Government has notified the 'Strategic Partnership (SP)' Model in May, 2017.
which envisages establishment of long-term strategic partnerships with Indian
entities through a transparent and competitive process, wherein they would
tie up with global Original Equipment Manufacturers (OEMSs) to seek
technology transfers to set up domestic manufacturing infrastructure and
supply chains.

Government has notified a 'Policy for indigenisation of components and
spares used in Defence Platforms' in March, 2019 with the objective to create
an industry ecosystem which is able to indigenize the imported components
(including alloys & special materials) and sub-assemblies for defence
equipment and platform manufactured in India.

An Inter-Governmental Agreement (IGA) on "Mutual Cooperation in Joint
Manufacturing of Spares, Components. Aggregates and other material related

to Russian/Soviet Origin Arms and Defence Equipment
the 20th. India-Russia Bilateral Summit in September. 2019. The objective of

was signed during

the IGA is to enhance the After Sales Support and operational availability
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®)

®)

(xi)

(i)

(i)

(xiv)

of Russian origin equipment currently in service in Indian Armed Forces by
organizing production of spares and components in the territory of India by
Indian Industry by way of creation of Joint Ventures/Partnership with Russian
Original Equipment Manufacturers (OEMs) under the framework of the "Make

in India" initiative.

In February, 2018, Government decided to establish two defence industrial
corridors to serve as an engine of economic development and growth of
defence industrial base in the country. They span across Chennai. Hosur,
Coimbatore, Salem and Tiruchirappalli in Tamil Nadu and across Aligarh.
Agra, Jhansi, Kanpur, Chitrakoot and Lucknow in Uttar Pradesh (UP).

Offset guidelines have been made flexible by allowing change of Indian
Offset Partners (IOPs) and offset components, even in signed contracts.
Foreign Original Equipment Manufacturers (OEMs) are now allowed to
provide the details of 10Ps and products after signing of contracts. In order
to bring more transparency and efficiency into the Offset discharge process.
"Offset portal" has been created in May, 2019.

Defence Investor Cell has been created in February, 2018 in the Ministry to
provide all necessary information including addressing queries related to
investment opportunities, procedures and regulatory requirements for
investment in the sector.

Defence Products list requiring Industrial Licences has been rationalised
and manufacture' of most of parts or components does not require Industrial
License. The initial validity of the Industrial Licence granted under the IDR
Act has been increased from 03 years to 15 years with a provision to further
extend it by 03 years on a case-to-case basis.

Under the latest Public Procurement Order 2017, Department of Defence
Production has notified list of 24 items for which there is local capacity and
competition and procurement of these items shall be done from local suppliers
only irrespective of the purchase value.

An indigenization portal namely SRIJAN has been launched on 14.08.2020
for DPSUs/OFB/Services with an industry interface to provide development
support to MSMEs/Startups/Industry for import substitution.
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(b) ()

(ii)

©
@)

In May, 2001, the Defence Industry sector, which was hitherto reserved for
the public sector, was opened up to 100% for Indian private sector
participation, with Foreign Direct Investment (FDI) up to 26% both subject
to licensing. Further. Department for Policy of Industry and Internal Trade,
Ministry of Commerce & Industry vide Press Note No. 5 (2016 Series), has
allowed FDI under automatic route upto 49% and above 49% through
government route wherever it is likely to result in access to modern
technology or for other reasons to be recorded. Further. 44 FDI proposals/
Joint Ventures have been approved for manufacture of various defence
equipments, both in public and private sector.

Government has brought in significant reforms to promote FDI in Defence
sector in the country, to complement and supplement the domestic
investment. Through FDI, domestic companies are benefited by way of
enhanced access to supplementary capital and state-of-art-technologies,
and also exposure to global managerial practices resulting in employment
generation and accelerated growth of the sector. Review of FDI policy is an
ongoing process and changes are made in the FDI policy regime, from time
to time, to ensure that India remains an attractive investment destination.
FDI in Defence Sector has been enhanced up to 74% through the Automatic
Route for companies seeking new defence industrial license and up to 100%
by Government Route wherever it is likely to result in access to modern
technology or for other reasons to be recorded. The obligatory government
approval for existing FDI approval holders / current defence licensees for
change in equity / shareholding pattern up to 49% FDI has been proposed
to be replaced with mandatory declaration for the same within 30 days of
change of equity / shareholding pattern. The proposals for raising FDI
beyond 49% from such companies could also be considered with Government
approval.

Enabling MSMEs in expanding their base in defence production:-

The 'Make' Procedure has been simplified with provisions for funding of
90% of development cost by the Government to Indian industry and reserving
Government funded Make-1 projects not exceeding development cost of
% 10 Crore and procurement cost ¥ 50 Crore per year for MSMEs. The
industry funded Make-1l Projects not exceeding development cost of ¥ 3



46

Written Answers to [RAJYA SABHA] Unstarred Questions

(ii)

(i)

(iv)

V)

Crore and procurement cost ¥ 50 Crore per year have also been reserved for
MSMEs. iDEX is also aimed at supporting MSMEs. Start-ups. Individual
Innovators etc provide them grants/ funding and other support to carry out
R&D. Besides, approx 11,000 MSMEs as vendors are engaged in supplying
various items to OFB and Defence PSUs.

To bring MSMEs into the defence supply chain and thereby boost the self-
reliance of the country in defence and also contribute towards defence
exports market. DDP has made a scheme of promotion of MSMEs in defence.
Under this scheme funds are provided to industry associations to organize
seminars in different parts of the country.

MSMEs are. partnering in DRDO projects and also DRDO developed
technologies are also being transferred to them. They are important partners
in industry ecosystem for the production of DRDO developed products.

Various initiatives have been taken to address issues of timely payments like
implementation of TReDS in DPSUs. Regular interactions are taking place to
settle the grievance of vendors at OFB. Defence Investor Cell has been
opened in DDP to address the issues being faced by vendors especially
MSME vendors. Non-Core items of OFB have been uploaded on GeM which
would enable them to supply the items hitherto reserved for Ordnance
Factories to the Armed forces.

Ministry of Micro, Small and Medium Enterprises implements various schemes
and programmes for promotion and development of Micro. Small and Medium
Enterprises (MSMESs) including defence sector MSMES across the country.
These include Prime Minister's Employment Generation Programme (PMEGP).
Scheme of fund for Regeneration of Traditional Industries(SFURT]I), A scheme
for Promoting Innovation. Rural Industry and Entrepreneurship (ASPIRE).
Credit Guarantee Scheme, Credit Linked Capital Subsidy and Technology
Upgradation Scheme (CLCS-TUS), Technology Centre Systems Programme
(TCSP), Micro and Small Enterprises-Cluster Development Programme (MSE-
CDP), Procurement and Marketing Support Scheme etc. and also reviews
and monitors the progress of the implementation of the Public Procurement
Policy for MSEs Order, 2012.
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(vi) The Defence Offset guidelines have further paved the way for proactive
participation of Micro, Small & Medium enterprises (MSME) of India by
incorporating a scheme of multipliers of 1.5 for engaging MSME as Indian
Offset Partners (I0OP).

(d) There is no prescribed allocation/proportion between DPSUs and private
sector. Efforts are, however, being made to create a level playing field between DPSUs
and the private sector.

Old and ageing fleet of helicopters

824. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of DEFENCE be
pleased to state:

(@ whether Government is aware that old and ageing helicopters with the
armed- forces have taken valuable lives in the past few years;

(b) if so, the details thereof;

(c) the total number of helicopters with the defence forces and the year(s) in
which these were inducted; and

(d) the steps taken by Government to replace the old and ageing fleet of

helicopters with a new one?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) There have been two fatal accidents of the helicopters held
with Armed Forces in the past five years. The details of such accidents are as under:-

Date of Accident Type Casualties
30.11.2016 Cheetah o4
27.09.2019 Cheetah 02

(c) The details of helicopters with the defence forces and the year (s) in which
these were inducted are given in the Statement (See below).

(d) Many steps have been taken by Government to replace the old and ageing
fleet of helicopters with new one. These include procurement, modernization, acquisition
through indigenous as also Inter Governmental Agreement etc.
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Statement

Details of helicopters with the defence forces and the year in which these were

inducted
Type Number Year of Induction
NAVY
Chetak 53 1964
Kamov 28 10 1986
Sea King 42 B/C 23 1987
ALH MK'I 08 2002
Kamov 31 14 2003
UH3H 06 2008
ARMY
Chetak 51 1961
Cheetah 122 1972
ALH Mk-I 18 2002
ALH Mk-11 18 2009
ALH Mk-111 62 2011
ALH Mk-1VV 64 2013
Cheetal 16 2015
AIR FORCE
Chetak 83 1962
Cheetah 3 1962
Mi-25 04 1983-85
Mi-17 7 1984-89
Mi-26 03 1985-89

Mi-35 15 1989-90
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Type Number Year of Induction
Mi-17 IV 43 2000-03
ALH 20 2002
Cheetal 10 2009

Mi-17 V5 133 2011-15.
ALH Mk-111 36 2011-16
ALH Mk-IV 16 2016-17
Apache 2 2019-20
Chinook 15 2019-20

Calorie intake of soldiers posted at Siachen

825. SHRIMATI SHANTA CHHETRI: Will the Minister of DEFENCE be pleased
to state:

(@ whether it is a fact that the calorie intake of soldiers posted in Siachen has

been compromised by 82 per cent;
(b) if so, the details thereof, if not, the reasons therefor;

(c) whether Siachen troops are deprived of the benefits of using improved

products; and
(d) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) No, Sir. There has been no such instance. The one day
entitled ration has adequate calories to meet the energy expenditure.

The ration scales are designed based upon nutritional requirement of a soldier as
per their energy expenditure under different climatic conditions. In High Altitude Areas
(above 12000 ft), like Siachen, special scales of rations are authorised, to cater for the
energy expenditure in such conditions. The energy expenditure and energy intake for
troops deployed above 12000 feet as per study conducted by Defence Institute of
Physiology and Allied Sciences (DIPAS) is as under:-
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(i) Total energy expenditure - 4270 kcal (+550)
(i) Total energy intake from existing rations - 5350 kcal
Thus, it can be seen that the calorific intake from the ration is more than adequate.

(c) and (d) A well established robust mechanism exists to ensure that quality
rations meeting the defence food specifications, catering to the troops preference as
well as the nutritional requirements are issued at all locations. In Siachen too, quality
rations corresponding to the choice of troops, and their nutritional requirement is
always ensured.

Attack of Pakistani forces on Indian positions
826. DR. FAUZIA KHAN: Will the Minister of DEFENCE be pleased to state:
(@ whether the Pakistani forces have attacked Indian positions since 2014;

(b) if so, the details thereof along with other border violations committed by the
Pakistani army on the Indo-Pak Borders during the last six months;

(c) the details of casualties and other losses suffered on both sides, incident-
wise; and

(d) the reaction of Government thereto and the remedial steps taken to prevent
the recurrence of such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) There have been no attacks by Pakistani forces on Indian
positions along the Line of Control and International Border with Pakistan. However,
Pakistan troops have been resorting to persistent ceasefire violations along the Line
of Control. There have been 2453 incidents of Ceasefire Violations along Line of Control
in Jammu region in this year (from 01 March to 07 September, 2020). In addition, 192
incidents of cross-border firing have occurred along Indo-Pak International Border in
Jammu region in this year (01 March to 31 August, 2020).

(¢) There have been 10 fatal casualties of Army personnel occurred along Line
of Control/International Border in cross border firing by Pakistani forces in the last six
months. The details of casualties of Pakistan side cannot be ascertained accurately.

(d) Appropriate retaliation to the ceasefire violations, as required, has been
carried out by Indian Army/BSF. In addition, all the cases of ceasefire violations are
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taken up with Pakistan authorities through the established mechanisms of hotlines, flag
meetings, Directorate General of Military Operations talks as well as diplomatic channels
between the two countries. BSF too holds talks at various levels with its counterpart
viz. Pakistan Rangers.

Diplomatically, India has repeatedly emphasized, including at the highest level, the
need for Pakistan to uphold the sanctity of the Line of Control (LC) and the International
Border in Jammu & Kashmir as its obligations emanating from the Shimla Agreement
and the Lahore Declaration.

COVID-19 cases in armed forces

827. SHRI MALLIKARJUN KHARGE: Will the Minister of DEFENCE be pleased
to state:

(@ total number of confirmed COVID-19 cases amongst armed forces;
(b) the total number of deaths so far due to COVID-19 amongst armed forces;

(c) the steps being taken to ensure that the virus is stopped from spreading in
Army barracks;

(d) the steps taken to enhance the medical facilities available to armed forces;

() whether those medical facilities are equipped to deal with COVID-19 patients;
and

() if not, efforts being made to upgrade them?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) The total number of confirmed COVID-19 cases amongst serving
Armed Forces personnel are 22,353.

(b) Ason date, a total of 41 deaths have taken place in the Armed Forces which
can be directly ascribed to COVID-19.

(c) To ensure that infected persons do not transmit the infection to susceptible
individuals, a 14 days mandatory quarantine period is enforced for all personnel returning
from leave or reporting on permanent posting. Those who develop symptoms are
immediately tested and if found positive are isolated in healthcare facilities. Active
tracing of high risk contacts of these confirmed cases is undertaken and those meeting
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the criteria are isolated and tested between day 7-10 of exposure. An extensive
Information, Education and Communication campaign has been undertaken by the
Armed Forces in all stations to sensitize the population in the context of prevention
methods, primarily social distancing.

(d) At the outset of the pandemic, supply orders for essential equipment critical
to COVID care (Ventilators, Oxygen Concentrators, Multipara Monitors, PPE, Face
Masks, Disinfectants Sanitizers, Hand Held Thermal monitors etc) were placed for
equipping all hospitals of the Armed Forces. Subsequently, molecular testing machines
and test kits were procured and supplied to Armed Forces hospitals. In line with the
international and national treatment protocols for COVID-19, Armed Forces hospitals
have a wide array of anti-viral drugs (Favipiravir and Remdesivir) and immuno-modulatory
agents (Tocilizumab, Prednisolone, etc.). Two hospitals in the Armed Forces are using
Plasma Therapy for treatment of severely ill patients.

(e) All Armed Forces hospitals are suitably equipped to deal with COVID-19
patients.

() Does not arise in view of reply to part (e) above.
Corporatisation of OFB
828. DR. SANTANU SEN: Will the Minister of DEFENCE be pleased to state:

(@ whether Government has any proposal to corporatise the Ordnance Factory
Board (OFB);

(b) if so, the details thereof and the reasons therefor;

() whether Government has taken note of the strike by workers of OFB against
the proposed corporatisation and their concerns;

(d) if so, steps taken by Government to ensure that the interests/service condition
of the employees will not get affected by corporatisation of OFB;

(e) whether it is a fact that OFB products are overpriced when compared with
international prices; and

() if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) The Cabinet Committee on Security in its meeting held on
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29.07.2020, has approved to convert Ordnance Factory Board (OFB), a subordinate
office of Ministry of Defence, into one or more than one 100% Government owned
corporate entities, registered under the Companies Act 2013.

The Corporatisation of OFB will improve its autonomy, accountability and efficiency
in Ordnance Supplies.

(c) Yes, Sir. The Government has taken note of the Strike notice dated 04.08.2020
from the three recognized Federations of Defence Civilian Employees, proposing to call
an indefinite strike w.e.f. 06.00 am of 12.10.2020 by the Defence Civilian Employees of
Ordnance Factories against the Government move to corporatize OFB.

(d) An Empowered Group of Ministers (EGoM) has been constituted under the
Chairmanship of Minister of Defence to oversee and guide the entire process of
corporatisation of OFB, including transition support and redeployment plan of employees
while safeguarding their wages and retirement benefits.

(e) and (f) OFB products are priced on a cost based methodology without
charging any profit over the cost of production for supply to the armed forces. Since
OFB is nominated as a production agency for supply of core items to the armed forces,

no comparison with international prices can be made.
Asiatic lions in Gir

1829. SHRI SHAKTISINH GOHIL: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ the number of asiatic lions in Gir National Park of Gujarat as on 1st September,
2020;

(b) the number of lions accidentally killed on the railway tracks during the last
two financial years; and

() the number of resorts that carried out construction and lion sighting work
illegally in the restricted area of lion sanctuary?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) As per the "Report on Poonam
Avlokan (Full Moon Observations) Asiatic Lions in the Asiatic Lion Landscape; June,

tOriginal notice of the question was received in Hindi.
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2020" of Forest Department, Gujarat, there are 674 Asiatic Lions in the landscape, which

includes population of Asiatic Lions in Gir National Park.

(b) The details of lions accidently killed on the railway tracks during the last

two financial years are as follows:-

SI. No.  Financial Year Nos. of Lions killed accidently

on railway tracks

1 2018-19 3

2. 2019-20 0

() As per the information provided by the Chief Wild Life Warden, Gujarat, no
resort has carried out construction and lion sighting work illegally in the restricted area

of lion sanctuary.
lllegal trafficking of endangered animals

830. SHRI BINOY VISWAM: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the total number of cases involving illegal trafficking of endangered animals

during the last three years;
(b) the number of endangered animals killed during the last three years;

() the number of people with cases registered against them for the killing or
trafficking of endangered animals during the last three years; and

(d) the steps the Ministry is taking to prevent the illegal trafficking of endangered

animals?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) The management of
forests and wildlife is primarily the responsibility of the State/UT Governments. The
information related to illegal trafficking and killing of the endangered species is not
collated in the Ministry. As per the data available with Wildlife Crime Control Bureau
(WCCB) provided by State Forest and Police authorities, the total number of wildlife
cases (illegal trafficking as well as poaching) during last three years is as follows:-
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Year Number of wildlife cases

2017 478

2018 492

2019 286

() As per the data available with WCCB provided by State Forest and Police

authorities,

the total number of accused arrested in wildlife poaching and illegal trafficking

of wild animals during last three years is as follows:-

Years

Number of wildlife offenders arrested

2017

2018

2019

880

858

575

(d)
trafficking

@)

(i)

(i)

(iv)

The steps taken by the Ministry including WCCB to prevent the illegal
of endangered animals are as follows:-

Financial assistance is provided to the State/Territory Governments under
the Centrally Sponsored Schemes of Integrated Development of Wildlife
Habitats, for providing better protection to wildlife including endangered
species of wild animals, improvement of their habitat and to ensure harmonious
existence of human settlements with wild animals.

The local communities are involved in conservation measures through eco-
development activities who help the forest department in protection of
wildlife.

Rare and endangered species found in India, like Tiger, Snow Leopard, Great
Indian Bustard, Gangetic Dolphin, Dugong, etc. have been listed in Schedule-
I of the Wild Life (Protection) Act, 1972, thereby providing them highest
degree of protection.

The Wild Life (Protection) Act, 1972 provides for stringent punishment for
violation of its provisions. The Act also provides for forfeiture of
any equipment, vehicle or weapon that is used for committing wildlife
offence(s).
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(v) WCCB coordinates with State/UTs and other enforcement agencies to gather
intelligence about poaching and unlawful trade in wild animals and animal
articles.

(vi) WCCB conducted 109 and 153 joint operations in 2018-19 and 2019-20
respectively to apprehend criminals involved in smuggling.

(vii) WCCB conducted capacity building programs for Forests & Police Officials
on investigation of Wildlife cases under the provisions of the Wildlife
(Protection) Act, 1972 as follows:-

Year No of programs Officials trained
2017-28 20 1092
2018-19 26 1081
2019-20 24 1102

(viii) WCCB conducted sensitization programs for the officials of Border Guarding
Forces, Customs, Central Industrial Security Force (CISF), Judicial officers
and other stake holders as follows:-

Year No. of programs No. of officials sensitized
2017-18 77 4097
2018-19 69 4939
2019-20 97 7692

(X) WCCB conducted sensitization of representatives of Panchayati Raj
Institutions and awareness programs for students and members of public on
the importance of wildlife and their role to combat wildlife crime as follows:-

Year No of programs No. of representatives of
PRIs/students/members of
public sensitized

2017-18 36 2452

2018-19 31 2323

2019-20 3 1906
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(®) WCCB issued alerts and advisories on poaching and illegal trade of wildlife
to the concerned State and Central agencies for preventive action as follows:-

Year Alerts and advisories issued
2017-18 86
2018-19 124
2019-20 103

(X)) Advisory on prevention of hunting of Pangolin and the illegal trade of
Pangolin Scales was issued by WCCB in 2018.

(xii) Organized Inter-Agency meetings for coordination of inter-agency
enforcement efforts in combating wildlife crime. 10 IAC meetings were
organized in 2017-18, 9 in 2018-19 and 7 have been conducted in 2019-20.

(xiii) The Ministry has issued "Advisory for Dealing with Import of Exotic Live
Species in India and Declaration of Stock".

Compliance of the Forest Rights Act

831. SHRI BINOY VISWAM: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the area of forest land diverted since 2008 under Forest Conservation Act,
1980, for non forest activities, year-wise, State-wise;

(b) whether the Ministry's guidelines requiring completion of the recognition of
forest land to obtain free prior informed consent of the Gram Sabhas prior to the
diversion of the forest land were not followed; and

(c) whether compensation for extinguishing of recorded forest rights of dwellers,
including rights recognised under Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 has been provided to the right
holders, if so, amount in each State, if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The requisite information is
given in the Statement (See below).
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(b) and (c) A certificate in compliance of Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006, for the forest land proposed
to be used for non forest purpose under the provisions of Forest (Conservation) Act

1980 is ensured from the District Collector affirming that-

(i) The complete process of recognition and vesting of forest rights under the
FRA, 2006 has been carried out for the entire forest land proposed for

diversion.

(i) The proposal for such diversion (with full details of the project and its
implications, vernacular/ local language) have been placed before each
concerned Gram Sabha or forest-dwellers, who are eligible under the FRA,
2006;

(i) Each of the concerned Gram Sabha(s), has certified that all formalities/
processes under the FRA have been carried out, and that they have given
their consent to the proposed diversion and the compensation and
ameliorative measures, if any, having understood the purpose and details of

proposed diversion.

(iv) The discussion and decisions on such proposals had taken pace only when
there was a quorum of minimum 50% of the members of Gram Sabhas

present;

(v) The diversion of forest land for facilities managed by the Government as
required under Section 3 (2) of the FRA have been completed and the Gram

Sabhas have given their consent to it.

(vi) The rights of Primitive Tribal Groups and Pre-Agricultural Communities,
where applicable have been specifically safeguarded as per Section3 (1) of
the FRA, 2006.



Statement

Details showing approved forest land for non-forestry purpose under FC Act, 1980 since 2008-09
to March, 2019-20 State-wise (in ha)

Sl. State/UT 2008-09 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 2019-20 Grand
No. Total
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
1. Andaman and 3.33 0.01 0.00 4.14 8.43 10.57 0.00 14.97 5.26 0.00 0.00 0.00 46.71
Nicobar Islands
2. Andhra Pradesh 450.86 137.59 3841.94 928.82 270.98 409.29 376.63 1751.08 16.29 1215.87 492.99  196.9310089.27
3. Arunachal Pradesh  351.61 851.81 605.20 694.48 326.45 1992.79 271.38 46.21 182.30 222.86 0.00 4577.8410122.93
4. Assam 67.91 912.26 16.18 100.92 121.60 8.88 0.00 0.00 0.00 0.00 1.00 0.00 1228.75
5. Bihar 20.75 2.34 843.50 2190.20 96.41 247.81 144.55 35.53 165.68 571.67 330.89 427.11 5076.44
6. Chandigarh 0.00 0.00 1.44 0.31 0.00 0.07 40.23 0.00 0.02 0.00 0.00 0.00 42.07
7.  Chhattisgarh 1394.90 1218.45 997.58 4642.67 250.24 1269.78 907.34 2100.61 752.08 294.12 623.65 0.00 14451.42
8. Dadra & Nagar 0.54 0.05 2.63 1.58 0.00 5.38 0.01 0.00 1.50 3.30 0.60 11.70 27.29
Haveli
9. Daman and Diu 0.00 0.00 0.00 3.95 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 3.95
10. Delhi 11.57 0.00 3.74 0.00 0.00 3.15 0.00 0.00 0,00 0.00 0.00 0.00 18.46
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

11. Goa 1047.93 72.76  166.68 11.10 0.00 0.00 0.00 0.00 0.00 42.49 1.19 0.00 1342.15
12. Gujarat 656.95 3315.71 1237.27 598.72 738.76 148.50 384.95 529.94 296.62 12.69 1137.91 1753.6810811.70
13. Haryana 298.31 833.46 351.22 331.36 111.39 564.81 110.36 340.52 360.97 322.10 531.45 566.18 4722.13
14. Himachal Pradesh 400.61 798.77 1336.79 318.72 556.33 22,52 284.37 216.83 31.81 254.14 666.22 414.22 53013
15. Jammu and Kashmir 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
16. Jharkhand 2319.37 466.06 3059.01 1888.87 1885.07 479.97 1313.31 271.87 303.82 351.73 440.76  903.9013683.74
17. Karnataka 546.38 1363.51 776.08 232.78 2.28 76.72 180.33 243.75 199.20 320.71 140.64  388.18 4470.56
18. Kerala 49.75 14.25 5.03 6.63 0.58 31.20 0.00 9.53 4.16 0.17 2.88 0.80 124.98
19. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
20. Madhya Pradesh 939.74 1834.49 2599.66 1535.01 1561.94 3526.94 2028.99 2609.11 808.06 3935.00 2442.86 2095.8925917.69
21. Mabharashtra 759.97 822.95 1718.76 634.45 646.26 1234.45 1222.21 1243.80 1519.78 1365.08 431.39  183.79 11782.8
22. Manipur 0.00 10.00 36.00 7.88 205.00 1325.82 324.70 86.14  96.00 58.56 0.00 24.50 2174.61
23. Meghalaya 1.37 4.27 0.16 123.87 114.02 0.98 138.11 0.00 4.82 0.00 0.00 0.03 387.63
24. Mizoram 0.00 0.74 0.00 0.00 0.00 384.03 74.49 0.00 0.24 0.00 0.00 46.48 505.98
25. Nagaland 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
26. Odisha 1001.99 2786.11 1064.47 1278.71 2520.23 807.14 3990.22 902.97 495.73 1934.73 3650.52 4109.7924542.61
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28.

29.

30.

31.

32.

33.

34.

35.

36.

Puducherry
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh
Uttarakhand

West Bengal

0.00 0.00
304.51 56271.67

1133.93 2255.42

202.35 699.02
109.62 33.57
1466.35 484.41
53.03 25.38
103.34 232.74

1190.54 2327.05

0.08 70.48

0.00

333.71

1909.06

187.14

14.07

216.24

399.19

565.21

970.41

177.67

0.00

93.05

154.84

82.38

39.54

147.34

29.03

170.14

174.46

35.61

0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
157.53 590.50 277.67 186.27 45.80 649.31 630.99 283.8359824.84
558.37 317.55 1706.91 79.38 2176.63  120.51  777.56 474.67 11664.83
14.32 97.51 0.99 9.36 14.33 0.61 0.00 0.00 1308.01
25.57 32.80 21.86 512.42 9.77 0.76 32.33 27.95 860.26
1415.37 1295.08 161.38 2420.46 2.49 4891.80 2310.96  489.9415301.82
11.40 65.20 25.11 61.05 11.12 3.33 8.48 294.38 986.70
225.72 812.14 390.66 214.32 0.00 4.20 124.50 21.67 2864.64
703.65 208.36 164.43 21.91 171.41 1053.94 294.70 169.48 7450.34

2.60 6.00 6.31 78.00 124.87 75.99 26.91 102.33 706.85

GRAND TOTAL

14887.56 77845.32 23436.04 16461.54

12530.49 15975.94 14547.49 13986.03 7800.76 17705.66 15101.38 17565.27 24784.49
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lllegal sand mining

832. SHRI B. LINGAIAH YADAV: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government has released guidelines to monitor and check illegal
sand mining in the country;

(b) if so, the details thereof and its implementation status, State-wise; and
() the details of violations noticed/action taken thereon, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) Yes Sir. The Ministry
of Environment, Forest and Climate Change has formulated the Sustainable Sand
Management Guidelines, 2016 which focuses on the management of Sand mining in the
Country. In the recent past, it has been observed that apart from management and
systematic mining practices, there is an urgent need to have a guideline for effective
enforcement of regulatory provisions and their monitoring. In view of the same, Ministry
issued the Enforcement &Monitoring Guidelines for Sand Mining in January, 2020 to
regulate the Sand & Gravel Mining in the Country from its identification to its final end-
use by the consumers and the general public and to control the instance of illegal
mining through IT-enabled services and latest technologies for surveillance of the Sand
mining at each step.

Ministry of Mines has also prepared a 'Sand Mining Framework' in consultation
with Mining Departments of the States incorporating best practices amongst States and
suggestions based on the objectives of sustainability, availability, affordability and
transparency in the sand mining. The 'Sand Mining Framework' has been circulated to
all the States for necessary action.

Sand mining is regulated in terms of the Mines and Minerals (Development and
Regulation) Act, 1957 [MMDR Act] and the Mineral Concession Rules framed by the
concerned State Governments under section 15 of this Act. Moreover, Section 23C of
the MMDR Act, empowers the State Governments to make rules for preventing illegal
mining, transportation and storage of minerals and for the purposes connected therewith.
Therefore, the enforcement of various legal provisions including Enforcement &
Monitoring Guidelines for Sand Mining, 2020 with a view to containing the menace of
illegal sand mining is within the domain of the State Government/ UT administration.
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Air quality in Karnataka

833. SHRI K.C. RAMAMURTHY: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@) the details of cities identified under National Clean Air Programme to improve
ambient air quality in the State of Karnataka;

(b) the status of city action plan prepared for the identified cities in Karnataka;
and

(c) the extent to which the COVID-19 helped to better air quality in the above
and other identified cities and efforts being made to maintain the same air quality?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) The cities identified
under National Clean Air Programme to improve ambient air quality in Karnataka are
Bengaluru, Davengere, Hubli-Dharwad and Gulbarga. City specific action plans for all
the four identified cities of Karnataka have been prepared.

It has been reported that COVID-19 related lockdown has resulted in temporary
improvement of air quality in many cities due to closure of industries, reduction in
number of vehicles plying and minimal construction activities etc. Bengaluru witnessed
61 'Good' and 'Satisfactory' Air Quality Index (AQI) days during April and May 2020,
rising from 24 'Good' and 'Satisfactory’ AQI days seen during April and May 2019.
Monthly average concentration of PM10, PM2.5, SO2 & NO2 as measured at Bengaluru,
Devanagere, Gulburga (Kalaburagi) & Hubli-Dharwad shows reduction in particulate
matter levels.

City specific action plans for all four cities of Karnataka have been prepared based
on scientific studies which include control of vehicular emissions, road dust, biomass/
crop/garbage/MSW burning, construction activities, industrial emission and other city
specific sources etc.

Emission of anthropogenic sulphur dioxide

834. SHRI RIPUN BORA: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether Government is aware that India is world's largest emitter of
anthropogenic sulphur dioxide from coal burning that contributes to air pollution;
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(b) if so, the steps, being taken by the government to decrease the emission of
the above mentioned harmful gas;

(c) whether India has flue-gas desulphurization technology installed in the coal
plants that will help in reduction of air pollution; and

(d) if so, the details thereof; if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) No Sir, it has been
reported in one of the study of environmental NGO Greenpeace that India is the world's
largest emitter of anthropogenic sulphur dioxide (SO2) and coal based thermal power
plants are the major contributor. Government facts do not agree to this.

Ministry of Environment, Forest and Climate Change (MoEF&CC) vide its
notification dated 07.12.2015 has stipulated norms for emission of SO, from Thermal
Power Plants apart from other pollutants. There was no SO, emission norms for Coal
based Thermal Power Pants prior to this notification and regulated through stipulating
the height of discharge/emittance through fixing height of chimney.

(c) and (d) Two of the commonly acceptable technology for flue-gas
desulphurization of coal based thermal power plants (Wet scrubbing (WS) in alkaline
media and Dry Sorbent Injection-DSI) are installed in India. As on 31 August, 2020, 16
units on wet scrubbing and 2 units on DSI technology are installed for de-sulphurisation
of flue gas from coal based Thermal Power plants. State-wise details of these 18 units
is given in the Statement.

Statement

State-wise details of Wet Scrubbing / DSL based FGD System

SI. No. State No. of Name of TPP & SO,
Units Unit Nos. emission
control
measure
1 2 3 4 5
1 Guijarat 03 Adani Power Mundra TPS Wet
(Unit-7,8,9) Scrubber
2. Haryana 02 Mahatma Gandhi TPS, CLP Jhajjar Wet

(Unit -1 &2) Scrubber
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1 2 3 4 5

3. Madhya Pradesh 01 Vindhyachal STPS, NTPC Ltd. Wet
(Unit - 13) Scrubber

4. Maharashtra 08 JSW Ratnagiri TPS (Unit - 1, 2, Wet

3, 4) Adani Dahanu TPS (Unit - 1 Scrubber
& 2) Tata Power Trombay TPS

(Unit -5 & 8)
5. Tamil Nadu 02 IL&FS TNPCL (Unit-1 & 2) Wet Scrubber
6.  Uttar Pradesh 02 NCTPS Dadri, NTPC Ltd. DSl
(Unit-1 & 2)

ToTAL 18

Floods and poor soil quality caused due to dams

835. SHRIMATI SHANTA CHHETRI: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether Government is aware that rivers also carry vibrant matter and life
and Himalayan rivers used to bring fine silt to north Bihar which was deposited across
the plains, making it one of the most fertile agricultural regions;

(b) the embankments cut off this efficient transport of nutrients, making the land
poorer;

(c) whether each year the river Kosi carries 19 cubic meters of sediment per
hectare, five times higher than any other river in Bihar and is unable to deposit this
sediment and thereby raising its bed, making floods an inevitability; and

(d) if so, the details thereof and if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (d) Erosion and deposition
of silt is a natural process in alluvial rivers. Rivers pickup, carry and drop silt load as
per their regime condition i.e. discharge in the river, river slope, morphology, nature of
silt etc., Floods are natural calamity that India faces almost every year, in varying
degrees of magnitude due to various factors, viz. wide variations in rainfall; both in time
and space, inadequate carrying capacities of rivers, river bank erosion, landslides, poor
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natural drainage, snow melt, glacial lake out bursts and silting of river beds. As per a
study carried out by Central Water Commission after the floods of August 2016 in Bihar,
it is observed that sedimentation in river Ganga is basically due to huge sediment load
contributed from its Northern tributaries viz. Ghaghra, Gandak and Kosi. When these
rivers come out of hilly terrain the sediment laden monsoon water drops a lot of
sediment due to drop in river bed slope in plain area. This is a natural phenomenon.

New EIA Notification

836. SHRI ABDUL WAHAB: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether it is a fact that new Environment Impact Assessment (EIA)
Notification considers many projects under exempted list as they are outside the
purview of EIA;

(b) if so, the details of such exempted list of projects under EIA and the reasons
therefor;

(c) whether it is also a fact that violations can only be reported by a Government
representative or the project proponent and not by citizens according to the new EIA
Notification; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) No Sir. The draft EIA
Notification 2020, has introduced new exemptions only where clean technology is
involved; pollution potential is low or the activity is at a small scale (MSME sector).
The activities which are now exempted, inter alia, include Research and Development
activities of laboratory scale and not involving commercial production, secondary
metallurgical projects up to a certain threshold, manufacturing of country liquor up to
10 KLD; aerial ropeways in non-eco sensitive areas.

(c) and (d) No Sir. The draft EIA Notification 2020 does not curb the right of any
concerned or affected person to report cases of violation. Clauses 22 (1) and 23 (1) of
the Draft EIA Notification, 2020 mention that the cognizance of violation or non-
compliance shall be made on the basis of (a) Suo moto application of project proponent,
(b) Report by any Government authority, (c) Violation/Non-compliance found during the
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appraisal by appraisal committee or during processing of applications by any Regulatory
Authority. The public, NGOs and other affected persons can approach any of the
government authorities, who after preliminary verification, can refer the matter to the
Ministry or respective States for taking action in the matter.

Draft EIA Notification 2020

837. SHRI K.C. VENUGOPAL: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government has taken into note the larger concern on the proposed
Environmental Impact Assessment Notification 2020 with regard to its impact on nature;

(b) whether Government is aware that the condition which allows the project
owners to, post facto, pay compensation in cases would lead to high intensity of
exploitation of nature without any impunity;

(c) categories and projects which were excluded from the public consultation
in Environmental Impact Assessment under the proposed EIA Notification; and

(d) the details thereof and the reasons to exclude them from the purview of
public consultations?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Draft Environment Impact
Assessment Notification 2020 has been prepared after obtaining views of different
stakeholders and due deliberation by the Expert Committee constituted for the purpose.
The Government has received responses on the draft Notification, 2020 from different
stake holders, which are being considered.

(b) The draft EIA Notification 2020 does not provide for ex post facto clearance
to violation cases. The environmental clearance, if issued, to the project shall only be
prospective and shall be effective from the date of its issuance. Any violation of the
EIA Notification, 2006, that is in force, under the Environment (Protection) Act, 1986
results in contravention under the Environment (Protection) Act, 1986 itself, thereby
attracting the provisions of Section 15/19 of the said Act. Section 15 of the Environment
(Protection) Act, 1986 provides for penalty or imprisonment or both for contravention
of the Act. In the same manner, a violation of any provisions in the EIA, 2020 shall
attract the penal provisions of Section 15 of Environment (Protection) Act, 1986.
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The Clause 22 (14) of the draft EIA Notification 2020 clearly specifies that the
project proponent is liable for action under Section 15/19 of the Environment (Protection)
Act, 1986 which provides for penalty or imprisonment or both in case of contravention
of the Act. In addition, the draft notification also lays down additional liability on the
project proponent for causing damage to the environment through assessment of
environment damage caused, remedial and community -augmentation plans (reference
clause 22(5) of the draft notification).

(c) and (d) The number of activities exempted from public hearing has been
reduced from 9 in ETA 2006 [Refer clause 7(111) of EIA 2006] to 7 activities in Draft
EIA 2020 [Clause 14(2) of Draft EIA 2020]. Further, the requirement of public hearing
has not been exempted for any large projects or activities. In Draft EIA 2020, the public
consultation has been proposed for exemption for certain category of projects or
activities in respect of MSME sector and projects adopting clean technology.

Concerns in draft EIA Notification

838. SHRI K.C. VENUGOPAL.: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ reasons Government did not publish the Environment Impact Assessment
(EIA) Notification in regional languages as required by the law;

(b) actions taken by Government to clear the concerns of citizens regarding the
EIA Notification;

(c) whether Government has received objections from the State Governments
on the proposed Notification; and

(d) if so, whether Government is ready to make amendments avoiding the
current proposals which would seriously lead to exploitation of nature?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The draft EIA Notification,
2020 has been issued in accordance with the Article 346 of Constitution of India;
Official Languages Act, 1963 and Official Languages Rules, 1976. Further, Rule 5(3) of
the Environment (Protection) Rules, 1986 mandates notification in Official Gazette.
Therefore, as per the requirement under Article 346 of Constitution of India; Official
Languages Act, 1963 and Official Languages Rules, 1976, the Central Government
published the draft notification both in Hindi and in English through the Official
Gazette.
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(b) to (d) The draft EIA Notification, 2020 vide S.O. 1199(E) dated the 23rd March,
2020 was published in the official gazette on 11th April, 2020, for the information of the
public likely to be affected thereby and for making any objections or suggestions on
the proposal contained in the draft notification within sixty days from the date on which
copies of the Gazette containing said draft notification were made available to the
Public. The Ministry is in receipt of comments/suggestions/views from various
stakeholders including different State Governments. An Expert Committee has been
constituted for review/deliberation on the comments and suggestions received on the
draft Notification.

Sustainable Development Goals (SDGs) related to environment

839. SHRI RAKESH SINHA: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the Sustainable Development Goals (SDGs) related to environment;
(b) the current level of achievement of such goals;

(c) whether India will be able to achieve such goals by 2030; and

(d) if so, the timeline for achieving such goals by 2030?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Sustainable Development
Goals (SDGs) are a comprehensive list of 17 Global Goals and 169 associated targets,
which integrate economic, social and environmental dimensions of development. Goal
12 'Ensure sustainable consumption and production patterns', Goal 13 'Take urgent
action to combat climate change and its impacts' and Goal 15 'Protect, restore and
promote sustainable use of terrestrial ecosystems, sustainably manage forests, combat
desertification, and halt and reverse land degradation and halt biodiversity loss', are
directly related to environment.

(b) to (d) The SDGs came into effect on 1st January 2016 and are to be achieved
by end of year 2030. NITI Aayog has been entrusted with the role to co-ordinate SDG
monitoring in the country. NITI Aayog has done the mapping of all the SDGs and
associated targets with the Central Ministries, Centrally Sponsored and Central Sector
Schemes as well as major government initiatives. Central Ministries are striving to

achieve the SDG targets by 2030 through the implementation of different development
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schemes in collaboration with the State Governments and Union Territories. For example
India has achieved pre-2020 voluntary goal of reducing emission intensity of its GDP
by 20-25%, over 2005 levels, by 2020 alongwith Nationally Determined Contributions
in the post-2020 period (2021-30); it will reflect in achievement of SDG Goal 13. As per
India State of Forest Report 2019, as compared to the assessment of 2017, there is an
increase of 5,188 sq. km in the total forest and tree cover of the country. There has also
been an increase in the protected areas in the country. All this has contributed towards
achievement of SDG 15. Further, the Ministry of Statistics and Programme Implementation
(MoSPI) has developed a National Indicator Framework in consultation with other
Ministries to support monitoring of progress on the SDGs. NITI Aayog has published
the SDG India Index to track progress of all the States and UTs with respect to SDGs
and ranks the States/UTs on a scale of 0 to 100 based on their performance. MoSPI
released "Sustainable Development Goals National Indicator Framework Baseline Report
2015-16" and Progress Report, 2020 (ver2.1) in June, 2020 which provides a benchmark
for monitoring progress of the country on the various targets under the SDGs. MoSPI
has also developed SDG Dashboard on NIF to visualize the progress of SDGs with
associated targets at national as well as sub-national level.

As per India's Voluntary National Review Report, 2020 'Decade of Action: Taking
SDGs from global to local', with regard to SDG 12 it is stated that 'India supports the
10-Year Framework of Programmes on Sustainable Consumption and Production (10YFP),
which is a global commitment to accelerate the shift towards sustainable consumption
and production'. Under Goal 13 it is highlighted 'India is ranked among the top ten
countries in the Climate Change Performance Index 2020 on account of low levels of
per capita emissions and energy use, and 'well-below-2°C' renewable energy targets'.
The Report emphasizes the three strategies adopted by Government for conservation,
development and management of forests - afforestation through natural and artificial
regeneration, protection and management, under Goal 15.

Bio Carbon Fund

840. SHRI K.P. MUNUSAMY: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government is getting any financial investment for reforestation
and soil carbon sequestration through the Bio Carbon Fund which promotes biodiversity
conservation and poverty alleviation; and
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(b) if so, the details thereof for the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) No Sir.

(b) Does not arise.
Human elephant conflict in Odisha

841. DR. AMAR PATNAIK: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the steps taken by Government to address the human elephant conflict in
Odisha;

(b) the details of the measures aimed at mitigation and management of human
elephant conflict in Odisha;

(c) whether Government has conducted any study to understand the causes of
human elephant conflict in Odisha;

(d) if so, the details thereof;
(e) if not, the reasons therefor; and

() whether Government has collected data on the deaths of humans and
elephants as a result of such conflict?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) The Government has
taken following measures to address the Human Elephant Conflicts (HEC) in Odisha:-

()  Financial and technical assistance is provided to elephant range states
under the Centrally Sponsored scheme 'Project Elephant’, to protect
elephants, their habitat and corridors, to address issues of man-elephant
conflict and the welfare of captive elephants. The Scheme has also a
component for ex-gratia relief in case of human death/injury and property/
crop loss.

(i) All the elephant States have been directed to implement Guidelines for
Management of Human Elephant Conflict issued by the Ministry on 6.10.2017.
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(iii) In the last 5 years the Government has more than doubled allocation of fund
in Elephant Conservation such funds are used for:-

(@ Construction/erecting of physical barriers, such as solar fencing,
trenches, stonewalling to prevent straying of wild elephants into human
habitations.

(b)  Works like creation of water sources, plantation of fruiting trees, pasture
development, fire protection etc. are being done to enrich elephant
habitat so that elephants can be retained in their habitat.

(c) Engaging local communities as animal trackers to know the movement
of elephants and also to caution local people to avoid man-animal
conflict and to prevent damage or loss of human life and elephants.

(d) Payment of ex-gratia to the victims of Human Elephant Conflict.

(c) to (e) Yes Sir. Asian Nature Conservation Foundation (ANCF) was entrusted
with the study in the State of Odisha by the Government of Odisha in order to avoid
human-elephant conflict. As per their findings, the trends indicate that about 1700-1800
elephants can at most be sustained and managed within the larger forested landscape
of Odisha with tolerable levels of elephant-human conflict.

() As per the information received from State, the number of elephant and
human deaths due Human Elephant Conflict, during the last three years and current
year are given below:-

Year 2017-18 2018-19 2019-20 202021
(till 31.8.2020)

Elephant Deaths 14 K¢ 17 4

Human deaths 105 85 117 23

The reasons for the death of elephants include electrocution, train and road
accidents, poisoning and poaching.

Rising sea level and sea erosion in Odisha's coastline

842. DR. AMAR PATNAIK: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ steps taken by Government under climate change action plan to address the
rising sea levels and sea erosion taking place in Odisha's coastline, mainly stretches
in Puri, Kendrapara and Ganjam districts;
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(b) whether Government has conducted any study or collected any data to
understand the causes of such rising sea levels and sea erosion in Odisha's coastline
and its linkage to climate change;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

() steps taken by Government to address the concerns of the coastal
communities in Odisha, especially concerns related to reduction in available farm land
and increasing salinity in soil?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Government is implementing
National Action Plan on Climate Change (NAPCC) which provides an overarching
policy framework for climate actions in the country with eight Missions including
mitigation, adaptation and other climate actions. To support the objectives of NAPCC,
33 States and Union Territories, including Odisha have already prepared their State
Action Plan on Climate Change (SAPCC) to address state specific actions.

The Odisha State Action Plan has identified 'Coasts and Disasters' as one of the
key priority areas to address climate change vulnerability. The interventions identified
in the state action plans under the priority sectors are implemented by various nodal
departments of the State Government with support from various line departments.

The Integrated Coastal Zone Management Project (ICZMP) was launched with a
purpose of protecting and conserving coastal and marine environment of the country
in three pilot States viz., Gujarat, Odisha and West Bengal. The National Centre for
Sustainable Coastal Management (NCSCM), Chennai has studied the shoreline changes
for identification of high erosion, medium erosion and low erosion / stable coastal
stretches of the country. Also, the Survey of India has mapped and demarcated the
Hazard line along the mainland of the Indian, coast to enable MoEFCC plan against
natural hazards such as storm surges, tsunami and cyclone and to prepare disaster
management plans for the coastal environment, including planning for adaptive and
mitigation measures.

(b) to (d) Indian Space Research Organisation (ISRO) Centres have carried out
studies related to shoreline changes and associated changes. Spaces Applications
Centre (SAC), ISRO, Ahmedabad in collaboration of Coastal Erosion Directorate, Central
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Water Commission has carried out shoreline mapping on 1:25,000 scale for the entire
Indian coast based on multi date satellite data for 1989-1991, 2004-2006 and 2014-16 time
frames, to find out the changes in shore line and associated changes. The change
analysis for the Odisha coast based on 2004-06 and 2014-16 time frame shoreline data
has shown that 145 km. stretch of the coast is under erosion (840 ha),98 km. of the coast
is under accretion (751 ha.) and 202 km. of the shoreline is stable in nature.

The case study carried out by National Remote Sensing Centre (NRSC) on
estimation of shoreline change along the Odisha and Andhra Pradesh Coast using
Landsat satellite data for the period of 2004-2017 showed that about 38.5 % of coastal
stretch of Ganjam district is under erosion, 39.9% accretion and 21.5% is stable.

(e) According to information provided by Department of Science and Technology
(DST), studies on regional coastal processes carried out by State Integrated Coastal
Zone Management Project (ICZMP) and Indian Institute of Technology Kharagpur
suggest that main stretches of Puri, Kendrapara and Ganjam districts are vulnerable to
coastal erosion and frequency and erosion potential have increased in recent years due
to flooding induced by cyclones. Under the State Climate Action Plan of Odisha,
existing saline embankment to resist saline water ingression are strengthened along
with 100 flood embankments to protect against sea surges and to enable to make flood
and cyclone resistant houses within 5 km. buffer from the sea coast in these areas.

For coastal erosion protection, mangrove plantations and shelter belt plantations
have been undertaken in identified coastal stretches of Odisha, along with a pilot 'Geo-
tube' embankment project for erosion prevention in eroding coastal stretch of Pentha
village in Odisha under the ICZMP of the Ministry.

National climate and energy policy

843. DR. AMAR PATNAIK: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the steps taken by Government to integrate biodiversity and migratory
species considerations into national climate and energy policy;

(b) the steps taken by Government to promote wildlife friendly renewable energy;
and

(c) the steps taken by Government to promote awareness on migratory species
in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Ministry has launched the
third "National Wildlife Action Plan (2017-2031)" in the year 2017 which is the future
road map for wildlife conservation in India. The Plan is unique as this is the first time
that India has recognized the concerns relating to climate change impact on wildlife and
stressed on integrating actions that need to be taken for its mitigation and adaptation

into wildlife management planning processes.

The National Mission on Green India and National Mission on Sustaining
Himalayan Ecosystem address the issues of biodiversity-related concerns of climate
change.

(b) The steps taken by Government to promote wildlife friendly renewable
energy include the following:-

(i) The recommendations of the Task Force constituted by the Ministry for
suggesting Eco-friendly measures to mitigate impacts of power transmission
lines and other power transmission infrastructures on wildlife including the
migratory birds were accepted by the Standing Committee of National Board
for Wildlife during its 54th meeting held on 18th July, 2019 and the same
were circulated to all States/ Union Territory Administrations.

(i)  As per the information received from the Ministry of New and Renewable
Energy, guidelines for Development of Onshore Wind Power Projects have
been issued by the Ministry on 22.10.2016 which provides that, if the project
site being selected falls in the area of forest land or in the vicinity of habitat
of migratory birds and their flight routes, the project developer should
ensure availability of necessary clearances from concerning authorities.

(iii) Further, the Ministry of New and Renewable Energy vide its circular dated
22.02.2019 had requested the power transmission line agencies and wind
energy farm developers to identify critical power transmission lines and
wind energy firms passing through the Great Indian Bustard (GIB) habitats
in Rajasthan and Gujarat in consultation with the Wildlife Institute of India
(W1l) and concerned States Governments and accordingly, take up risk
mitigation measures against bird hits like putting up bird diverters on the
conductors, painting of vane tips of the wind turbines, etc.
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(c) The steps taken by Government to promote awareness on migratory species
in the country include the following:-

(i)  The Government of India had successfully hosted the 13th Conference of
the Parties to the Convention on the Conservation of Migratory Species of
Wild Animals, during 17th-22nd February, 2020 at Gandhinagar, Gujarat
representatives from many countries besides Heads of several biodiversity
related Inter-Govemmental Organizations. The "Gandhinagar Declaration™
was adopted during the COP which envisages "Connectivity" amongst
landscapes, habitats, amongst the various conventions and also between
the people and ecosystems for ensuring better conservation of migratory
species across the globe.

(i) The Ministry has launched the 'National Action Plan for conservation of
Migratory birds along the Central Asian Flyway (CAF)' in November 2018.
The Action Plan emphasizes on coordination and cooperation between
various Central Government Ministries, State Government Departments,
managers of Protected Areas, local communities, Civil Societies and Private
sector.

(iiiy Awareness generation camps are being organized by the State/ UT
Administrations on the importance of conservation of migratory species and
their habitats.

(iv) Financial assistance is provided to the State/Union Territory Governments
under the Centrally Sponsored Schemes of integrated Development of Wildlife
Habitats for providing better protection to wildlife and improvement ofhabitat
which includes funding for awareness generation programmes.

Compensatory afforestation against cutting of trees

844. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether more than 1.9 crore trees were cut to pave way for infrastructure
development in different parts of the country and under compensatory afforestation
about 12 crore trees were planted during the last five years;

(b) the mechanism Government has setup to monitor the health of trees planted
under compensatory afforestation;
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() the survival rate of trees planted under compensatory afforestation; and

(d) whether Government has any proposal to charge fee from the agencies
which apply for cutting of trees to fund compensatory afforestation?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The Government Policy is to
ensure more trees are planted than removed under different developmental proposals
approved under the Forest (Conservation) Act, 1980. In the last five years 1,09,75,844
(One Crore Nine Lakh Seventy Five Thousand Eight Hundred Forty Four) number of
trees were removed and plantation of more than 12,60,00,000 (Twelve Crore Sixty Lakh
Only) crore trees have been stipulated under compensatory afforestation.

(b) Compensatory Afforestation (CA) is an essential condition imposed at the
time of according permission for non forest use of forest land under Forest (Conservation)
Act, 1980. All the conditions, including CA, which are imposed as part of the approval,
are monitoring by State Government and by Regional Offices of the Ministry of
Environment, Forest and Climate Change.The approvals also provide for user agencies
to submit annual self compliance report. Besides, the progress of Compensatory
Afforestation is also monitored through online portal e-green watch with the help of
Forest Survey of India, Dehradun.

(c) Compensatory Afforestation is site-specific in nature. Accordingly, the
survival rate of compensatory afforestation varies as per edaphic and climatic conditions,
year of plantation and species composition selected for the site.

(d) NoSir.
Progress of Green India Mission

845. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether Government had launched Green India Mission for protecting,
restoring and enhancing India's diminishing forest cover and for responding to climate
change in 2014, with an outlay of ¥ 60,000 crore;

(b) if so, whether Government has allocated proportionate funds during each of
the previous financial years and if so, the details thereof;
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(c) the details of major works undertaken in each State out of the funds allocated
and their visible effect on ground; and

(d) whether Government proposes to revisit the Mission to fine tune it to
achieve physical progress on ground?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) Activities were started under
the National Mission for a Green India (GIM) for protecting, restoring and enhancing
India's forest cover and responding to Climate Change in the year 2015-16 with a
financial outlay of ¥ 46,000 crores over the period of ten years.

(b) A sum of T 343.08 crore has been released to thirteen States during the
period 2015-16 to 2019-20. The funds released during the last five years are given in
the Statement-I (See below).

(c) The afforestation activities under National Mission for a Green India have
been carried out over an area of 142684 ha. Alternative fuel energy devices were made
available to 33,099 households during the period 2015-16 to 2019-20 as per the approved
Annual Plan of Operations(APOs). The State-wise details of the afforestation undertaken
and distribution of alternative fuel energy devices is given in the Statement-II
(See below).

(d) The Ministry has decided to revise the Mission document based on the
learning and experiences gained during the implementation and to contribute towards
achieving national goals and international commitments.

Statement-1

Fund released during the last five years under National
Mission for a Green India

Sl. No. Financial year Fund released (in ¥ crore)
1 2015-16 70.09
2. 2016-17 4125
3. 2017-18 46.30
4, 2018-19 7943
5. 2019-20 106.01

TotaL 343.08
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Statement-11

State-wise details of the afforestation undertaken and distribution of
alternative fuel energy devices

Sl State Afforestation (in Hectare) Alternative fuel energy
No. devices (in number)

Target Achievements Target Achievements
1 Andhra Pradesh 2737 534 1246 -
2. Chhattisgarh 19128 19128 5908 5908
3. Karnataka 1360 1360 1252 1252
4, Kerala 12297 9014.94 12129 6697
5. Madhya Pradesh 23358 18790 6066 1123
6. Maharashtra 6766.4 52234 7362 5326
7. Manipur 8798 8798 - -
8. Mizoram 19643 19643 20400 -
9. Odisha 16634.4 16634.4 6300 6200
10.  Punjab 4304 4304 200 -
11. Sikkim 1509.2 1509.2 1310 670
12.  Uttarakhand 7483 7483 6534 5923
13, West Bengal 18666 - - -
TotaL 142684 112421.94 68707 33099

Green cover in States

846. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether Government has asked State Governments to work accordingly to
get additional incentives by increasing their green cover;

(b) if so, the details of guidelines and instructions issued to increase the green

cover in States;
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(c) whether Government has received reports that few States have diverted
money from compensatory afforestation funds for other purposes; and

(d) if so, the details thereof and steps taken to check such diversion?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Yes, Sir. The Ministry
has advised States on 7 August, 2020 for adopting new strategy to enhance dense
forest cover in States which will enable them to receive larger share of resource transfer
as per recommendation of the interim report of Fifteenth Finance Commission. In
addition, Ministry has advised all States and UT Governments to step up tree planting
drive to achieve plantation of 145.05 crore seedlings during 2020-21, which will help to
increase green cover by 2.23 m ha.

Further, Ministry has announced implementation of Nagar VVan Scheme for creation
of urban forests in cities with a view to increase urban green cover and also to improve
the environment.

Besides, the funds are released under Compensatory Afforestation Fund
Management and Planning Authority (CAMPA) to States/UTs for carrying out
afforestation activities, which increase green cover. Government of India has disbursed
an amount of ¥47,872.31 crore from National Fund to 30 State/ UTs as share of
respective states as per Compensatory Fund Act, 2016.

The Ministry has also advised all States/UTs to put in place a sound mechanism
for coordination and monitoring of tree plantation programme to achieve the stated
goals.

(c) and (d) No such report of diversion of money from compensatory afforestation
funds for other purposes has been received from any of the States. However, the
Compensatory Afforestation Fund Act, 2016 provides adequate safeguards to ensure
effective and proper utilization of funds. The Section 27 of the Act provides for
maintenance of accounts and other relevant records by the State Authority which shall
be audited by CAG. In addition, Section 16 of the Act provides for concurrent and third
party monitoring and evaluation of works implemented in the States/UTs, from the
funds released by National and State Authorities to ensure transparency and
accountability and to ascertain proper use of funds.

Further, States have also been advised to use compensatory afforestation funds
as an additional resource for plantation and forest management activities and it should
not be treated as substitute to the State budget.
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Environmental conflicts

847. SHRI K. K. RAGESH: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether environmental conflicts between Government and various local

communities are on the rise in India;
(b) if so, the details of such conflicts reported in India during the last five years;

(c) the total number of people killed or arrested in such conflicts during the last
five years; and

(d) the number of people from tribal communities, among the total number of
people arrested or killed in environmental conflicts, during the last five years,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (d) No such trends have
been reported by the Ministry field agencies or others. To minimize conflicts, impact
Assessment is undertaken in certain category of projects alongwith prior consultation
with local community before such project is undertaken and due mitigation measures
are taken for the same so as to safeguard their interests.

Coastal Regulation Zone (CRZ) violations

848. SHRI K.K. RAGESH: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@) details of cases of Coastal Regulation Zone (CRZ) violations reported in
India during the last five years, State-wise;

(b) the number of such cases which are under consideration in various courts;
and

(c) the number of such cases which are under the consideration of National
Green Tribunal and Supreme Court of India?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYQ): (a) As per the Coastal Regulation
Zone (CRZ) Notification, 2011, the State Government or the Union Territory Coastal
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Zone Management Authorities (CZMAS) are primarily responsible for enforcing and
monitoring of various provisions of the CRZ notification. Some instances of violation
of the CRZ Notification that has been brought to the notice of this Ministry are as
under:-

State No. of cases
Maharashtra 7
Kerala 7
Goa 17
Tamil Nadu 133
Daman & Diu 1
Karnataka 3
Gujarat 3

(b) and (c) Total number of ongoing Court matters related to projects in the CRZ,
provisions of the CRZ Notification, enforcement of the CRZ Notification including
violation cases etc. are as under:-

Supreme Court of India National Green Tribunal Other Courts

8 20 30

Vapour Recovery Devices

849. SHRIMATI AMBIKA SONI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether installation of Vapour Recovery Devices (VRDs) is mandatory at all
fuel stations;

(b) if so, the reason for delay in installation of VRDs at all petrol pumps in the
country; and

(c) fresh steps taken by the Government for installation of VRDs to stop release
of volatile compounds during transfer of petroleum products in order to stop air
pollution at fuel stations?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) All fueling stations
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located in Delhi-NCR and in cities with million plus population and with sale of fuel
more than 300 KL per month have been equipped with the Vapor Recovery System

(VRS).

Central Pollution Control Board, in association with Ministry of Petroleum and
Natural Gas, Oil Marketing Companies and experts from Indian Institute of Technology,
CSIR-National Environmental Engineering Research Institute, The Energy Research
Institute, and Indian Institute of Petroleum has developed Guidelines for setting up of
new petrol pumps. The guidelines recommend installation of Vapor Recovery System
for fuel station selling more than 100 KLPM and located in cities with million plus
population, and, fuel station selling more than 300 KLPM and located in cities with
population between 0.1 and 1 million. Besides this, the guidelines also stipulate sitting
criteria for new petrol pumps. These guidelines have been issued to the Oil Marketing
Companies and State Pollution Control Board.

Environment clearances to power projects

850. SHRI T. G. VENKATESH: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government has fast tracked the environmental clearances to thermal

power projects in the country;
(b) if so, the details thereof; and
(c) the details of pending cases cleared so far, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) The Ministry of
Environment, Forest and Climate Change has improved the Environmental Clearance
(EC) appraisal process by initiating several measures. This includes introduction of an
online application portal -PARIVESH. PARIVESH facilitates online tracking of project

proposals for effective disposal of pending cases.

The Ministry has also introduced an online application form viz. Form-II, for
Environmental Clearance which contains concise quantitative information and salient
features of the Environmental Impact Assessment (EIA) reports. This helps the Expert

Appraisal Committee (EAC) to conduct efficient appraisal of projects.
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To facilitate the EIA appraisal, the Ministry has also published standard EC
conditions. The EAC, in addition, may stipulate specific conditions, on case to case
basis.

Further, the Ministry has also streamlined the process and enabled issue of Terms
of Reference (ToR) within seven days on acceptance of application in respect of
expansion projects proposed at existing Thermal power plants which are running with
valid EC.

The provision to collect environmental baseline data before grant of Terms of
Reference (ToR) and the validity of such baseline data for three years also helps save
considerable time in the EC process.

The Ministry has also conducted several workshops to sensitise environmental
Consultants to maintain the quality of EIA reports so that the proposals are not
deferred for want of relevant and accurate environmental data.

(c) The State-wise details of Thermal Projects processed for grant of
Environmental Clearance since 2019 till date are given in the Statement.

Statement

Environmental Clearances for Thermal Power Projects granted
during 2019 till date

Sl. No. Project Details Status of the proposal

Rajasthan

1 Modernization and Expansion of Thermal Power  Environmental Clearance
Plant from 125.3 MW to 141 MW at existing was granted on 3.1.2019
Shriram Nagar Industrial Area, Tehsil Ladpura,

District Kota, Rajasthan by M/s DCM Shriram

Ltd.
Madhya Pradesh
2 21 MW Municipal Solid Waste based Thermal Environmental Clearance

Power Plant at Villages Kolua Khurd, Adampur was granted on 11.1.2019
Chhavani, Phanda Block, Huzur Tehsil, Bhopal

District by M/s Bhopal Municipal Solid Waste

Private Limited.
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Sl. No. Project Details

Status of the proposal

Odisha

3. 3x800 MW Coal based Super-Critical Thermal
Power Project at Village Annupurna Khamar,
Taluk Kamakhyanagar, Dhenkanal District,
Odisha by M/s. Odisha Thermal Power
Corporation Ltd.

Tamil Nadu

4, 1x660 MW Ennore Supercritical Thermal Power
Project (Expansion), Village Ernavur, District
Ennore, Tamil Nadu by M/s Tamil Nadu
Generation and Distribution Corporation Ltd.
(TANGEDCO)

Telangana

1x800 MW Supercritical Coal based Singareni
Thermal Power Plant (Expansion from 2x600
MW to 2000 MW) at Pegadapalli Village,
Jaipur Mandal, Mancherial District, Telangana
by M/s Singareni Collieries Company Ltd.

Karnataka

5. Expansion of cogeneration power plant from
6 MW to 18 MW in Village and Taluk Gokak,
District Belagavi, Karnataka by M/s. Roquette
India Private Limited.

West Bengal

6. 1x660 MW Coal based Supercritical Sagardighi
Thermal Power Project (Phase-I11, Unit-5) in
Village Manigram, Chandpara, Kanchanpara,
Harirampur, District Murshidabad, West Bengal
by M/s The West Bengal Power Development
Corporation Ltd.

Environmental Clearance
was granted on 10.12.2019

Environmental Clearance
was granted on 11.12.2019

Environmental Clearance
was granted on 18.12.2019

Environmental Clearance
was granted on 24.2.2020.

Environmental Clearance
was granted on 24.3.2020
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Sl. No. Project Details Status of the proposal

Uttar Pradesh

7. 2x800 MW (Stage-111) Singrauli Super Thermal Environmental Clearance
Power Project in Village Shaktinagar, Tehsil was granted on 13.7.2020
Dudhi, District Sonebhadra, Uttar Pradesh by
M/s NTPC Limited

Gujarat

8. 1x800 MW Coal Based Supercritical Thermal Expert Appraisal Committee
Power Project in Vill. Vagda, Tehsil-Fort (EAC) recommended for
Songadh, District-Tapi, Gujarat by M/s Gujarat grant of Environmental
State Electricity Corporation Limited (GSECL) Clearance.

Tripura

9. 726.6 MW (Unit-3&4: 2x363.3 MW) Gas based Expert Appraisal Committee
Power Project at Village Palatana, Tehsil (EAC) recommended for
Kakraban, Dist. Gomati, Tripura by M/s ONGC grant of Environmental
Tripura Power Company Limited Clearance.

National Parks and Wildlife Sanctuaries/Reserves as UNESCO
World Heritage Sites

851. SHRI PARIMAL NATHWANI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ details of nationals parks and wildlife sanctuaries/reserves included in
UNESCO recognized World Heritage Sites;

(b) details of the other national parks and sanctuaries/reserves in the country
which qualify to get recognition as the UNESCO World Heritage sites;

(c) whether Government proposes to obtain the World Heritage sites status for
other national parks, including Gir, Gujarat; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) The details of national parks
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and wildlife sanctuaries/reserves from India which are included in UNESCO recognized
World Heritage Sites are given in the Statement-1 (See below).

(b) to (d) Any site which has to be declared as world heritage site must first be
placed in the country's 'Tentative List', which is an inventory of such sites which the
country considers suitable for nomination as world heritage site in the future. Details
of such National Parks and Wildlife Sanctuaries/Reserves from India which are in the
Tentative List of World Heritage Sitesare given in the Statement-11 (See below).

There is no proposal for obtaining the World Heritage Site status for Gir National
Park
Statement-I

List of National Parks and Wildlife Sanctuaries/Reserves in UNESCO recognized
World Heritage Sites - India

September, 2020

Sl. National Parks and Wildlife State Year of Inscription

No. Sanctuaries/Reserves as as World Heritage
World Heritage Sites Site

1 2 3 4

1. Kaziranga National Park Assam 1985

2. Manas Wildlife Sanctuary Assam 1985

3. Keoladeo National Park Rajasthan 1985

4. Sundarbans National Park West Bengal 1987

5 Nanda Devi and Valley of Flowers Uttarakhand 1988,2005

National Parks
6.  Western Ghats * Karnataka 2012
(i)  Pushpagiri Wildlife Sanctuary
(i)  Brahmagiri Wildlife Sanctuary
(iii) Talacauvery Wildlife Sanctuary
(iv) Padinalknad Reserved Forest
(v) Kerti Reserved Forest

(vi) Kudremukh National Park
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2 3

(vii) Someshwara Wildlife Sanctuary
(viii) Someshwara Reserved Forest
(iX) Agumbe Reserved Forest

() Balahalli Reserved Forest
Western Ghats * Kerala
(i)  Shendurney Wildlife Sanctuary
(i)  Neyyar Wildlife Sanctuary

(iii) Peppara Wildlife Sanctuary

(iv) Kulathupuzha Range

(v) Palode Range

(vi) Periyar Tiger Reserve

(vii) Ranni Forest Division

(viii) Konni Forest Division

(iX) Achankovil Forest Division

(®)  Eravikulam National Park (and
proposed extension)

(x)) Karian Shola (part of Parambikulam
Wildlife Sanctuary)

(xii) Mankulam Range

(xiiiy Chinnar Wildlife Sanctuary

(xiv) Mannavan Shola

(xv) Silent Valley National Park

(xvi) New Amarambalam Reserved Forest

(xvii) Kalikavu Range

(xviii) Attapadi Reserved Forest

(xx) Aralam Wildlife Sanctuary

Western Ghats * Maharashtra

() Kas Plateau

2012

2012
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1 2 3 4
(i) Koyna Wildlife Sanctuary
(iiiy Chandoli National Park
(iv) Radhanagari Wildlife Sanctuary
Western Ghats * Tamil Nadu 2012

() Kalakad-Mundanthurai Tiger Reserve

(i)  Srivilliputtur Wildlife Sanctuary

(i) Tirunelveli (North) Forest Division
(Part)

(iv) Grass Hills (Anamalai Tiger Reserve)

National Park
(v) Karian Shola National Park
(vi) Mukurti National Park

7.  Great Himalayan National Park
Conservation Area

8  Khangchendzonga National Park

Himachal Pradesh 2014

Sikkim 2016

* Serial Sites (across four States).

Statement-11

List of other National Parks and Wildlife Sanctuaries/Reserves in tentative list of
World Heritage Sites - India

September, 2020

SI. No.  Other National Parks and State Year of inclusion
Wildlife Sanctuaries/ in Tentative
Reserves in Tentative List
List of World Heritage
Sites - India
1 2 3 4

1. Namdapha National Park
2. Wild Ass Sanctuary, Little Rann of Kutch

3. Desert National Park

Arunachal Pradesh 2006
Gujarat 2006
Rajasthan 2009
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1 2 3 4

4. Neora Valley National Park West Bengal 2009
5. Narcondam lIsland

(i)  Narcondam Island Wildlife Sanctuary =~ Andaman & Nicobar 2014

Islands
6. Chilika Lake
(i)  Chilika Wildlife Sanctuary Odisha 2014
7.  Cold Desert Cultural Landscape of India Ladakh UT & 2015
(i)  PinValley National Park Himachal Pradesh
(i)  Kibber Wildlife Sanctuary
(i) Changtang Cold Desert Wildlife
Sanctuary
8. Keibul Lamjao Conservation Area Manipur 2016
()  Keibul Lamjao National Park
9. Garo Hills Conservation Area Meghalaya 2018

(i) Balpakram National Park
(i)  Nokrek National Park

(iii)  Siju Wildlife Sanctuary

Extended Producers Responsibility under Plastic Waste Management Rules

852. SHRI PARIMAL NATHWANI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government has issued any notification or guidelines on uniform
framework for Extended Producer Responsibility (EPR) for plastic waste management;

(b) if so, the details thereof; and

(c) the role of the Urban Local Bodies or Local Self Governing Institutions in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) The Ministry has
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notified the Plastic Waste Management Rules, 2016. As per Rules, the generators of
waste have been mandated to take steps to minimize generation of plastic waste, not
to litter the plastic waste, ensure segregated storage of waste at source and handover
segregated waste to the local bodies or agencies authorised by the local bodies. The
Rules also mandate the responsibilities of local bodies, gram panchayats, waste
generators, retailers etc. to manage such waste. The Rules inter-alia mandate the
producers, importers and brand owners to work out modalities for waste collection
system based on the principle of Extended Producer Responsibility.

The Ministry has recently approved a draft Guideline Document on Uniform
Framework for Extended Producers Responsibility under Plastic Waste Management
Rules, 2016. The guideline provides for three different models for the Producers,
Importers and Brand Owners for the implementation of the EPR mechanism. The
document is uploaded on the website of the Ministry.

Under the Plastic Waste Management Rules, 2016, the responsibility of local body
inter alia includes setting up, operationalization, and coordination of the waste
management system. The local body for setting up of system for plastic waste
management may seek assistance of producers.

lllegal sand mining in Chhattisgarh

1853. SHRI RAM VICHAR NETAM: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government is aware of the illegal sand mining going on a large
scale in the river foothills of Chhattisgarh;

(b) if so, the details thereof, region-wise;

(c) whether Government is aware of the impact of illegal mining that is being
carried out on various river banks of Balrampur in Chhattisgarh on the environment and
groundwater level if so, the details thereof, and the long-term effects of excessive sand
mining in rivers; and

(d) whether Government has any plan/framework for compensation of the
environmental and ground water level damage, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) Sand mining is regulated

tOriginal notice of the question was received in Hindi.
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in terms of the Mines and Minerals (Development and Regulation) Act, 1957 [MMDR
Act] and the Mineral Concession Rules framed by the concerned State Governments
under section 15 of this Act. Moreover, Section 23C of the MMDR Act, empowers the
State Governments to make rules for preventing illegal mining, transportation and
storage of minerals and for the purposes connected therewith.

Ministry of Mines has prepared a 'Sand Mining Framework' in consultation with
Mining Departments of the States incorporating best practices amongst States and
suggestions based on the objectives of sustainability, availability, affordability and
transparency in the and mining. The 'Sand Mining Framework' has been circulated to
all the States for necessary action.

The MoEF&CC also has issued the Enforcement and Monitoring Guidelines for
Sand Mining in January, 2020, supplemental to Sustainable Sand Management Guidelines,
2016, to regulate the Sand and Gravel Mining in the country from its identification to
its final end-use by the consumers and the general public and to control the instance
of illegal mining through IT-enabled services and latest technologies for surveillance
of the Sand mining at each step. The Guidelines, inter-alia, emphasizes on monitoring
plans to evaluate the long-term effect of the mining activities both upstream and
downstream of Sand extraction sites and streamlining the process of impact assessment,

environment management plan and environmental clearance in cluster situation.

The enforcement of various legal provisions including Enforcement and Monitoring
Guidelines for Sand Mining, 2020 with a view to containing the menace of illegal sand
mining is within the domain of the State Government/ UT administration. As per
information received from Chhattisgarh Environment Conservation Board, no compliant
has been received by them indicating long-term effects of excessive sand mining in
rivers in Chhattisgarh.

(d) The sand mining projects requires prior environmental clearance as per the
Environment Impact Assessment (EIA) Notification, 2006, as amended from time to time,
notified under the Environment (Protection) Act, 1986. While granting environmental
clearance to such projects/activities necessary environmental conditions viz.
implementation of rainwater harvesting measures on long-term basis to augment ground
water resources, monitoring of ambient air quality, monitoring of water quality and
development of green belt etc. are stipulated to minimize the anticipated environmental
impacts on the natural ecosystem.
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Permanent solution for disposal of bio-medical waste

854. DR. FAUZIA KHAN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether a permanent solution for disposal of biomedical waste is under
consideration in the Ministry;

(b) if so, the details thereof;

(c) whether Government has formulated any expert committee to examine the

same;
(d) if so, the details thereof; and
(e) the response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) To address the issues
related to scientific disposal of Bio-medical waste, the Ministry of Environment, Forest
and Climate Change (MoEFCC) had notified the Bio-medical Waste Management Rules
(BMWM Rules) under Environment (Protection) Act, 1986, in the year 1998, which were
revamped in the year 2016. The rules stipulate provisions for handling, treatment and
disposal of bio-medical waste generated in Healthcare Facilities (HCFs) and Common
Bio-medical Waste Treatment Facilities (CBWTFs). The said rules stipulates for source
segregation of bio-medical wastes generated from various streams inside the HCFs and
handing over the segregated waste to Common Bio-medical Waste Treatment Facilities
for treatment and disposal. The Rules prescribe for waste category-wise mode of
disposal as follows:-

. Yellow Category - 'Highly Infectious and Anatomical Waste' to be disposed-
off by Incineration

. Red Category - 'Infected plastics' to be autoclaved and recycled

. White Category -'Waste sharps including metals' to be autoclaved, shredded
and disposed/recycled to foundries

. Blue Category - 'Glassware' to be disinfected/autoclaved/hydroclaved/
microwaved and recycled
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To facilitate the State Pollution Control Boards and Pollution Control Committees
(SPCBs/PCCs) in implementation of rules, HCFs/CBWTFs are required to obtain
Autharization from SPCBs/PCCs under provisions of BMWM Rules, 2016. Following
technical guidelines have also been issued by the Central Pollution Control Board
(CPCB):-

. Management of Waste by Healthcare Facilities as per Bio-medical Waste
Management Rules, 2016;

. Common Bio-medical Waste Treatment Facilities;

. Handling, Treatment and Disposal of bio-medical waste generated during
Treatment/Diagnosis/Quarantine of COVID-19 patients';

. Imposition of Environmental Compensation against CBWTFs and HCFs;

. Verification of Two Second Residence Time in Secondary Combustion
Chamber in Bio-medical Waste Incinerator;

. Handling of Bio-medical Waste for Utilization;
. Barcode system for Effective Management of Bio-medical Waste;
. Toolkit for Bio-medical Waste Management Rules, 2016.

(c) to (e) The BMWM Rules, 2016 mandates for constitution of Committee(s) at
Central/State/District level to review, monitor and resolve the issues for their smooth
implementation. Accordingly, a Central Monitoring Committee is constituted at MoEFCC.
The State Governments/Union Territory Administration(s) have also constituted
Advisory Committee(s) under Health Departments. The District Level Monitoring
Committee(s) are required to monitor the compliance of rules provisions by HCFs/
CBWTFs.

New Wetlands (Conservation and Management) Rules, 2017

855. DR. SANTANU SEN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether Government has abdicated it's responsibility of protection of wetlands
to States/UTs under Wetlands (Conservation and Management) Rules 2017, if so, the
reasons therefor;
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(b) the reasons why Government has ignored several directions from Supreme
Court to notify stricter rules to protect country's wetlands;

(c) whether it is a fact that the new rules fail to cover 9.7 million hectares or
sixty five per cent of the total area identified as wetlands, if so, the details thereof; and

(d) the reasons for not issuing directions to State/UT's for identification and
protection of wetlands in a time-bound manner?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) No Sir, for strengthening the
conservation and management of wetlands in the country, the Ministry of Environment,
Forest and Climate Change (MoEF&CC) in consultation with the States, Union Territories,
Central line Ministries and other stakeholders, have decentralised certain aspects related
to conservation and management of wetlands to State Governments and UT
administration by notifying the Wetlands (Conservation and Management) Rules, 2017.
Vide these Rules, inter alia, the State/Union Territories (UT) Wetland Authorities have
been constituted and powers for notification of wetlands have been delegated to the
State Governments and UT Administrations. However, the National Wetlands Committee
constituted under the Wetlands (Conservation and Management) Rules, 2017, inter alia
is responsible for advising on appropriate policies and action programmes for
conservation and wise use of wetlands and recommending trans-boundary wetlands for
notification.

(b) The Hon'ble Supreme Court vide order dated 8th February, 2017 in the matter
of M. K. Balakrishnan & ORs. Vs. Union of India & ORs. had inter alia, directed that
the draft Wetlands (Conservation and Management) Rules, 2016 should be notified on
or before 30th June, 2017. Further, as requested by MoEF&CC, the Hon'ble Court vide
order dated 16th August, 2017 had given time till 30th September, 2017 for finalization
and notification of the said Rules. The direction of the Hon'ble Court has been duly
complied and the Wetland (Conservation and Management) Rules, 2017 were published
on 26th September, 2017.

(c) The Wetlands (Conservation and Management) Rules, 2017 define "wetland"
as an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas
of marine water the depth of which at low tide does not exceed six meters, but does
not include river channels, paddy fields, human-made water bodies/tanks specifically
constructed for drinking water purposes and structures specifically constructed for
aquaculture, salt production, recreation and irrigation purposes.
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While notification of wetlands under Wetland (Conservation and Management)
Rules, 2017 exempts certain types of wetland from notification, the mandate of
conservation is applicable to all wetlands of the country.

(d) Rule 5 and 7 of the Wetlands (Conservation and Management) Rules, 2017
provides a thorough mechanism for identification and protection of wetlands by the
States/UTs and specifies timelines for the same. In order to facilitate the States/UTs in
implementation of these Rules, Guidelines have also been issued. Further, during the
last 3 years, MOEF&CC has executed 14 Regional and 5 National level workshops for
technical handholding of wetland managers and stakeholders.

Environmental Clearance for irrigation projects

856. DR. BANDA PRAKASH: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether small and medium irrigation projects from various States are pending
with Government for environmental/forest clearance;

(b) if so, details of such pending projects, project and State/UT-wise including
Telangana and Andhra Pradesh; and

(c) the reasons for delay in granting environmental/forest clearance along with
the details of projects sanctioned during the current year, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Medium Irrigation
projects (Cultural Command Area: > 2000 and < 10,000 Ha.) submitted to the Ministry
at Central level for prior Environment Clearance are dealt as per the provisions of EIA
Notification 2006 and as amended thereof. Minor irrigation projects (Cultural Command
Area: < 2000 Ha.) are exempted from the requirement of prior Environment Clearance.
No Small and Medium Irrigation projects are pending with the Ministry. Status of
irrigation projects relating to different State are as under:-

SI. No. State Name of the Project Status

1 Telangana Channaka-Korata (Rudha) Barrage on Recommended
Penganga River-Inter-State Irrigation by the Expert
Project, (CCA: 6677.00 ha.), Adilabad Appraisal

district of Telangana. Committee
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Sl. No. State Name of the Project Status
2. Madhya Pradesh  Satdharu Medium Irrigation Project (CCA: -do-
7,555 ha.) in district Damoh of Madhya
Pradesh.

3. Andhra Pradesh No Small and Medium Irrigation projects -
are pending with the Ministry at the
Central level for grant Environmental
Clearance.

Forest Clearance proposals received from the State Government/UTs under Forest
(Conservation) Act, 1980 for seeking prior approval for use of forest land for non-forest
purpose are dealt as per the timeline framed under FCA Rules, 2014. As of now there
is No proposal pending beyond timeline.

(c) Proposals for Environment/Forest Clearance are dealt as per the provisions
of the EIA Notification, 2006 and FCA Rules, 2014. There is no delay in granting
Environment/Forest Clearance to the Small and Medium Irrigation Projects at the Central
level. Details of the proposals accorded Environment and Forest Clearance are given
in the Statement-I and Statement-1I respectively.

Statement-1

Irrigation Projects granted Environmental Clearance (EC) by the MoEF&CC
after recommendation of the Expert Appraisal Committee (EAC) at Central
level in last one year

Sl. No.  State Name of the Project Date of EC
granted
1. Madhya Pradesh Parbati (Rinsi) Major Irrigation Project in 11.12.2019

Rajgarh district of Madhya Pradesh by
Water Resources Department, Government of
Madhya Pradesh

2. Uttarakhand Jamrani Dam Multi-purpose Project by 13.12.2019
Irrigation Department, Uttarakhand

3. Telangana Kaleswaram Lift Irrigation Scheme near 25.02.2020
Kennepally village, Mahadevpur Mandal,
Jayashankar Bhoopalpally district, Telangana

4. Maharashtra Nardave Medium Irrigation Project at district 24.03.2020
Sindhudurg, Maharashtra




Statement-11

Details of Irrigation Project accorded Forest Clearance from April, 2019 to March, 2020

Sl. No. State Proposal Name Agency name Category Date of Date of Proposal
Stage-I Stage-II Status
1 2 3 4 5 6 7 8
L Gujarat SAUNI Yojana Narmada Water Resource  Irrigation 12-Apr-18  27-May-19  Approved
Water Supply
2. Guijarat SSNNL- proposal for H patdi Sardar Sarovar Narmada Irrigation 09-Oct-17  30-May-19  Approved
M6 (minor canal) Nigam Limited, Gandhi-
nagar
3 Gujarat Diversion of 0.0931 ha. Executive Engineer Rajkot Irrigation 29-Jun-18  18-Jun-19  Approved
Protected Forest land for Irrigation Project Division
underground water pipe
line for Sauni Yojana Link-3,
Package-6 in Rajkot district.
4, Haryana Remoulding of Canal Bank Executive Engineer Irrigation 15-Feb-19  13-Sep-19  Approved

for movement of Heavy
Machinery for Inspection
in Bank of Jui feeder Canal

Irrigation Bhiwani
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5.

6.

7.

8.

Haryana

Haryana

Haryana

Haryana

Increasing capacity of Western
Jamuna Canal main line lower
from RD 68220 (Hamida Head)
to RD190950 (Indri Head) in
Karnal Distt.

Increasing Capacity of Western
Jamuna Canal.

Diversion of 0.0441 Hectare of
Forest land along WJC Lower
for providing Concrete Side
lining with paver in reach RD
2000-15000 and RD 30000-58000
of WJC Main Branch including
Reconstruction/Remodeling

Diversion of 0.442 Hectare of
Forestland for providing
Concrete Side lining with paver
in reach RD 2000-15000 and RD
30000-58000 of WJC Main
Branch including
Reconstruction/Remodeling

of pucca structure.

Irrigation and Water
Resources Department
Haryana

Irrigation Water Services
Division Dadupur

Irrigation and Water
Resources Department
Haryana

Irrigation and Water
Resources Department
Haryana

Irrigation

Irrigation

Irrigation

Irrigation

22-Oct-19

01-Jun-19

01-Jun-19

17-Jan-20

21-May-19  16-Mar-20

20-Jun-19

20-Jun-19

Approved

Approved

Approved

Approved
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2

3

4

Haryana

Haryana

Madhya
Pradesh

Madhya
Pradesh

Madhya
Pradesh

Diversion of 0.9401 Hectare of
Forest land for providing
Concrete Side lining with paver
in reach RD 82000-154500 of
WJC Main Branch including
Reconstruction/Remodeling

of pucca structure.

Diversion of 0.1155 Hectare of
Forest land of Indri Escape
along WJC for providing
Concrete Side lining with paver
in reach RD 2000-15000 and RD
30000-58000 of WJC Main
Branch including
Reconstruction.

Parkul Medium Tank

Bhawsa Medium Irrigation
Tank project

Makodiya Rundi Tank Project

Irrigation and Water
Resources Department
Haryana

Irrigation and Water
Resources Department
Haryana

EE WRD Il Kesli
Distt. Sagar

Water Resources
Division Burhanpur

Madhya Pradesh Water
Resources Department

0] Siamsuy usnip\ - 00T
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14.

15.

16.

17.

18.

19.

20.

Madhya
Pradesh

Madhya
Pradesh

Mabharashtra

Rajasthan

Uttarakhand

Uttarakhand

Karnataka

Isp-Parwati Phase | and Il
Micro Lift Irrigation Scheme
(Pipe Line)

Kodwar Micro Lift Irrigation
Scheme

Kotgal Barrage Dist. Gadchiroli

Bhika Bhai Canal Sagwada
Dungerpur

Construction of Suryadhar
Lake

Indo-Nepal Link Canal from
Tanakpur Barrage

Diversion of 0.78 ha. of forest
land in Yadgir Reserved Forest
for construction of distributary
canal to irrigate Gulbarga and
Yadgir District under Sonthi
Lift Irrigation Scheme in favour
of the Executive Engineer,

EE ND Division No.
Twenty Five Narmada
Nagar

EE ND Division No.
Twenty five Narmada
Nagar

Executive Engineer
Minor Irrigation
Division Chandrapur

Water Resources
Department

Irrigation Department
Uttarakhand

NHPC Limited

Bhagya Jala Nigam
Limited KBJNL

Irrigation

Irrigation

Irrigation

Irrigation

Irrigation

Irrigation

Irrigation

06-Mar-19

12-Feb-20

08-Jan-19

07-Sep-18

24-Oct-18

14-Dec-18

31-May-13

15-May-19

20-Feb-20

20-Sep-19

03-Sep-19

07-Aug-19

31-May-19

24-0Oct-19

Approved

Approved

Approved

Approved

Approved

Approved

Approved
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21.

22,

23

Madhya
Pradesh

Maharashtra

Odisha

Krishna BhagyaJala Nigam
Limited KBJNL, Sonthi Lift
Irrigation Division, Yadgir.

Diversion of 154.910 ha. of Null
forest land for construction

of Runj Medium irrigation

project, in district panna in

favour of water resources

department, Madhya Pradesh.

Diversion of 94.95Ha. of Forest ~ Null
Land for Construction of

Varkhed Lendhe Barrage

Medium Irrigation Project in

District, Jalgaon, Maharashtra

in Favour of The Executive

Engineer, Minor Irrigation

Division, Jalgaon.

Construction of Rengali Null

Irrigation Project

Irrigation

Irrigation

Irrigation

17-Feb-14  15-May-19

13-Jan-12  20-Sep-19

21-Nov-96 17-May-19

Approved

Approved

Approved
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Coordination with the Ministry of AYUSH for environmental conservation
of medicinal plants

857. DR. BANDA PRAKASH: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether the Ministry has taken steps in coordination with the Ministry of
AYUSH for environmental conservation/protection and production/promotion of
medicinal plants;

(b) if so, the details thereof;

(c) whether the Ministry proposes to conserve wildlife by establishing
coordination with the Ministry of Agriculture for encouraging plantation of medicinal
plants and fruit bearing trees in order to save animals and bird species from becoming
extinct due to scarcity of food supply; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Yes, Sir. The National
Biodiversity Authority has been following a consultative process with the Ministry of
AYUSH to address issues pertaining to the conservation, protection and production
of medicinal plants.

As per Section 38 of the Biological Diversity Act, 2002, till date, 18 States and
2 Union Territories have notified 158 plant species including medicinal plants as
threatened species with a view to rehabilitate and preserve those species. In order to
promote cultivation of medicinal and aromatic plants, 173 species have been notified
as biological resources 'Normally Traded as Commodities' under the Act. Till date, 18
Biodiversity Heritage Sites have been notified across the country which help in the
conservation of plant species including medicinal plants. In order to promote and
conserve the medicinal plants, the Biodiversity Management Committees at the local
body level prepare Peoples Biodiversity Registers by documenting all the available
biological resources including medicinal plants.

Ministry of AYUSH is presently implementing a Centrally Sponsored Scheme of
National AYUSH Mission (NAM). Under 'Medicinal Plants' component of the NAM
scheme, supporting market driven cultivation of prioritized medicinal plants in identified



104  Written Answers to [RAJYA SABHA] Unstarred Questions

cluster/zones within selected districts of States and implemented in a mission mode. As

per the scheme guidelines, the support is provided for:-

@)
(i)

(i)
(iv)

Cultivation of prioritized medicinal plants on farmer's land.

Establishment of nurseries with backward linkages for raising and supply of
quality planting material.

Post-harvest management with forward linkages.

Primary processing, marketing infrastructure etc.

The scheme is implemented through Mission Directors, identified in States/UTs

located in State Horticulture/Agriculture Departments/Forest Departments/AYUSH

departments and State Medicinal Plants Boards.

Under Central Sector Scheme on "Conservation, Development and Sustainable

Management of Medicinal Plants", the project-based support is provided for following

activities:-

@)

(i)

(i)

(iv)

V)

(vi)

In-situ conservation through development of Medicinal Plants Conservation
and Development Areas (MPCDAS).

In-sitn/Ex-situ resource augmentation.
Ex-situ conservation through establishment of herbal gardens.

Livelihood linkages with Joint Forest Management Committees (JFMCs)/
Panchayats/Van Panchayats/Biodiversity Management Committees (BMCs)/
Self Help Groups (SHGs) etc.

Information Education Communication (IEC) activities like Training/
workshops/Seminars/Conferences etc.

Research and Development.

(vii) Promotion of marketing and trade of medicinal plants produce.

(c) and (d) Ministry of Agriculture and Farmer's Welfare is implementing a Centrally

Sponsored Scheme, "Mission for Integrated Development of Horticulture (MIDH) for

holistic growth of the horticulture sector covering fruits, vegetables, root and tuber

crops, mushrooms, spices, flowers, aromatic plants, coconut, cashew, cocoa. The Mission
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envisages production and productivity improvement of horticulture crops including
fruits crops through various interventions. Activities such as production of planting
material, coverage of area with improved cultivars, rejuvenation of senile orchards are
taken up for development of fruit crops. All States and UTs are covered under the
scheme.

Char Dham project

858. SHRI M. V. SHREYAMS KUMAR: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@) the status of the construction of 12000 crore Char Dham project connecting
four major pilgrim sites, Kedarnath, Badrinath, Gangotri and Yamunotri in Uttarakhand;

(b) whether it is a fact that the mandatory Environment Impact Assessment(EIA)
was avoided to fast track the project;

(c) if so, the reason for fast tracking the project in a hilly and mountainous

terrain; and

(d) whether Government proposes to review the project considering the fragile
Himalayan ecology?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (d) As per the extant
provisions of the EIA Notification, 2006, as amended from time to time, there is a laid
down schedule for requirements of prior Environmental Clearance, detailed Environment
Impact Assessment studies, public consultations etc. for various categories of activities/
projects. The requirement of a prior Environmental Clearance or otherwise to a particular
project is governed by these provisions accordingly. The "Char Dham Programme"
comprises of various individual road expansion projects being executed by different
agencies.

This Ministry had constituted a High Level Committee vide O.M. No. 21-270/2008
-1A.111 dated 11th December, 2012 to review the provisions of Environmental Impact
Assessment Notification, 2006 relating to grant of Environmental Clearance for Roads,
Buildings and Special Economic Zone projects. On the recommendations of the
Committee, the Ministry vide its notification dated 22.08.2013 has exempted the projects
related to expansion of National Highway upto 100 Kms., involving additional right of
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way or land acquisition upto 40 meters on existing alignments and 60 meters on re-
alignment or by passes from the preview of the notification.

In view of the above thresholds applicable to roads in '‘Char Dham' projects, no
project have been referred to the Ministry of Environment, Forest and Climate Change
for appraisal.

Supreme Court's direction to Government on stubble burning

859. SHRI DEREK O' BRIEN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether the Ministry has taken cognizance of the Supreme Court's Order
directing the Central and State Governments "to prepare a scheme for making available
combine harvesters, happy seeders, hydraulically reversible MB plough, paddy straw
chopper, mulcher, rotary slasher, zero till seed drill and rotavators and balers, especially

to small and marginal farmers to either free of charge or on nominal rental basis";

(b) whether the Ministry has taken any steps to comply with the above decision;
and

(c) if so, number of small and marginal farmers identified for this; if not, the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYOQ): (a) to (c) The Government of India
and concerned State Governments have taken several steps towards prevention of
burning of crop residues in agricultural fields which includes compliance to the direction
issued by Hon'ble Supreme Court in the matter W P (c) 13029/1985. Ministry of
Agriculture and Farmers Welfare has launched a central sector scheme on 'Promotion
of Agricultural Mechanization for In-Situ Management of Crop Residue in the States
of Punjab, Haryana, Uttar Pradesh and NCT of Delhi. The following are the major steps
taken in the scheme:-

. Farm Machinery Banks for Custom Hiring of in-situ crop residue management
machinery with financial assistance of 80% of the project cost through Co-
operative Societies of farmers, Farmers Producer Organization (FPOs), Self-
Help Groups, registered Farmers Societies/farmers groups, Private
Entrepreneurs, Group of women farmers or self-help groups for establishment
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of farm machinery banks or custom hiring centers of in-situ crop residue

management machinery.

. Financial Assistance to farmers for Procurement of Agriculture Machinery
and Equipment for in-situ crop residue management @ 50% of the cost of
machinery/equipment is being provided to individual farmers for purchase
of machinery/equipment for crop residue management.

. During 2018-19 and 2019-20, 44759 machines have been provided to the
farmers on individual ownership basis which also include small and marginal
farmers. 16826 Custom Hiring Centres having total of 67403 machines have
been established with a view to make machines and equipment available to
the small and marginal farmers at reasonable rentals.

Online Continuous Emission Monitoring System

860. SHRI DEREK O' BRIEN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the number of industries have been fined via the OCEMS data;
(b) the norms under which industries are targeted to install OCEMS; and

(€) number of independent audits conducted of industrial OCEMS operations
to ensure there is no tampering of systems?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) and (b) Ministry of Environment,
Forest and Climate Change does not fine any of the industry on the basis of (Online
Continuous Effluent/Emission Monitoring System (OCEMS) data. The data is used for
identifying the industry for physical inspection and thereafter on the basis of non-
compliance, actions are taken.

Realizing the need for continuous monitoring of quality of emissions/discharges
from industries for effective compliance of the norms, Central Pollution Control Board
(CPCB) issued directions to industries for installation of OCEMS to help track the
discharges of pollutants from these units. Further, CPCB issued direction under Section
18(1)(b) of Water (Prevention and Control of Pollution) Act, 1972 and Air (Prevention
and Control of Pollution) Act, 1981 to all the SPCBs/PCCs to further direct the industries
for installation of OCEMS in highly polluting 17 categories of industries/CETPs/
Biomedical facility/common hazardous waste facility.



108  Written Answers to [RAJYA SABHA] Unstarred Questions

During 2016-17, CPCB started inspection of 17 categories of highly polluting
industries based on computer generated SMS alerts due to violation of emission
standards recorded in OCEMS. Industries are selected for inspection on the basis of

SMS generated/off line from the online monitoring systems installed in these industries.

CPCB has inspected total 709 industries from October, 2016 to September, 2020,
under SMS Alerts Scheme. Out of these, 348 industries were found non-complying. As
per the provisions of Section 5 of Environment Protection Act, 1986, show-cause
notices/technical directions to 163 units and closure directions to 183 units were issued

for non-compliance.

(c) CPCB conducts remote calibration audits to ensure functioning of OCEMS
having such facility. Till date, 81 industries OCEMS audits have been conducted.

Further, audit is also done through physical inspections.
Paddy stubble burning in Punjab, Haryana and Uttar Pradesh

861. SHRI DEREK O'BRIEN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the exact steps Government is taking to reduce or stop the pollution caused

due to 'parali' burning in October-November, 2020, along with the State Governments;

(b) whether the Ministry has taken steps to stop 'parali' burning, given the scale

of the air pollution from this source in October-November in the last few years; and

(c) whether the officials at the Centre and the concerned States have been held

accountable for the 'parali' burning during October-November, 2019?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (c) An outlay of about
T 600 crores have been made under the Central Sector Scheme on 'Promotion of
Agricultural Mechanization for In-Situ Management of Crop Residue in the States of
Punjab, Haryana, Uttar Pradesh and NCT of Delhi' during 2020-21. The Panchayats,
Cooperative Societies of Farmers, Farmer Producer Organizations (FPOs) and Registered
Farmer Societies are incentivized for establishment of Custom Hiring Centres of crop
residue management machinery. The funds as under have been released to the States

and implementing agencies.
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State/Agency  Establishment  Machinery Information Flexi Total
of Custom Distribution Education funds/ ®in
Hiring on Individual and Admin crores)
Centres Ownership Communi-  Expenses
basis cation (IEC)
Activities
Punjab 183.10 50.10 7.80 9.00 250.00
Haryana 82.00 72.00 8.00 8.00 170.00
Uttar Pradesh 40.20 70.00 6.94 3.06 120.20
ICAR - - 6.72 128 8.00
TotAaL 305.30 192.10 29.46 21.34 548.20

Further, under the Scheme 'Sub-Mission on Agricultural Mechanization (SMAM)'

providing a subsidy of 40% of the cost for purchase of balers which is used for

collection of straw in the form of bales that makes transportation and storage easier.

During the last 5 years the Government of Punjab has supplied 188 balers and

the Government of Haryana has supplied 190 balers. Considering the requirement to

promote the ex-situ uses of paddy straw, the balers have also been included in the

revised crop residue management scheme.

Other major steps taken by State Governments to prevent Stubble burning

includes:-

Punjab State Government developed a real time monitoring of the fire
incidents along with SMS alert system daily to the concerned Deputy
Commissioners and other local functionaries of the Districts regarding fire
incidents in their area. Further, the Deputy Commissioners had formed District
Level and Sub Divisional Level Monitoring Committees to monitor the
Stubble burning incidents. The members of these committees are deputed on
the same day to visit the place of fire incident and impose environmental
compensation on the defaulting farmers.

Uttar Pradesh State Government constituted a district level team with ADM
being its in-charge which was entrusted with the task of keeping a watch
on stubble burning incidents and take action against erring officials and
farmers.
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. Deployment of Mobile Squad.

. Lekhpal and respective Gram Pradhan are made in-charge of preventing
burning in their jurisdiction.

. Field level officials are responsible for group of village and monitor the fire
incidents regularly and interact with farmers to prevent burning.

Access to OCEMS data to the public

862. SHRI DEREK O' BRIEN: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ the reasons as to why the data from the Online Continuous Emissions
Monitoring System (OCEMS) is not being make accessible to the public;

(b) whether the Hon'ble Minister of State, MOEF&CC, on 16.03.2020, assured
the House that this is available in the public domain, but the site https://cpcb.nic.in,
has blocked the data to all, except those whose industries are registered with the CPCB;

(¢) whether the Ministry plans to make this information available to general
public; and

(d) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): (a) to (d) CPCB developed Central
Portal for accessing data pertaining to the highly polluting 17 categories of industries,
Grossly polluted industries in Ganga basin, Common effluent treatment facilities, sewage
treatment plants and Common Facilities for disposal of Biomedical and hazardous

waste.

Data available at Central Portal is reported by industries on self-monitoring and
reporting purposes and not owned or generated by CPCB, hence not shared in public
domain but used for monitoring of compliance based on SMS alert system. However,
CPCB shares real-time data pertaining to temperature of combustion of Common
Biomedical Waste Incinerators to public through its website.

Further, CPCB provides access of its central portal to SPCBs/PCCs for their
monitoring. The data of OCEMS is accessible to public through the official websites
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of State Pollution Control Boards through the websites of SPCBs/PCCs, as detailed
below:-

SI. No.  State/UT

Weblink of the webpage

10.

11.

12,

13.

14.

15.

16.

17.

18.

19.

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar

Goa

Gujarat

Haryana
Himachal Pradesh
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Odisha
Puducherry

Punjab

Sikkim

Tamil Nadu

Telangana

West Bengal

http://aprtpms.ap.gov.in/publicview.html

There is no industry requiring OCEMS
https://pcba.rtdas.in/

bpchcems.nic.in__
http://gspch.glensserver.com/GSPCB_ONLINE/index.html

https://gpch.gujarat.gov.in/webcontroller/viewpage/
online-monitoring-system-dashboard

www.hspchcems.nic.in
http://envirologicig.com/public/dashboard/industries
https://kspcb.gov.in/onlinemonitoring.html
https://keralapch.glensserver.com/public/graph.html
https://esc.mp.gov.in/online/
http://www.mpch.gov.in/Online_CEMS.php
http://ospcbrtdas.com
http://ppcc.glensserver.com/PPCC_ONLINE/index.html

cpcbrtdms.nic.in User Id : computer.section.ppch
@gmail.com Password : ppch@1234

115.114.10.198:8080/enviroconnect/servlet/
com.aipl.pls.web.admin.AdminServlet

(1) http://117.232.97.121/RealTime_tnpch_cac/index.html

(2) http://117.232.97.121/RealTime_tnpcb_cac_new/
index.html

http://183.82.41.227:8080/enviroconnect/agms

http://www.wbpcb.gov.in/cmsdata.php
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Revival of sick PSUs

863. SHRI M. SHANMUGAM: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether Government has any schemes or plans for revival/rejuvenation of
sick Public Sector Undertakings (PSUs)/Vindustrial units which have been closed down;

(b) if so, the details of the PSUs/industrial units where revival plan is being
implemented, State-wise and location-wise; and

(c) the action taken/being taken by Government to provide means of livelihood
to the workers employed in the sick/closed down PSUs?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAKASH JAVADEKAR): (a) and (b) The Department of Public Enterprises
(DPEs) has issued guidelines for "revival and restructuring of sick/incipient sick and
weak Central Public Sector Enterprises (CPSESs): General Principles and Mechanism of
Restructuring” on 29th October, 2015 to be followed and implemented by the
administrative Ministries/Departments. The administrative Ministries/Departments of
CPSEs are responsible for monitoring the performance of CPSEs functioning under them
and taking timely measures for revival/restructuring of sick/loss making CPSEs. After,
consultation with stakeholders and obtaining approval of the competent authority, the
administrative Ministries implement the plan.

As per the information available with Department of Public Enterprises (DPES),
Government has approved revival/restructuring/merger plans in case of 8 CPSEs, namely,
(i) Brahmaputra Valley Fertilizer Corpn. Ltd., (ii) Hindustan Steelwork Construction Ltd.,
(iii) Richardson & Cruddas Ltd. (iv) NEPA Ltd., (v) Hooghly Printing Company Ltd., (vi)
Konkan Railway Corporation Ltd., (vii) Mahanagar Telecom Nigam Ltd. and (viii) Bharat
Sanchar Nigam Ltd. Further, the Department of Fertilizers has informed that 4 closed
fertilizer plants of Fertilizer Corporation of India Ltd. (FCIL) namely Talcher, Ramagundam,
Sindri and Gorakhpur and similarly, Barauni plant of Hindustan Fertilizer Corporation
Ltd. (HFCL) are being revived by setting up new Ammonia Urea plants of 12.7 lakh
metric tonnes per annum capacity each. The details in this regard are given in the
Statement (See below).

(¢) The employees of CPSEs which are being closed are entitled to compensation
as per VRS/VSS guidelines of DPE. Further, Government is implementing Counseling,
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Retraining and Redeployment (CRR) scheme for employees of CPSEs who have been
released under VRS/VSS. These separated employees or their dependents have
opportunity of short duration skill trainings under the CRR scheme for self/wage
employment.

Statement

Details of the PSUs/industrial units to which revival/restructuring/merger plans
have been approved

Sl Name of the CPSE/Location Date/Gist of the approval of

No. of the Registered Office the Government
(State)

1 2 3

A CPSEs to which revival/restructuring/merger plans have been approved

1. Brahmaputra Valley Fertilizer Government approved on 21.5.2015 financial
Corpn. Ltd., Namrup (Assam) restructuring and setting up of a new brown
field Ammonia-Urea complex at Namrup

through Joint Venture.

2. Hindustan Steelwork Cabinet approved on 25.6.2016 financial
Construction Ltd., Kolkata restructuring of HSCL and its takeover by
(West Bengal) NBCC. The company was takenover by

NBCC.

3. Richardson & Cruddas Ltd. Cabinet had approved on 9.9.2016 inter alia

Mumbai (Maharashtra) financial restructuring to come out of the

purview of BIFR, strategic disinvestment of
Nagpur and Chennai units, etc.

4. NEPA Ltd., Nepanagar CCEA approved on 3.10.2018 budgetary
(Madhya Pradesh) support for Revival and Mill Development
Plan (RMDP), pending salary dues, statutory

dues, VRS and thereafter on completion of

RMDP, the company will be disinvestment.

5. Hooghly Printing Company CCEA approved on 19.9.2018 closure of
Ltd.; Kolkata (West Bengal) business operations of HPCL and its merger
with the holding company, Andrew Yule

Company Ltd.
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1 2 3
6.  Konkan Railway Corporation CCEA approved on 15.12.2017 2nd financial
Ltd., Navi Mumbai restructuring proposal of KRCL in the form of
(Maharashtra) conversion of redeemable preference shares
of the Government into convertible preference
shares to remain networth positive.
7. Mahanagar Telecom Nigam Cabinet approved on 26.10.2019 revival of
Ltd., New Delhi BSNL and MTNL by reducing employees
cost, administrative allotment of spectrum for
8. Bharat Sanchar Nigam Ltd., 4G services, debt restructuring by raising of
New Delhi sovereign guarantee bonds, monetization of
assets and in-principle approval for merger of
BSNL and MTNL
B  Revival of closed CPSEs/ units of CPSEs under Department of Fertilizers
Name of Fertilizer Plant plant is located
L Fertilizer Corporation of India Ltd. Name of the location and State where
11 Talcher Fertilizer Ltd. Talcher, Odisha
12 Ramagundam Fertilizers & Ramagundam, Telangana
Chemicals Ltd.
13 Hindustan Urvarak & Rasayan Ltd. Gorakhpur, Uttar Pradesh
14 Hindustan Urvarak & Rasayan Ltd. Sindri, Jharkhand
2. Hindustan Fertilizer Corporation Ltd.
21 Hindustan Urvarak & Rasayan Ltd. Barauni, Bihar

Electric \Vehicles policy

864. SHRI B. LINGAIAH YADAV: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ the details of steps being taken to introduce Electric Vehicle (EV) Policy to

boost economy and reduce pollution in future; and

(b) the details of progress made,

State-wise and if not, the reasons therefor?
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THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
PRAKASH JAVADEKAR): (a) and (b) Sir, the Department of Heavy Industry (DHI) is
administering the Faster Adoption and Manufacturing of (Hybrid &) Electric Vehicles
in India (FAME India) Scheme since 01st April, 2015 to promote adoption of electric/
hybrid vehicles (XEVS) in India with an aim to reduce dependence on fossil fuel and
to address issues of vehicular emissions. Phase-I of the Scheme was extended from time
to time and the last extension was allowed upto 31st March 2019. At present, Phase-
Il of FAME India Scheme is being implemented for a period of 3 years w.e.f. 01st April,
2019 with a total budgetary support of ¥ 10,000 crore. This phase focuses on supporting
electrification of public and shared transportation and aims to support, through
subsidies, approx. 7000 e-Buses, 5 lakh e-3 Wheelers, 55000 e-4 Wheeler Passenger
Cars and 10 lakh e-2 Wheelers. In addition, creation of charging infrastructure is also
supported to address range anxiety among users of electric vehicles.

In the First Phase of the Scheme, about 2,80,987 hybrid and electric vehicles were
supported by way of demand incentive, amounting to about ¥ 359 crore. Further, DHI
sanctioned 425 electric and hybrid buses to various cities in the country with total cost
of about ¥ 280 crores. The Department of Heavy Industry had also sanctioned 520
Charging Stations for T 43 crore (approx.) in cities like Bangalore, Chandigarh, Jaipur
and NCR of Delhi under Phase-lI of FAME-India Scheme. The State-wise details of
progress made under FAME-India Scheme Phase-I are given in the Statement-1 (See
below).

Under Phase-11 of FAME India Scheme, about 27,715 Electric \ehicles have been
supported, as on 15.09.2020, by way of Demand Incentive amounting to about ¥ 95
crore. Further, 5595 electrical buses have been sanctioned to various State/City Transport
Undertakings under Phase-Il of the Scheme. This involves Government incentive of
around ¥ 2800 crore.

Department of Heavy Industry has also sanctioned 2,636 Electric Vehicle Charging
Stations amounting to T 500 crore (Approx.) in 62 cities across 24 States/UTs under
FAME India (Faster Adoption and Manufacturing of Hybrid & Electric Vehicles in
India) scheme phase Il. The State-wise details of progress made under FAME-India
Scheme Phase-11 are given in the Statement-Il (See below).

Further, following initiatives have also been taken up by the Government of India
to promote the use of electric/hybrid vehicles in the country:-

(i) GST on EVs has been reduced from 12% rate to 5%; GST rate on chargers/
charging stations for electric vehicles has been reduced from 18% to 5%.
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(i)  Ministry of Power has allowed sale of electricity as 'service' for charging of
electric vehicles. This would provide a huge incentive to attract investments

into charging infrastructure.

(iiiy The Government, vide S.O. 5333(E) dated 18th October, 2018, has also
granted exemption to the Battery Operated Transport Vehicles and Transport
Vehicles running on Ethanol and Methanol fuels from the requirements of
permit.

(iv) Inthe budget of 2019-20, the Hon'ble Finance Minister announced provision
of additional income tax deduction of ¥ 1.5 lakh on the interest paid on loans
taken to purchase electric vehicles.

Statement-1
Details of Vehicles supported through Demand Incentive under
FAME-I: State-wise
SI.No.  State/UT No. of Electric/Hybrid
\ehicle (approx.)

1 2 3

1 Jammu and Kashmir 478

2 Punjab 6,925

3. Haryana 25,908

4, Chandigarh 2,533

5. Delhi 20,228

6. Rajasthan 17,405

7. Madhya Pradesh 6,979

8. Gujarat 31577

9. Maharashtra 36,708

10.  Dadra and Nagar Haveli 820

11.  Telangana 9,280

12. Goa 515
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13.  Karnataka 15,526
14. Kerala 11,394
15.  Tamil Nadu 17,901
16.  Puducherry 835
17. Andhra Pradesh 10,548
18. Odisha 4410
19.  Chhattisgarh 4,823
20.  Andaman and Nicobar Islands 8
21.  Jharkhand 1,892
22.  Tripura 86
23.  Manipur 61
24.  Nagaland 67
25.  Assam 1,908
26.  Meghalaya 6
27.  West Bengal 14,775
28.  Bihar 3,700
29.  Uttar Pradesh 28,985
30.  Uttarakhand 4534
31.  Himachal Pradesh R
ToTAL 2,80,987

Details of the cities selected and being funded for pilot project of Electric/Hybrid

Public Transport

SI. No.  State/UT Buses
1 Maharashtra %b
2. West Bengal 80
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SI. No. State/ UT Buses
3 Himachal Pradesh 75
4. Uttar Pradesh 40
5. Madhya Pradesh 40
6. Telangana 40
7. Jammu and Kashmir 40
8. Assam 15

TotaL 425

Details of Charging Stations sanctioned under FAME-India Scheme Phase-I

Details of States/ UTs/ Cities No. of Charging
Stations
Public Fast Charging Infrastructure Network for Electric 25

Vehicles at Bangalore

Solar Based Charging Infrastructure for EVs in NCR by 3

REIL, Jaipur

Setting-up 200 Charging Stations by REIL, Jaipur-Delhi- 200

Jaipur Highway

Solar Grid Hybrid and Grid powered Charging Station along 270

Delhi- Jaipur, Mumbai-Pune and few other cities

Solar Based Chargers (20 locations) along Delhi-Chandigarh 2

Highway

ToTAL 520
Statement-11

Details of Vehicles supported through Demand Incentive under FAME-II:
State-wise as on 15.09.2020

SI. No.  State/UT No. of Electric/ Hybrid
\ehicle (approx.)

1 2 3

1 Jammu and Kashmir 3

2. Punjab 108
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1 2 3
3 Haryana 320
4, Chandigarh 3
5. Delhi 2,349
6. Rajasthan 1,096
7. Madhya Pradesh 700
8. Guijarat 399
9. Daman and Diu 18
10.  Maharashtra 3,311
11.  Telangana 662
12. Goa 16
13.  Karnataka 7,303
14.  Lakshadweep 1
15.  Kerala 526
16.  Tamil Nadu 3,848
17. Puducherry 38
18.  Andhra Pradesh 746
19.  Odisha 481
20.  Chhattisgarh 671
21.  Andaman and Nicobar Islands 1
22. Jharkhand 306
23, Tripura 235
24.  Manipur 37
25. Assam 176
26.  Meghalaya 4

27.  West Bengal 469
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1 2 3
28. Bihar 1,061
29.  Uttar Pradesh 2,320
30.  Uttarakhand 346
31.  Himachal Pradesh 131
ToTtaL 27,715
List of States/ UTs/ Cities and number of buses sanctioned
State/UT No. of Buses
Andhra Pradesh 350
Assam 100
Bihar 25
Chhattisgarh 50
Dadra and Nagar Haveli 25
Delhi 400
Gujarat 600
Goa 50
Haryana 50
Himachal Pradesh 100
Jammu and Kashmir 150
Karnataka 400
Kerala 250
Maharashtra 775
Madhya Pradesh 340
Odisha 50
Rajasthan 150
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State/UT No. of Buses
Telangana 325
Tamil Nadu 525
Tripura 50
Uttarakhand 80
Uttar Pradesh 600
West Bengal 150
ToTAL 5,595

List of States/ UTs/ Cities and number of Electric Vehicle Charging

Stations sanctioned

State/UT No. of Electric Vahicle
Charging Sanctioned

1 2

Maharashtra 317

Andhra Pradesh 266

Tamil Nadu 256

Gujarat 228

Uttar Pradesh 207

Rajasthan 205

Karnataka 172

Madhya Pradesh 159

West Bengal 141

Telangana 138

Kerala 131

Delhi 72

Chandigarh 70
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1 2
Haryana 50
Meghalaya 40
Bihar 37
Sikkim 29
Jammu and Kashmir 25
Chhattisgarh 25
Assam 20
Odisha 18
Uttarakhand 10
Puducherry 10
Himachal Pradesh 10
ToTaL 2636

Restructuring and reopening liquidated PSUs

865. SHRI RIPUN BORA: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(@ whether it is a fact that wards of employees of closed Public Sector
Undertakings are facing a major problem in getting education and are seeking financial

help from the people to pay their school fees;

(b) if so, the details of report received by Government and action taken by

Government to reopen or restructure the liquidated PSUs; and

(c) the details of proposal of Government and to disinvest such PSUs in next

five year period?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAKASH JAVADEKAR): (a) The employees of CPSEs under closure are entitled

to compensation as per VRS/VSS guidelines of DPE. Further, Government is implementing
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Counseling, Retraining and Redeployment (CRR) scheme for employees of CPSEs who
have been released under VRS/VSS. These separated employees or their dependents
have opportunity of short duration skill trainings under the CRR scheme for self / wage

employment.

(b) As per information available with DPE, the Department of Fertilizers has
informed that 4 closed fertilizer plants of Fertilizer Corporation of India Ltd. (FCIL)
namely Talcher, Ramagundam, Sindri and Gorakhpur and similarly, Barauni plant of
Hindustan Fertilizer Corporation Ltd. (HFCL) are being revived by setting up new
Ammonia Urea plants of 12.7 lakh metric tonnes per annum capacity each. The details

in this regard are given in the Statement (See below).

(€) The Department of Investment and Public Asset Management (DIPAM),
Ministry of Finance is the nodal Department for disinvestment and privatization of
Central Public Sector Enterprises (CPSEs). DIPAM has informed that the Government
follows a policy of disinvestment through minority stake sale and Strategic disinvestment.
Strategic Disinvestment implies substantial sale of Government shareholding of a CPSE
along with transfer of management control. The policy of strategic disinvestment is
followed in respect of the CPSEs which are not in 'priority sector'. For this purpose,
NITI Aayog has been mandated to identify such CPSEs based on the criteria of (i)
National Security; (ii) Sovereign functions at arm's length, and (iii) Market Imperfections
and Public Purpose. Strategic disinvestment of CPSEs is being guided by the basic
economic principle that Government should discontinue in sectors, where competitive
markets have come of age and economic potential of such entities may be better
discovered in the hands of strategic investor due to various factors such as infusion
of capital, technological upgradation and efficient management practices; and would
thus add to the GDP of the country.

DIPAM has further informed that the Government has given 'in-principle’ approval
for strategic disinvestment of 34 CPSEs including Subsidiaries, Units and Joint \entures
with sale of majority stake of Government of India and transfer of management control.
The details are given as Annexure. Further, successful completion of transactions

depends on market conditions and investor's interest.



124 Written Answers to [RAJYA SABHA] Unstarred Questions

Statement

List of CPSEs, including Subsidiaries, units and Joint ventures, for which
Government has given ‘in-principle’ approval for strategic disinvestment

Sl. No. Name of CPSE
A Transactions completed
L Hindustan Petroleum Corporation Limited (HPCL)

2. Rural Electrification Corporation Limited (REC)

3 Hospital Services Consultancy Corporation (HSCC)
4. National Project construction corporation (NPCC)
5 Dredging Corporation of India Ltd. (DCIL)

6 THDC India Limited (THDCIL)

7. North Eastern Electric Power Corporation Limited (NEEPCO)
8. Kamrajar Port Ltd. (KPL)

B CPSEs under consideration for closure

9. Hindustan Fluorocarbon Ltd. (HFL)*

10. Scooters India Limited

11. Bharat Pumps and Compressors Ltd.

12, Hindustan Prefab Limited (HPL)

C Transactions held up as cases under litigation

13. Hindustan Newsprint Ltd.

14. Karnataka Antibiotics & Pharmaceuticals Ltd.

D Transactions in process

15. Engineering Project (India) Ltd.

16. Bridge and Roof Co. India Ltd.

17. Plants/Units of Cement Corporation of India Ltd. (CCI)
18. Central Electronics Ltd.

19. Bharat Earth Movers Ltd. (BEML)

20. Ferro Scrap Nigam Ltd.(sub.)
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SI. No. Name of CPSE

21 Nagarnar Steel Plant of NMDC

22. Alloy Steel Plant, Durgapur; Salem Steel Plant; Bhadrawati units of SAIL
23. Pawan Hans Ltd.

24, Air India and its five subsidiaries and one JV.

25. FILL Life Care Ltd.

26. Indian Medicine and Pharmaceuticals Corporation Ltd. (IMPCL)

27. Various Units of Indian Tourism Development Corporation (ITDC)

28. Hindustan Antibiotics Ltd. (HAL)

29. Bengal Chemicals and Pharmaceuticals Ltd. (BCPL)

30. (a) Bharat Petroleum Corporation Ltd. (except Numaligarh Refinery Limited)
(b) BPCL stake in Numaligarh Refinery Limited to a CPSE strategic buyer.

3L Shipping Corporation of India (SCI)
32 Container Corporation of India (CONCOR)
33 Nilachal Ispat Nigam Limited (NINL)

34. Project and Development India Ltd.

* Government approved for closure.

Drop in sales of automobiles

866. SHRI V. VIJAYASAI REDDY: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ the reasons for massive drop in automobiles sales, particularly during last
four to five months;

(b) whether as per Society of Indian Automobile Manufacturers, there is 20 per
cent drop in automobiles sales in July and the drop is increasing;

() the manner in which Ministry is looking at this negative growth and remedial
measures proposed to help auto sector;

(d) the reasons behind Finance Ministry's willingness to reduce GST only on
two wheelers; and
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(e) the manner in which Ministry is going to convince Finance Ministry to
extend GST reduction to all vehicles, including small, medium and large trucks?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAKASH JAVADEKAR): (a) There has been a slowdown in the automotive
sector. There are various financial, regulatory and perceptional reasons for this slowdown
that include:-

. Reduction in finance availability to Auto Sector

. Increase in Axle Load limit for commercial vehicles by up to 25%. This
expanded freight capacity led to shrinkage of new vehicle demand

. High ownership cost of vehicle, due to upfront collection of 3rd party
insurance, transition to BS VI emission norms etc.

. Negative consumer sentiments due to the corona pandemic

(b) As per information provided by Society of Indian Automobile Manufacturers
(SIAM) on domestic sales of vehicles, there has been a 3.86% Year on Year (YoY) drop
in the sales of passenger vehicles, 77.16% YoY drop in sales of three-wheelers and
15.24% YoY drop in sales of two-wheelers, in the month of July 2020 vis-a-vis July 2019.
This drop has not increased in August 2020. Instead, there has been a 14.16% YOoY rise
in the sales of passenger vehicles, 75.29% YoY drop in sales of three-wheelers and
3% YoY rise in sales of two-wheelers, in the month of August 2020 vis-a-vis August
2019.

(c) The Government, as a policymaker, always attempts to sustain and improve
momentum of the economy through a package of measures for comprehensive and
continued development of the sector.

(d) and (e) GST rates are prescribed on the basis of recommendations of GST
Council.

Slump in automobile industry

867. SHRI M.V. SHREYAMS KUMAR: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether manufacturing of automobile has been reduced and the automobile
sales decreased due to the spread of COVID-19 virus in the country;
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(b) if so, the details thereof; and
(c) the measures being taken by Government to tackle this situation?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAKASH JAVADEKAR): (a) and (b) Yes Sir. As reported by Society of Indian
Automobile Manufacturers (SIAM), the production of automobiles in the 1st quarter
of 2020-21 (April-June 2020) was 14,86,594 against 72,13,045 during the same period last
year and the domestic sales of automobiles in the 1st quarter of 2020-21 was 14,91,216
against 60,84,478 during the same period last year.

(c) The Government, as a policymaker, always attempts to sustain and improve
momentum of the economy through a package of measures for comprehensive and

continued development of the sector.
International film festival at Goa

868. SHRI VAIKO:
SHRI K. R. SURESH REDDY:

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(@ whether Government has taken a decision to hold International Film Festival
of India (IFFI) in Goa in the month of November, 2020, despite ongoing COVID-19

pandemic;
(b) if so, the details thereof;

(c) whether Government has obtained permission from the Ministry of Home

Affairs to hold the international event; and

(d) the details of steps taken to ensure social distancing and other protocols'

compliance during the event?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) No, Sir. The decision is yet to be taken after reviewing COVID-19

situation.

(b) to (d) In view of (a), do not arise.
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Rejuvenation of traditional water bodies

869. SHRI SUSHIL KUMAR GUPTA: Will the Minister of JAL SHAKTI be
pleased to state:

(@ whether Government has any plan to start work pertaining to the rejuvenation
of traditional water bodies, removal of encroachment in water bodies, desilting of lake
ponds, construction/strengthening of inlets, catchment area treatment; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (b) Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) was
launched in 2015-16 with an aim to enhance physical access of water on farm and
expand cultivable area under assured irrigation, improve on farm water use efficiency,
introduce sustainable water conservation practices etc. Har Khet Ko Pani (HKKP) is
one of the component of PMKSY. The scheme of Repair, Renovation and Restoration
(RRR) of Water Bodies has become a part of PMKSY (HKKP).

The Repair, Renovation and Restoration (RRR) of Water Bodies Scheme aims at
restoring irrigation potential by improvement and restoration of water bodies along with
other multiple objectives such as enhancing the tank storage capacity, ground water
recharge, increased availability of drinking water, improvement of catchment of tank
commands etc.

Under the Repair, Renovation and Restoration (RRR) of Water Bodies scheme,
since XlIth plan onwards, 2219 water bodies have been taken up with an estimated cost
of ¥ 1910 crore. Central Assistance (CA) of % 433 crore has been released to various
states upto March, 2020. Further, 1465 water bodies have been completed upto March,
2020 as reported by states. Target irrigation potential restoration of these schemes is
1.888 Lakh Ha and out of this, 1.319 Lakh Ha is reported to be restored till March, 2020.

Financial packages to publications and broadcasting during COVID-19

870. SHRI RIPUN BORA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether it is a fact that the media houses of the country have asked
Government for financial packages to continue publications and broadcasting in a
smooth manner during the COVID-19;
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(b) if so, the details thereof;

(c) whether it is also a fact that the press associations of North Eastern States
have appealed to their respective State Governments to release minimum advertisement
support from central quota; and

(d) payments pending since 2015 and proposal of Government to clear payments
upto August, 2020, State-wise and newspaper-wise?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) and (b) A proposal for removal of basic custom duty on newsprint
was received from the newspaper industry, which has been taken up with Ministry of
Finance for appropriate decision.

(¢) The information sought is in the domain of the State Government and is not
available centrally.

(d) The State-wise and newspaper-wise details of pending payments from 2015-16
is available on the website of Bureau of Outreach and Communication (BOC), i.e.
www.davp.nic.in. Payments to media organizations in respect of campaigns undertaken
by them is a continuous process and is done as per availability of funds placed by the
Ministry/Department concerned.

Resuming of broadcasting services by AIR

871. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(@ whether it is a fact that All India Radio (AIR) has stopped broadcasting of
language services including Telugu, Tamil, Malayalam, Kannada by its External Services
Division (ESD) at New Delhi since the announcement of nation-wide lockdown;

(b) the reasons for non-resuming of services including Indian languages by
ESD of AIR when Government is relaxing various norms of lockdown;

(c) whether Government will come forward to resume the services by ESD of
AIR in coming days;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKARY): (a) Prasar Bharati has informed that they had issued broadcast guidelines
to be observed during the lockdown bearing in mind the limited manpower availability,
wherein all non-essential services had been suspended, including various broadcasts
by the External Services Division.

(b) to (e) With the relaxation of lockdown norms, instructions have been issued
subsequently to AIR to resume External Services in languages of strategic importance
on a priority basis. However, all regular AIR services in various Indian languages
including Marathi, Telugu, Tamil, Malayalam, Kannada among other languages continued
to be available to international audiences across the world through multiple modes
such as -Terrestrial Radio, Satellite Radio (DD Free Dish DTH), Internet Streaming
(NewsOnAir App, YouTube, Amazon Alexa).

Advertisement on FM radio stations

872. SHRIMATI AMBIKA SONI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(@ whether Government has stopped giving advertisements to the FM radio
stations;

(b) if so, the details thereof and reasons therefor;
(c) the total quantum of pending dues of FM channels on this account; and

(d) the new steps taken by Government for restoration of Government
advertisements on FM radios as well as for early clearance of their pending dues?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) to (d) The Bureau of Outreach and Communication (BOC) under the
Ministry of Information and Broadcasting undertakes awareness campaigns for
dissemination of information about the Government schemes, policies and programmes
through various media platforms including FM Radio Channels. BOC prepares the
media plans for such campaigns keeping in view the requirements, target audience and
budget availability, as indicated by the concerned Ministries/ Departments.

Payments to Media Organizations in respect of campaigns undertaken by them
is a continuous process and is done as per availability of funds placed by the Ministries/
Departments concerned. During the year ¥ 43.68 crores has been paid to FM channels
against pendency of preceding and current year's dues.
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Spending on social media advertisement

873. SHRI MALLIKARJUN KHARGE: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether Government is giving advertisements for its various schemes and

programs on social media platforms;
(b) if so, the details thereof;

(c) the amount of expenditure of Government behind social media advertising
over the last five years;

(d) whether Government plans to increase its spending on social media
advertisement; and

(e) if so, the total increase in social media advertising that Government is

planning?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) and (b) The Bureau of Outreach and Communication (BOC) under
the Ministry of Information and Broadcasting undertakes awareness campaigns for
dissemination of information about the Schemes and programmes of Government through
various media platforms including social media platforms.

(c) to (e) The media plans in respect of awareness campaigns undertaken by BOC
are finalized keeping in view the requirements, target audience and budget availability,
as indicated by the concerned Ministries/Departments.

BOC has undertaken only one campaign on social media in June, 2015 in last five
years from 2015-16 to 2019-20, involving a total expenditure of ¥ 21.66 lakh.

Regulating contents of Government advertisements

874. SHRI PRASANNA ACHARYA : Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@ whether it is a fact that the Supreme Court passed an order in 2015 to
constitute panels at Central and State level to formulate policy and regulate the contents
of Government advertisements, if so, the status of implementation of the Supreme Court
order;
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(b) the parameter of releasing Government advertisements to print media and
the electronic media; and

(c) the total amount spent against Government advertisements and the
percentage of share between national and regional media?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI PRAKASH
JAVADEKAR): (a) Hon'ble Supreme Court in judgement dated 13.05.2015 in W.P No. 13/
2013 and 197/2004 had directed the Central and State Governments to constitute a
Three Member Committee to ensure implementation of guidelines on public advertisement,
as laid out in this judgement. A Three Member Committee for Content Regulation of
Government Advertisements (CCRGA) has been constituted by the Central Government,
which addresses complaints from general public on violation of guidelines on public
advertisement and also takes suo-motu cognizance of any violation/deviation of

Government advertisements from these guidelines and recommends corrective action.

(b) and (c) The awareness campaigns are undertaken by Bureau of Outreach and
Communication (BOC) in different media vehicles as per parameters and other terms and
conditions specified in the Policy Guidelines which are available on the website of BOC
i.e www.davp.nic.in. The expenditure incurred on campaigns undertaken by BOC in
Print and Electronic media during last three years is as under:-

(Expenditure in X crore)

Media 2017-18 2018-19 2019-20
Print 462.22 301.03 129.18
v 109.87 12311 25.68

No categorization of expenditure at national and regional level in these media is
centrally maintained.

Water stressed households

875. DR. VIKAS MAHATME: Will the Minister of JAL SHAKTI be pleased to
state:

(@ the number of water-stressed households in the country, State-wise;

(b) the steps taken by Government to address the issue;
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(c) the steps taken by Government to reduce agriculture water distress in the
country including States like Maharashtra and Tamil Nadu;

(d) whether the drought States like Maharashtra would be accorded priority in
'Har Ghar Jal' mission; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Data about water-stressed households is not maintained by this
Ministry. However, as reported by States/UTs, as on 17.09.2020, with sources at a
reasonable distance, 79.17% rural habitations having 77.73% population have provision
of minimum 40 litre per capita per day (Ipcd) of potable drinking water and 17.69% rural
habitations having 19.34% population have service level of less than 40 Ipcd potable
water, whereas 3.14% rural habitations having 2.93% population with water sources
having quality issues. State-wise details, is given in the Statement (See below).

(b) Government of India is implementing Jal Jeevan Mission-Har Ghar Jal in
partnership with States, which aims at providing potable water through tap water
connection to every rural household by 2024.

() Ministry of Agriculture and Farmers' Welfare is implementing 'Per Drop More
Crop' component of Pradhan Mantri Krishi Sinchayee Yojana (PMKSY). The PMKSY
- Per Drop More Cropmainly focuses on water use efficiency at farm level through
precision/micro-irrigation. Besides promoting precision irrigation and better on-farm
water management practices to optimize the use of available water resources, this
component also supports micro level water storage or water conservation/management

activities.

(d) and (e) Under JIJM, fund is allocated based on criteria under which 30%
weightage is assigned for difficult terrains which inter alia include area under erstwhile
Desert Development Programme (DDP) and Drought Prone Area Programme (DPAP) to
prioritize the coverage of water-stressed areas in States/ UTs. Under JJM, States are
to accord priority to quality-affected habitations, SC/ ST majority and Sansad Adarsh
Gram Yojana villages, and villages in Aspiration districts, JE-AES affected districts and
in desert and drought prone areas. Accordingly, States have accorded priority in their

Annual Action Plan for the implementation of Jal Jeevan Mission in 2020-21.



Statement

State/UT-wise details of coverage of rural habitations

(As on 16.09.2020)

SI.No. State/ UT With provision of 40 Ipcd With provision of less than With quality issues in
or more of potable water 40 Ipcd of potable water water sources
supply supply
Number of Population Number of Population Number of Population
Habitation in lakh Habitation in lakh Habitation in lakh
1 2 3 4 5 6 7 8
1 Andaman and Nicobar 324 235 76 0.3 0 0
Islands
2. Andhra Pradesh 36,984 266.02 11,351 114.56 126 088
3 Arunachal Pradesh 2817 5 4567 6.7 231 0.93
4 Assam 40,614 137.27 25,568 97.86 21,759 8272
5. Bihar 84,926 737.63 20,166 209.97 5412 55.13
6. Chhattisgarh 73275 202.52 1,444 595 210 0.84
7. Goa 363 1117 15 02 0 0
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1 2 3 4 5 6 7 8
24.  Punjab 11,730 149.99 2,424 20.64 1,147 14.06
25.  Rajasthan 51,903 27898 56,302 241.65 13,773 51.35
26.  Sikkim 860 182 1,349 3.06 0 0
27.  Tamil Nadu 57,363 344.09 21,577 122.06 455 284
28.  Telangana 24,041 208.82 1 0 0 0
29.  Tripura 4978 2117 1,893 6.93 1,852 6.86
30.  Uttar Pradesh 253,884 1,656.87 5,247 30.68 608 7.26
31.  Uttarakhand 23,756 4231 14,902 26.32 9 051
32, West Bengal 67,238 441.03 36,711 27491 3,247 35.09
ToTAL 13,46,973 73/46.16 3,00,886 18,27.25 53482 2,76.44
In percentage 79.17 77.73 17.69 19.34 314 293

[Source: IMIS, DDWS]
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Level of groundwater table

876. SHRI K.R. SURESH REDDY: Will the Minister of JAL SHAKT]I be pleased
to state:

(@ the details of the steps taken by Government for increasing the level of
groundwater table in the country;

(b) whether Government is aware of the number of industrial units granted
permission for extracting groundwater in critical and over exploited zones and if so, the

measures taken to mitigate its level;

() the mechanism framed by Government to ensure that the industries which
are extracting groundwater will also have to recharge sufficient groundwater as mandated
in their licence; and

(d) the list of water stressed regions and their groundwater levels, year-wise
and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Water being a State subject, initiatives on water management
including conservation and water harvesting in the Country is primarily States'
responsibility. Further, to supplement the efforts of the State Governments, Government
of India provides technical and financial assistance to encourage sustainable development

and efficient management of water resources through various schemes and programmes.

Further, a number of States have done notable work in the field of water
conservation/harvesting. Of these, mention can be made of 'Mukhyamantri Jal
Swavlamban Abhiyan' in Rajasthan, 'Jalyukt Shibar' in Maharashtra, 'Sujalam Sufalam
Abhiyan' in Gujarat, 'Mission Kakatiya' in Telangana, 'Neeru Chettu' in Andhra Pradesh,
‘Jal Jeevan Hariyali' in Bihar, "Jal Hi Jeevan' in Haryana among others.

Government of India launched Jal Shakti Abhiyan (JSA), a time bound campaign
with a mission mode approach intended to improve water availability including ground
water conditions in the water stressed blocks of 256 districts in India. In this regard,
teams of officers from Central Government along-with technical officers from Ministry
of Jal Shakti were deputed to visit water stressed districts and to work in close

collaboration with district level officials to undertake suitable interventions.
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In addition, Government of India is implementing Atal Bhujal Yojana (Atal Jal), a
%6000 crore Central Sector Scheme, for sustainable management of ground water
resources with community participation. Atal Jal is being implemented in 78 water
stressed districts of Seven States viz. Gujarat, Haryana, Karnataka, Madhya Pradesh,

Maharashtra, Rajasthan and Uttar Pradesh.

As per information received from Ministry of Housing and Urban Affairs, the
Model Building Bye Laws, 2016, has been issued for guidance of the States/UTs which
has a chapter on 'Rainwater Harvesting'. The provisions of this chapter are applicable
to all the buildings. 33 States / UTs have adopted the rainwater harvesting provisions.
The implementation of the rainwater harvesting policy comes within the purview of the

State Government/Urban Local Body / Urban Development Authority.

In order to regulate the Over-exploitation and consequent depletion of ground
water, the Ministry has circulated a Model Bill to all the States/UTs to enable them to
enact suitable ground water legislation for regulation of its development, which includes
provision of rain water harvesting. So far, 18 States/UTs have adopted and implemented

the ground water legislation on the lines of Model Bill.

Further steps taken by the Central Government for conservation/harvesting of
water are available at the following URL http://mowr.gov.in/writereaddta/
GW_Depletion.pdf.

(b) Yes Sir. Further, Central Ground Water Authority is regulating groundwater
extraction by industries, infrastructure and mining projects in 24 States/UTs including
in critical and over-exploited areas as per the prevailing guidelines of 2015, which is
under revision. Further, balance States/UTs are regulating groundwater extraction through

their own act, notification and Government orders.

(¢) While granting 'No Objection Certificate' for groundwater extraction to the
project proponents, rainwater harvesting, artificial recharge to groundwater along with
recycle and reuse of waste water are some of the mandatory conditions to be implemented

by them. The details in this regard are given in the Statement-I (See below).

(d) The list of water stressed assessment units and their average groundwater

levels, year-wise and State-wise is given in the Statement-II.
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Statement-1

Criteria for recharge

Industries:

Category Withdrawal permitted (% of proposed recharge)

Safe NOC is required for ground water withdrawal subject to adoption
of artificial recharge to ground water.

Semi-critical Withdrawal may be permitted subject to implementation of ground
water recharge measures. The withdrawal should not exceed 200%
of the recharged quantity.

Critical Withdrawal may be permitted subject to implementation of ground

Over-exploited

water recharge measures. The withdrawal should not exceed 100%
of the recharged quantity.

Withdrawal may be permitted subject to implementation of ground
water recharge measures. The withdrawal should not exceed 50%
of the recharged quantity.

Water Intensive Industries:

Category Ground Water Withdrawal Limit

Safe Withdrawal limited to 200% of ground water recharge.
Semi-Critical Withdrawal limited to 100% of ground water recharge.
Critical Withdrawal limited to 50% of ground water recharge.

Over-Exploited

No permission for Industries under this category.




Statement-11

State-wise ground water level in water stressed areas (Over Exploited and Critical Blocks) from 2015 to 2019

Sl State Number of OE Number of Pre-monsoon Average Water level (m bgl)
No. having OE / blocks in the Critical blocks

Critical Blocks State (2017) in the State 2015 2016 2017 2018 2019

(Water Stressed (2017)

Areas)

1 Andhra Pradesh 45 24 106 79 116 184 225
2. Bihar 12 18 71 75 76 81 86
3 Chhattisgarh 0 2 58 89 86 71 8.0
4. Delhi 2 2 19.1 195 243 232 198
5. Gujarat 25 5 339 392 394 388 378
6. Haryana 78 3 194 205 212 19.7 198
7. Himachal Pradesh 4 0 6.9 82 79 59 7.7
8. Jharkhand 3 2 6.3 70 6.2 6.6 70
9. Karnataka 45 8 106 117 140 119 149
10.  Kerala 1 2 9.2 106 114 125 10.7
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Conditions of dams
877. DR. SASMIT PATRA: Will the Minister of JAL SHAKTI be pleased to state:
(@ the details of the present conditions of dams in the country;

(b) total expenditure incurred towards maintenance of dams in the country over
the last three years in a dam-specific manner; and

(c) the activities being undertaken to protect, preserve and maintain the dams?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Operation and maintenance of dams is the responsibility of dam
owners who are mostly State Governments, Central or State PSUs (Public Sector Unit)
or private parties in few cases. In most of the States, budget allocations for maintenance
include expenditure on annual safety inspection and routine repairs. Condition of Dams
are assessed during inspections and improvements if any are planned and executed by
the respective Dam owners. It has been reported by Central Water Commission (CWC)
that dams are performing satisfactorily in their operations. CWC assists in technical and
other support required by such agencies. Details of large Dams in the country are
maintained by CWC. It is available at URL www.cwc.gov.in/national-register-large-
dams.

(b) Dam specific expenditure details on maintenance are not made available to
Central Government by Dam owners. However, in order to support the State Governments,
Government of India initiated Dam Rehabilitation and Improvement Project (DRIP) in
year 2012 with financial assistance from the World Bank, with an objective to improve
safety and operational performance of selected existing dams. Under this scheme, 223
dams are being rehabilitated in seven States with financial outlay of ¥ 3466 cr. The
details of agency wise expenditure during the past three years is given in the Statement
(See below).

() CWC has published various guidelines and manuals relating to dam safety.
From time to the Central Government corresponds with State Government/ UTs, dam
owners etc. for implementation of these guidelines and manuals.

There is a National Committee on Dam Safety constituted by Government of India
in the year 1987 with mandate to bring dam safety activities in line with the latest state-
of-art technology consistent with Indian conditions. The Committee acts as a forum for
exchange of views on techniques adopted for remedial measures to relieve distress in
old dams.
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Dam Health and Rehabilitation Monitoring Application (DHARMA\), a web based
application has been developed by CWC with the objective of effective data collection,
asset health management and health status monitoring of the dams throughout the
country.

To ensure uniform dam safety procedures for specified dams throughout the
country, Dam Safety Bill 2019 was passed by the Lok Sabha on 2nd August 2019 and
is pending in the Rajya Sabha. This Bill aims to provide for surveillance, inspection,
operation and maintenance of specified dams for prevention of dam failure related
disasters and to provide for institutional mechanism to ensure their safe functioning
and for matters connected therewith.

Statement

Agency-wise Expenditure during last three years

(X in crore)
Sl Implementing Financial year
No. Agency FY.2017-18 F.Y.2018-19 F. Y.2019-20
1 MPWRD 19.00 13.8457000 7.50
2. OWRD 41.26 48.65 89.10
3 TNWRD 97.82 7204 55.53
4, TANGEDCO 61.21 37.03 26.23
5 KWRD 90.09 55.14 27.15
6 KSEB 26.24 17.40 1212
7. KawWRD 164.22 139.36 48.34
8. UJVNL 79.06 2982 24.10
9. DVC 4245 17.69 1819
TotaL 621.35 430.97 308.27
MPWRD Madhya Pradesh Water Resource Department
OWRD Odisha Water Resource Department
TNWRD Tamil Nadu Water Resource Department

TANGEDCO Tamil Nadu Generation and Distribution Corporation
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KWRD Kerala Water Resource Department
KSEB Kerala State Electricity Board

KaWRD Karnataka Water Resource Department
UJVNL Uttarakhand Jal Vidyut Nigam Ltd.
DVC Damodar Valley Corporation

Water conservation and promotion of irrigation efficiency

878. SHRIMATI SHANTI CHHETRI: Will the Minister of JAL SHAKT] be pleased
to state:

(@ the initiatives taken so far by the Ministry in relation to water conservation
and promaotion of irrigation efficiency;

(b) the steps taken so far in drought effected areas in India;

(c) whether Government is seriously considering implementation of dryland
farming system; and

(d) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Water being a State subject, steps for augmentation, conservation
and efficient management of water resources are primarily undertaken by the respective
State Governments. Central Government augments the efforts of the State Governments
by providing technical and financial assistance to them through various schemes and
programmes. The Ministry of Jal Shakti has been implementing various schemes and
programmes for conservation of water which primarily include Atal Bhujal Yojana (Atal
Jal), Jal Shakti Abhiyan, National Aquifer Mapping and Management (NAQUIM)
Programme, National Perspective Plan, and campaigns like "Catch the Rain " etc. The
Ministry is also implementing schemes and programmes for promotion of irrigation
efficiency through Pradhan Mantri Krishi Sinchai Yojana-1 Accredited Irrigation Benefit
Programme (PMKSY-AIBP), Command Area Development & Water Management
(CADWM) Programme, Sahi Fasal Campaign, Surface Minor Irrigation and Repair
Renovation & Restoration of water bodies (a part of PMKSY- Har Khet Ko Pani),
monitoring of life storage of reservoirs, performance evaluation and water use efficiency,

studies of major and medium irrigation projects, bench marking of irrigation systems in



Written Answers to [19 September, 2020] Unstarred Questions 145

India,etc. Besides, trainings, workshops, awards, seminars, water talks, webinars etc.

are also conducted for promotion of water conservation and lirrigation efficiency.

(b) For drought affected areas of the country, the Ministry of Jal Shakti has
provided central assistance Vider Command Area Development & Water Management
(CADWM) programme to about 55 Command tea Development (CAD) projects. Special
package has been approved for completion of surface minor irrigation and major &
medium irrigation projects in Vidharba and Marathwada and other chronically drought
prone areas of Maharashtra. Deptt. of Rural Development is also taking up water
conservation works in drought prone areas of the country in all States/UTs under
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS) as per
demand and following due process under the scheme.

(c) and (d) Ministry of Agriculture and Farmers' Welfare has been implementing
a Rainfed Area Development (RAD) Programme under National Mission for Sustainable
Agriculture (NMSA) for rainfed areas focusing on Integrated Farming System (IFS) for
enhancing productivity and minimizing risks associated with climatic variability. Under
this system, crops/cropping system is integrated with activities like horticulture, livestock,
fishery, agro-forestry, agriculture etc. to enable farmers not only in maximizing farm
returns for sustaining livelihood, but also to mitigate the impacts of drought, flood or
other extreme weather events with the income opportunity from allied activities during
crop damage. Besides, Watershed Development Component (WDC) of the Pradhan
Mantri Krishi Sinchayee Yojana (PMKSY) is primarily dedicated for development of
rainfed portions of net cultivated area and culturable wastelands. The major activities
taken up under the WDC-PMKSY, inter-alia, include ridge area treatment, drainage line

afforestation, soil and moisture conservation, pasture development etc.
Water inflow to Hirakud dam

879. SHRI SUJEET KUMAR: Will the Minister of JAL SHAKTI be pleased to
state total water inflow to Hirakud Dam, during March to August, 2020 and the inflow
of the same in 2018-19 during the said months, month-wise?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): As per Central Water Commission, the total water inflow to Hirakud
Dam, during March to August, 2020 and the inflow of the same in 2018-19 during the

said months, month-wise are as under:-
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Month-wise Water Inflow to Hirakud Dam (In Million Acre Feet)

Year March Avpril May June July August
2018 0.106 0.093 0.072 0.265 3.261 6.824
2019 0.142 0113 0.055 0.128 0818 6.192
2020 0404 0.151 0.199 2.263 4.163 14921

Implementation of JJM in Tamil Nadu
880. SHRI P. WILSON: Will the Minister of JAL SHAKTI be pleased to state:

(@ whether it is a fact that the implementation of Jal Jeevan Mission (JJM)
Scheme in Tamil Nadu is not in accordance with the operational guidelines for the
implementation of JJM issued by Government by consulting/coordinating/involving
Gram Panchayat bodies;

(b) if so, the details thereof;

(c) the action taken for not implementing in accordance with the operational
guideline involving the Gram Panchyat bodies; and

(d) whether JJM Scheme funds will be released, if Tamil Nadu Government is not
obtaining the consent/coordination of local bodies like the Gram Panchayat/ Panchayat
for implementation of the JJM Scheme in the Gram Panchayat?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) and (b) Government of Tamil Nadu has informed that Jal Jeevan
Mission is being implemented in the State in accordance with the operational guidelines
for the implementation of Jal Jeevan Mission, issued by the Government of India.
Accordingly, Village Action Plans (VAPS) are prepared and approved by the Village
Panchayat Council. However, Gram Sabha meetings could not been held due to CoViD-
19 pandemic.

(c) Does not arise.

(d) Under Jal Jeevan Mission (JJM), funds are released to States/ UTs in
accordance with the provisions in the operational guidelines for the implementation of
Jal Jeevan Mission to provide potable water through tap water connection to rural
households.
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Status of NGP

1881. SHRI SATISH CHANDRA DUBEY:
SHRI C.M. RAMESH:

(@ the amount sanctioned by Government for spending under Namami Gange
Programme (NGP) during 2014-15 to 2019-20;

(b) the details of the amount spent out of the allocated amount as on date, year-

wise and State-wise; and

(c) the details of the projects started and completed and the cost incurred till

date on these projects under NGP, project-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Government of India has launched the Namami Gange Programme
in 2014-15 for conservation of river Ganga and its tributaries with the total budgetary
outlay of 20,000 crore for the period from 2014-15 till 2020-21. The final allocation for
Namami Gange Programe from the financial year 2014-15 to financial year 2019-20 was
3 12,324.86 crore.

(b) The details of amount released to State Governments /State Programme
Management Groups/CPSUSs/ Other Executing Agencies from the financial year 2014-
15 to financial year 2020-21 (till 31 July 2020), Year-wise and State-wise are given in the

Statement-1 (See below).

(¢)  Under the Namami Gange Programme (NGP) for conservation and pollution
abatement of the River Ganga and its tributaries, a total of 315 projects have been
sanctioned at a cost of 28,854 crore. The projects were sanctioned for various activities
such as sewerage infrastructure, industrial pollution abatement, Ghats & Crematoria,
River Front Development, River Surface Cleaning, Institutional Development, Biodiversity
Conservation, Afforestation, Rural Sanitation etc. Out of 315 projects, 132 projects have
been completed and rest of the projects are at various stages of implementation. The
cost incurred as on 31.7.2020 on these projects under NGP is Y9066 crore. The details
of projects started and completed and project-wise cost incurred as on 31.7.2020, State-

wise are given in the Statement-11.

tOriginal notice of the question was received in Hindi.
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The year-wise and State-wise funds released / expended by National Mission for Clean Ganga

(% in crore)

State FY 2014-15 FY 2015-16 FY 2016-17 FY 2017-18 FY 201819 FY 2019-20 FY 2020-21* Total

Uttarakhand 4.26 3704 4397 24249 34144 128.20 412 801.52
Uttar Pradesh 74.58 153.35 602.90 549.88 823.77 821.09 77.06 3,102.63
Bihar - 124.23 82.03 367.18 673.03 1,185.17 409 2435.73
Jharkhand 0.97 2783 4953 2172 74.23 30.50 12.18 216.96
West Bengal 73.85 185.79 117.25 249.35 227.62 70.60 15.82 940.28
Delhi - 4.96 217 8157 310.69 21447 - 613.86
Haryana - 30.00 52.73 6.88 - - - 89.61
Environmental Planning - 3.39 6.50 - - - - 9.89

and Coordination
Organization, Jabalpur,
Madhya Pradesh
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Urban Improvement Trust,
Kota, Rajasthan

Irrigation & Public Health
Department, Himachal
Pradesh

NMCG's Expenditure
including other Basin

wide interventions

17.33

36.01

20.00

85.73

105.94

175.76

223.06

40.89

20.00

684.72

ToTAL

170.99

602.60

1,062.81

1,625.01

2,626.54

2,673.09

154.16

8,915.20

* till 31 July 2020.
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Statement-11

State-wise details of projects started and completed and project-wise cost incurred

(As on July, 2020)

SI.No.  Projects No of  Sanctioned No of Total
Undertaken Projects Cost Projects  Expenditure
Rincr) Completed (% incr)

1 2 3 4 5 6
Uttarakhand
1 Sewerage Infrastructure A 1151.18 26 52411
2. Ghats & Crematoria 13 259.83 10 17718
3 Afforestation 4 84.34 3 77.19
4, Ghats Cleaning 1 159 0 207
5. River Surface Cleaning™ 3.09 0 091
Sus ToTAaL 52 1514.34 39 78146
Uttar Pradesh
1 Sewerage Infrastructure 49 10078.24 20 2707.02
2. Ghats & Crematoria 15 385.97 1 238.22
3 Afforestation 5 98.3 3 3351
4, Ghats Cleaning 2 29.64 0 18.26
5. River Surface Cleaning* - 1241 0 3.74
6. Industrial Pollution 4 807.5 0 0
Abatement
Sus ToTAaL I 11412.06 A 3000.75
Bihar
1 Sewerage Infrastructure 30 5328.6 2 1205.05
2. Ghats & Crematoria and 15 492,01 3 371.72

River Front Development

3. Afforestation 4 63.83 3 57.07
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1 2 3 4 5 6

4, River Surface Cleaning* 1 3.96 0 187
Sus ToTAaL 50 5888.4 8 1635.71

Jharkhand

1 Sewerage Infrastructure 2 156.12 1 126.23

2. Ghats & Crematoria 4 62.07 3 4372

3 Afforestation 4 24.39 3 20.44

4, River Surface Cleaning* 36 0 2.36
Sus ToTAaL 10 246.18 7 192.75

West Bengal

1 Sewerage Infrastructure 2 3815.97 3 10775

2. Ghats & Crematoria 29 226.16 24 192.95

3 Afforestation 4 3545 5 1558

4, River Surface Cleaning* 7.38 0 0251
Sus ToTAaL 55 4084.96 30 128854
Delhi

1 Sewerage Infrastructure 11 2361.08 0 6184

2. River Surface Cleaning™ 3.09 0 131
Sus ToTAaL u 2364.17 0 619.71
Haryana

1 Sewerage Infrastructure 2 217.87 2 217.94
Sus ToTAL 2 217.87 2 21794
Himachal Pradesh

1 Sewerage Infrastructure 1 11.57 0 -
Sus ToTAaL 1 1157 0 -
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Basin wide projects

1 Biodiversity 8 150.54 4 32.39
Rural Sanitation

2. (Ganga Main Stem States) 1 1421.26 0 1020.44

3 Other Projects (Bio 50 1542.76 8 276.13
remediation, Water Quality
Monitoring, Public Outreach,
Ganga Knowledge Center)

Sus ToTAL 59 3114.56 12 1328.96

GraND ToTAL 315 28854.11 132 9065.82

Note: 1.*01 project sanctioned under "River Surface Cleaning" in the State of Uttarakhand, Uttar
Pradesh, Bihar, Jharkhand, West Bengal and Delhi at a total cost of ¥33.53 crore.
2. The expenditure shown also includes States' share in some of the projects.

Swachh Iconic Places

882. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of JAL SHAKTI
be pleased to state:

(@ whether it is a fact that Tirumala Tirupati Devasthanams (TTD), has been
identified as a Swachh Iconic place in the country;

(b) if so, work that are going to be undertaken under the above scheme at
Tirupati and the current progress of the same; and

(€) by when the project is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Yes.

(b) and (c) Followings activities were taken up and completed:-
. Utilisation of recycled water for Gardens along Alipiri footpath

. Remote monitoring System of LED lighting System (SCADA) for energy
conservation

. LED lighting at Security Zone Alipiri
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. Cleaning machinery equipment to ensure the township clean and serene.
. Purchase of buses and battery operated vehicles.
. Setting up of Solid waste management system

. Construction of Public toilets Blocks at APSTC North Block, at Seva Sadan-
2, at Sannadhim, in front of Venygopla Swamy Temple and at Vaibhava Rest
House in Tirumala.

Safe drinking water crisis

883. SHRI K.P. MUNUSAMY: Will the Minister of JAL SHAKTI be pleased to
state:

(@ whether it is a fact that the country is going to face the worst water crises
in its history, placing millions of livelihoods under threat;

(b) whether Government has any concrete action plan in this regard; and
(c) if so, the steps taken and proposed to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) As reported by States/ UTs, as on 14.09.2020, with sources at a
reasonable distance,79.16% rural habitations having 77.69% population have provision
of minimum 40 litre per capita per day (Ipcd) of potable drinking water and 17.69% rural
habitations having 19.34% population have service level of less than 40 Ipcd potable
water, whereas 3.15% rural habitations having 2.97% population with water sources
having quality issues.

(b) and (c) Government of India, in partnership with States, is implementing Jal
Jeevan Mission (JJM)-Har Ghar Jal to enable every rural household in the country to
have potable water through Functional Household Tap Connection (FHTC) by 2024,with
an estimated outlay of ¥ 3.60 lakh crore.

Making Panchganga pollution-free under NRCP

884. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of JAL SHAKTI be
pleased to state:

(@ whether National River Conservation Plan (NRCP) was conceived to improve
water quality of rivers through pollution abatement works in various towns located
along the banks, which included river Panchganga in Maharashtra also;



154  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the action taken during the last twenty five years to make the river

pollution free by undertaking adequate measures to improve water quality;

(c) whether Government has any plan to undertake pollution abatement works
at major towns located along its banks in near future considering highly polluted State

of the river, a tributary of river Krishna; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) and (b) It is the responsibility of States/Union Territories (UTs)
and local bodies to ensure required treatment of sewage and industrial effluent, before
discharge into recipient water bodies to prevent and control of pollution therein. This
Ministry has been supplementing efforts of the States/UTs by providing financial and
technical assistance in abatement of pollution in identified stretches of rivers (excluding
river Ganga and its tributaries), through the Centrally Sponsored Scheme of National
River Conservation Plan (NRCP) on cost sharing basis. The objective of NRCP is to
improve water quality of rivers to the prescribed standards with the implementation of
pollution abatement schemes in towns along identified polluted river stretches, which
included river Panchganga in Maharashtra.

NRCP presently covers polluted stretches on 34 rivers in 77 towns spread over
16 States in the country with total sanctioned cost of the projects as ¥5870.54 crore.
Out of Central share, funds amounting to ¥2530.63 crore have been released to the
States for implementation of pollution abatement schemes, and sewage treatment capacity
of 2522.03 mid (million litres per day) has been created so far.

(c) and (d) The project for pollution abatement of river Panchganga at Kolhapur
was sanctioned under NRCP in August, 2009 at a cost of ¥74.29 crore. The project
involved one STP of 76 mid capacity at Kasba Bawada, which has since been

commissioned along with the required sewerage infrastructure.

Proposals for pollution abatement works in identified towns along polluted river
stretches are received from the States/UTs from time to time for consideration under
the NRCP. These mainly include sewer network, interception & diversion, sewage
treatment plants, etc. Proposals are sanctioned based on their prioritization, conformity
with the NRCP guidelines, availability of Plan funds, etc.
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Assessment of amount required for Polavaram project

885. SHRI V. VIJAYASAI REDDY: Will the Minister of JAL SHAKTI be pleased
to state:

(@ whether Government has assessed the amount required for Polavaram works
in 2020-21;

(b) if so, the details thereof;

(c) whether it has come to the notice of the Ministry that as per the assessment
made by Andhra Pradesh Government, ¥ 15,000 crores is required this year and they
have requested NABARD to pool resources accordingly;

(d) if so, whether any consultations have been held with NABARD in this
regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (e) As informed by the Government of Andhra Pradesh, a
provision of ¥4067.278 cr has been made for Polavaram Irrigation Project (PIP) under
State Budget Estimates for the year 2020-21.

A Memorandum of Agreement has been signed between the NABARD, National
Water Development Agency (NWDA) and the then Min of Water Resources, River
Development & Ganga Rejuvenation (how Deptt of WR, RD & GR) in May, 2018 for
funding of PIP. Accordingly, the funds are released for the PIP through NABARD from
time to time as per approval given by Ministry of Finance (MoF).

Hon'ble Chief Minister, Andhra Pradesh in his letter dated 25.08.2020 has indicated
requirement of ¥ 15000 cr for PIP before end of March, 2021. However, release of funds
is dependent upon actual work progress, verification of bills and recommendations of
PPA/CWC, fulfillment of conditions in this regard, etc.

Implementation of Polavaram project

886. SHRI V. VIJAYASAI REDDY: Will the Minister of JAL SHAKT]I be pleased
to state:

(@ the status of implementation of Polavaram project by Government;
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(b) the constraints that Government will face in reimbursing ¥ 3,800 crores
already spent by Andhra Pradesh Government on Polavaram;

(c) whether it is a fact that the Chief Minister of Andhra Pradesh has written
a letter to Prime Minister in this regard;

(d) if so, the details of action taken by Government in releasing dues to Andhra
Pradesh; and

() by when Government is likely to release the dues?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) The Polavaram Irrigation Project (PIP) is declared as a National
Project under Section 90 of AP Reorganization Act, 2014, and is being executed by the
Government of Andhra Pradesh (AP). As reported by the Government of AP, the overall
progress of PIP is 71.46% upto 12.09.2020.

(b) to (e) Ministry of Finance, Government of India vide its letter dated 30.09.2016
informed that it will provide 100% of the remaining cost of the irrigation component
only of the PIP for the period starting from 01.04.2014, to the extent of the cost of the
irrigation component on the date. Accordingly, the Government of India has been
reimbursing the expenditure incurred by the Govt of AP in the project with effect from
01.04.2014, upon receipt of verified bills and recommendations from the Polavaram
Project Authority (PPA) and Central Water Commission (CWC). As per information
available with Polavaram Project Authority, State Government has claimed to have
incurred ¥ 12505.94 cr on the project from April 2014 to July, 2020. Out of this, bills
amounting to ¥760.118 cr have not been found eligible by PPA for reimbursement and
bills amounting to I478.95 cr have not been received. Central Assistance of ¥8614.16 cr
(including %1850 cr in February, 2020) has been released from time to time to the project
since April, 2014.

A letter dated 25.08.2020 written by the Hon'ble Chief Minister, Andhra Pradesh
regarding funding of PIP has been received in the Deptt. on 15.09.2020.

For further release of funds, Ministry of Finance vide its letters dated 26.07.2018
and 06.05.2019 has requested for submission of (i) Audited Statement of Expenditure
incurred by the State on the project till 31.03.2014, & (ii) Revised Cost Estimates (RCE)
of the project at 2013-14 Price Level (PL). The Government of AP vide its letter dated
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21.08.2020 has submitted the Audited Accounts of Expenditure as or. 31.03.2014. Also,
Revised Cost Committee (RCC) constituted for firming up Revised Cost Estimate has
submitted its report. Further release of fund for PIP is dependent upon fulfillment of
requirements in the said submissions and acceptance of the same.

Wastage of water

887. SHRIJYOTIRADITYA M. SCINDIA: Will the Minister of JAL SHAKTI be
pleased to state:

(@ whether Government has taken cognisance of excessive wastage of water
due to poor management of this scarce natural resources;

(b) if so, whether Government has any mechanism in place to help offset the
paucity of drinking water, particularly where groundwater is of poor quality; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) The country is facing a number of challenges in water management
such as huge temporal and spatial variability in respect of availability of water resources,
declining per-capita water resources availability due to rapid increase in population,
inadequate surface water storage for meeting future water demands, over-exploitation
of ground water resources, droughts, low water use efficiency, etc.

(b) and (c) Water being a State subject, measures for management of water
resources is primarily taken by respective State Governments. Central Government
supplements the efforts of the State Governments by providing technical and financial
assistance through various schemes and programmes.

The Government of India is implementing Jal Jeevan Mission-Har Ghar Jal, which
aims at providing potable water to every rural household in the country through tap
water connection by 2024. In addition, in March 2017, National Water Quality Sub-
Mission (NWQSM) was launched as a part of National Rural Drinking Water Programme
(NRDWP), which has now been subsumed under Jal Jeevan Mission (JJM), to provide
safe drinking water to Arsenic and Fluoride affected rural habitations in the country.

Government of India has launched Atal Mission for Rejuvenation and Urban
Transformation (AMRUT) on 25th June, 2015 in select 500 cities and towns across the
country. One of the key objectives of the Mission is to ensure that every household
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has access to a tap connection with assured supply of water. The water supply
component includes new, augmentation and rehabilitation of water supply system;
rejuvenation of water bodies for drinking water supply and special water supply
arrangement for difficult areas, hills and coastal cities, including those having water
quality problem. Under AMRUT Mission, out of the total plan size of 377,640 crore,
%39,010 crore (50%) has been allocated to water supply and ¥32,456 (42%) has been
allocated to sewerage and septage management. Ministry of Housing & Urban Affairs
is advocating use of recycled water in industries and horticulture through sewerage
component under AMRUT which includes recycling of water for beneficial purposes
and reuse of water.

Central Government has taken various steps for facilitating ground water quality
improvement/remediation of contamination in the country, as given below:-

. Data on ground water quality available with Central Ground Water Board
(CGWB) are being shared with concerned State Governments for taking

necessary remedial measures.

. CGWB constructs wells for Exploration of Ground Water. Successful
contamination-free wells are handed over to the State Governments for

gainful utilization.

. Awareness generation programs/workshop on various aspects of ground
water including preventing ground water pollution and safe use of
contaminated water are being conducted by CGWB periodically.

Some initiatives/measures taken by Central Government to control water depletion
and promote rain water harvesting/conservation are available at the URL: http://
mowr.gov.in/sites/default/files/Steps_to_control_water_depletion_Jun2019.pdf

Water disputes between Andhra Pradesh and Telangana

888. SHRI T.G. VENKATESH: Will the Minister of JAL SHAKTI be pleased to
state:

(@ whether Government has convened apex Pacific Environmental Exchange
council meeting to discuss the water disputes between Andhra Pradesh and Telangana;

(b) if so, the details thereof; and
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(c) the details of the meeting and the decisions taken in the meeting to sort out
the differences between the States?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) No information regarding "apex Pacific Environmental
Exchange council™ is available in the Ministry. However, the second meeting of the
Apex Council constituted under the Andhra Pradesh Reorganisation Act, 2014 was
scheduled to be held on 25.08.2020. The meeting was postponed due to unavoidable
circumstances.

Supply of piped drinking water in Kerala
889. SHRI K.J. ALPHONS: Will the Minister of JAL SHAKTI be pleased to state:
(@ the number of villages in Kerala which have piped drinking water;

(b) the number of villages proposed to be covered under the scheme in the
current financial year; and

(c) by when all the villages will be covered?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) As on 14.09.2020, the State Government has reported that 1,562
villages in Kerala have piped water supply system.

(b) and (c) Government of India in partnership with States, is implementing Jal
Jeevan Mission (JJM) - Har Ghar Jal, which aims at providing potable water through
tap water connection to all rural households in every village by 2024. Government of
Kerala has planned to provide tap water connection to all the remaining households
of 586 villages in the current financial year.

Technology to remove Arsenic and Fluoride in drinking water

890. SHRI PARIMAL NATHWANI: Will the Minister of JAL SHAKTI be pleased
to state:

(@ whether current household apparatuses available in the market for pure
drinking water is technologically equipped to remove Arsenic and Fluoride contents,
if so, the details thereof;

(b) whether the municipal water filter systems across the country is equipped
to remove toxic impurities like Arsenic, Fluoride etc. from water;
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() the number of sea-water desalination plants set up under Government sector

in the country for distribution of drinking water; and

(d) whether Government mulls setting up sea-water desalination plants for

distribution of drinking water, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) As reported by Bureau of Indian Standards, the Indian Standard
IS 16240:2015 on 'Reverse Osmosis (RO) Based Point-of-Use (PoU) Water Treatment
System - Specification' specifies the chemical reductions (performance requirement of
RO system) in terms of maximum allowable product water level for Arsenic as 0.01 mg/
litre and for Fluoride as 1.0 mg/litre. Further, the manufacturer shall explicitly mention
a caution on the label of the RO system that the 'RO system is not recommended for

Arsenic level above 0.1 mg/litre and Fluoride level above 8.0 mg/litre".

(b) The conventional water filtration system may not remove Arsenic and
Fluoride contamination in drinking water supply and specific intervention like activated

Alumina, use of nano particles and reverse osmosis, etc. may be required.

(c) and (d) Ministry of Earth Sciences has informed that National Institute of
Ocean Technology (NIOT) has developed and demonstrated 3 Low Temperature Thermal
Desalination (LTTD) plants and work for setting up of another 6 LTTD plants in
Lakshadweep has commenced. Water supply is a State subject and power to plan,
approve and implement water supply schemes including setting up of desalination

plants for drinking water, are with respective State Governments.
Potable drinking water to households

891. SHRI SUSHIL KUMAR GUPTA: Will the Minister of JAL SHAKTI be

pleased to state:

(@ whether it is a fact that even after the launch of Jal Shakti Mission, drinking
water has remained a distant dream for many villages in the country which face water
scarcity for years together and use contaminated water that too after walking huge

distances on foot; and

(b) it so, steps that Government proposes to take in the next year to ensure that

potable drinking water reaches every household of the country?
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THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Jal Shakti Abhiyan was launched in water stressed districts of the
country to spread awareness among all stakeholders about compelling need of water
conservation through five targeted intervention viz. water conservation & rainwater
harvesting, renovation of traditional and other water bodies/ tanks, reuse and recharge
of bore wells, watershed development and intensive afforestation.

As reported by States/ UTs, as on 14.09.2020, with sources at a reasonable
distance, 79.16% rural habitations having 77.69% population have provision of minimum
40 litre per capita per day (Ipcd) of potable drinking water and 17.69% rural habitations
having 19.34%) population have service level of less than 40 Ipcd potable water,
whereas 3.15%> rural habitations having 2.97%> population with water sources having
quality issues.

(b) To enable every rural household in the country to have potable water
through Functional Household Tap Connection (FHTC) by 2024, Government of India,
in partnership with States, is implementing Jal Jeevan Mission (JJM)-Har Ghar Jal with
an estimated outlay of ¥ 3.60 lakh crore.

Mobilisation at funds under MGNREGA and CAMPA for JSM

892. SHRI SUSHIL KUMAR GUPTA: Will the Minister of JAL SHAKTI be
pleased to state:

(@ whether it is a fact that Government followed a convergence approach and
mobilised funds under the Mahatma Gandhi National Rural Employment Generation Act
(MGNREGA) and the Compensatory Afforestation Fund Management and Planning
Authority (CAMPA) for the Jal Shakti Mission (JSM); and

(b) if so, the detail of funds spent and mobilized under MGNREGA and CAMPA?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) The Operational Guidelines for the implementation of Jal Jeevan
Mission provide for convergence of funds at village level under different schemes/
programmes inter alia which includes Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) and Compensatory Afforestation Fund Management and
Planning Authority (CAMPA) fund. The States/ UTs have planned for the same and
included in their Annual Action Plan (AAP).
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(b) The detail of funds mobilized and spent under such different schemes/
programmes including MGNREGA and CAMPA, is not maintained by this Ministry.

Water conservation under NJSA

893. SHRI SUSHIL KUMAR GUPTA: Will the Minister of JAL SHAKTI be
pleased to state:

(@ whether it is a fact that the Central Government decided to utilise this year's
monsoon season to expand its water conservation efforts under the National Jal Shakti
Abhiyan (NJSA); and

(b) if so, the progress made in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) and (b) After the successful implementation of Jal Shakti Abhiyan-
I, a water conservation campaign covering 256 water stressed districts, conducted last
year by the Ministry of Jal Shakti, Jal Shakti Abhiyan-11 (JSA-II) covering all districts
was contemplated for the current year. Though, meetings were held in March 2020
within the department to prepare detailed plans, due to outbreak of Covid-19 Pandemic,
JSA-II could not be held this year. However, National Water Mission, Department of
Water Resources, River Development and Ganga Rejuvenation launched "Catch the
Rain" campaign with tag line "catch the rain, where it falls, when it falls" in order to
nudge all stake-holders to create Rain Water Harvesting Structures (RWHS) suitable
to the climatic conditions and sub-soil strata to store rain water. Drives to make water
harvesting pits, rooftop RWHS and check dams; removal of encroachments and de-
silting of tanks to increase their storage capacity; removal of obstructions in the
channels which bring water to them from the catchment areas; repairs to traditional
water harvesting structures like step-wells and using defunct bore-wells and old wells
to put the water back to aquifers etc, were some of the activities suggested to be taken
up with peoples' active participation under this campaign.

Prevention of flood from glacial lakes

894. SHRI NARAIN DASS GUPTA: Will the Minister of JAL SHAKT!I be pleased
to state:

(@ whether Government is aware of a study of glacial lakes published in
"Nature and Climate Change' where researchers have observed that the volume of lakes
formed by the melting of glaciers jumped by 50 per cent;
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(b) whether any funds have been allocated towards flood prevention from
glacial lakes; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Yes Sir. As per study of glacial lakes published in journal 'Nature
and Climate Change' the lakes formed by melting of glaciers worldwide have increased
by 53% in numbers, 51% in area based on remote sensing assessments and around 48%
in volume using empirical scaling relations between the period 1990 and 2018.

(b) and (c) Flood management schemes for flood control are formulated and
implemented by concerned States as per their priority. The Union Government
supplements the efforts of the States by providing technical guidance and promotional
financial assistance for management of floods in critical areas. Government of India
launched Flood Management Programme (FMP) during X1 Plan for providing financial
assistance to the State Governments for taking up works related to river management,
flood control, anti-erosion, drainage development, flood proofing works, restoration of
damaged flood management works and anti-sea erosion works which was continued
during XII Plan and further extended up to March 2021 as a component under Flood
Management and Border Areas Programme (FMBAP). So far central assistance amounting
to ¥6409.96 crores ¥ has been released to States/UTs under this Programme.

NRCP in West Bengal
895. DR. SANTANU SEN: Will the Minister of JAL SHAKT]I be pleased to state:

(@ whether any project under National River Conservation Programme (NRCP)
has been approved in the State of West Bengal,

(b) if so, the details thereof along with the details of polluted stretches identified
in the selected rivers;

(c) the details of funds sanctioned, approved, released, and spent on selected
stretches during the last three years, year-wise and river-wise; and

(d) whether there is any proposal to identify more polluted stretches for the said
programme in the State of West Bengal, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (d) It is the responsibility of States/Union Territories (UTs) and
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local bodies to ensure required treatment of sewage and industrial effluent, before
discharge into recipient water bodies, including rivers, for prevention & control of
pollution therein. This Ministry has been supplementing efforts of the States/UTs by
providing financial and technical assistance in abatement of pollution in identified
stretches of rivers (excluding river Ganga and its tributaries), through the Centrally
Sponsored Scheme of National River Conservation Plan (NRCP) on cost sharing basis.

Central Pollution Control Board (CPCB) in association with Pollution Control
Boards/Committees in different States/UTs, monitors water quality of rivers and other
water bodies across the country through a network of monitoring stations under the
National Water Quality Monitoring Programme. As per the latest report published by
CPCB in September 2018, 351 polluted stretches have been identified on 323 rivers
based on Bio-chemical Oxygen Demand (BOD) levels, a key indicator of organic pollution.
Details of polluted river stretches in West Bengal are given in the Statement (See
below).

Under NRCP, no project for identified polluted river stretches (excluding Ganga
and its tributaries) in West Bengal was approved during last three years. However,
under Namami Gange Mission, a total of 22 sewerage projects have been sanctioned
in West Bengal at a cost of ¥3815.97 crore for pollution abatement of rivers Ganga and
Damodar. Out of there, three projects have been completed and an expenditure of
¥ 1077.50 crore has been incurred so far.

Statement

Details of polluted river stretches in West Bengal

SI. No. River River Stretch BOD Range/ Priority
Max. Value
(mg/1)
1 2 3 4 5
1 Vindhadhari Haroa Bridge to Malancha 26.7-45.0 |

Burning Ghat
2. Mahananda Siliguri to Binaguri 6.5-25 Il
3 Churni Santipur Town to Majhadia 10.3-11.3 n

4. Dwarka Tarapith to Sadhak Bamdeb Ghat 56-17.0 [
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1 2 3 4 5
5. Ganga Tribeni to Diamond Harbour 50-122 i
6. Damodar Durgachakm to Dishergarh 44-8.2 v
7. Jalangi Laal Dighi to Krishna Nagar 83 v
8. Kansi Midnapore to Ramnagar 99 \V2
9. Mathabhanga  Madhupur to Gobindapur 85 NV
10.  Barakar Kulti to Asansol 57 \%
11.  Dwarakeshwar  Along Bankura 156 \Y
12, Kaljani Bitala to Alipurdwar 6.0 \Y
13.  Karola Jalpaiguri to Thakurer Kamat 39 \%
14.  Mayurkashi Suri to Durgapur 52 \Y
15.  Rupnarayan Kolaghat to Benapur 3158 \Y
16.  Silabati Ghatal to Nischindipur 38 \Y
17.  Teesta Siliguri to Paharpur 33 \Y

Declaration of open defecation free areas
896. DR. SANTANU SEN: Will the Minister of JAL SHAKTI be pleased to state:

(@ the names of States and districts declared open defecation free in the
country;

(b) whether it is a fact that the people of States, districts, villages declared
'Open Defecation Free' are still compelled to defecate in the open due to construction
of poor quality toilets;

(c) if so, the details thereof and the action taken against those responsible; and
(d) the time by which the whole country will be declared open defecation free?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (d) Under Swachh Bharat Mission (Grameen) [SBM(G)], all the
States and districts in the country have declared themselves Open Defecation Free
(ODF) as on 02.10.2019.
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As sanitation is a State subject, SBM (G) is being implemented by the State/UT
Governments. Government of India provides financial and technical support to the
States/UTs to implement the programme. Department of Drinking Water and Sanitation
has issued advisories to the States/UTs to ensure quality of construction of toilets
under SBM(G). However, if any complaint regarding poor quality of construction is
received, the same is forwarded to concerned State for necessary action.

Flood forecasting mechanism

897. SHRI PRASANNA ACHARYA: Will the Minister of JAL SHAKTI be pleased
to state:

(@ whether it is a fact that the flood forecasting mechanism in the country is
not as per the requirement and steps taken by Government to reboots the mechanism;

(b) whether there is lack of proper co-ordination between Central authorities
and State Government in this regard; and

(c) if so the mechanism for proper co-ordination for flood forecasting particularly
in inter-state rivers?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Central Water Commission (CWC) issue flood forecasts as a non-
structural measure of flood management, to concerned State Governments depending
on the requisition from them at identified locations. CWC also issues inflow forecasts
to identified reservoirs for proper reservoir regulation. At present, CWC is issuing flood
forecasts at 328 locations (198 level forecast + 130 inflow forecast stations) in various
parts of the country for taking proper mitigation measures by respective State
Governments.

While level forecast is being issued for important locations along the river, the
inflow forecast is being issued for the dams/reservoirs.

The steps taken to further strengthen the flood early warning system are as under:-

(1) Expansion of Flood Forecasting Network : Presently, CWC's flood forecasting
network has been expanded to 328 flood forecast stations covering 23 States
& 2 UTs in 20 river basins.

(20 Modernisation of Data Collection : The hydro-meteorological data collection
and transmission is being modernised through the use of satellite based
automatic data acquisition system.



Written Answers to [19 September, 2020] Unstarred Questions 167

(3) Modernization of Flood Forecast Formulation : CWC is formulating three
day advisories of flood using satellite based real time rainfall estimates and
three day rainfall forecast through Numerical Weather Prediction models
being shared by IMD in a seamless fashion. Mathematical model has been
used for formulation of advisories and these advisories are shared with
stakeholders using website http://120.57.32.251.

Besides this, CWC is also providing inundation forecast through this platform
using two-dimensional models for main Brahmaputra and the same is also
shared with beneficiaries through this website.

(4)  Modernization of dissemination of flood forecasts : Dissemination of flood
forecasts have also been modernised by having a dedicated website: http:/
/india-water.gov.in/. The flood information is also loaded on Facebook Page,
Twitter of CWC Flood Forecast dissemination system. Daily Flood Situation
Report cum Advisories are also shared with all stakeholders as well as general
public using social media platforms and dedicated Whatsapp groups.

CWC has signed an MoU with M/s Google Inc. for using their vast repository
of high resolution Digital Elevation Models to send alerts regarding
inundation through Google Platform using the flood forecasts issued by
CwWC.

(b) and (c) Central Water Commission (CWC) is providing all flood related
information to concerned States including Daily Flood Bulletins, Flood Forecast, Daily
Situation Reports-cum-Advisories etc. Before the commencement of flood season,
regional level stakeholder consultations are done and contact details of concerned
nodal officers are updated and exchanged between various stakeholders. Separate
Whatsapp groups are created for passing on flood information from respective Divisional
Flood Control Room (DFCR) of CWC to the concerned stakeholders including State
Government Departments, Project Authorities as well as local State Disaster Response
Force (SDRF) and National Disaster Response Force (NDRF) battalions. Hence, almost
all flood related information reaches the concerned stakeholders almost immediately as
soon as forecasts are formulated.

Furthermore, Department of Water Resources, River Development and Ganga
Rejuvenation, Ministry of Jal Shakti vide Order dated 09.08.2020 has stipulated that
"whenever a decision is taken by a State/UT/Dam Authority to release water from the
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reservoirs within its limits, an immediate intimation has to be issued to the State/UT/
Dam Authority which are adjacent to the said State or are likely to be affected by
the release of water from the reservoirs".

Water scarcity in the country

898. SHRI PRASANNA ACHARYA: Will the Minister of JAL SHAKTI be pleased
to state:

(@ the per capita availability of water in the country State-wise data;

(b) whether Government has conducted study to evaluate water scarcity
condition in the country and to create a road map suggesting measures to prevent
possible water scarcities; and

(c) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) to (c) The average annual water availability of any region or
country is largely dependent upon hydro-meteorological and geological factors. However,
water availability per person is dependent on population of the country. The average
annual per capita water availability in the years 2001 and 2011 has been assessed as
1545 cubic meters. Further, based on the study of "Reassessment of Water Availability
in India using Space Inputs" (CWC, 2019), the average annual per capita water availability
may further reduce to 1486 cubic meters by 2021. Annual per-capita water availability
of less than 1700 cubic meters is considered as water stressed condition, whereas
annual per-capita water availability below 1000 cubic meters is considered as a water
scarcity condition. Due to high temporal and spatial variation of precipitation, the water
availability in many regions of the country is below the national average and may be
facing water stress/scarce conditions.

Water being a State subject, steps for augmentation, conservation and efficient
management of water resources are primarily undertaken by the respective State
Governments. In order to supplement the efforts of the State Governments, Central
Government provides technical and financial assistance to them through various schemes

and programmes.

Jal Shakti Abhiyan (JSA), a campaign for water conservation and water security,
was launched by Ministry of Jal Shakti in water-stressed districts of the country.
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Central Government has formulated a National Perspective Plan (NPP) for Water
Resource Development which envisages transfer of water from water surplus basins to
water deficit basins through inter-linking of rivers.

Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) is being implemented with an
aim to expand cultivable area under assured irrigation, improve on farm water use
efficiency, introduce sustainable water conservation practices, etc.

Ministry of Housing and Urban Affairs is implementing Atal Mission for
Rejuvenation and Urban Transformation (AMRUT) in 500 cities with mission components
such as water supply, storm water drainage, etc. The water supply component includes
augmentation of existing water supply system and water treatment plants; rehabilitation
of old water supply system; rejuvenation of water bodies, etc.

The Government of India is implementing Jal Jeevan Mission-Har Ghar Jal, which
aims at providing potable water to every rural household in the country through tap
water connection by 2024,

Central Ground Water Board is implementing a nationwide programme of "National
Aquifer Mapping and Management (NAQUIM)" for mapping of aquifers (Water bearing
formations), their characterization and development of aquifer management plans to
facilitate sustainable development of ground water resources. Aquifer maps and
management plans have been shared with the respective State Government agencies.
Public Interaction Programs are being organised at grass root level for disseminating
the tenets of the Aquifer Management Plans for the benefit of the stakeholders. So far,
around 13 lakh sqg.km. area have been covered under NAQUIM. Aquifer maps and
Management plans are shared with state agencies.

Atal Bhujal Yojana (ABHY), a ¥ 6000 crore scheme with World Bank funding, for
sustainable management of ground water with community participation is being taken
up in the identified over-exploited and water stressed areas falling the States of Gujarat,
Haryana, Karnataka, Madhya Pradesh, Maharashtra, Rajasthan and Uttar Pradesh. The
scheme envisages active participation of the communities in various activities such as
formation of Water User Associations, monitoring and disseminating ground water
data, water budgeting, preparation and implementation of Gram-Panchayat wise water
security plans and IEC activities related to sustainable ground water management.

Some initiatives/measures taken by Central Government to control water depletion
and promote rain water harvesting/conservation are available at the URL: http://
mowr.gov.in/sites/default/files/Steps_to_control_water_depletion_Jun2019.pdf
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Declining of groundwater level

899. SHRI SUJEET KUMAR: Will the Minister of JAL SHAKTI be pleased to
state:

(@ whether Government is aware that the groundwater level is declining at a
faster rate due to low recharge, causing water scarcity problems in urban and rural
areas;

(b) whether Government will consider giving priority to building of underground
reservoirs along the river stretch by constructing underground dykes as this will block
the forward movement of river base-flow recharging adjacent groundwater table since
construction of over ground reservoirs is not a feasible solution due to land constraints;
and

(c) the steps taken by Government to construct more irrigation canals across
Odisha, which is badly affected by the floods?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN
LAL KATARIA): (a) Yes Sir, the Ground water levels in some parts of the country are
declining because of continuous withdrawal necessitated by increased demand of fresh
water for various uses, vagaries of rainfall, increased population, industrialization and
urbanization etc.

Water being a State subject, initiatives on water management including
conservation and water harvesting in the country is primarily States' responsibility.
However, important measures taken by the Central Government for conservation,
management of ground water and effective implementation of rain water harvesting in
the country are at the following URL: http://mowr.gov.in/sites/default/files/
Steps_to_control_water_depletion_Jun2019.pdf.

(b) No such proposal is under consideration of this ministry.

(c) Flood management being under the purview of the States, the schemes for
flood control are formulated and implemented by concerned States as per their priority.
The Central Government supplements the efforts of the States by providing technical
and financial assistance for flood management in critical areas.

Further, Central Water Commission is dealing with 99 priority Major and Medium
Irrigation (MMI) projects under Pradhan Mantri Krishi Sinchayee Yojana - Accelerated
Irrigation Benefit Programme (PMKSY-AIBP). Under PMKSY-AIBP, 08 projects are
being executed in respect of Odisha. Details in this regard are given in the Statement.



Statement

Status of projects in Odisha under PMKSY-AIBP is as follows

SI. No.  Name of project Latest Cumulative Cumulative Irrigation Irrigation Status
Estimated Expenditure  CA Released Potential potential
Cost as on as on Target under created
(RinCr) 07/2020 07/2020 AIBP under
(RinCr) RinCr) (in Th.Ha.) AIBP
as on
03/2020
(in Th. Ha.)
1 Lower Indra (KBK) 1595.35 1641.54 1091.95 38.87 30.16 Ongoing
2. Upper Indravati Extn (KBK) 54458 547.90 556.10 41.79 41.79 Completed
3 Rukura-Tribal 240.22 24149 88.78 7.65 6.80 Completed
4, Subernarekha 4455.68 4280.69 1999.70 115.26 79.39 Ongoing
5. Anandpur Barr. Ph.-1/Integrated 2864.36 1550.83 124.91 56.72 0.00 Ongoing
Anandpur Barr.
6. RET irrigation 707.64 734.93 190.44 9.78 9.77 Completed
7. Kanupur 230128 1659.06 723.04 4771 0.00 Ongoing
8. Telengiri 932.96 1112.44 344.78 13.79 12.30 Ongoing
ToTAL 13642.07 11768.89 5119.70 33157 180.21
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MSMEs under Atma Nirbhar Bharat

900. SHRI TIRUCHI SIVA: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ whether the pending dues have been released as per Atma Nirbhar Bharat
Scheme to Micro, Small and Medium Enterprises (MSMEs);

(b) if so, the number of beneficiaries of these dues;

(c) whether the procedure for collateral free loans has been set up for MSMEs,
if so, the number of beneficiaries; and

(d) if not, by when it will be set up?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) and (b) Under Atma Nirbhar
Bharat Scheme to MSMEs, payment due to MSMEs from Central Government and
CPSEs were to be released within 45 days. As per the information made available by
Central Government and CPSEs on the Samadhaan portal of this Ministry, the status
of MSME dues as per Atma Nirbhar Bharat Scheme is as below:-

Reported Month Total Dues Paid during Pending
by close the month  at the end
of month (in% Crore)  of month

(inX Crore) (inX Crore)
May 2020 (25 Ministries & 79 CPSEs 234953 1787.89 561.64
Reported)
June 2020 (25 Ministries & 86 CPSEs 2553.94 1905.11 648.83
Reported)
July 2020 (30 Ministries & 108 CPSEs 4124.34 3155.16 969.19
Reported)
August 2020 (24 Ministries & 86 CPSEs 3770.04 2936.08 834.05

Reported As on 15th Sep., 2020)

(c) and (d) As a part of Atma Nirbhar Bharat Abhiyan, the Emergency Credit line
Guarantee Scheme (ECLGS) was launched on 23rd May 2020. The scheme envisages
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fully guaranteed additional collateral free credit to eligible MSME units, business
enterprises, individual loans given for business purposes and interested MUDRA
borrowers either in the form of additional working capital term loans (in case of banks
and Fls), or additional term loans (in case of NBFCs) up to 20% of their entire
outstanding credit as on 29.02.2020. All entities with outstanding credit upto ¥ 50 crore,
as on 29.02.2020 and annual turnover upto ¥ 250 crore, which were less than or equal
to 60 days past due as on 29.02.2020 are eligible under the Scheme. As per data reported
by Member Lending Institutions (MLIs), an amount of ¥ 1,63,103 crore have been
sanctioned to 42,01,060 borrowers and an amount ¥ 1,17,885 crore disbursed to 25,01,216
borrowers under the Emergency Credit Line Guarantee Scheme (ECLGS) as on
September 9, 2020.

World Bank package for MSMEs

901. SHRI K.C. RAMAMURTHY: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ whether it is a fact that the World Bank has recently unveiled US $ 750
million package for Micro, Small and Medium Enterprises (MSMES);

(b) if so, the details thereof;

(c) to what extent the above package helps in addressing the liquidity and
credit needs of MSMEs; and

(d) details of help that Government extended to MSMEs in the country that
have been impacted due to COVID-19, State-wise and sector-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) to (c) The Board of Executive
Directors of International Bank for Reconstruction and Development (The World Bank)
has approved on June 30, 2020, a Development Policy Loan (DPL) in the amount USD
750 million for the Micro, Small and Medium Enterprises Emergency Response Project.
This DPL is intended as Budgetary Support to the Government of India (Gol).

The Development Policy Financing (DPF) of USD 750 million to the Government
of India aims to support the Gol in protecting the economic base of Micro, Small and
Medium Enterprises (MSMEs) which comprises 30 per cent of India's Gross Domestic
Product (GDP), as part of India's response and recovery from the impact of the
COVID-19 pandemic.
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(d) Government has taken a number of initiatives under Aatma Nirbhar Bharat

Abhiyan to support the MSME Sector in the country in Covid-19 pandemic which, inter

alia, include:-

(i) 20,000 crore Subordinate Debt for MSMEs.

(i) T3 lakh crores Collateral free Automatic Loans for business, including
MSMEs. (Emergency Credit Line Guarantee Scheme (ECLGS).

(iii) 50,000 crore equity infusion through MSME Fund of Funds.

(iv) New revised criteria for classification of MSMEs

(v) New Registration of MSMEs through 'Udyam Registration' for Ease of

Doing Business.

(vi) No global tenders for procurement up to 3200 crores, this will help MSME.

(vii) An online Portal "Champions" has been launched on 01.06.2020 by Hon'ble

Prime Minister for grievance redressal and handholding of MSMEs. Through

the portal, total 18,723 grievances have been redressed up to 09.09.2020

Under ECLGS, the State-wise guarantees issued are given in the Statement.

Statement

State-wise details of loans disbursed under ECLGS as on 16.9.2020

State/UT

Amount Disbursed (in % crore)

Andaman and Nicobar Islands
Andhra Pradesh

Arunachal Pradesh

Assam

Bihar

Chandigarh

Chhattisgarh

Dadra and Nagar Haveli

70.80

4741.94

38.54

125351

1990.15

479.76

1951.89

102.93
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State/UT

Amount Disbursed (% in crore)

Daman and Diu
Delhi

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka
Kerala

Ladakh
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Puducherry
Punjab
Rajasthan

Sikkim

Tamil Nadu

8331

6381.74

337.52

12005.92

5834.02

912,61

1597.88

1511.67

7249.99

4886.81

2714

162

4564.56

14364.30

70.01

81.36

34.80

45.68

2345.10

212.39

4931.37

7490.01

46.64

1244558
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State/UT Amount Disbursed (% in crore)
Telangana 5114.29
Tripura 137.23
Uttar Pradesh 8907.38
Uttarakhand 1366.28
West Bengal 5899.95

Contribution of MSMEs in GDP

902. SHRI RAJEEV SATAV: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ whether the International Micro, Small and Medium Enterprises (MSMEs)
Day was celebrated in the country recently and if so, the details and main theme
thereof;

(b) whether MSME sector lags behind the foreign counterparts due to lack of
latest business skills;

(c) if so, the corrective steps taken by the Government in this regard;

(d) whether Government also proposed to accelerate the pending reforms in the
MSME sector and if so, the details thereof; and

(e) other steps taken by the Government to increase MSMESs contribution to
India's Gross Domestic Product to over 50 per cent from the current 29 per cent?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) Micro, Small and Medium-
sized Enterprises Day instituted by United Nations General Assembly is celebrated
every year on June 27th. Ministry of MSME has not organized any event to celebrate
the occasion this year owing to COVID 19 pandemic and restriction imposed therein.

(b) and (c) Lack of access to latest business skills affects the capability of
MSMEs to compete in the global market. In order to enhance the competitiveness and
viability of MSMEs, the Ministry of MSME implements a number of schemes targeted
at providing marketing assistance, credit support, skill development, technological and
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quality upgradation. Further, to provide skilled manpower, access to advanced technology
and business advisory services for the MSME Sector, Ministry of MSME is running
Technology Centres catering to MSME units across the country.

(d) and (e) The growth of micro, small and medium enterprises depends on various
factors such as access to market, quality of products, availability of timely credit, up-
gradation of technology, etc. For capacity building of Indian MSME Sector, Government
has taken several measures such as implementation of National Manufacturing
Competitiveness Program, adoption of lean manufacturing practices, providing design
expertise to enterprises etc. To ease the credit flow to MSMEs, Government is
implementing schemes like Credit Guarantee Trust Fund for Micro and Small Enterprises
(CGTMSE), Credit-Linked Capital Subsidy Scheme, and Interest subvention Scheme etc.
Further, to provide marketing support to micro and small enterprises (MSEs), the Public
Procurement Policy mandates 25% of annual procurement from MSEs by the Central
Ministries/Departments & CPSEs including 4% from MSEs owned by SC/ST and 3%
from Women owned MSEs.

Under the Atmanirbhar Bharat Abhiyan, Government of India has announced a
special economic and comprehensive package of 320 Lakh crore for all the sections of
the society including MSMEs. As part of the stimulus package, the MSME sector has
not only been given substantial allocation but has also been accorded priority in
implementation of the measures to revive the economy. Announcements made under
the stimulus package include Rs 20,000 cr. subordinate Debt for stressed MSMEs;
¥ 50,000 cr. Equity infusion for MSMEs through Fund of Funds; ¥ 3 Lakh Crore
Emergency Credit Line Loan for MSMEs; No global tenders for government procurement
up to ¥ 200 crores; upward revision of MSME definition.

Status of MSMEs

903. SHRI ABDUL WAHAB: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ whether it is a fact that over One-third Micro, Small and Medium Enterprises
(MSMES) in the country start shutting shop due to the crisis emerged out of COVID-
19;

(b) if so, the details of the MSMEs shut and the employment lost during the
last five months;
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(c) efforts made by Government to revive the MSME sector; and

(d) whether it is also a fact that financial package by Government has not
reached the MSMEs and is also not adequate to make up for the loss of business
activity during the lock down period?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) and (b) COVID-19 epidemic
has temporarily affected various sectors including micro, small scale enterprises which
also affected job scenario.

(€) The Reseive Bank of India issued guidelines on 'Framework for Revival and
Rehabilitation of Micro, Small and Medium Enterprises' to Scheduled Commercial Banks
(excluding Regional Rural Banks) in March 2016. Under this framework, banks have
been advised to identify incipient stress in the MSME accounts and refer it to the
Committees framed under the framework for Corrective Action Plan for rectification,
restructuring and recovery. Data in this regard for the half year ended September 2018
to half year ended March 2020 is given below:-

SI. No.  For the half year Total MSME

Accounts referred to Accounts resolved
the Committee during by the Committee

the half year during the half
year
1. April 2018-September 2018 1,50,165 1,23,227
2. October 2018-March 2019 1,42,275 146,519
3. April 2019-September 2019 1,72,949 1,50,613
4. October 2019-March 2020 3,39,728 324,621

Note: Number of cases resolved by the committees is more than the cases referred due to some
pending cases with the committees at the beginning of the half year which have been resolved
during the period.

Source: RBI.

(d) RBI and Government of India have taken a series of measures to infuse
liquidity in the Economy in general and MSME sector in particular. This inter alia
includes (i) moratorium upto 31st August, 2020 on repayment of installments of term
loans/cash credit/over draft (ii) reducing the Cash Reserve Ratio and Repo rate
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(iii) Special refinance facility of 315,000 crore to SIDBI for on-lending/refinancing
(iv) Special liquidity scheme for NBFCs, HFCs and MGIS worth 30,000 crore
(v) Emergency Credit Guarantee Line of ¥3 lakh crore for Standard accounts and
stressed accounts (SMA-0 and SMA-1) (v) Credit Guarantee Scheme for Subordinate
Debt for SMA-2 and NPA accounts for infusing 20,000 crore in MSME Sector
(vi) Credit Guarantee Scheme for Street Vendors (P-M SVAnidhi) which also involves interest
subsidy (vii) Partial Credit Guarantee Scheme for the liabilities of NBFCs and MFIs etc.

As per data reported by Member Lending Institutions (MLIs), an amount of
%1,63,103 crore has been sanctioned to 42,01,060 borrowers and an amount of ¥ 1,17,885
crore disbursed to 25,01,216 borrowers under the Emergency Credit Line Guarantee
Scheme (ECLGS) as on September 9, 2020.

Value addition of semi-precious stones in KBK district

904. SHRI SUJEET KUMAR: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ whether it is a fact that the Kalahandi-Balangir-Koraput (KBK) region in
Odisha is known for the Semi Precious stones; and

(b) if so, whether processing plant in the region for the value addition is being
planned for the development of the region?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) and (b) Yes, Sir. As per the
information received from Government Odisha, in Kalahandi District, the Semi-Precious
Stones like Lolite, Garnet, Cat's eye and Gem stone are available. One Gem Stone
processing enterprise has been identified by Government of Odisha.

Financial assistance to MSMEs

905. SHRI. K.C. VENUGOPAL: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ the measures taken by Government to help the Small and Medium Scale
Enterprises during the COVID-19 lockdown period;

(b) the details of economic package announced and total amount of fund
released exclusively for the MSMEs after the Covid-19 crisis to various States including
Rajasthan and Kerala;
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(c) whether Government is ready to announce a MSMES wage protection package
to provide financial assistance to the MSMEs workers;
(d) if so, the details thereof; and

(e) whether Government is ready to implement any measures to deploy a credit

guarantee fund to provide immediate liquidity to the MSME sector?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) and (b) Government has
taken a number of initiatives under Aatma Nirbhar Bharat Abhiyan to support the
MSME Sector in the country especially in Covid-19 pandemic. Some prominent of the

measures are:-
(i) ¥ 20,000 crore Subordinate Debt for MSMEs.

(i) 3 lakh crore Collateral free Automatic Loans under Emergency Credit Line
Guarantee Scheme (ECLGS) for businesses, including MSMEs.

(iii) 50,000 crore equity infusion through MSME Fund of Funds.
(iv) New revised criteria for classification of MSMEs.

(v) New Registration of MSMEs through 'Udyam Registration' for Ease of

Doing Business.
(vi) No global tenders for procurement up to ¥ 200 crores.
(vii) Scheme for easy access of credit to street vendors.

(viii) ¥ 15,000 crore Special Refinancing Facility for Small Industries Development
Bank of India (SIDBI) from RBI as a specific response to COVID-19 for on

lending/refinancing purposes.

(X) RBI's term-loan moratorium and working capital interest deferment w.e.f.
1.3.2020 to 31.8.2020 along with an asset classification standstill for this

period and other measures to enhance liquidity.

The State-wise details of loans disbursed under ECLGS as on 16.09.2020 as

reported by Department of Financial Services is given in the Statement (See below).
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(c) and (d) Government of India under Atmanirbhar Bharat package has already

announced measures such as:-

(i)  Extending the Employees Provident Fund Support for business and organised
workers for salary months of June, July and August 2020.

(i) Reduction in EPF Contribution for Employers and Employees from 12% to
10% for all establishments covered by EPFO for 3 months.

(e) Government has already announced 'Credit Guarantee Scheme for Subordinate
Debt' to provide guarantee coverage to Member Lending Institutions (MLIs) for the
credit facility extended to the promoters of stressed MSMEs viz. SMA-2 and NPA
accounts which are eligible for restructuring as per RBI guidelines on the books of the
Lending institutions.

Statement

State-wise details of loans disbursed under ECLGS as on 16.9.2020

State/UT Amount Disbursesd (% in crore)
Andaman and Nicobar Islands 70.80
Andhra Pradesh 474194
Arunachal Pradesh 3854
Assam 125351
Bihar 1990.15
Chandigarh 479.76
Chhattisgarh 1951.89
Dadra and Nagar Haveli 102.93
Daman and Diu 83.31
Delhi 6381.74
Goa 337.52
Gujarat 12005.92
Haryana 5834.02

Himachal Pradesh 912.61
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State/UT

Amount Disbursesd (% in crore)

Jammu and Kashmir
Jharkhand
Karnataka
Kerala
Ladakh
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Puducherry
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh
Uttarakhand

West Bengal

1597.88

1511.67

7249.99

4886.81

27.14

162

4564.56

14364.30

70.01

81.36

34.80

45.68

2345.10

212.39

4931.37

7490.01

46.64

1244558

5114.29

137.23

8907.38

1366.28

5899.95

Source: DFS.

Unstarred Questions
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Revised definition of MSMESs in Maharashtra

906. SHRIMATI PRIYANKA CHATURVEDI: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(@ whether Government has decided to revise the definition of Micro, Small and
Medium Enterprises (MSMEs) on the basis of turnover instead of the existing
methodology of classifying them as per cost of plant and machinery;

(b) whether Government has taken steps or proposes a policy to revive the
MSMEs in Maharashtra; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) The Government, vide
notification No. S.0O. 2119(E) dated 26.06.2020, has already notified composite criteria
of classification of MSMEs based on investment in plant and machinery or equipment
and turnover of the enterprise. The new criteria is effective from 1.7.2020. It has also
been decided that the turnover with respect to exports will not be counted in the limits
of turnover for any category of MSME units whether micro, small or medium.

(b) The composite criteria of classification for manufacturing and service will
facilitate in revival of MSMEs across the country including in Maharashtra. Now, there
is no difference between manufacturing and service sector enterprises. The new composite
criteria is expected to bring about many benefits that will aid MSMEs to grow in size.
This will help in attracting investments and creating more jobs in the MSME sector.

(c) The details of enterprises registered in Maharashtra vis-a-vis all India, under
Udyog Aadhaar Memorandum (UAM) and Udyam registration (w.e.f. 01.07.2020), is as
under:-

Total MSME Registration Detail as on 30.6.2020

UAM

SI. No. Detail For Micro Small Medium Total

L All India 8962804 1219817 49830 10232451

2. Maharashtra 1739609 228984 9943 1978536
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UDYAM Registration w.e.f. 1.7.2020

SI. No. Detail For Micro Small Medium Total
1 All India 361688 21779 5707 389174
2. Maharashtra 82238 4059 1051 87348

Registration of MSMEs

907. SHRI G.C. CHANDRASHEKHAR: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ the details of the total number of Micro, Small and Medium Enterprises
(MSMEsS) registered during the year 2019-2020 and expected during 2020-2021; and

(b) the total number of MSMEs where registrations were cancelled during
2019-2020?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) The details of the Micro,
Small and Medium Enterprises (MSMESs) registered during the year 2019-2020 is as

under:-

Micro Small Medium Total

2248848 302169 11241 2562258

For the year 2020-21:

(i)  the number of Udyog Aadhaar Memorandum (UAM) registered enterprises
from 01.04.2020 to 30.06.2020 is as under:-

Micro Small Medium Total

943619 219700 10937 1174256

(i) the number of UDYAM registered enterprises from 01.07.2020 to 15.09.2020

is as under:-

Micro Small Medium Total

350421 21440 5641 386502
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(b) The details of MSMEs where registrations were cancelled during 2019-2020
are as under:-

Micro Small Medium Total

10090 1340 108 11538

Funds released under various schemes

908. SHRIY.S. CHOWDARY: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ the details of funds released under various schemes during the last three

years including the State of Andhra Pradesh, State-wise;
(b) the details of funds utilized by the States during the said period,;

() the details of funds un-spent by the States including the State of Andhra

Pradesh; and

(d) the details of funds yet to be released to the States including the State of
Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) to (d) The Government
allocates funds under various schemes and programmes for promotion and development
of Micro, Small and Medium Enterprises (MSMES) across the country. However, funds
are not allocated State/UT-wise as all the schemes of this Ministry are Central Sector
Schemes (CSSs). The details of scheme-wise budget allocation for the Ministry of
MSME during 2017-18 to 2019-20 is given in the Statement.



Statement

M/o Micro, Small and Medium Enterprises Budget Allocation from 2017-18- to 2019-20

(Amount X in Cr.)

SI. No. Scheme/Sub-heads Sub Scheme/Detailed BE 2017-18 BE 2018-19  BE 2019-20
(for Umbrella Schemes) Head
1 2 3 4 5 6
1 Development of Khadi, Village Khadi Grant 315.00 415.00 30851
and Coir Industries Village Industries (V1) Grant 34.00 110.00 0.00

Khadi, VI and Coir (S&T) 5.00 5.00 0.00
Khadi Reform Development Package (ADB 101.39 80.03 0.01
Assistance)
Market Promotion and Development 340.00 340.00 103.33
Assistance (MPDA)
Scheme for Fund for Regeneration of 75.00 125.00 125,00
Traditional Industries (SFURTI)
Coir Vikas Yojna 50.00 80.00 7050
Coir Udyami Yojna 10.00 10.00 2.00
Solar Charkha Mission 0.00 50.00 14350
Loans to Khadi and Village Industries 0.60 057 042
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Technology Upgradation and
Quality Certification

Prime Minister's Employment
Generation Programme (PMEGP)
and Other Credit Support
Schemes

Marketing Promotion Scheme

Commission
Khadi Vikas Yojana
Gramodyog Vikas Yojana

A scheme for Promotion of Innovation,
Rural Industry and Entrepreneurship
(ASPIRE)

Credit Linked Capital Subsidy and
Technology Up-gradation Scheme
(CLCS-TUS)

Prime Minister's Employment Generation
Programme (PMEGP)

Interest Subsidy Eligibility Certificate
Credit Guarantee Scheme

Interest Subvention Scheme for Incremental
Credit to MSMEs

Performance Credit Rating Scheme

Procurement and Marketing Support (PMS)
(formerly MDA)

Marketing Assistance Scheme (MAS)

0.00
0.00
50.00

506.00

1024.49

50.00
3002.00
0.00

10.00
15.00

15.00

0.00
0.00
232.00

1006.00

1800.64

50.00
700.00
0.00

5.00
65.00

15.00

396.46
102.92
50.00

705.78

232710

0.00
597.00
350.00

0.04
87.60

10.03
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2 3 4 5 6

International Cooperation Scheme 5.00 5.00 30.00
Entrepreneurship and Skill MGIRI 10.00 10.00 12.00
Development Programme Promotional Services Institutions and 160.00 200.00 33791

Programmes

Assistance to Training Institutions 30.00 30.00 30.00

MSME Fund 0.00 100.01 100.00
Infrastructure Development Infrastructure Development and Capacity 300.00 400.00 41957
Programme Building

Technology Centre Systems Programme 250.00 550.00 350.00

(TCSP) EAP

Establishment of New Technology Centres/ 0.00 0.00 12512

Extensions Centres Hub and Spoke

Capital Outlay on Public Works 10.00 12.00 26.60
Research, Studies and Database, Research, Evaluation and Other 9.00 1503 2310
Development Office Support Services

Survey, Studies and Policy Research 1.00 1.00 157

National Scheduled Caste/Scheduled Tribe 60.00 93.96 121.69

Hub Centre
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Loan under Atma Nirbhar Bharat

909. SHRI. NARAIN DASS GUPTA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ the number of Micro, Small and Medium Enterprises (MSMEsS) eligible for

collateral free loans under the Atma Nirbhar Bharat Abhiyan;
(b) the number of MSMESs which have availed the loan facility; and
() the total amount of the above mentioned loans which were sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANG]I): (a) to (c) Under Atma Nirbhar
Bharat Package, Government of India inter alia also announced Emergency Credit Line
Guarantee Scheme (ECLGS) which is being implemented through the National Credit
Guarantee Trustee Company Ltd. (NCGTC) that is under the administrative control of
Department of Financial Services (DFS), Ministry of Finance. This scheme provides for
100% guarantee coverage by National Credit Guarantee Trustee Company Ltd. (NCGTC)
to Member Lending Institutions (MLIs) on credit facilities extended to the eligible

categories of beneficiaries including MSME.

Department of Financial Services (DFS) has reported that as on 09.09.2020, an
amount of ¥ 163,103 crore has been sanctioned to 42,01,060 borrowers and an amount

of ¥ 117,885 crore has been disbursed to 25,01,216 borrowers under the scheme.
MSMEs in manufacturing and services sector

910. SHRI ANAND SHARMA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ the number of Micro, Small and Medium Enterprises (MSMES) in
Manufacturing and Services sectors after the introduction of revised composite

classification criteria in June 2020;
(b) the details thereof, State-wise and UT-wise;

(c) the change in the number of enterprises in each category upon introduction

of revised composite criteria; and
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(d) whether Government has released all receivables due to MSMEs from
Government and CPSUs within 45 days of the announcement of Atma Nirbhar Bharat
Abhiyan package, as stipulated on 13th May, 2020?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) and (b) The State and
UT-wise distribution of numbers of Micro, Small and Medium Enterprises (MSMES) in
Manufacturing and Services sectors after the introduction of revised composite
classification criteria in June 2020 is given in the Statement-1 and Statement-Il (See
below).

(c) The change in the number of enterprises in each category cannot yet be
commented upon since the transition period from Udyog Aadhaar Memorandum (UAM)
to UDYAM Registration is not yet over and will continue till 31.03.2021. So far 69059
UAMs have migrated to the Udyam Registration.

(d) Under Atma Nirbhar Bharat Scheme to MSMEs, payment due to MSMEs
from Central Government and CPSEs were to be released within 45 days. As per the
information made available by Central Government and CPSEs on the Samadhaan portal
of this Ministry, the status of MSME dues after Atma Nirbhar Bharat Scheme is as
below:-

Reported Month Total Dues Paid during Pending
by close the month  at the end
of month (in¥ Crore)  of month

(inX Crore) (inX Crore)
May 2020 (25 Ministries & 79 CPSEs 2349.53 1787.89 561.64
Reported)
June 2020 (25 Ministries & 86 CPSEs 2553.94 1905.11 648.83
Reported)
July 2020 (30 Ministries & 108 CPSEs 412434 3155.16 969.19
Reported)
August 2020 (24 Ministries & 86 CPSEs 3770.04 2936.08 834.05

Reported As on 15th Sep., 2020)
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State/UT-wise total MSME Registered in Manufacturing sector under UDYAM
Registration as on 14.09.2020

SI. No. State/ UT Micro Small Medium Total
1. Andhra Pradesh 2454 328 119 2901
2. Arunachal Pradesh 36 3 1 40
3. Assam 758 83 15 856
4. Bihar 4156 61 21 4238
5 Chhattisgarh 775 70 37 882
6. Goa 216 3% 15 266
7. Gujarat 12907 1933 627 15467
8. Haryana 4395 708 251 534
9. Himachal Pradesh 416 ] 57 572
10.  Jharkhand 1684 8 19 1789
11. Karnataka 7899 788 221 8908
12.  Kerala 2535 200 41 2776
13.  Madhya Pradesh 4786 369 97 5252
14.  Maharashtra 22518 2188 649 25355
15.  Manipur 538 7 0 545
16. Meghalaya 20 4 3 27
17.  Mizoram 25 0 0 25
18. Nagaland 40 5 0 45
19. Odisha 1694 100 24 1818
20. Punjab 4266 466 197 4929
21. Rajasthan 11936 809 193 12938
22, Sikkim 6 1 0 7
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SI. No. State/ UT Micro Small Medium Total
23.  Tamil Nadu 19225 1367 448 21040
24. Telangana 3189 417 157 3763
25.  Tripura 70 4 0 74
26. Uttar Pradesh 12573 739 235 13547
27.  Uttarakhand 1011 103 41 1155
28.  West Bengal 2996 534 202 3732
29.  Andaman and Nicobar Islands K] 3 0 42
30. Chandigarh 174 2 19 215
31. Dadra and Nagar Haveli 87 51 20 158
32.  Daman and Diu 54 K7J 14 100
33.  Delhi 5417 809 229 6455
34.  Jammu and Kashmir 39%5 82 13 490
35.  Ladakh 16 0 0 16
36. Lakshadweep 1 0 0 1
37.  Puducherry 209 23 6 238

TotaL 129516 12529 3971 146016

Statement-11

State/UT-wise total MSME Registered in Service sector under UDYAM
Registration as on 14.09.2020

SI.No.  State/UT Micro Small Medium Total
1. Andhra Pradesh 3291 213 31 3535
2. Arunachal Pradesh 62 9 1 72
3. Assam 1037 60 n 1108
4. Bihar 8055 i 7 8153

5. Chhattisgarh 2103 A 18 2215
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SI. No. State/ UT Micro Small Medium Total
6. Goa 497 3 8 540
7. Gujarat 15546 684 120 16350
8. Haryana 6272 329 53 6654
9. Himachal Pradesh 744 23 1 763
10. Jharkhand 3661 103 u 3775
11. Karnataka 11977 587 104 12668
12.  Kerala 3211 190 2 3423
13.  Madhya Pradesh 7731 241 30 8002
14.  Maharashtra 54316 1550 324 56190
15.  Manipur 524 6 0 530
16. Meghalaya 49 4 0 53
17.  Mizoram R 1 0 K<)
18. Nagaland 55 0 1 56
19. Odisha 3326 126 25 3477
20. Punjab 6750 164 24 6938
21. Rajasthan 17886 464 81 18431
22, Sikkim 23 1 0 24
23.  Tamil Nadu 23944 745 139 24828
24. Telangana 6931 364 69 7364
25.  Tripura 141 3 0 144
26. Uttar Pradesh 17274 403 69 17746
27.  Uttarakhand 2026 48 9 2083
28.  West Bengal 4214 342 82 4638
29. Andaman and Nicobar Islands 116 8 2 126
30. Chandigarh 629 3% 9 673
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SI. No. State/ UT Micro Small Medium Total
31. Dadra and Nagar Haveli 137 7 0 144
32. Daman and Diu 61 2 1 64
33.  Delhi 7366 690 160 8216
34.  Jammu and Kashmir 439 0 0 469
35.  Ladakh 20 0 0 2
36. Lakshadweep 3 0 0 3
37.  Puducherry 345 10 3 358

TotaL 210794 7662 1415 219871

Financial assistance to MSMEs under Atma Nirbhar Bharat Scheme

911. DR. BANDA PRAKASH: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ whether Government proposes to provide more financial assistance to Micro,
Small and Medium Enterprises (MSMESs) under Atma Nirbhar Bharat (ANB) scheme;
and

(b) if so, the details thereof and the details of initiatives taken by Government
for development of this sector under ANB scheme?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) and (b) The Government of
India has already announced Atmanirbhar Bharat Abhiyan - a special economic package
of Rs 20 lakh crore on 12.05.2020. One of the objectives of the above mentioned
package is to provide support to MSME Sector to overcome the challenges that
emerged post COVID-19 scenario. The important measures taken by the Government
of India to infuse liquidity in the MSME Sector are:-

(i) ¥ 3 lakh crore Emergency Working Capital Facility for Businesses, including
MSMEs

(i) ¥ 20,000 crore Subordinate Debt for Stressed MSMEs

(iii) ¥ 50,000 crore equity infusion through MSME Fund of Funds
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(iv) No Global tenders for Government tenders of upto ¥ 200 crore

(v) Extending the Employees Provident Fund Support for business and organised
workers for another 3 months for salary months of June, July and August
2020

(vi) Reduction is EPF Contribution for Employers and Employees for 3 months
from 12% to 10% for all establishments covered by EPFO for next 3 months
i.e June to August 2020.

(vii) ¥ 30,000 crore Special Liquidity Scheme for NBFC/HFC/MFIs

(viii) ¥ 45,000 crore Partial credit guarantee Scheme 2.0 for Liabilities of NBFCs/
MFls

(X¥) Reduction in Rates of "Tax Deduction at Source' and 'Tax Collected at
Source™ by 25% for the remaining period of FY 20-21

(®) Due Dates for various tax related compliances extended
Encouragement to MSMEs under Atma Nirbhar Bharat

912. DR. BANDA PRAKASH: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ whether Government has taken any steps to encourage, promote and protect
the Micro, Small and Medium Enterprises (MSMES) under Atma Nirbhar Bharat scheme
in the country especially in Telangana; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) and (b) The Ministry of
Micro, Small and Medium Enterprises (MSME) implements various schemes and
programmes for promotion and development of Micro, Small and Medium Enterprises
(MSMEs) throughout the country. These include the schemes/programmes such as
Prime Minister's Employment Generation Programme (PMEGP), Scheme of Fund for
Regeneration of Traditional Industries (SFURTI), A Scheme for Promoting Innovation,
Rural Industry and Entrepreneurship (ASPIRE), Credit Guarantee Fund Scheme for
Micro and Small Enterprises, Credit Linked Capital Subsidy and Technology Up-gradation
Scheme (CLCS-TUS), Micro & Small Enterprises - Cluster Development Programme
(MSE-CDP), National Scheduled Caste and Scheduled Tribe Hub (NSSH), etc.
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Under Atmanirbhar Bharat, Government recently announced a special economic
and comprehensive package of ¥ 20 Lakh crore for all the sections of the society
including Industries and MSMEs. Government has taken a number of initiatives to
support the MSME Sector in the country which include the following:-

(i) ¥ 20,000 crore Subordinate Debt for MSMEs.

(i) T 3 lakh crores Collateral free Automatic Loans for business, including
MSMEs.

(iii) ¥ 50,000 crore equity infusion through MSME Fund of Funds.
(iv) New revised criteria for classification of MSMEs.
(v) New Process of MSME Registration through 'Udyam Registration'

(vi) No global tenders for procurement up to ¥ 200 crores, which will help
MSMEs.

Hon'ble Prime Minister has launched an online Portal "Champions" on 01.06.2020.
The portal covers many aspects of e-governance including grievance redressal and
handholding of MSMEs. Through the portal, 19,181 grievances have been redressed
upto 14.09.2020.

Details of registration of MSMEs as per the Udyam Registration portal (w.e.f
1.7.2020) as on 15.09.2020, are as follows:-

Sl Udyam Registration No. of Enterprises registered on Udyam
No. Details Registration Portal

Micro Small Medium Total
1 All India 351565 21059 5557 378181
2. Telangana 10478 810 233 11521

Shishu loan under PMMY

913. SHRI MALLIKARJUN KHARGE: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ the number of Micro, Small and Medium Enterprises (MSME) have claimed
the 2 percent interest subvention on their 'Shishu' loan accounts under Pradhan Mantri
Mudra Yojana (PMMY) since March, 2020;
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(b) the number of such claims have been approved so far;

(c) the plans being considered by Government to help newly setup MSMES in
the post-COVID world; and

(d) the number of MSMESs which have so far declared bankruptcy, since March,
20207

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) and (b) Micro Units
Development & Refinance Agency Ltd (MUDRA) which is a subsidiary of Small
Industries Development Bank of India is responsible for providing refinance support,
monitoring the data and managing the web portal of Pradhan Mantri Mudra Yojana. As
reported by MUDRA as on 17.09.2020, total number of 73,41,039 accounts have been
covered under the 2 percent interest subvention in respect of 'Shishu' loans under
Pradhan Mantri Mudra Yojana (PMMY). The claims have been released for 61,05,294
such accounts.

()  Ministry of Micro, Small and Medium Enterprises (MSME) implements various
schemes and programmes for the promotion and development of the MSME Sector in
the country. These include Prime Minister's Employment Generation Programme (PMEGP),
Scheme of Fund for Regeneration of Traditional Industries (SFURTI), A Scheme for
Promoting Innovation, Rural Industry & Entrepreneurship (ASPIRE), Interest Subvention
Scheme for Incremental Credit to MSMEs, Credit Guarantee Scheme for Micro and Small
Enterprises, Micro and Small Enterprises Cluster Development Programme (MSE-CDP),
Credit Linked Capital Subsidy and Technology Upgradation Scheme (CLCS-TUS) etc..

(d) Keeping in view impact of pandemic COVID 19 on economy, Government of
India on 05.06.2020 has promulgated an ordinance. This Ordinance prohibits the initiation
of insolvency proceedings under Insolvency & Bankruptcy Code 2016, for defaults
arising during the six months from March 25, 2020 (extendable up to one year).

Enterprises shut down during lockdown

914. SHRI P.L. PUNIA: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ the number of Micro, Small and Medium Enterprises existing in the country
and the details thereof, State-wise;
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(b) the details of number of the workers, labourers, helpers engaged in the said
enterprises;

(c) whether it is a fact that many enterprises have been shut down during
lockdown;

(d) if so, the number of enterprises that have been closed down completely and
partially; and

(e) the details of enterprises that have been restarted at present, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) As per 73rd round of National
Sample Survey (NSS) (July 2015- June 2016) conducted by Ministry of Statistics &
Programme Implementation (MoSPl), the estimated number of unincorporated non
agricultural MSMEs in All India is 633.88 lakhs. The State/UT wise details are given
in the Statement-1 (See below).

(b) As per 73rd round of National Sample Survey (NSS) (July 2015- June 2016)
conducted by Ministry of Statistics & Programme Implementation (MoSPI), the estimated
employed persons in MSME Sector are about 11.10 crore. The State/UT wise details
are given in the Statement-11 (See below).

(c) to (e) COVID-19 epidemic has temporarily affected various sector including
Micro, Small and Medium Enterprises. The Reserve Bank of India issued guidelines on
'Framework for Revival and Rehabilitation of Micro, Small and Medium Enterprises' to
Scheduled Commercial Banks (excluding Regional Rural Banks) in March 2016. Under
this framework, banks have been advised to identify incipient stress in the MSME
accounts and refer it to the Committees framed under the framework for Corrective
Action Plan for rectification, restructuring and recovery. Data in this regard for the half
year ended September 2018 to half year ended March 2020 is given below:-

Sl. No. For the half year Total MSME
Accounts referred Accounts resolved
to the Committee by the Committee
during the half during the half
year year
1 2 3 4
1 April 2018-September 2018 150,165 1,23,227

2. October 2018-March 2019 142,275 1,46,519
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1 2 3 4
3. April 2019-September 2019 1,72,949 1,50,613
4.  October 2019-March 2020 3,39,728 3,24,621

Note: Number of cases resolved by the committees is more than the cases referred due to some
pending cases with the committees at the beginning of the half year which have been resolved
during the period.

Source: RBI

Statement-1

Estimated number of enterprises as per 73rd round report of NSS by

Ministry of Statistics & Pl

SI. No. State/lUT Micro Small Medium  Total MSME
1. Andhra Pradesh 3374136 12557 290 3386983
2. Arunachal Pradesh 22498 235 0 22733
3. Assam 1209618 4424 0 1214042
4, Bihar 3441301 4259 2 3445562
5. Chhattisgarh 845330 2570 228 848128
6. Delhi 925461 10725 0 936186
7. Goa 69768 493 0 70261
8. Gujarat 3266543 49744 114 3316401
9. Haryana 953006 16602 8 969697
10.  Himachal Pradesh 385612 6444 392078
11.  Jammu and Kashmir 705639 3236 5 708880
12. Jharkhand 1577873 9946 51 1587870
13.  Karnataka 3824908 9050 2 3834000
14.  Kerala 2358300 20715 377 2379392
15.  Madhya Pradesh 2642024 30984 925 2673933
16. Maharashtra 4759958 17144 469 4777571
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SI. No. State/UT Micro Small Medium  Total MSME
17.  Manipur 179768 363 0 180131
18. Megahalaya 111947 334 0 112281
19.  Mizoram 34786 147 0 34933
20. Nagaland 90591 487 8 91163
21.  Odisha 1979769 4310 348 1984427
22.  Punjab 1456273 8682 53 1465013
23.  Rajasthan 2665918 20168 578 2686664
24, Sikkim 25723 376 0 26099
25.  Tamil Nadu 4926651 20812 157 4947620
26. Telangana 2593967 10047 555 2604569
27.  Tripura 209745 1086 0 210831
28.  Uttar Pradesh 8963622 35531 332 8999485
29.  Uttarakhand 414246 2361 2 416629
30. West Bengal 8840924 25985 528 8867437
31.  Andaman and Nicobar 19135 69 2 19206
Islands
32.  Chandigarh 56096 361 0 56447
33. Dadra and Nagar 15040 546 0 15586
Haveli
34. Daman and Diu 7706 8 0 7714
35.  Lakshadweep 1875 0 0 1875
36.  Puducherry 95766 7 0 95843

ALL INDIA 63051523 330868 5279 63387670
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Statement-11
Estimated number of persons employed as per 73rd round report of NSS
by Ministry of Statistics & PI
SI. No. State/UT Micro Small Medium Total
1 Andhra Pradesh 5440222 149030 9626 5598878
2. Arunachal Pradesh 39015 1829 0 40844
3. Assam 1758670 55871 0 1814541
4. Bihar 5271812 33123 9 5305034
5. Chhattisgarh 1656769 22737 6001 1685507
6. Delhi 2208982 91285 0 2300267
7. Goa 153118 7233 0 160351
8  Guijarat 5624494 489045 2056 6115595
9. Haryana 1709427 191603 4339 1905369
10.  Himachal Pradesh 597443 44880 425 642748
11, Jammu & Kashmir 1055125 32036 390 1087551
12, Jharkhand 2434153 55951 690 2490794
13.  Karnataka 6923307 159176 1252 7083735
14.  Kerala 4214304 221878 27168 4463350
15.  Madhya Pradesh 4619958 219564 34937 4874459
16. Maharashtra 8880321 174195 20084 9074600
17.  Manipur 291102 1113 0 292215
18. Meghalaya 187600 2949 0 190549
19.  Mizoram 58598 3761 0 62359
20. Nagaland 168098 6805 1707 176610
21.  Odisha 3275560 41595 8466 3325621
22.  Punjab 2395809 80926 2167 2478902
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SI. No. State/UT Micro Small Medium Total
23.  Rajasthan 4466668 147977 17634 4632279
24, Sikkim 43428 1268 0 44696
25.  Tamil Nadu 9386672 281854 3419 9671945
26. Telangana 3888705 113059 14023 4015787
27.  Tripura 290835 4148 0 294983
28.  Uttar Pradesh 16116047 388928 14319 16519294
29.  Uttarakhand 627584 31836 460 659880
30. West Bengal 13408594 131288 6042 13545924
3. A & N lIslands 38187 620 & 38890
32.  Chandigarh 126827 2083 0 128910
33. Dadra & Nagar Haveli 31884 4445 0 36329
34. Daman & Diu 14340 R 0 14438
35.  Lakshadweep 2765 0 0 2765
36.  Puducherry 183477 405 0 183882
ALL InDIA 107589900 3194594 175387 110959881

MSMEs facing closure

915. SHRIMATI PHULO DEVI NETAM: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(@ the number of Micro, Small and Medium Enterprises (MSMES) registered in
the country between the financial years 2014-15 and 2019-20;

(b) the number of MSMEs which have closed down between the financial years
2014-15 and 2019-20 and the reasons therefor;

(c) the number of MSMEs that have shut down due to economic distress
between March 2020 and August 2020; and

(d) the steps taken by Government to assist MSMEs post COVID-19 pandemic?
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THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI PRATAP CHANDRA SARANGI): (a) The online
registration of MSMEs, under Ease of doing business, started w.e.f. September 2015.
From herein onwards the year-wise data related to online filing is available on Udyog
Aadhaar Memorandum (UAM) portal. As per this, the number of Micro, Small and
Medium Enterprises (MSMES) registered in the country between the financial years
2015-16 and 2019-20 is as under:-

Sl. No. FY Micro Small Medium Total
1 2019-20 2248848 302169 11241 2562258
2. 2018-19 1868033 242244 9465 2119742
3 2017-18 1342985 167183 6733 1516901
4, 2016-17 2138627 217405 8764 2364796
5. 2015-16 420691 71116 2691 494498
TotaL 8019184 1000117 38894 9058195

(b) No such record is available.
(€) No such record is available.

(d) Recently, Post Covid-19, Government has taken a number of initiatives under
Aatma Nirbhar Bharat Abhiyan to support the MSME Sector in the country especially
in Covid-19 pandemic. Some of them are:-

(i) ¥ 20,000 crore Subordinate Debt for MSMEs.

(i) T 3 lakh crores Collateral free Automatic Loans for business, including
MSMEs.

(i) ¥ 50,000 crore equity infusion through MSME Fund of Funds.
(iv) New revised criteria for classification of MSMEs.

(v) New Registration of MSMEs through 'Udyam Registration' for Ease of
Doing Business.

(vi) No global tenders for procurement up to ¥ 200 crores, this will help MSME.

An online Portal "Champions" has been launched on 01.06.2020 by Hon'ble Prime
Minister. This covers many aspects of e-governance including redressal of grievances
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and handholding of MSMEs. Through the portal, a total of 19,181 grievances have been
redressed upto 14.09.2020.

RBI has also announced several measures to Reduce Financial Stress of MSMEs.
Financial benefit to the Centre and States from mining activities in India
916. DR. SASMIT PATRA: Will the Minister of MINES be pleased to state:

(@ the total financial benefit that accrues to the Central Government as well as
to the States, State-wise from the mining activities in India;

(b) whether any sharing patterns have been defined, if so, the details thereof;
and

(c) the laws and rules governing such sharing of royalty, taxation, cess, etc. in
this regard?

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) to (c) As per the
MMDR Act, 1957 and the Rules framed there under, the State Governments grant
mineral concessions for the minerals located within their respective boundaries in
accordance with the statutory procedure. The payments made by the lease holder
include royalty, contribution to District Mineral Foundation (DMF), contribution to
National Mineral Exploration Trust (NMET) and auction premium (in case of mines
granted through auction), in the following manner:-

Sl Type of Rate of payment Sharing pattern Relevant Law/

No. payment Rule

1 2 3 4 5

1 Royalty Rates of royalty are Accrues to e Section 9 of
mineral specific, as per respective State the MMDR Act
the Second Schedule of Governments * Second Schedule
the MMDR Act of the MMDR Act

2. DMF Ten percent of the royalty  Accrues to e Section 9B of
paid in terms of the respective DMFs  the MMDR Act
Second Schedule of the of the concerned +GS.R. 715(E)
MMDR Act for mining district dated 17.09.2015

leases or, as the case may
be, prospecting licence-
cum-mining lease granted
on or after 12.01.2015; and
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Thirty per cent of the
royalty paid in terms of
the Second Schedule to
the said Act in respect
of mining leases granted

before 12.01.2015
3. NMET Two percent of the Accrues to the * Section 9C of
royalty paid in terms National Mineral  the MMDR Act,

of the Second Schedule Exploration Trust 1957
of the MMDR Act, 1957 Fund set up by « NMET Rules,

the Central 2015
Government
4. Auction  Product of bid premium Accrues to * Mineral
premium  and value of mineral respective State (Auction) Rules,
dispatched in a month Governments 2015

As per the information available, the State-wise data for collection of royalty,
DMF, NMET and auction premium is given in the Statement-l, Statement-II,
Statement-111 and Statement-1V respectively.

Statement-I
State-wise royalty collection data for FY 2017-18 and FY 2018-19

(Amounts % in crore)

SlI. No. State Royalty collection in Royalty collection in
FY 2017-18 FY 2018-19

1 2 3 4

1 Andhra Pradesh 334.92 417.97

2. Chhattisgarh 1651.3 2211.68

3. Goa 239.61 2231

4. Gujarat 263.66 278.18

5. Jharkhand 125559 *
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1 2 3 4
6. Karnataka 12714 1283.24
7. Maharashtra 171.46 181.42
8. Madhya Pradesh 461.66 538.8
9. Odisha 347041 7581.49
10.  Rajasthan 2648.97 2908.59
11. Tamil Nadu 150.67 *
12, Telangana 229.27 23578
13, Assam 464 503
14.  Bihar 153 5.89
15.  Himachal Pradesh 13175 *
16.  Jammu & Kashmir 15.44 9.28
17.  Kerala 851 5.35
18.  Meghalaya 55.92 86.39
19.  Uttarakhand 0.26 04
20.  Uttar Pradesh 19.19 *
GRAND ToTAL 12386.16 15771.8

* Information is not available with Ministry of Mines.

Statement-11

State-wise DMF collection data for FY 2018-19 and FY 2019-20

(Amounts T in crore)

SI. No. State DMF collection in DMF collection in
FY 2018-19 FY 2019-20

1 2 3 4

1 Andhra Pradesh 261.95 254.98

2. Chhattisgarh 1308.82 1374.55
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1 2 3 4
3 Goa 7.10 430
4, Gujarat 199.90 164.99
5. Jharkhand 1409.45 149251
6. Karnataka 506.75 492.36
7. Maharashtra 594.40 606.38
8. Madhya Pradesh 631.57 795.69
9. Odisha 2600.33 3079.28
10.  Rajasthan 871.64 1050.42
11.  Tamil Nadu 154.94 195.05
12, Telangana 885.26 389.07
13, Assam 24.23 16.35
14. Bihar 50.88 24.23
15.  Himachal Pradesh 3348 38.11
16.  Jammu and Kashmir 1331 6.52
17.  Kerala 9.07 945
18.  Meghalaya 33.80 16.55
19.  Uttarakhand 34.89 42.09
20.  Uttar Pradesh 10152 256.35
21.  West Bengal 532 22.00
GRAND ToTAL 9738.62 10331.22
Statement-111
State-wise NMET collection data for FY 2018-19 and FY 2019-20
(Amounts % in crore)
SlI. No. State NMET collection in NMET collection in
FY 2018-19 FY 2019-20
1 2 3 4
1 Andhra Pradesh 044 8.35
2. Chhattisgarh 65.86 97.20
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1 2 3 4
3 Goa 822 0.003
4. Gujarat 197 858
5. Jharkhand 12.32 162.65
6. Karnataka 18.78 38.16
7. Maharashtra 1.75 39.09
8. Madhya Pradesh 20.16 5.44
9. Odisha 732 20191
10.  Rajasthan 951 52.87
11. Tamil Nadu 1777 10.20
12, Telangana 4159 3333
13.  Himachal Pradesh 1.39 203
14, Jammu and Kashmir 0.03 -
15.  Kerala 0.05 0.18
16.  Meghalaya - 4.15
17.  Uttarakhand - 0.01
18.  Uttar Pradesh 169 -
19.  West Bengal - 0.67
20.  Other receipt 48.08* -
GRrAND ToTAL 246.93 664.85

* Reflects the amount that miners directly deposited as NMET contributed into bank account of
NMET and the same was transferred by NMET to Consolidated Fund of India (before commencement
of present accounting procedure since June, 2018).
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Statement-1V
State-wise auction premium collection data for FY 2018-19 and FY 2019-20

(Amounts T in crore)

SI. No. State Auction premium Auction premium
collection in FY collection in FY
2018-19 2019-20
1 Andhra Pradesh 2.75 1.76
2. Chhattisgarh * *
3 Gujarat * *
4. Jharkhand * *
5. Karnataka 12341 467.75
6. Maharashtra 258 3.05
7. Madhya Pradesh * *
8. Odisha - 179.81
9. Rajasthan 297.87 49.06
GRAND ToTAL 426.61 70143

* Information is not available with Ministry of Mines. Mines have been auctioned in 9 States.
Export of minerals
917. SHRI. K.J.ALPHONS: Will the Minister of MINES be pleased to state:

(@ the percentage of minerals extracted which is processed in the country
during the last five years;

(b) steps taken by Government to increase the percentage; and

(c) whether it is a loss to the economy to export minerals without any value
addition?

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) The percentage of
production of minerals, after exports, available for use in the country are given in the
table below:-
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Percentage of domestic production of important minerals available
for use in the country

Mineral 2015-16 2016-17 2017-18  2018-19(P) 2019-20 (P)
Bauxite 63 89 B A 98
Chromite B % R 9 9
Iron Ore 97 84 88 92 85
Zinc Conc. N 9% N 9 9
Manganese Ore 9 ) 98 S:] o]
Limestone ] 9 ] 9 9
Wollastonite a1 Q0 R 5] 83

(b) Steps taken to increase processing of minerals in the country include the
National Mineral Policy 2019 issued in February 2019 which envisages, inter-alia, that
exploration, extraction and management of minerals have to be guided by national goals
and perspectives, to be integrated into the overall strategy of the country's economic
development. The policy has also focused on mineral processing and its beneficiation
and emphasized that attention will be given to beneficiation and agglomeration
techniques to bring lower grades and finer size material into use. Ministry of Mine has
issued order under Public procurement (preference to Make in India) specifying
percentage of minimum local contents for iron ore and barytes ore etc.

(c) Export of value-added minerals is better for the economy. However, other
considerations including requirements of minerals for domestic industry would also
have to be taken into account.

Impact of lockdown on mining sector

918. DR.VINAY P. SAHASRABUDDHE: Will the Minister of MINES be pleased
to state:

(@ the impact of lockdown on Mining industry during the last five months;

(b) details of the losses incurred or profits made by the Ministry during the
Lockdown;

(c) the total number of people working in the sector who have lost their jobs
during the lockdown; and
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(d) details of people laid off during the lockdown period by companies?

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) As per the Ministry of
Statistics and Programme Implementation, press release dated 31st August, 2020, the
Gross Value Added (GVA) at basic prices (2011-12 prices) in Mining and quarrying
declined by 23.3% in the first Quarter (April-June) of 2020-21 over the same period
during 2019-20.

(b) The due date for filing Financial Statement (FS) by the companies is
30.09.2020. Further, the last date for holding Annual General Meeting (AGM) has also
been extended by the Registrar of Companies (ROCs) by the Order dated 08.09.2020.
Therefore, based on the information available in the Profit and Loss Account, the
number of Mining companies currently running in profits and losses are 317 and 527
respectively.

() As per information received in the Labour Bureau, Ministry of Labour and
Employment (MOLE), one case of retrenchment has been received since March, 2020
till 11th September, 2020 affecting 89 workers due to mine lease expired on 31.03.2020.

(d) Labour Bureau, MOLE has informed that no case of lay-off has been reported
during the above period based on information received in the Bureau.

Public comments on reforms in mineral laws, rules and regulations

919. SHRI NARAIN DASS GUPTA: Will the Minister of MINES be pleased to
state:

(@ whether it is a fact that the Ministry has put up a notice on 24th August,
2020 seeking public comments on reforms in mineral laws, rules and regulations within
a period of 10 days i.e., by 3rd September, 2020;

(b) whether the Pre Legislation Consultation Policy published by Order of the
Ministry of Law and Justice notified in 2014, mandates that such details must be kept
in the public domain for a minimum period of thirty days; and

(c) if not, whether the Ministry might still extend the time for seeking comments
from public?

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) Yes, Sir. Hon'ble Finance
Minister on 16.05.2020 has made announcement under Atmanirbhar Bharat scheme for
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enhancing private investments in the Mineral Sector and for bringing reforms in mining
sector. In order to implement the announcements, Ministry of Mines has proposed
composite reforms. A notice dated 24.08.2020 along with a note explaining the provisions
of proposals was put on the website of the Ministry of Mines for seeking comments
/ suggestions from the General Public, Mining Industry, Stake Holders, Industry
Associations and Other Entities concerned within a period of 10 days initially i.e., by
3rd September, 2020.

(b) Yes, Sir. The said Policy relates to legislative amendments. Comments/
Suggestions on the proposed reforms including legislation were invited from State
Government on 07.08.2020. Subsequently a notice was placed on the website of Ministry
of Mines on 24.08.2020 for seeking comments from General Public, Mining Industry,
Stake Holders, Industry Associations and Other Entities concerned by 03rd September,
2020 and the time for seeking comments was further extended upto 10.09.2020.

() Yes, Sir, the time limit for seeking comments/suggestions on the proposed
reforms was further extended by the Ministry of Mines upto 10th September, 2020. The
details of the proposed reforms are still on the Ministry's website and all comments
including from State Governments being received even beyond 10.09.2020 are being
considered.

Impact of pandemic on minorities

920. SHRI TIRUCHI SIVA: Will the Minister of MINORITY AFFAIRS be pleased
to state:

(@ whether the Ministry has kept track of the disproportionate impact of the
pandemic on minorities, if so, the measures adopted and results achieved;

(b) if not, the reasons therefor; and

() the current status of 'Nai Roshni, Seekho Aur Kamao' and 'Nai Udaan'
schemes in the pandemic, the beneficiaries of each of these schemes since January,
2020?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) and (b) The Covid-19 pandemic has impacted the entire population of the country
including minorities. The Government of India in coordination with the State
Governments has taken various safety measures to safeguard the health & hygiene of
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the people and has extended various benefits to the citizens including large number of
minorities. To mitigate the economic hardships faced by people due to COVID, the
Government has given free ration, free gas cylinders, transferred money to the needy
into their bank accounts, the benefits under PM Kisan Samman Nidhi & Garib kalyan
Package has been given to the needy people, and Shramik Special Trains were arranged
for migrant labourers to reach their homes. The Government has also announced special
economic and comprehensive package of ¥ 20 lakh crores to combat the impact of the
COVID-19 pandemic in India. The package includes, among others, relief measures
under Pradhan Mantri Garib Kalyan Yojana, Pradhan Mantri Garib Kalyan Rojgaar
Abhiyaan, relief measures for MSMEs and NBFCs etc. The above measures taken by
the Government have largely benefitted the people including the minorities.

Ministry has continued to implement all its schemes as per the guidelines issued
by the Government from time to time. Classroom oriented and hands on practical
training have been kept on hold in view of the guidelines of Ministry of Home Affairs
and Ministry of Health and Family Welfare. No specific information regarding
disproportionate impact of the pandemic on minorities has come to the notice of
Ministry.

(€) Nai Uddan Scheme is implemented in online mode and applications are being
received online from the minority candidates for availing of the benefit under this
schemes. An amount of ¥ 3.05 crore has been provided to 654 beneficiaries since
January 2020.

Nai Roshni and Seekho aur Kamao Schemes are basically training oriented schemes
.and allocations have already been given to the Project implementing Agencies for
imparting training to 26,225 and 79,100 beneficiaries under these schemes respectively
since January, 2020.

Complaints received by NCM

921. SHRI BINOY VISWAM: Will the Minister of MINORITY AFFAIRS be pleased
to state:

(@ the total number of complaints and the types of complaints received by the
National Commission for Minorities (NCM) during the last three years;

(b) the action Commission has taken on the complaints received last year;
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(c) whether the NCM has received any complaints against police authorities or
Government officials during the last three years; and

(d) if so, action the NCM has taken on these complaints?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) The total number of complaints and the types of complaints received by the
National Commission for Minorities (NCM) during the last three years are given in the
Statement (See below).

(b) The NCM received 1670 complaints during 2019-20, and has disposed of
1408 of these complaints.

(c) and (d) The number of complaints related to Law & Order, and service matters
(both Government and private organizations) received in the NCM during the last three
years is 2934 and 383 respectively. NCM has disposed of 2671 complaints relating to
Law & Order matters and 346 complaints relating to service matters.

Statement

Total number of complaints and the types of complaints received by the
NCM in the last three years

Types of Complaints Total No. of Complaints received
during the last 3 years from
2017-18 to 2019-20

Law & Order Matter 2934
Service Matter 383
Educational Matter 237
Religious Rights 178
Wagf Matter 159
Economic Matter 3

Cultural Rights 3

Others 1106

Total No. of Complaints 5038
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Termination of employment of contractual labourers in the Ministry

1922. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of MINORITY AFFAIRS be pleased to state:

(@ whether itis a fact that the contract of many workers employed as contractual
labourer in the Ministry has been terminated after imposition of 'Lockdown' resulting
in those people losing their employment;

(b) the details of the contractual workers in the Ministry whose contracts have
been terminated during lockdown;

(c) whether any financial relief has been provided to such contractual workers
during lockdown;

(d) if so, the details of relief provided, and if not, the reasons therefor; and
(e) whether the termination is not a violation of labour laws?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): (a)
to (e) No, Sir. Only 02 contractual workers (Data Entry Operators) have been replaced
by the Service Provider Agency during the period of Unlock 2.0. They have been paid
full wages by the Service Provider Agency till their replacement. Hence, there is no
violation of Labour Laws.

"Infrastructure Status' to logistic parks

923. SHRI PRABHAKAR REDDY VEMIREDDY : Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ whether Ministry has sent any proposal to the Finance Ministry for giving
"infrastructure status' to logistic parks it has proposed and also permitting 100 per cent
Foreign Direct Investment under automatic route in logistics parks;

(b) if so, the details thereon and the response thereof; and

() India's logistic costs vis-a-vis other countries and to what extent getting
"infrastructure status' to logistic parks helps in bringing down costs?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) and (b) Infrastructure status has
already been notified in the Gazette of India Extraordinary PART I - Section 1, No. 213
dated 28th August, 2020 by Ministry of Finance, Department of Economic Affair's
granted to Logistics Sector, including Multimodal Logistics Parks comprising Inland
Container Depot (ICD) with minimum investment of ¥ 50 crore and minimum area of 10
acre, Cold Chain Facility with minimum investment of ¥ 15 crore and minimum area of
20,000 sq ft, and/or Warehousing Facility with investment of minimum % 25 crore and
minimum area of 1 lakh sq ft.

The extant Foreign Direct Investment (FDI) policy is under the purview of Ministry
of Commerce and Industry, Department of Industrial policy & Promotion permits FDI
upto 100% under the automatic route for logistics sector subject to extant applicable
laws/sectoral rules/regulations/security conditions. Till date no FDI proposal for logistics
parks have been received by MoRTH.

(¢) The logistics costs in India is estimated to be 13-14% of the GDP. The
logistics costs in USA is 9-10%, in Europe 10% and in Japan 11% of their GDP. Various
schemes / projects are planned and being implemented to bring the logistics cost to
8-10% of GDP in India.

Fame India scheme

924. DR. AMAR PATNAIK: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ the details of the Faster Adoption and Manufacturing of (Hybrid &) Electric
vehicles (FAME) India scheme;

(b) the recent achievements of this scheme; and
(c) the total number of employment opportunities created under this scheme?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAKASH JAVADEKAR): (a) to (c) Department of Heavy Industry formulated
a Scheme namely Faster Adoption and Manufacturing of (Hybrid &) Electric Vehicles
India (FAME-India) Scheme in March, 2015 to promote adoption of electric/ hybrid
vehicles (XEVS) in India. Phase-1 of the scheme was available up to 31st March, 2019.
The Scheme had four focus areas, namely. Demand Creation, Pilot Project, Technology
Development/R&D and Charging Infrastructure.
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Based on the outcome and experience gained during Phase-1 of FAME India
Scheme and after having consultations with all stakeholders, including Industry and
Industry Associations, the Government notified Phase-11 of FAME India Scheme on 8th
March, 2019, which is for a period of three years commencing from 1st April, 2019, with
a total budgetary support of ¥ 10,000 crore. This phase mainly focuses on supporting
electrification of public & shared transportation and aims to support, through demand
incentive, about 7000 e-Buses, 5 lakh e-3 Wheelers, 55000 e-4 Wheeler Passenger Cars
and 10 lakh e-2 Wheelers. In addition, creation of charging infrastructure is also
supported to address range anxiety among users of electric vehicles.

In the First Phase of the Scheme, about 2.8 lakh hybrid and electric vehicles were
supported by way of demand incentive, amounting to about Rs 359 crore. DHI had also
sanctioned 425 electric and hybrid buses to various cities in the country with total cost
of about 280 Crores. The Department of Heavy Industry had sanctioned about 520
Charging Stations/ Infrastructure for ¥ 43 Crore (approx.) under Phase-1 of FAME-India
Scheme. Further, specific projects under Pilot Projects, R&D / Technology Development
and Public Charging Infrastructure components were sanctioned by the Project
Implementation & Sanctioning Committee (PISC) for extending grant under the different
focus areas of the scheme.

Under Phase-11 of FAME India Scheme, about 27,715 Electric Vehicles have been
supported, as on 15.09.2020, by way of Demand Incentive amounting to about ¥ 95 Cr.
Further, 5,595 electrical buses have been sanctioned to various State/City Transport
Undertakings under Phase-Il of the Scheme. This involves Government incentive of
around ¥ 2800 Cr.

Department of Heavy Industry has also sanctioned 2,636 Electric Vehicle(EV)
Charging Stations amounting to ¥ 500 Crore (Approx.) in 62 cities across 24 States/UTs
under FAME India (Faster Adoption and Manufacturing of Hybrid & Electric Vehicles
in India) Scheme Phase II.

Members in National Commission for Minorities

925. SHRI K.J. ALPHONS: Will the Minister of MINORITY AFFAIRS be pleased
to state:

(@ the numbers of members in the National Commission for Minorities;

(b) the number of Christians in the above Commission; and
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(c) whether there is any reason for not including Christians in the Commission?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) The Section 3(2) of the National Commission for Minorities Act, 1992, provides that
the Commission shall consist of a Chairperson, [a Vice Chairperson and five] Members
to be nominated by the Central Government from amongst persons of eminence, ability
and integrity; provided that five members including the Chairperson shall be from

amongst the minority communities.

(b) There have been Christian Members in the Commission, and there is no
restriction under the NCM Act, 1992 on inclusion of a Member belonging to Christian

community in the Commission.
(c) Does not arise.
Scholarships given by Ministry

926. DR.VINAY P. SAHASRABUDDHE: Will the Minister of MINORITY AFFAIRS
be pleased to state:

(@ the details of scholarships awarded during the last one year, State-wise;

(b) the details of the total amount spent as scholarships during the last one
year; and

(c) the efforts made to ensure that scholarships continued to be given during

the nationwide lockdown?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) State/UT-wise details of the number of scholarships sanctioned during the year
2019-20 under the 3 Scholarship Schemes of Ministry of Minority Affairs namely
Pre-Matric, Post-Matric and Merit-cum-Means based Scholarship Schemes and under
the Begum Hazrat Mahal National Scholarship Scheme implemented by the Maulana
Azad Education Foundation are given in the Statement (See below).

(b) The number of beneficiaries and the amount spent on scholarships schemes
during 2019-20 is as under:-

Number of Beneficiaries Amount spent (% in Crore)

67,21,630 2204.44
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(c) The nationwide lockdown did not affect the payment of scholarships as the
aforesaid Scholarship Schemes of this Ministry are implemented through the National
Scholarship Portal (NSP)/ Online Portal and the amount of scholarship is transferred
under the Direct Benefit Transfer (DBT) mode directly into the bank account of the
beneficiary.

Statement

States/UTs availing scholarship under the Scholarship Schemes of Ministry of
Minority Affairs during 2019-20

Sl. No. State/UT Scholarship Schemes*
1 Andhra Pradesh 187838
2. Telangana 201049
3. Assam 343795
4, Bihar 325359
5. Chhattisgarh 7567
6. Goa 817
7. Gujarat 174121
8. Haryana 14805
9. Himachal Pradesh 2639
10. Jammu and Kashmir 642443
11. Jharkhand 101675
12. Karnataka 634404
13. Kerala 751877
14. Madhya Pradesh 172881
15. Maharashtra 829879
16. Manipur 51526
17. Meghalaya 18730
18. Mizoram 55079

19. Nagaland 59818
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Sl. No. State/UT Scholarship Schemes*
20. Odisha 16847
21 Punjab 527750
22, Rajasthan 202246
23. Sikkim 786
24, Tamil Nadu 430885
25. Tripura 4817
26. Uttar Pradesh 879424
27. Uttarakhand 36918
28. West Bengal 31448
29. Andaman and Nicobar 119
30. Chandigarh 1618
3L Dadra and Nagar Haveli 182
32 Daman and Diu 376
33. Delhi 7888
34. Puducherry 4022
TotaL 6721630

* Disbursement of scholarships under the three Scholarship Schemes viz Pre-Matric, Post-Matric,
Merit-cum-Means and Begum Hazrat Mahal National Scholarship Scheme for 2019-20, continues
in 2020-21.

Construction of NHs in West Bengal

927. DR. SANTANU SEN: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@) the details of new National Highway sanctioned for construction in the state
of West Bengal in the last three years;

(b) whether Government has received any proposal for construction of New
National Highways (NHs) from State Government in the said period,;

(c) if so, the action taken thereon; and
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(d) the funds allocated, released and utilized for development and construction
of NHs in West Bengal during the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) to (c) Based on the request received
from the State Government for declaration of new National Highways, Ministry has
declared 4 nos. of new National Highways covering total length of 585 km in the State
of West Bengal during the last three years. Also, Ministry has sanctioned 55 nos. of
works total amounting to ¥ 10,605 crore on National Highways in the State of West
Bengal during the last three years.

(d) The details of funds allocated and expenditure incurred for development and
construction of NHs in West Bengal during the last three years are as under:-

(Amount % in crore)

FY 2017-18 FY 2018-19 FY 2019-20

Allocation Expenditure  Allocation  Expenditure Allocation  Expenditure

4153 4145 4392 3152 2519 2246

Construction of Haj House

1928. SHRIMATI PHULO DEVI NETAM: Will the Minister of MINORITY AFFAIRS
be pleased to state:

(@ whether it is a fact that the proposal for construction of Haj House has been
sent by Chhattisgarh Haj Committee to Central Haj Committee;

(b) whether it is also a fact that no decision has been taken on the said proposal
even after several months, if so, the details thereof along with the reasons therefor;
and

(c) the details of the action taken on the proposals of Haj Committees of other
States, apart from Chhattisgarh Haj Committee?

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI):
(a) and (b) Yes, Sir. A proposal for financial assistance to Chhattisgarh State Haj
Committee for construction of Haj House at Raipur was received from Haj Committee
of India (HCol), which has been approved by the Ministry.

tOriginal notice of the question was received in Hindi.
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(c) Haj Committee of India is a statutory body which examines the proposals,
received from Haj Committees of various States for construction of Haj Houses. If the
proposal is found as per norms, the same is sent by HCol to the Ministry for approval.
There is no proposal pending in the Ministry.

Developing model National Highways

929. SHRI VAIKO:
SHRI K.R. SURESH REDDY:

Will the Minister of ROAD TRANSPORT AND HIGHWAY'S be pleased to state:

(@ whether the National Highway Authority of India (NHAI) proposes to develop
model National Highways (NHSs) in the country;

(b) if so, the NH sections identified, including length in term of kms., number
of stretches and other details thereof;

(c) the special features that would signify for the model NH; and
(d) the schedule of the projects and the funds requirements?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) to (d) In order to move a step closer
to achieving perfection in Highway development, it is planned to develop model
stretches with provision of all technical and aesthetic parameters as per prevailing
specifications. The planning and identification of stretches for this purpose is in initial
stage. The development of road stretches as model highways is taken up post finalisation
of all activities including availability of funds and Government approval.

Tackling unregulated scrapping of vehicles

930. SHRIMATI PRIYANKA CHATURVEDI: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ whether it is a fact that Government is considering to evolve a mechanism
to tackle unregulated scrapping of vehicles;

(b) whether it is also a fact that current capacity to scientifically scrap vehicles
is hardly adequate due to ban imposed on the use of vehicle for more than the
prescribed years; and
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(c) if so, the steps taken by Government to address this issue?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) to (c) Ministry of Road Transport and
Highways has formulated a note for Cabinet on Creation of an eco-system for voluntary

and environment friendly phasing out of unfit and old polluting vehicles.
National Highway projects in Tamil Nadu

931 SHRI P. WILSON: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:
(@ the status of Chennai Bangalore Elevated Corridor Project;

(b) other ongoing National Highway projects in Tamil Nadu and respective

status thereof;

(c) the reasons behind delay in completion of road projects in Tamil Nadu and

any new road projects are undertaken in Tamil Nadu;

(d) the timelines set for completion of Maduravoyal to Port Trust Elevated

Corridor project and present status; and

(e) the reasons behind abolishing the toll plazas across the country and levy
one time fees at the time of registration of the Vehicles?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) There is no such proposal for elevated
corridor project from Chennai to Bangalore. However, Elevated Roads connecting
Chennai and Maduravoyal Ports are planned. Further, considering the huge volume of
traffic, the existing 4-lane stretch from Maduravoyal to Sriperumbudur is also planned
for widening to 6-lane with Service Road. Thereafter, a Greenfield alignment of 262 Km
from Sriperumbudur (Tamil Nadu) to Bangalore (Karnataka) as a part of Bangalore -

Chennai Expressway is planned.

(b) At present, 22 projects comprising length of about 1,050 km with cost of
¥ 18,000 crore executed through National Highways Authority of India are at different
stages of execution. Moreover, Ministry is executing about 46 works covering length
of 490 km with cost of % 1,870 crore through State PWD.
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(€) The delay in land acquisition, disbursement of LA compensation, permission
/ NOC granted by State Government Departments, removal of encroachments and
Forest / Environmental issues are major reasons behind delay in completion of road

projects in Tamil Nadu.

Development of road stretches is a continuous process and is taken up post
finalisation of alignment, cost estimates, land acquisition requirement etc. based on
outcome of Detailed Project Report (DPR)/ Feasibility Study with due consideration to
traffic density, up-gradation requirements, lane configuration, Right of Way (ROW)
determination, project viability, inter-se-priority and availability of funds.

(d) The bidding process for the project of Elevated Road connecting Chennai
Port and Maduravoyal on EPC mode has been agreed with the following condition:

"After completion of balance R&R, Navy Dwellings, CRZ Clearance and MoU
between NHAI, Govt. of Tamil Nadu and Chennai Port Trust."

As such it is premature to set the timeline for completion of project.
(e) No such policy exists at present.
Status of contractual workers in the Ministry

1932. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of ROAD TRANSPORT AND HIGHWAYSS be pleased to state:

(@ whether it is a fact that the contracts of many workers employed as a
contractual labourer in Government have been ended after imposition of 'Lockdown’
resulting in the people losing their employment;

(b) the details of the contractual workers whose contracts have ended during

lockdown period;

(c) whether any financial relief has been provided to such contractual workers

during lockdown period;

(d) if so, the details of relief provided, and if not, the reasons therefor; and

tOriginal notice of the question was received in Hindi.
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(e) whether such a measure does not amount to violation of labour laws?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) This Ministry is primarily responsible
for development and maintenance of National Highways (NHs). Execution of these NH
works is carried out largely through agencies like NHAI, State PWDs, NHIDCL which
in turn engage contractors /concessionaires who are responsible for deployment of all

the resources including manpower.
(b) to (e) Do not arise.
Accidents due to over-speeding in India

933. SHRIMATI PRIYANKA CHATURVEDI: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ whether it is a fact that majority of road accidents in India last year were
due to over-speeding;

(b) whether it is also a fact that the fatalities have also increased by about 2.37
per cent and 1,51,471 persons were killed in 2018; and

(c) the concrete steps Government is planning to take to reduce these casualties?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) Road Accidents are multi-causal and
are the result of interplay of various factors which can broadly be categorized into
human error, Road condition/ environment and vehicular condition. As per available
information, total no. of road accidents during last calendar Year 2019 are 449002. Out
of which 3,19,028 road accidents (71.1%) have been reported due to over-speeding.

(b)  As per available information, total number of persons killed in road accidents
in the country during the calendar year 2017 to 2019 are as under:-

Year Number of persons killed Percentage
2017 147913 -1.90%
2018 151,417 2.37%

2019 151,113 -0.20%
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(¢) The Ministry of Road Transport & Highways has notified "Member of
Parliaments' Road Safety Committee" in each district of the country to promote awareness
amongst road users under the chairmanship of Hon'ble Member of Parliament (Lok
Sabha) from the district.

The Ministry has formulated a multi-pronged strategy to address the issue of road
safety based on Education, Engineering (both of roads and vehicles), Enforcement and
Emergency Care. Accordingly, various initiatives have been taken by the Ministry as
detailed below:-

(i)  Education:

- The Ministry implements a scheme for undertaking publicity measures
and awareness campaigns on road safety to create awareness among
road users through the electronic media, print media, NGOs etc.

- Observance of National Road Safety Week every year for spreading
awareness and strengthening road safety.

- A Certification Course for Road Safety Auditors has been commenced
in Indian Academy of Highway Engineers (IAHE).

(i)  Engineering (both of Roads and vehicles)
- Road engineering

. High priority to identification and rectification of black spots (accident
prone spots) on national highways.

. Road safety has been made an integral part of road design at planning
stage.

. The threshold for four laning of national highway has been reduced
from 15,000 Passenger Car Units (PCUs) to 10,000 PCUs.

. Ministry has delegated powers to Regional Officers of MORTH for
technical approval to the detailed estimates for rectification of identified
Road Accident black spots.

. Guidelines for pedestrian facilities on National Highways for persons
with disabilities have also been issued to all States / UTs.
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- Vehicle engineering:
. Safety standards for automobiles have been improved.

. Ministry has notified fitment of Speed Limiting devices on all transport
vehicles.

. Scheme for setting up one model Inspection & Certification Centre in
each State/UT with Central assistance for testing the fitness of vehicles
through an automated system.

(iii) Enforcement

- The recently passed motor vehicles (Amendment) Act, 2019 provides
for strict enforcement through use of technology and further provides
for strict penalties for ensuring strict compliance and enhancing
deterrence for violation of traffic rules.

- Issue of Guidelines for protection of Good Samaritans and draft rules
as per MV(amendment) Act, 2019 has been published.

(iv) Emergency care:

- The Motor Vehicles (Amendment) Act, 2019 provides for a scheme for
the cashless treatment of victims of the accident during the golden
hour.

- The National Highways Authority of India has also deployed 466
ambulances at toll plazas on the completed corridor of National
Highways.

Road accidents in India

1934. SHRI SATISH CHANDRA DUBEY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether Government has taken cognizance of the World Health Organization
(WHO) report according to which, India is the country with the highest number of road
accidents; and

(b) the initiatives taken by Government to create road safety awareness among
the youth and whether these initiatives have been successful?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) World Health Organisation (WHO)
estimated road traffic fatalities as 2,99,091 in India during 2016. However, the estimates
of WHO do not indicate the actual number of fatalities due to road accidents as their
estimates are based on statistical projection and several other factors. Some of the
factors are total population of the country, total number of vehicles per 1000 person,
total roads (km) per 1000 hectares, maximum national speed limit on rural and urban
roads (km/hour), health system access available, alcohol apparent consumption, working
population, percentage of total vehicles that are motorbikes, control of corruption
index, existence of national policies that encourage walking and /or cycling, etc.

(b) The Ministry has taken various initiatives to promote road safety which
include:-

The Motor Vehicle (Amendment) Act, 2019 passed by Parliament focuses on road
safety and includes, inter-alia, hike in penalties for traffic violations, electronic
monitoring of the same, enhanced penalties for juvenile driving, computerization/
automation of vehicle fitness and driving, tests, recall of defective vehicles, streamlining
the third party insurance and payment of increased compensation for hit and run cases
etc. The Amendment has strengthened the Law to improve the road Safety senario and
reduce loss of lives.

The Ministry has formulated a multi-pronged strategy to address the issue of road
safety based on Education, Engineering (both of roads and vehicles), Enforcement and
Emergency Care. Accordingly, various initatives have been taken by the Ministry as
detailed below:-

()  Education:

- The Ministry implements a scheme for undertaking publicity measures
and awareness campaigns on road safety to create awareness among

road users through the electronic media, print media, NGOs etc.

- Observance of National Road Safety Week every year for spreading
awareness and strengthening road safety.

- A Certification Course for Road Safety Auditors has been commenced
in Indian Academy of Highway Engineers (IAHE).



Written Answers to [19 September, 2020] Unstarred Questions 229

(i)

(i)

(iv)

Engineering (both of Roads and vehicles)

Road engineering

High priority to identification and rectification of black spots (accident
prone spots) on national highways.

Road safety has been made an integral part of road design at planning
stage.

The threshold for four laning of national highway has been reduced
from 15,000 Passenger Car Units (PCUs) to 10,000 PCUs.

Ministry has delegated powers to Regional Officers of MORTH for
technical approval to the detailed estimates for rectification of identified
Road Accident black spots.

Guidelines for pedestrian facilities on National Highways for persons
with disabilities have also been issued to all States / UTs.

Vehicle engineering:

Safety standards for automobiles have been improved.

Ministry has notified fitment of Speed Limiting devices on all transport
vehicles.

Scheme for setting up one model Inspection & Certification Centre in
each State/UT with Central assistance for testing the fitness of vehicles
through an automated system.

Enforcement

The recently passed motor vehicles (Amendment) Act, 2019 provides
for strict enforcement through use of technology and further provides
for strict penalties for ensuring strict compliance and enhancing
deterrence for violation of traffic rules.

Issue of Guidelines for protection of Good Samaritans and draft rules
as per MV (amendment) Act, 2019 has been published.

Emergency care:

The Motor Vehicles (Amendment) Act, 2019 provides for a scheme for
the cashless treatment of victims of the accident during the golden
hour.
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- The National Highways Authority of India has also deployed 466
ambulances at toll plazas on the completed corridor of National
Highways.

Unsafe road condition

935. SHRI K. P. MUNUSAMY: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that in the rainy season, most of the roads are not safe
for running a heavyweight vehicle because of weak pavement, distressed bridges, poor
riding quality and poor maintenance;

(b) whether Government has any proposal to rectify the shortfalls; and
(c) if so, the action taken or to be taken in near future in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) Works on National Highways are
executed duly following the specifications and standards laid down by Ministry of
Road Transport & Highways (MoRT&H) and Indian Road Congress (IRC). National
Highways are all weather roads where all types of vehicles including heavy vehicles
ply during rainy season also.

(b) and (c) National Highways are being maintained through agencies like NHAI,
State PWD's, NHIDCL in traffic worthy condition by means of various maintenance
activities of Ordinary Repair, Surface Renewal, Special and Flood Damage Repair as per
site requirement whenever damages are noticed. National Highway stretches under
BOT/OMT/EPC agreements are maintained by the Concessionaire/Contractor as per the
provisions specified in the agreement.

Black spots on NHs

936. SHRIJYOTIRADITYA M. SCINDIA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether Government has taken any steps to identify black spots on National
Highways (NHs) where accidents take place frequently;

(b) if so, the details thereof;
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(c) whether Government had proposed to set up a Road Safety Authority (RSA)
to identify the reasons for road fatalities on National Highways; and

(d) if so, the status of the RSA and to what extent it has succeeded in controlling
road accidents?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY'S [GENERAL (RETD.) V.K. SINGH]: (a) and (b) Yes, Sir. Road accident black
spot is a stretch of National Highway of about 500m in length in which five road
accidents took place during the last 3 calendar year resulting in 10 fatalities in this
period. Based on fatalities during the Calendar Year 2011 to 2014 and 2015 to 2018, the
ministry has identified 789 and 5476 black spots, respectively.

(c) and (d) Detailed guidelines for taking up road safety audits on National
Highways have been prepared and notified. Road Safety Audits have been made part
and parcel of all National Highways development projects on EPC/BOT modes. Ministry
has issued circular which makes it mandatory to carry out road safety audit for all new
road projects having length of 5 km or more at the stage of Detail Project Report (DPR)/
Engineering Design.

Survey about road conditions in NHs and SHs

937. SHRI C.M. RAMESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether Ministry has made any survey about the road conditions in National
Highways (NHs) and State Highways (SHs) all over the country during the last two
years, if so, the details thereof;

(b) the number of roads in such Highways that are found in pathetic conditions
due to bad maintenance, if so, the details thereof; and

(c) the deadline set for the completion of the repair work to avoid major mishap?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) to (c) The Ministry is primarily
responsible for development and maintenance of National Highways (NHSs).

The development and maintenance of NHSs is a continuous process. Development
and maintenance of NHs are carried out through various Executing Agencies [viz.
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National Highways Authority of India (NHAI), National Highways and Infrastructure
Development Corporation Limited (NHIDCL), Border Roads Organisation (BRO), State
Governments/ Union Territories (UTs), etc.].

The Officers of the Ministry and various Executing Agencies carry out regular
assessments of conditions of NHs from time to time. Accordingly, further necessary
actions are taken up for development and maintenance of the NHs as per inter-se
priority, traffic density and availability of funds to keep the NHs in traffic worthy

conditions.

Funds allocated for development and maintenance & repair (M&R) of NHs and
expenditure incurred during 2019-20 and 2020-21 upto August, 2020 are as follows:-

(Amount % in crore)

Item 2019-20 2020-21

Allocation Expenditure  Allocation  Expenditure
(Upto August,

2020)
Development of NHs
Budgetary Support 72,666.81 66,621.36 81,457.45 32,268.75
Internal and Extra 75,000.00 74,988.00 65,000.00 7,981.00
Budgetary Resources
(IEBR)
ToTAL 14766681 141,609.36 1,46,457.45 40,249.75
M&R of NHs
Budgetary Support- M&R 2,100.00 1,650.51 2,600.00 78175
of NHs incl. Swatchhta (provisional)
Activities

The development and maintenance of State roads, including State Highways
(SHs), are responsibilities of concerned State Governments/UTs.

The Ministry allocates funds for States/ UTs for development and maintenance
of State Roads under Central Road and Infrastructure Fund (CRIF) scheme and Economic
Importance and Inter State Connectivity (EI&ISC) schemes as per the provisions of the
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CRIF Act, 2000 amended by the Finance Act, 2019. The Central Government has allowed
States/ UTs to approve/ sanction the State road projects under these schemes. The
Ministry circulated the criteria for allocation of funds for these schemes under the CRIF
Act, 2000 in January, 2020.

The details of accrual/ allocation of funds and the funds released/ expenditure
incurred under CRIF and EI&ISC schemes during 2019-20 and 2020-21 are as follows:-

(Amount % in crore)

Scheme 2019-20 2020-21

Accrual/ Release / Accrual/ Release /
Allocation Expenditure  Allocation Expenditure
(Upto August,

2020)
CRIF (State Roads) 742158 686866  6820.00 333849
EI&ISC 400,00 399,98 400,00 88.20
TotaL 782158 726864  7,220.00 342669

National Highway projects in Andhra Pradesh

938. SHRI T.G. VENKATESH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the number of National Highway Projects taken up for renovation/repairs/
completion along with NH-2 passing through Andhra Pradesh during the past two
years in the State of Andhra Pradesh;

(b) the quantum of funds earmarked and released along with the utilisation
thereof;

(c) whether any works have been left incomplete;
(d) if so, the reasons therefor; and
(e) the steps being taken by Government for their early completion?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) and (b) The number of National
Highway Projects taken up for renovation/ repairs/ completion in the State of Andhra
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Pradesh during the past two years along with the allocation and expenditure of funds

is given in the table below:-

Implementing Agency No. of NH Allocation Expenditure
projects in¥ Cr in¥ Cr

State PWD/Ministry's PIU 55 5091.28 5071.47

NHAI 23 1002.77 1589.74

NH-2 is not passing through the State of Andhra Pradesh.
(c) and (d) Nil.

(e) The progress of these NH projects is constantly being monitored at various
levels of the State Govt. and this Ministry for early completion. Matter is also vigorously
taken up for resolving issue of LA, forest clearance etc with State Govt.

Four laning of NH 66

939. SHRI K.J. ALPHONS: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the status of four laning of NH 66, Ernakulam-Dhanushkodi;
(b) whether there is any deviation from the existing alignment;
(c) the total cost of the project; and

(d) by when the four laning will be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) to (d) In the Ernakulam-Dhanushkodi
stretch, section from Ernakulam to Kanyakumari is National Highway-66, which falls in
the States of Kerala and Tamil Nadu and status of the same is given in the Statement
(See below). The section from Kanyakumari - Tuticorin - Ramanathapuram-Dhanushkodi
is comprising State Highway-176 (125 km) and National Highways - 32 (120 km) & 87
(68 km), for which Detailed Project Report (DPR) has been initiated.

Several realignment/bypasses are provisioned on National Highways based on
the Outcome of Detailed Project Reports, traffic density, availability of land, site
conditions etc. Most of the stretch / in Mukkola to Kanyakumari section of NH-66 in
Kerala/ Tamil Nadu is a Greenfield alignment.

The cost details, expected time of completion of project stretches from Ernakulam
-Kanyakumari section of NH-66 is at Annexure. DPR has been initiated for the stretch
from Kanyakumari-Dhanushkodi for finalization of alignment, project features, cost,

lane configuration etc.



Statement

Length, cost, expected date of completion of stretches of NH-66

SI.No.  Name of Project Length (Km) Civil cost (R in Cr.) Likely date of
completion
Kerala
1 Edapallyvyatila to Aroor 16.75 184 Completed
2. Aroor to Tharvoor Thekku 13 Design consultant has Oct, 24
not been engaged
3. Tharvoor Thekku to Parvoor 3B DPRs has been initiated Aug., 24
4, Parvoor to Kottakulangara 375 Aug, 24
5. Kottakulangara to start of Kollam Bypass 315 Aug, 24
6. Start of Kollam Bypass to Kadamabattukonam 32 Aug, 24
7. Kadamabattukonam to Kazhakottam 0 Aug, 24
8. Kazhakottam to Mukkola 27 669 Completed
9. Mukkola to KL/TN Border 16 497 Dec, 20
Tamil Nadu
10.  KL/TN Border to Villukuri 2725 519.04 January'21 except
construction  of
11, Villukuri to Kanyakumari 26.46 559.00 additional

structures as per
requirement of NGT
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NHAI projects running behind schedule

940. SHRI PARIMAL NATHWANI: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether a number of projects of NHAI are running behind schedule due to
the problem in land acquisition and if so, details thereof, along with action taken by
Government, State-wise;

(b) whether a large number of Hybrid Annuity Model (HAM) projects are yet
to secure financial closure due to selective sanctioning of loans by the banks and if
so, list of HAM projects which are yet to secure financial closure, State-wise;

(c) whether Government is planning to shift awarding of road projects on pure
Engineering, Procurement and Construction (EPC) basis; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY'S [GENERAL (RETD.) V.K. SINGH]: (a) Sir, 210 nos. of National Highway
projects are delayed under NHAI due to various reasons. The delays are due to
multiple reasons, such as poor performance of Contractors/Concessionaires, delays in
various activities and clearances such as utility shifting, environment/forest clearance,

land acquisition and law & order problems etc.

Since land is a State subject, the following steps have been taken to coordinate
with the States and solve the land acquisition (LA) issues for expediting availability
of land:-

(i) Constitution of High Powered Committee under Chief Secretary to monitor
the pre-construction activities.

(i)  Strengthening of Land Acquisition Units by way of providing manpower
and resources.

(iiiy Effective formal public consultations at the time of project preparation to
address the concerns of public.

(iv) Introduction of Centralized LA Account for efficient monitoring of
disbursement of LA compensation.



Written Answers to [19 September, 2020] Unstarred Questions 237

(v) Monthly meetings with the District Authorities and Nodal Officers of the
State Government along with the Competent Authorities.

(vi) Periodic monitoring of progress through PMIS, Pragati portal etc.

(vii) Adopting light detection and ranging (LIDAR) technology for finalizing
alignment during preparation of Detailed Project Report (DPR).

Moreover, steps have also been taken to resolve various problems other than land
acquisition viz. revamping of Disputes Resolution mechanism, making adequate
preparation (like obtaining various clearances, utility estimates, etc.) before awarding
projects, simplified & online procedure for GAD approval by Railways for ROBSs, close
coordination with other Ministries and State Governments, regular review at various
levels, rationalised exit for Equity Investors, securitization of road sector loans,
rationalized compensation for delays attributed to Authority, issuing of guiding principles
for resolution of stuck projects aiming at foreclosure of projects which are stuck on
account of the concessionaire/contractor or mutual default of both Authority and
Contractor/Concessionaire, etc.

(b) There are some Hybrid Annuity Model (HAM) projects which are yet to
secure financial closure. A list of such national highways projects is given in the
Statement (See below).

() No, Sir.
(d) Question does not arise.

Statement

State-wise list of HAM Projects which are yet to secure financial closure

SI. No. Project Name State

L Chilkarupet Bypass Andhra Pradesh
2. Vijayawada Bypass (Pkg.-111) Andhra Pradesh
3 Vijayawada Bypass (Pkg.-1V) Andhra Pradesh
4. Pathrapalli-Kathghora Chhattisgarh

5. 6L Access Controlled Highway from DND Maharani Delhi

Bagh Jn. With Jaitpur - Pushta Road of NH-148NA
from km 0.00 to km 9.00 in NCR
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Sl. No. Project Name State
6. Vadodara Mumbai Expressway (Ena-Kim) (Phase IB - Gujarat
Pkg.-VI) (km 217.500 to km 254.430)
7. Vadodara Mumbai Expressway (Gandeva to Ena) Gujarat
(Phase 1B - Pkg.-VII) (km 190.00 to km 217.500)
8. Rewari Bypass Pkg-1V Haryana
9. 62/65 Dividing Road on Faridabad - Ballabhgarh Bypass  Haryana
of NH-148NA from km 9.00 to km 33.00 including Spur
upto Badarpur Border
10.  Faridabad - Ballabhgarh Bypass to Jn. with KMP Haryana
Expressway with NH-148NA from km 33.00 to km 59.063
11.  Mirza Chowki-Farakka (Pkg.-11) Jharkhand
12. Tumkur Shivmogga (Pkg.-1V) Karnataka
13.  Nanasato Pidgaon/Indore Harda (Pkg.-I11) Madhya Pradesh
14. 4L of Harda-Betul (Pkg.-1) from km 0.00 to km. 30.20 Madhya Pradesh
(Harda -Temagaon)
15.  Amravati-Chikhli (Pkg.-) (Amravati-Kurankhed) Maharashtra
16.  Amravati-Chikhli (Pkg.-11) (Kurankhed-Shelad) Mabharashtra
17.  Amravati-Chikhli (Pkg.-111) (Shelad-Nandura) Mabharashtra
18.  Amravati-Chikhli (Pkg.-1V) (Nandura-) Maharashtra
19.  Kamalapuram to Oddanchatram Tamil Nadu
20.  Madathukulam to Pollachi Section Tamil Nadu
21.  Mamallapuram to Mugaiyur Tamil Nadu
22. Hosur to Dhamrapuri Pkg-2 Tamil Nadu
23, Hosur to Dhamrapuri Pkg-3 Tamil Nadu
24.  Kandi to Ramsanpalle (Pkg. I) Telangana
25.  Jagdishpur-Faizabad Uttar Pradesh
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Sl. No. Project Name State

26.  Aligarh Kanpur (Pkg.-1V from Naviganj-Mitrasen) Uttar Pradesh
27.  Aligarh Kanpur (Pkg.-V from Mitrasen-Kanpur) Uttar Pradesh
28.  Unnao-Lalganj Uttar Pradesh
29.  Meerut - Najibabad from km 11.50 to km 39.24 & Uttar Pradesh

km 86.59 to km 112.545 of NH-119(Pkg.-)

NHSs constructed in Maharashtra

941. DR.VINAY P. SAHASRABUDDHE: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ the total length of the National Highways (NHSs) constructed in Maharashtra
during the last five years; and

(b) the impediments faced by Ministry in implementing the projects in the State?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY'S [GENERAL (RETD.) V.K. SINGH]: (a) 7026 Km. length of National Highways
(NHs) was constructed during the last five years in Maharashtra.

(b) The impediments faced by Ministry in implementing the projects in the State
includes delay in acquisition and possession of land, delay in obtaining Forest Clearance/
working permission in forest area, shifting of utilities and financial issues of the
Concessionaire/contractors.

Steps taken for speedier construction of highways

942. SHRI SUSHIL KUMAR GUPTA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether Government is aware that the rapid pace of road infrastructure
development is crucial to boost Indian auto industry which is reeling under stress from
multiple factors; and

(b) if so, the details of steps taken in the last one year for speedier construction
of highways?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) Yes, Sir.
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(b)  This Ministry is primarily responsible for development and maintenance of
National Highways (NHs). Details of projects on NHs awarded and length constructed
during 2019-20, target thereof for 2020-21 and achievements upto August, 2020 are as

follows:-
Year Achieved during Target during Achieved during
2019-20 2020-21 2020-21 (upto
August)
Award of NH Projects (km) 8,948 10,000 3,504
Construction of NHs (km) 10,237 11,000 3,449

Fund allocated for development of NHs and expenditure incurred during 2019-20
and 2020-21 upto August, 2020 are as follows:-

(Amount % in crore)

Item 2019-20 2020-21

Allocation  Expenditure  Allocation Expenditure
(Upto August,

2020)
Budgetary Support 72,666.81 66,621.36 81,457.45 32,268.75
Internal and Extra 75,000.00 74,988.00 65,000.00 7,981.00
Budgetary Resources
(IEBR)
ToTAL 14766681 14160936  146,457.45 40,249.75

The Ministry also allocates funds for States / Union Territories (UTs) for
development and maintenance of State Roads under Central Road and Infrastructure
Fund (CRIF) scheme and Economic Importance and Inter State Connectivity (EI&ISC)
scheme as per the provisions of the CRIF Act, 2000 amended by the Finance Act, 2019.
The Central Government has allowed States / UTs to approve/ sanction the State road
projects under these schemes. The Ministry circulated the criteria for allocation of
funds for these schemes under the CRIF Act, 2000 in January, 2020.
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The details of accrual/ allocation of funds and the funds released/ expenditure
incurred under CRIF and EI&ISC schemes during 2019-20 and 2020-21 are as
follows:-

(Amount X in crore)

Scheme 2019-20 2020-21

Allocation  Expenditure  Allocation Expenditure
(Upto August,

2020)
CRIF (State Roads) 742158 6,868.66 6,820.00 3,338.49
EI&ISC 400,00 399.98 400,00 88.20
TotaL 782158 7,268.64 7,220.00 3426.69

Regular meetings are held with project developers / concessionaires / contractors
and State Governments by the Ministry / National Highways Authority of India (NHAI)
/ National Highways and Infrastructure Development Corporation Ltd. (NHIDCL) for
speedier construction of NHs.

Model Concession Agreement (MCA) for Build Operate Transfer (BOT)-Toll has
been amended. Guidelines for asset monetization on Toll-Operate-Transfer (TOT) basis
has been modified to attract private investment. Further Government has approved
setting up of Infrastructure Investment Trust (InvITs) and securitization of toll revenue
for raising financial resources.

Ministry has also taken following steps for facilitating / easing out the cash flow
problems of Contractors / Concessionaires under Atmanirbhar Bharat Abhiyan:-

() Release of Retention money (which is a part of the Performance Security till
construction period) in proportion to work executed and non-deduction of
further retention money from the period from 03 months to upto 06 months
from the Contractors' Bills. Release of Performance Guarantee on pro-rata
basis of that as provided in the Contract for Hybrid Annuity Model (HAM)/
BOT Contracts if Concessionaire is not in breach of the Contract.

(i)  Grant of Extension of Time (EOT) to Contractors/ Concessionaires for meeting
their obligations under the Contract for 03 months to upto 06 months
depending on site conditions.
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(i) Relaxation in Schedule H to provide monthly payments to the Contractors
for the works done and accepted for Engineering Procurement and
construction (EPC) / HAM Contracts.

(iv) Direct payment to approved Sub-Contractors through Escrow Account.

(v) Waiver of penalty for delay in submission of Performance Security/ Bank
Guarantee in new Contracts entered into during March, 2020 to September,
2020.

(vi) Allowing EOT to Consultants, i.e. Independent Engineer (IE) / Authority
Engineer (AE), for 03 months to upto 06 months depending on site condition.
To consider as if they were on duty during this Force Majeure Event.

(vii) BOT/TOT Concessionaire- Extension of concession period of BOT contracts
by a period of 03 months to upto 06 months before Commercial Operation
Date (COD). Further extension of concession period by a period in accordance
with the Contract for loss in collection of user fee till the time daily collection
is below 90% of the average daily fee.

(viii) Compensating loss in collection of fee (remittances) for all NH Tolling
Contracts.

Construction of road project from Ambikapur to Pathalgaon in Chhattisgarh

1943. SHRI RAM VICHAR NETAM: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether Government is aware of the fact that the road project to be constructed
between Ambikapur and Pathalgaon in Chhattisgarh has not been started till date, if
so, the details thereof;

(b) whether any time limit has been fixed by Government to start the construction
work of the said road project;

(c) if so, the details thereof; and

(d) the details of the funds spent so far by National Highways Authority of
India in Surguja area along with the works completed with the funds?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) to (c) Project of Rehabilitation and
Upgradation to 2 Lane with paved shoulders on NH 43 (old NH-78) between Ambikapur
to Pathalgaon in the State of Chhattisgarh has been sanctioned on 08.01.2016 for total
project cost of ¥ 624.98 crore and was awarded to the contractor M/s GVR Infra Projects
Pvt.Ltd. with date of start as 06.10.2016. The contractor had gone into the financial
crisis and project was taken over by the NCLT due to which this project has been
delayed.. Subsequently, a sub-contractor has been appointed as per provisions of the
contract agreement on 08.10.2018. Total expenditure incurred on this project till date is
¥ 301.68 crore.

(d) There is no National Highway under the jurisdiction of National Highways
Authority of India (NHAI) in the Surguja district of Chhattisgarh.

Completion of the road reconstruction work in Odisha

944. SHRI PRASANNA ACHARYA: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether Government is aware that the road from Sambalpur to Cuttack via
Angul (NH-55) is in a precarious condition and road accident is a regular phenomenon;
and

(b) whether Government will take immediate time bound steps for completion of
the reconstruction work which is going on since last three years?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS [GENERAL (RETD.) V.K. SINGH]: (a) and (b) The work of 4-laning of
Cuttack - Angul - Sambalpur stretch of NH-42 (new NH-55) in the State of Odisha has
been awarded in three packages, aggregating to length of 265 km. The status of these
works is as under:-

SI. No.  Name of the work Length Appointed Physical
(in km) Date progress
L Cuttack - Angul (Package-I) 59.8 19.01.2018 35%
2. Cuttack Angul (Package-I1) 51.8 12.03.2018 35%
3 Angul - Sambalpur (Package-I11) 153 03.03.2017 40%

Due to ongoing construction work, there exists few diversion roads. Water logging
occurs during rainy season as new 2-lane road provisioned at higher level compared
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to existing road level. This is the main cause of poor condition of road as well as
accidents.

In all such cases, the measures such as establishment of separate Land acquisition
Units for expeditious LA, regular Review Meetings at various levels, monthly
coordination meetings with all stake holders etc. have been taken to complete these
works.

Status of shipping ports in Odisha
945. DR. SASMIT PATRA: Will the Minister of SHIPPING be pleased to state:

(@ the condition of the Shipping ports in Odisha such as the cargo handled,
revenue earned, infrastructural situation, etc; and

(b) whether Government is planning to add new Shipping ports in Odisha, if so,
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) In the State of Odisha there are three ports. Of these, one is Paradip
Port, which is a Major Port and other two are namely Dhamra and Gopalpur, which are
Non-Major Ports under the administrative control of Government of Odisha. The details
of Cargo handled, Revenue earned and Infrastructure are given below:-

Sl Name of Cargo Handled  Revenue Earned Infrastructure

No. Port

1. Paradip Port 112.69 MMT ¥.396.80 Crores 15 Berths and 3
(in 2019-2020) (2019-2020) Single Point

Moorings (SPMs)

2. Dhamra Port 165.68 MMT T 477.70 Crores (from 4 Berths
(from May 2011 May 2011 to Aug.
to Aug 2020) 2020, earned by
Govt. of Odisha
towards revenueshare)

3. Gopalpur Port  14.93 MMT ¥ 29.87 Crores (from 3 Berths
(from Oct 2006  Oct 2006 to Aug 2020,
to Aug2020) earned by Govt. of
Odisha towards
revenue share
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(b) The Government of Odisha has signed Concession Agreement for

development of Subarnarekha and Astaranga Port in Odisha.
Impact of COVID on the shipping industry

946. DR. SASMIT PATRA: Will the Minister of SHIPPING be pleased to
state:

(@ the manner in which COVID has impacted the Shipping industry in the

country; and

(b) the steps being undertaken by Government to improve the Shipping

industry's situation in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) Yes, Sir. There was a considerable decline in the total traffic,
containers traffic, in March, April, May, June, July and August, 2020, the details
are given in the Statement (See below). However, the recovery has started since
July 2020.

(b) Ministry of Shipping has issued necessary directions from time to time to
all ports to put in place a screening, detection and quarantine system for disembarking
Seafarer or cruise passengers, to obtain self-declaration from arriving crews/passengers,
to install thermal scanners and procure Personal Protection Equipment (PPE) readiness,
N-95 masks, create awareness among the travelers at Ports and Port officials. Further,
Major ports under the administrative control of Ministry of Shipping have taken several
steps like formation of SoP for disease surveillance/Vessel and crew/passenger
management, thermal scanning while moving outside port prohibited area, isolation
wards at port hospitals. Further, various advisories/circulars were issued to provide
relief to the trade in terms of non-charging of demurrage and other penalties/charges.
Various technological/digital inductions were expedited to maintain smooth
functioning without human interference viz, E-invoice, E-payment, E-DO and E-BoL at
PCS1x.



Statement

Details of loss in terms of traffic (container and other than container) due to COVID 19 impact on ports

Period Total Traffic during Containers Traffic Traffic Other than
month Container

(In 000 % Var. w.r.t. Tonnage % Var. w.r.t. TEUs % Var. w.r.t. (In 000 % Var. w.r.t.

0] SJIamsuy UM 912

Tonnes) prev. year (000 Tonnes)  prev. year (In 000) prev. year Tonnes) prev. year
January'20 61344 179 12913 384 860 214 48431 125
January' 19 60268 12435 842 47833
February'20 57233 458 11791 124 802 101 45442 548
February' 19 54729 11647 794 43082
March'20 61120 -5.25 12006 -10.46 790 -12.51 49114 -3.89
March'19 64510 13408 903 51102
April'20 47422 -21.08 8306 -33.79 542 -36.98 39116 -17.72
April' 19 60086 12545 860 47541
May'20 45399 2325 8497 -34.08 563 -35.58 36902 -20.23
May'19 59151 12890 874 46261
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Disinvestment of Shipping Corporation of India
947. SHRI RIPUN BORA: Will the Minister of SHIPPING be pleased to state:

(@ whether Government has decided disinvestment of Shipping Corporation of
India;

(b) whether it is a fact that the Ministry in 2017 had opposed the disinvestment
plan;

(c) if so, the reasons for changing the plan; and
(d) the present stake of Government and sale proposal thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) to (c) Yes, Sir. The Government has given 'in-principle approval' for
strategic disinvestment of Shipping Corporation of India (SCI). The decision intends
to unlock the resources tied up. The strategic buyer/ acquirer may bring in new
management/ technology/ investment for the growth of the company and may use
innovative methods for the development of the company. This would contribute to
macro economic growth of the country.

(d) The present stake of Government is 63.75% in SCI. CCEA in its meeting held
on 20.11.2019 accorded "in - principle" approval for strategic disinvestment of
Government of India's shareholding of 63.75% in SCI along with transfer of management
control to a strategic buyer. Transaction Advisor (TA) and Legal Advisor (LA) have
been appointed by the Government for the transaction. The TA and LA are taking
appropriate steps for processing the transaction.

Port development in Odisha
948. DR. AMAR PATNAIK: Will the Minister of SHIPPING be pleased to state:

(@ the steps taken by Government so far under various schemes for port
developments in Odisha;

(b) the funds released for the aforementioned purpose, project-wise; and
(c) the expected timeline for the projects?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) to (c) The Govt. of India has undertaken four projects recently for
augmenting the capacity of Paradip Port (a Major Port in the State of Odisha). The
details of the projects is given below:-
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Sl Name of the Project Capacity &  Funds Status/Timeline
No. Cost Released
by Govt.

1. Development of 5 MTPA/ N/A (PPP  Gouvt. Approval
Multipurpose berth to 3430.78cr Project) 01.05.2014. Completed
handle clean cargo on 03.04.2019. Terminal
including containers at is Operational.
Paradip Port on BOT
basis.

2. Development of New Iron 10 MTPA/  N/A(PPP  Gouvt. Approval
Ore Berth for handling iron  ¥740.19cr Project) 05.01.2015. Completed
ore exports at Paradip Port on 31.03.2020. Terminal
on BOT basis. is Operational.

3. Mechanization of EQ-1,2,3 30 MTPA/  N/A (PPP  Govt. Approval
Berths at Paradip Port on 31437.76cr  Project) 05.01.2015. Completion
BOT Basis. by 13.12.2020.

4. Development of New Coal 10 MTPA/  N/A(PPP  Govt. Approval on
berth for handling of coal % 655.56 cr  Project) 02.03.2017. Completion
imports at Paradip Port on by 18.04.2021.

BOT basis.

Further, all the Non-Major Ports are developed/under development by the State
Government of Odisha through PPP Mode on BOOST Basis.

Implementation of National Waterway-4

949. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
SHIPPING be pleased to state:

(@ whether it is a fact that Government is implementing National Waterway-4
in the State of Andhra Pradesh;

(b) if so, the details thereof;

(c) whether Government has fixed any time frame to complete the National
Waterway-4; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) to (d) Development works in the Vijayawada - Muktyala
(82 Km) stretch of river Krishna (National Waterway-4) in Andhra Pradesh commenced
by the Inland Waterways Authority of India (IWAI) in 2017. These include fairway
development and establishing four floating terminals at Durga Ghat, Bhavani
Island, Amarawati and Vedadri. The completion of the project is scheduled by
March, 2021.

Indian Port Rail Corporation Limited

950. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of SHIPPING
be pleased to state:

(@ whether it is a fact that Indian Port Rail Corporation Limited, has taken up
some projects in Visakhapatnam in Andhra Pradesh;

(b) if so, the details of the projects and the status of the same; and
(¢) by when they are likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) Yes, Sir. Indian Port Rail & Ropeway Corporation Ltd. (earlier named
as Indian Port Rail Corporation Ltd.) has taken up four rail line construction projects
for Visakhapatnam Port Trust (VPT).

(b) The details of Projects and the status of the same is given in the Statement
(See below).

() Out of four projects, three are completed and fourth is under

implementation.



Statement

Status as on 15.09.2020

SI. No. Name of Project Client Completion  Progress Status
Cost %)  (Physical
(%)
L Providing a direct connection between OEC and Western VPT 2255 Lakhs 100%  Work completed and energised in
sector joining at NAD Curve from E.Co. Railway. June 2020
2. Connection of dead end line at North of R&D yard to VPT 1514 Lakhs  100%  Work completed and energised in
Eastern Grid (Third line) from E.Co. Railways. Dec. 2019
3 Providing 3rd line near 14 lever goompty of NH yard VPT 290 Lakhs 100%  Work completed and energised in
Dec 2020
4. Extension of lines No. 11 to 15 to full length at R&D VPT 1339 Lakhs 95% Physically work is completed

yard

OHE works completed. Electrical
Inspector of Government (EIG)
submitted report to Waltair division /
ECo Rly on 10.08.2020 Likely
Energisation by 30.09.2020.

Renewal of R6 main line was
given as additional work. This will be
taken up during a continuous traffic
block of about 30 days after
commissioning of Electronic in motion
weigh bridge by VPT on R-6 Loop

line. Target Date: 30.11.2020.
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Exclusion of fishing zones from the proposed shipping corridor

951. SHRI K.C. VENUGOPAL: Will the Minister of SHIPPING be pleased to
state:

(@ whether Government has received any complaints/memorandum from
Fishermen community and State Governments on the proposed Shipping Corridor from

Gujarat to Kanyakumari under the Sagarmala project;

(b) if so, actions taken by Government to avoid fishing zones from the proposed

Shipping Corridor;

(c) whether Government is ready to exclude the fishing zones including Kollam

bank in Southern Kerala from the proposed Shipping Corridor; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) Yes, Sir. Representations in this regard have been received from
Honourable Members of Parliament, Honourable Minister of Fishing, Harbour Engineering

and Cashew Industry, Government of Kerala and from Fishing Associations.

(b) The concerns raised by the Honourable Members of Parliament, Honourable
Minister of Fishing, Harbour Engineering and Cashew Industry of Government of

Kerala and Fishing Associations were clarified.

In the clarification, it was informed that the routing system is only recommendatory
and that the routing system is located in the outer fringes of the Kollam bank at a
distance of more than 50 kilometres from the coast and beyond the 200 meter depth
counter. In addition, it was also informed that there has been no loss of livelihood in
other areas where such routeing systems were introduced. It was also informed that
the routing system was expected to be useful in regulating the marine traffic in the area,

thereby, improving safety in the area.

(c) and (d) The routing system is only recommendatory, due to which there is no
requirement to make modification in the system. Also, the routing system is on the
outer fringes of the Kollam bank and is located at a distance of more than 50 kilometres

from the coast, beyond the 200 meter depth contour.



Written Answers to [19 September, 2020] Unstarred Questions 253

Currently, all merchant vessels and fishing vessels are using the sea area. The
routing system has therefore attempted to encourage merchant vessels to use the
defined corridor, thereby, leaving more space for the fishing vessels to operate. Further,
even fishing vessels will continue to be able to use the routing system by complying
with the applicable provisions of collision regulations with regard to operation in such

areas.
Development of inter-State waterways

952. SHRI G.C. CHANDRASHEKHAR: Will the Minister of SHIPPING be pleased

to state:

(@ whether Government has formulated any action plan for the development of

inter-State waterways in the rivers of the country;

(b) if so, the details of the rivers and the waterways included in the action plan;

and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) to (c) To promote Inland Water Transport in the country 111
waterways have been declared as National Waterways (NWs) under the National
Waterways Act, 2016 which came into effect from 12 April, 2016. These NWs are spread

over 24 States and their list is given in the Statement-1 (See below).

Based on the outcome of techno-economic feasibility and Detailed Project Reports
(DPRs) of NWs, Inland Waterways Authority of India (IWAI) has concluded that 23
NWs are viable for cargo movement out of which developmental activities have been
taken up in 13 NWs. The list of the 23 NWs viable for cargo movement is given in the

Statement-11.



Statement-|1

List of 111 waterways declared as National Waterways under National Waterways Act, 2016

Sl National Waterway Length Details of Waterways States
No. No. (km)
1 2 3 4 5
1 National Waterway 1 1620 Ganga-Bhagirathi-1 looghly River System Uttar  Pradesh, Bihar,
(Haldia -Allahabad) Jharkhand & West Bengal
2. National Waterway 2 891 Brahmaputra River (Dhubri -Sadiya) Assam
3 National Waterway 3 205 West Coast Canal (Kottapuram - Kollam), Champakara Kerala
and Udyogmandal Canals
170 West Coast Canal (Kottapuram - Kozhikode)
4, National Waterway 4 50 Kakinada Canal (Kakinada to Rajahmundry) Andhra Pradesh, Telangana
Chhattisgarh, Karnataka,
171 Godavari river (Bhadrachalam to Rajahmundry) Tamil Nadu, Puduicherry and
Maharashtra
139 Eluru Canal (Rajahmundry to Vijayawada)
157 Krishna river (Wazirabad to Vijayawada)
113 Commamur Canal (Vijayawada to Peddaganjam)
316 North Buckingham Canal (Peddaganjam to Central

Station of Chennai)
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South Buckingham canal (Central Station of Chennai
to Marakanam)

Marakanam to Puducherry through Kaluvelly tank
River Godavari (Bhadrachalam - Nashik)

River Krishna (Wazirabad -Galagali)

East Coast Canal and Matai river
Brahmani-Kharsua-Dhamra rivers

Mahanadi delta rivers (Consisting of Hansua river,
Nunanala, Gobrinala, Kharnasi river and Mahanadi
river)

Aai River
Ajoy (Ajay) River
Alappuzha- Changanassery Canal

Alappuzha- Kottayam Athirampuzha Canal

Amba River
Arunawati - Aran River System

Asi River

Odisha and West Bengal

Assam
West Bengal

Kerala

Kerala Alternate route:

11.5km
Maharashtra
Maharashtra

Uttar Pradesh
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13, National Waterway 13 1 Avm Canal Kerala & Tamil Nadu
14.  National Waterway 14 48 Baitarni River Odisha

15.  National Waterway 15 135 Bakreswar - Mayurakshi River Svstem West Bengal

16.  National Waterway 16 121 Barak River Assam

17.  National Waterway 17 189 Beas River Himachal Pradesh & Punjab
18.  National Waterway 18 69 Beki River Assam

19.  National Waterway 19 67 Betwa River Uttar Pradesh

20.  National Waterway 20 % Bhavani River Tamil Nadu

21.  National Waterway 21 139 Bheema River Karnataka & Telangana
22.  National Waterway 22 156 Birupa - BadiGenguti -Brahmani River System Odisha

23.  National Waterway 23 56 BudhaBalanga Odisha

24.  National Waterway 24 61 Chambal River Uttar Pradesh

25.  National Waterway 25 33 Chapora River Goa

26.  National Waterway 26 51 Chenab River Jammu & Kashmir

27.  National Waterway 27 17 Cumberjua River Goa
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28.
29.

3L
32.

g 8

36.
37.

39.

41
42.

&

National Waterway 28
National Waterway 29
National Waterway 30
National Waterway 31
National Waterway 32
National Waterway 33
National Waterway 34
National Waterway 35
National Waterway 36
National Waterway 37
National Waterway 38
National Waterway 39
National Waterway 40
National Waterway 41
National Waterway 42
National Waterway 43

National Waterway 44

132
109
114

61
137
108
119
2%
62

&

514
10

Dabhol Creek -Vashishti River System

Damodar River
Dehing River
Dhansiri / Chathe
Dikhu River
Doyans River
Dvc Canal
Dwarekeswar River
Dwarka River
Gandak River
Gangadhar River
Ganol River
Ghaghra River
Ghataprabha River
Gomti River
Gurupur River

Ichamati River

Maharashtra

West Bengal

Assam

Assam

Assam

Assam

West Bengal

West Bengal

West Bengal

Bihar & Uttar Pradesh
Assam & West Bengal
Meghalaya

Bihar & Uttar Pradesh
Karnataka

Uttar Pradesh
Karnataka

West Bengal
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45, National Waterway 45 650 Indira Gandhi Canal Punjab, Haryana & Rajashtan
46. National Waterway 46 ) Indus River Jammu & Kashmir
47.  National Waterway 47 131 Jalangi River West Bengal
48.  National Waterway 48 590 Jawai-Luni-Rann Of Kutch River System Gujarat & Rajasthan
49,  National Waterway 49 110 Jhelum River Jammu & Kashmir
50.  National Waterway 50 43 Jinjiram River Assam & Meghalaya
51.  National Waterway 51 23 Kabini River Karnataka
52.  National Waterway 52 53 Kali River Karnataka
53.  National Waterway 53 145 Kalyan-Thane-Mumbai Waterway, Vasai Creek Maharashtra
And Ulhas River System
54.  National Waterway 54 86 Karamnasa River Bihar & Uttar Pradesh
55.  National Waterway 55 311 Kaveri - Kollidam River System Tamil Nadu
56.  National Waterway 56 2 Kherkai River Jharkhand
57.  National Waterway 57 50 Kopili River Assam
58.  National Waterway 58 236 Kosi River Bihar
59.  National Waterway 59 19 Kottayam-Vaikom Canal Kerala
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61.
62.

65.
66.
67.

69.
0.
71
72.
73.
74,
5.
6.

National Waterway 60
National Waterway 61
National Waterway 62
National Waterway 63
National Waterway 64
National Waterway 65
National Waterway 66
National Waterway 67
National Waterway 68
National Waterway 69
National Waterway 70
National Waterway 71
National Waterway 72
National Waterway 73
National Waterway 74
National Waterway 75

National Waterway 76

4

245
27

226

142

Kumari River
Kynshi River
Lohit River

Luni River
Mahanadi River
Mahananda River
Mahi River
Malaprabha River
Mandovi River
Manimutharu River
Manjara River
Mapusa/ Moide River
Nag River
Narmada River
Netravathi River

Palar River

Panchagangavali (Panchagangoli) River

West Bengal

Meghalaya

Assam & Arunachal Pradesh
Rajasthan

Odisha

West Bengal

Guijarat

Karnataka

Goa

Tamil Nadu

Maharashtra & Telangana
Goa

Maharashtra

Maharashtra & Gujarat
Karnataka

Tamil Nadu

Karnataka
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77.  National Waterway 77 20 Pazhyar River Tamil Nadu

78.  National Waterway 78 262 Penganaga - Wardha River System Maharashtra & Telangana

79.  National Waterway 79 28 Pennar River Andhra Pradesh

80.  National Waterway 80 126 Ponniyar River Tamil Nadu

8L National Waterway 81 b Punpun River Bihar

82.  National Waterway 82 58 Puthimari River Assam

83.  National Waterway 83 3 Rajpuri Creek Maharashtra

84. National Waterway 84 4 Ravi River Jammu & Kashmir, Himachal
Pradesh & Punjab

85. National Waterway 85 31 Revadanda Creek - Kundalika River System Maharashtra

86.  National Waterway 86 72 Rupnarayan River West Bengal

87. National Waterway 87 210 Sabarmati River Guijarat

88. National Waterway 88 14 Sal River Goa

89.  National Waterway 89 45 Savitri River (Bankot Creek) Maharashtra

90.  National Waterway 90 2 Sharavati River Karnataka

9L National Waterway 91 52 Shastri River - Jaigad Creek System Maharashtra

92. National Waterway 92 26 Silabati River West Bengal

93.  National Waterway 93 63 Simsang River Meghalaya
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94.
95.
96.

97.

National Waterway 94
National Waterway 95

National Waterway 96

National Waterway 97

141
106
311

172

Sone River
Subansiri River

Subarnrekha River

Sunderbans Waterway

Bidya River

ChhotaKalagachi (ChhotoKalergachi) River
Gomar River

Haribhanga River

Hogla (Hogal)-Pathankhali River
Kalindi (Kalandi) River
Katakhali River

Matla River

Muri Ganga (Baratala) River
Raimangal River

Sahibkhali (Sahebkhali) River
Saptamukhi River

Thakurran River

Bihar

Assam

Jharkhand, West Bengal &

Odisha

West
West
West
West
West
West
West
West
West
West
West
West
West
West

Bengal
Bengal
Bengal
Bengal
Bengal
Bengal
Bengal
Bengal
Bengal
Bengal
Bengal
Bengal
Bengal
Bengal
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98.  National Waterway 98 37 Sutlej River Himachal Pradesh & Punjab

99.  National Waterway 99 62 Tamaraparani River Tamil Nadu

100.  National Waterway 100 436 Tapi River Maharashtra & Gujarat

101. National Waterway 101 42 Tizu - Zungki Rivers Nagaland

102.  National Waterway 102 87 Tlwang (Dhaleswari River) Assam & Mizoram

103.  National Waterway 103 73 Tons River Uttar Pradesh

104.  National Waterway 104 232 Tungabhadra River Karnataka, Telangana &
Andhra Pradesh

105.  National Waterway 105 15 Udayavara River Karnataka

106. National Waterway 106 20 Umngot (Dawki) River Meghalaya

107.  National Waterway 107 46 Vaigai River Tamil Nadu

108.  National Waterway 108 53 Varuna River Uttar Pradesh

109.  National Waterway 109 166 Wainganga - Pranahita River System Maharashtra &Telangana

110.  National Waterway 110 1080 Yamuna River Delhi, Haryana & Uttar
Pradesh

111.  National Waterway 111 50 Zuari River Goa

20162.5
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Statement-11

List of 23 National Waterways feasible for cargo movement

SI. National Waterway Details of Waterways State Status
No. No.
1 2 3 4 5
1 National Waterway 1 Ganga-Bhagirathi-Hooghly River System Uttar Pradesh, Bihar, Development taken up with
(Haldia - Allahabad) Jharkhand & West Assistance from World Bank
Bengal Jal Marg Vikas Project
2. National Waterway 2 Brahmaputra River (Dhubri - Sadiya) Assam Development taken up as per
approved SFC for FY 20-21 to
2024-25
3 National Waterway 16 Barak River Assam
4. National Waterway 3 West Coast Canal (Kottapuram - Kollam), Kerala Mostly Operational Waterways
Champakara and Udyogmandal Canals and  development and
maintenance work taken up.
5. National Waterway 4 Krishna River (Vijayawada - Muktyala) Andhra Pradesh
6. National Waterway 5 Dhamra-Paradio via Mangalagadi to Odisha
Pankopal
7. National Waterway 8 Alappuzha-Changanassery Canal Kerala
8. National Waterway 9 Alappuzha- Kottayam -Athirampuzha Canal KeralaAlternate route:

115km
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9. National Waterway 27 Cumberjua River Goa

10.  National Waterway 68 Mandovi River Goa

11.  National Waterway 86 Rupnarayan River West Bengal

12. National Waterway 97 Sunderbans Waterway West Bengal

13.  National Waterway 111 Zuari River Goa

14, National Waterway 10 Amba River Maharashtra Work to be taken subsequent
to SFC/EFC approval.

15.  National Waterway 44 Ichamati River West Bengal

16.  National Waterway 52 Kali River Karnataka

17.  National Waterway 57 Kopili River Assam

18.  National Waterway 73 Narmada River Maharashtra & Gujarat ~ Substantial cargo moves in
tidal waters /river mouth under

19.  National Waterway 83 Rajpuri Creek Maharashtra respective State maritime board.
No interventions are

20.  National Waterway 85 Revadanda Creek -Kundalika River System Maharashtra contemplated by IWAL.

21.  National Waterway 91 Shastri River - Jaigad Creek System Maharashtra

22.  National Waterway 94 Sone River Bihar

23.  National Waterway 100 Tapi River Maharashtra & Gujarat
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Written Answers to [19 September, 2020] Unstarred Questions 265

Marine accidents reported in the country
953. DR. FAUZIA KHAN: Will the Minister of SHIPPING be pleased to state:

(@ the number of marine accidents reported in the country during the last five

years and the current year, year-wise;

(b) the reasons for each accident and the number of lives lost in these accidents

during the said period; and
(c) the efforts made by Government to minimize such marine accidents?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) The number of marine accidents reported during the last five years

and the current year, year-wise is as follows:-

SI. No. Year No. of Marine No. of lives lost
accidents
1 2015 (since 16.11.15) 08 02
2. 2016 27 13
3 2017 36 21
4 2018 49 32
5. 2019 31 07
6. 2020 (till date) 19 06

(b) The details are given in the Statement (See below).
(c) The following efforts have been made to minimize marine accidents:-

(i) Port State Control Inspection and Flag State Inspections to deter

substandard ships operating in Indian waters.

(i) Navigational warnings are promulgated regularly to warn shipping of

dangers.

(iii) Routing measures have been implemented in Indian waters having
high traffic density off Mumbai and South West coast of India. Aids



266  Written Answers to [RAJYA SABHA] Unstarred Questions

to Navigation infrastructure for safety of mariners and protection of
marine environment is continuously strengthened, considering strategic
needs, density of traffic and risk assessment, along the Indian coast,
Andaman Nicobar Islands and Lakshadweep group of islands to

minimize the marine incidents/ accidents.

For efficient management of sea traffic as per the international obligations
Directorate General of Lighthouses and Lightships (DGLL) has established the
following aids to navigation for safety of mariner at sea covering the Indian

coast:-
(1) Lighthouses - 195
(2) Differential Global Positioning System - 23
(3) Racon - 64
(4) Deep Sea Channel marking Buoys (Salaya & Narmada channel) - 23
(5) Light Ship - 01
(6) National Automatic lIdentification System base stations - 87; and

(7) VTS in Gulf of Kutch (Radar Stations) - 9



Statement

Details of marine accident reported during the last five years and the current year.

Sl Date Vessel's Name Nature/ Reason of Accident No. of lives

No. reported lost

1 2 3 4 5

Year 2015

L 16.11.15 Alpine Magic Accidental Death of a seafarer due fall from height into cargo tank One
while climbing up ladder.

2. 191115 Therese Selmer Occupational Injury to leg (Foreign national) None

3 27.11.15 TAG 16 Man fell overboard from the ship, he was however rescued None

4. 03.12.15 Happy Venture Explosion, followed by fire in Engine Room of the vessel. 3 Foreign None
crew suffered 10% burns.

5. 09.12.15 Jag Rani Man Over board - 13 shore cleaners were cleaning in engine room of One
the vessel. One of these cleaners, reportedly jumped overboard from
our vessel's stern

6. 1512.15 PFS Courage The vessel suffered damage due to coming in contact with tow wire None
due to machinery malfunction.

7. 1512.15 Ambuja Shakti and Collision None

Barge Vallabh Sagar
8. 26.12.15 Sarojini Vessel sunk, however crew rescued None
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Year 2016

1 15.01.16 Reltug Three Occupational Injury to seafarer on back of his head. None

2. 05.02.16 VishvaNidhi Engine room flooding due to half feet crack on the shipside. None

3 17.02.16 Darya Maan Seafarer fell overboard and drowned to death. One

4, 03.03.16 Jag Pushpa Seafarer fell overboard. One

5. 14.03.16 Meenakshi Seafarer fell overboard. One

6. 19.03.16 MSV Selvamatha Vessel sank. Crew rescued. None

7. 24,03.16 MBC Vasavdatta While trying to board the vessel 'MV Vasavdatta' while the vessel One
was moving, one fisherman fell in water and died.

8. 06.04.16 Goa Occupational injury due to head of the seafarer getting stuck in None
the lift.

9. 06.04.16 Relsagar Minor fire occurred on the vessel in small portion of its living None
quarters.

10. 110416 Seroja Empat Burn injuries to seafarer due to hot water spill from pipe, while None
working in engine room.

11.  29.04.16 Theotokos Death of seafarer due to fall in the Boiler Room. One

12, 180516 Orion Dhanashree Steering Gear Room got flooded None
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13.
14.

15.
16.
17.
18.

19.
20.
21.

22.
23

24,
25.

18.05.16
11.06.16

14.06.16
04.07.15
03.08.16

07.08.16

16.08.16
09.09.16

12.09.16

17.09.16

18.09.16

07.11.16

23.11.16

LPG Nisyros

Tamil Nadu & M/T
Green Sky

MSV Safina-Al-Gelani
Qing
MT King Fisher

MP Panamax 5

Bochem Brussels
Fleet Phoenix

Augator-1

Radha Krishna - 3

Harshvardhana

Stolt Vinland

Dredge XV

Occupational injury (foreign crew)

Collision between the vessels, while the vessel 'Tamil Nadu'
was at anchor.

Vessel ran aground due to machinery failure due to water ingress
Vessel ran aground.
Seafarer fell overboard and drowned to death.

Occupational injury to left foot of seafarer while working on deck.
Leg getting stuck up between loosely stowed plates.

Seafarer gone missing.
Occupational injury to seafarer due to fall in cargo hold from height.

Vessel ran aground in adverse weather conditions, due to machinery
failure in.

Seafarer fell overboard. Could not be located.

While opening the tween deck pontoon using ship's derrick for
routine maintenance, the port side derrick boom wire parted and
fell towards the starboard corner of hatch and injured a seafarer.
Declared dead on arrival at hospital.

Pilot fell off the pilot ladder while boarding the vessel

Collision with Fishing Boat

None

None

None
None
One

None

One
None

None

One

One

One

None
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26. 051216 Jag Aditi Seafarer's wife gone missing. Suspected fallen overboard. One
27. 231216 Rubella Two seafarers' death due to food poisoning. Two
Year 2017
L 16.01.17 Fishing vessel Harshitha The fishing vessel allegedly hit by un identified merchant vessel, sank. None
2. 25.01.17 MI Bharani & Niharika ~ During crew changeover Master of the Pilot boat fell overboard One
and went missing.
3 10.02.17 Dawn Mansarovar Collision between two tankers Dawn Mansarovar and Warinsart None
and Warinsart
4, 28.01.17 Dawn Kanchipuram Collision between LPGC BW Maple and 'Dawn Kanchipuram' near None
and LPGC B W Maple the fairway buoy, when one moving into and the other moving
out of the port, leading to oil pollution from the vessel Dawn
Kanchipuram.
5. 11.02.17 Barge Orion 11 3 Crew and Ship's Master death due to enclosed space. Four
6. 27.02.17 '‘Sanmar Serenade' With pilot on board, due to strong current the vessel Sanmar None
and Angel No. 11 Serenade drifted and came in contact with the other vessel.
7. 13.03.17 Vrinda Smoke from the cargo hold. None
8. 19.04.17 Tug Sonika During towage of a pontoon louded with stool pipes, the cargo got None

dislodged into the sea and the Tug ran aground.
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10.

11

12,

13.

14.

15.

16.

17.

18.

19.04.17

02.05.17

05.05.17

10.05.17

16.05.17

05.06.17

06.06.17

07.06.17

11.06.17

01.07.17

Jindal Meenakshi
Bhagwati

Tag 17 and Rig
Sagar Kiran

Kiran

Shree Krishna VII

Dumb barge Ibis

Alhani

Kishore

Fishing Boat Carmel
Martha & M/V
Amber L

Swarna Swarajya

Vessel ran aground.
Vessel sank. 8 crew onboard. 6 Rescued, 1 dead, 1 not located.

Collision between the two vessel due to loss of position on DP
mode on the vessel Tag 17.

Lifeboat damaged during drill. Injuries suffered by 4 crewmembers.

While navigating in the port's approach channel, vessel came in
contact with channel marking buoy, resulting in damage to vessel's
hull.

Barge ran aground

Seafarer suffered hot water burn injury to both his legs while
working in E/Room

Seafarer on board sustained burn injury on the right arm and back,
due to the spray of hot heavy fuel oil, during maintenance of
Auxiliary Engine's, fuel oil pump.

Fishing vessel collision with Merchant vessel.

While approaching the jetty, the vessel made contact with harbour
jetty sustaining damages.

None
Two

None

None

None

None

None

None

Three

None
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19. 010717 Fishing Vessel Fishing Vessel capsized off a port with total of 5 crew onboard. Two
Capsizing 3 were rescued safely but 2 were lost
20. 070717 Veera Prem Burn injuries to 2 seafarers onboard while worling in the engine room None
21, 130717 Swaraj Dweep + Collision between the two vessels as one vessel dragged her anchor None
DCI Dredge 17 towards the other.
2. 200717 ITT Panther Vessel ran aground due to machinery failure. Crew abandoned the None
vessel.
23. 200717 Lal Bahadur Shastri Reportedly due to adverse weather and sea conditions containers None
fallen overboard
24, 290717 MYV Darya Lok Injury sustained by seafarer due to getting hit by a parted mooring None
rope, causing the seafarer to fall and hit his head.
25, 310717 Tug Oscar Tug Oscar BP capsized while standing by at a SPM. Four crew One
member out of 5 rescued, one drowned and died.
26.  06.08.17 DCI Dredge XIV Seafarer went missing. One
27. 260817 FV Samual & M/V Fishing vessel Samual reported collision with merchant vessel, None
KSL Anyang suspected to be KSL Anyang
28.  26.09.17 Enrich Shreya -4 Vessel ran aground None
29.  2809.17 Huayang Pioneer One shore Labour (Stevedore) died on a ladder of a cargo hold. One
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30. 01.10.17
3L 04.10.17
32. 13.10.17
33. 28.10.17
34. 30.10.17
35. 04.11.17
36. 26.11.17
Year 2018

1 10.01.18
2 17.01.18
3. 30.01.18
4 13.02.18

Fishing Boat Reg No.

TN-15-1029 & SSL
Kutch

Fishing vessel Yakub

Fishing vessel
Emmanuel

Jayanti Prasad

Fishing vessel Ruby
collision with MT
Mistral

Kodithala

Sagar Vijay

Ocean Amethyst
Genessa
FB - Nelson

Sagar Bhushan

Fishing Boat Reg. No. TN-15-1029 reported collision with a merchant
vessel suspected to be SSL Kutch

Report received of fishing Boat Yakub's collision with an unidentified
merchant vessel. All 11 fishermen on board Yakub rescued by fishing
boat in vicinity.

Report received of fishing vessel Emmanuel's collision with an
unidentified merchant vessel. 2 rescued. One dead. Three missing

Fishing boat capsized. All crew rescued.

Report received of fishing vessel Ruby's collision with merchant
vessel, suspect MT Mistral

Seafarer went missing.

Seafarer jumped into the sea.

Fire on board due to short circuit in one of the un-occupied cabin.
Fire / Explosion on board in the engine room of the vessel
MV SCI Mumbai-Collision with FV Nelson. One missing and one dead

Explosion, heavy vibration and smoke felt on the Bridge and
accommodation area while vessel undergoing repairs at Dry Dock

None

None

Four

None

None

One
One

None
None
Two

None
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5. 02.02.18 Asavari Occupational Injury to seafarer while working in engine room while None
lowering heavy fly wheel
6. 11.02.18 Heera (ONGC Qil Person gone missing from HEERA PLATFORM One
Platform)
7. 14.02.18 Fishing Boat Kashi The Fishing boat developed a leak & sank. All crew rescued by None
Prasad passing vessel.
8. 15.02.18 Resco 1 Flooding None
9. 17.02.18 Orion Dhanashree Seafarer gone missing from the vessel one
10. 010318 MP Panamax 4 Vessel ran aground in the navigation channel of port None
11. 160318 Kohinoor 11 Seafarer fell over board from the vessel. one
12, 240318 Jag Aanchal Injury sustained by seafarer on the service boat when drums fell None
on to the boat and in water during lifting from the boat on to the
vessel.
13, 230318 Chowra Fire on board while vessel undergoing repairs at Dry Dock None
14. 30.0318 Success Pride Oil pollution due to hose pipeline from tanker lorry slipping out from None
the grip of person when the same was being disconnected
15, 310318 Tan Binh 136 Injury sustained by one of the labourers, during cleaning of cargo None

hatch due to slip and fall into the cargo hold.

[VHEVS VACYA] 0} SIOMSUY UM 7.2

suonsand) paieisun



16.
17.
18.

19.

20.
21.
22,
23.

24,

25.
26.

27.

22.04.18
27.04.18
16.05.18

17.05.18

21.05.18
25.05.18
26.05.18
06.06.18

07.06.18

14.06.18
13.06.18

14.06.18

Feng Hui Hai
Faizane Al Noorani

Maersk Sembawang

Swarn Pushp

Tug RAJAJI
M/V Avior
Shree Krishna V111

FB 'NOHA' Hit and
Run by Maharshi
Bharadwaj

Sri Vishnu
SSL Kolkata

Nu Shi Nalini

Girija - 111 Barge

Occupational injury suffered by ship's crew while working cargo hold
Beaching of vessel to avoid sinking.

Occupational injury suffered by seafarer due to fall from lashing
bridge to main deck during disconnection of Reefer units

Mooring ropes either released/parted due to strong current and
vessel started drifting away from oil jetty

Machinery failure and flooding of Engine Room
Vessel got flooded due to high swell listing heavily to one side
Vessel lost one rudder & there was ingress of water in cargo hold

Fishing boat reported collision with an unidentified Merchant vessel

Occupational injury suffered by seafarer due to fall from vertical
ladder to the platform underneath while climbing up to funnel.

The vessel suffered Fire / Explosion, leading to its sinking

The vessel suffered leakage of flammable cargo to its engine room
through the vessel's pump room. Subsequent explosion in Engine
room causing death of one seafarer.

Barge sank in port area with its 7 crew gone missing. All crew rescued.

None
None

None

None

None
None
None

None

None

None

One

None
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28,  21.06.18 Jalarag Vessel ran aground due to total power failure and engine failure None

29. 2406.18 Shanti Sagar 18 Contact damage. Whilst working in close proximity of the jetty the None
vessel drifted on to it and made contact resulting in piercing the hull

30. 2406.18 Sanmar Majesty Accidental death. One

31.  08.07.18 FB- Divine MV - Mayuree Naree collision with FB Divine None

32. 250718 Ganga K Occupational injury to two crew members due tightened mooring line None
jumping over the railing, during mooring stations.

33. 020818 Swaraj Dweep Vessel's cargo hold flooded with water. None
34. 070818 Fishing Vessel Oceanic  Fishing vessel reported collision with an unkown Merchant Vessel. Twelve
Three dead, Nine missing and two rescue.

35 08.08.18 APJ Jad Seafarer gone missing. One
36. 1208.18 Bharati - S Water ingress into the ship. None
37. 140818 Desh Vaibhav FIRE / Explosion in cargo tank while vessel en route at sea. Three

3 person reported missing
38 140818 La Donna | Occupational injury to 2 crew members, with one dead. One
39. 220818 Fishing vessel Capsized. One fisherman gone missing. One

Saraswati Devi
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41.
42.

46.

47.

49,

24.08.18
30.09.18

08.10.18

09.10.18

25.10.18

11.11.18

16.11.18

02.12.18
15.12.18

21.12.18

Deccan Pride
Barge Mutha Peral

Ambuja Rohini &
Ambuja Gaurava hit
by two barge Manak |
& Padmavati

SSL Balaji

Tug AL VASHILA 3

Triton Liberty &
Fishing Boat Morning
Star-4

Dredger Veera Prem

Greatship Dipti
Swaraj Dweep

Tug Varun

Contact damage to jetty during berthing
Two fatalities in enclosed space.

Contact / Collision. Two vessels collided with two barges

Occupational injury to ship's crew due to fall from hatch side
platform onto main deck.

Capsize due to tug rope parting. One person gone missing

Reported collision between fishing boat Morning Star-4 with
unknown vessel causing one fisherman fall overboard.

Vessel ran aground due to anchor dragging due to TRS crossing
the area

The vessel made contact with semisubmersible rig Jack Bates
The vessel suffered damage to ship side due to contact with the jetty

The vessel suffered explosion and sank in position. Three persons
fell overboard.

None
Two

None

None

One

One

None

None
None

Three
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Year 2019

01 120119 Volvox Asia One of trainees onboard the vessel is missing. One

02. 150119 Cezanne Seafarer gone missing from the ship One

03. 310119 Msv Sagar Sandesh Vessel sank due to Engine Room flooding. All crew rescued None

04. 100219 Fv & Ssl Sabarimalai Fishing vessel reported collision with merchant vessel alleged to None
be SSL SABARIMALAI

05. 050319 Msv Jehovah Christ Vessel reported sank due to heavy weather. Crew rescued None

06. 15.03.19 Sagar Sampada FIRE on board the ship None

07. 180319 Tug Reuvti Vessel sank. 06 crewmembers rescued and 01 missing One

08. 25.03.19 Fishing Boat Matsya Fishing boat hit by towing platform None

Vrushti

09. 290319 Industrial Fusion Death of seaman One

10.  13.04.19 Triton Liberty Vessel ran aground None

11, 140419 Maharaj Agrasen Fire and Explosion in the Inert Gas room. 3 Ship's staff suffered None
burn injuries

12, 17.0419 Barge Karishma Il & The barges sank due to inclement weather. One crewmember One

\elim

gone missing
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13.

14.

15.

16.

17.

18.

19.

20.

21,

22,

23.

25.04.19

23.05.19

14.06.19

16.06.19

18.07.19

03.07.19

03.08.19

08.08.19

12.08.19

31.08.19

10.09.19

Coral Queen Hit With
Mfv Tuna

Vishva Nidhi

Nancowry

Fishing boat Jay
Harshad

Vishva Prerna
Prithviraj (Barge)
Nand Aparna

Pilot Launch "Saarda"
Osv Coastal Jaguar

Tridevi Prem

Greatship Amrita /
Rig Sagar Ratna

Alleged collision of the fishing vessel with Merchant vessel.

Aux. Eng. Failure due to fracture of crankcase door with relief
mechanism into pieces and connecting rod with piston broken
and came outside crank pin also damaged.

One crew needed hospitalization due to injury suffered whilst vessel
under repair at shipyard.

Alleged collision of the fishing vessel with unidentified Merchant vessel.

Crew got severely injured in the neck when trying to lash the crane hook.

Barge sank due to ingress of water

The vessel while underway drifted and ran aground
Pilot fell overboard while boarding the vessel
Vessel caught fire off the port

The dredger which was at anchor reported ingress of water in its
pumproom and sank

The vessel made contact with the rig that it was working with

None

None

None

None

None

None

None

One

None

None

None
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24. 171019 Prem Mala Oil Spill /Pollution due to vessel breaking off from the jetty damaging None
the shore chicksons/ loading arms, due to strong ebb current the
vessels all mooring lines parted which led to the vessel coming out
from jetty
25. 161019 Nyk Daniella Two crew members injured None
26. 091119 Swarna Sindhu Occupational Injury. None
27. 211119 Nefertiti Missing seafarer One
28, 211119 Greatship Vimla The vessel experienced Water Ingress into 2S Ballast Tank None
29. 051219 Cs Satira Injury due to fall on the main deck None
30. 171219 Joshna Mol Fishing vessel alleged collision with unidentified merchant vessel None
3L 271219 Transtar The vessel had suffered water ingress in Engine room, drifting None
toward land and finally grounded
Year 2020
01 170120 MSV Shalom MSV sank at sea. All crew rescued None
02. 180120 Swissco Supporter Man fell overboard. One
03. 230120 Reem 5 Vessel sunk due to flooding in Pump Room. All 13 crew members None

rescued.
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05.
06.
07.

09.

10.

11
12,
13.

14.

15.

07.02.20

22.02.20
09.03.20
14.03.20
15.03.20
15.03.20

09.04.20

11.04.20
21.05.20
04.06.20

02.07.20

08.07.20

Halani 4

Vallam

Lts 3000
Vishva Vijay
Halani Star

Rehan

SSL Visakhapatnam

Vishva Uday
DC | Dredge XX

Surya 4

Basra Star

GP Asphalt |

Flooding. While carrying under water maintenance of Vessel, a hole
was developed because of which there was water ingress.

Fishing vessel allegedly collided with unidentified merchant vessel

Two Special Personnel (Offshore Construction Persons) were injured.

Seafarer gone missing
Grounding. Vessel broke her anchor, drifted and grounded.

Crewmember injured due to failure of locking arrangement of anchor
cable drum, while recovering an anchor, later died.

Grounding - Vessel touched sea bottom while maneuvring near lock
Gate of a port

Contact with Navigational Buoy while sailing out of the port
Man, overboard due to heavy swell due

Chief Engineer Mr. Dilip Kumar Roy, was found lying on the floor
unconscious in his cabin.

The partially disabled vessel ran aground in Ratnagiri port due to
inclement weather due to passing storm.

Explosion on board followed by Engine Room fire. Seafarer passes
away during a fire incident in ER.

None

None
None
One

None

One

None

None
One
One

None

One
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16. 12.07.20 Tulip Occupational injury to crew member when sent on deck in heavy None
weather conditions.

17. 020820 Greatship Dipti While the vessel in port minor Explosion inside acetylene room, None
no fire reported, damage to acetylene room door and bulkheads

18.  03.08.20 Vishva Prerna Ship's master sustaining injury to his ankle while supervising the None
lifting of bunker hose from bunker barge.

19.  20.08.20 Vijayanti Tug capsized while berthing alongside at jetty due to hole in engine None

room and sank
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Construction of stadia

1954. SHRI SATISH CHANDRA DUBEY: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ whether it is a fact that Government has decided to construct stadia at the
State, district and panchayat level to promoter sports in the country;

(b) if so, the progress made in this direction so for; and

(c) the details of new stadia constructed so far during the last two years, State-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RI1JIJU): () to (c) Sports being State subject, the responsibility
to construct stadiums at State, district and panchayat level in the country rests with
the respective State/Union Territory Governments. The Union Government only
supplements their efforts. This Ministry has not sanctioned/constructed any new
stadium during the last two years under the Khelo India Scheme. However, in-principle
approval has been accorded to the Youth Services and Sports Department, Jammu &
Kashmir for one project, namely, construction of Shri Arun Jaitely International Stadium
at Hiranagar Town, Kathua District, Jammu & Kashmir at an estimated cost of ¥ 58.23
crore under the Prime Minister's Development Package for "Enhancement of Sports
Facility at J&K" in the month of September 2020.

Government jobs for sportspersons

1955. SHRI MAHESH PODDAR: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ whether it is a fact that Government has accorded sports quota to the
athletes from twenty new sports disciplines;

(b) the criteria adopted to select these twenty new sports disciplines;

(c) the total number of players who were provided Government jobs under
sports quota across the country, especially in the State of Jharkhand till August, 2020;
and

(d) the number of Government job proposed to be provided by Government
under sports quota to the players from the newly included sports disciplines?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) Yes, Sir.

(b) Addition/deletion in the list of sports disciplines which qualify for
appointment of meritorious sportspersons is a dynamic process, which is carried out
by the Department of Personnel & Training (Ministry of Personnel, Public Grievance
& Pensions) in consultation with stakeholders concerned including Department of
Sports. The criteria of such recommendation are based on the objectives of the
Department for extending benefits of sports quota to maximum sports disciplines, which
are played regularly in major international sports events such as Olympics,
Commonwealth Games, Asian Games, etc.

(c) and (d) Department of Sports does not maintain such data as the job vacancy
under sports quota are decided by respective employers based on pre-defined criteria.

Modern infrastructure facilities in national stadia

956. SHRI T.G. VENKATESH: Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(@ whether Government has provided any modern infrastructural facilities in
different national stadia;

(b) if so, the status of such projects;

(c) whether the Ministry has decided to hold any international events in India
and abroad in the coming years; and

(d) the details of quantum of funds allocated and spent on such events during
the last five years?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) and (b) The provision of sports facilities at Sports
Authority of India (SAI) stadia and its Regional Centres in terms of infrastructure and
equipment is an ongoing process. Sports infrastructure and other sports facilities at
five stadia of Sports Authority of India (SAI) in New Delhi and Regional Centres of
SAI across the country are of International standards. The Government is also providing
financial assistance from the Khelo India Scheme and National Sports Development
Fund for sports infrastructure, customized training under reputed coaches at Institutes
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having world-class facilities, participation in International competitions, purchase of
equipment and services of support persons like Physical Trainer, Mental Trainer and

Physiotherapist etc. to potential athletes.

(c) and (d) The responsibility of hosting any International sporting event is
entrusted to a National Sports Federations (NSFs) by the International Federation,
generally through bidding process. Though, the organization of the event is the
responsibility of the concerned recognized National Sports Federation, the Central
Government provides financial assistance to the concerned NSF as per the norms laid
down under the Scheme of Assistance to NSFs for conduct of the International event
in the country. Hence on the basis of requests received from concerned NSFs for
financial assistance, the following international events are scheduled to be held in India

coming year:-
(i) FIFA U-17 Women's Football World Cup India, 2021
(i) I1SSF World Cup Rifle/Pistol/Shotgun, 2021
(iiiy FIH Junior Men's Hockey World Cup, 2021
(iv) BRICS Games, 2021 (as part of the BR1CS Summit under India's Chairmanship)
(v) FIH Senior Men's Hockey World Cup, 2023

The details of the funds allocated and spent for holding International events in

India in past five year are as under:-

(% in crore)
SI. No. Year Funds allocated and spent
1 2015-16 187
2. 2016-17 324
3 2017-18 107.16
4, 2018-19 785

5. 2019-20 10.51
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Renovation of youth hostels

957. SHRI K.J. ALPHONS: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:
(@ the number of youth hostels in India;

(b) whether it is a fact that no renovation of these hostels have been done
during the past many decades due to which most of these hostels have become
inhabitable; and

() the action Government proposes to take to make them habitable?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) 84 Youth Hostels have been constructed by the

Ministry in the country till now.

(b) and (c) The maintenance, repair and improvement of the building is the
responsibility of the State Government. However, the Ministry has been providing
financial assistance in the form of grant-in-aid for repair/renovation of Youth Hostels

on the basis of proposals received from time to time.
Impact of lockdown on training of athletes

958. DR. VINAY P. SAHASRABUDDHE: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ the impact of nationwide lockdown due to the outbreak of coronavirus on

the training of athletes in Sports Authority of India (SAI) centres across India;

(b) the details of amount spent on the maintenance and upkeep of the SAI

centres across India during the lockdown, State-wise; and

(c) the health measures taken to ensure the safety of athletes returning for

training at SAI centres?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RI1JIJU): (a) Due to outbreak of COVID-19 pandemic, all the
conventional training programmes being conducted in all Sports Authority of India

(SAI) centres across the country, under various SAl Sports Promotional Schemes were
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temporarily suspended and the foreign training of Indian athletes were also curtailed.

However, the training has since resumed in accordance with the guidelines issued by

Ministry of Home Affairs.

(b)

A total of ¥ 28.75 crore has been spent on maintenance and upkeep of SAI

centres across the country and stadia under SAI during lockdown as given in the

Statement (See below).

©

In view of the COVID-19 pandemic, the following measures were taken to

ensure safety of athletes during training at SAI centres:-

@)

(ii)

(i)

Standard Operating Procedure (SOP) were laid down to resume sports
activities in the training centres under the name of "Khelo India-Firr Se".
The SOP covers all stakeholders at the training centres including athletes,
technical and non-technical support staff, administrative staff, hostel and

facility management staff and visitors to the centre.

A COVID Task Force Committee has been set-up to ensure that the guidelines
are strictly implemented at all the training centres. The Committee ensures
the effective implementation of the health protocols issued by the Central

and respective State/Union Territory Government.

SAI Training Centres are divided into 3 Zones viz. Red, Blue, and Yellow
for safety and security of the Athletes. Also, a Hygiene Officer with
supporting staff like Nurses, Physiotherapist, Psychologist, Nutritionist have
been deployed as a hygiene task force to interact and assist with the
National Campers, Coaches and supporting staff for any health issue related
to COVID-19 care.



Statement
Expenditure incurred on maintenance & upkeep of centers/athletes during lockdown by SAI

State / Union Territory wise

 in lakhs)
Delhi Madhya Haryana Gujarat West Karnataka Punjab Kerala Uttar Chandigarh Maharashtra Manipur Assam  Total
Pradesh Bengal Pradesh
161551 23269 22947 4288 7546 3592 771 9411 9883 4211 4847 19766 8511 287532

[VHEVS VACYA] 0} SIOMSUY UM 882

suonsand) paieisun



Written Answers to [19 September, 2020] Unstarred Questions 289

Financial conditions of the former sportspersons

959. SHRI G.C. CHANDRASHEKHAR: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ whether Government is aware of the living conditions of former and present
national level of sportspersons;

(b) if so, whether Government has taken any measures to improve the financial
conditions of the former national level sportspersons; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) to (c) Yes Sir. This Ministry is implementing the
Scheme of 'Pandit Deendayal Upadhyay National Welfare Fund for Sportspersons'
(PDUNWES). Amongst other objectives, the scheme provides suitable financial
assistance to the former and present national level sportspersons. The Scheme provides
assistance to sportspersons living in indigent conditions, for treatment of injury during
training and competitions, welfare of the sportspersons, procurement of sports
equipments and participation in events etc. The details of the scheme are available in
the website of the Ministry i.e. http://yas.nic.in/sports/national-welfare-fund-
sportspersons-0. Further, Ministry is implementing 'Scheme of Sports Fund for Pension
to Meritorious Sportspersons' to provide additional financial security to sportspersons,
post retirement from active sports career in the form of life-time pension ranging from
¥ 12,000 to ¥ 20,000 per month for winning medals in Olympic Games, World Cup in
Olympics and Asian Games Disciplines, Asian Games, Commonwealth Games and Para-
Olympic Games.

Encouraging rural youth to participate in the national and
international sports event

960. DR. FAUZIA KHAN: Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(@ whether Government proposes to encourage youth from rural areas to
participate in the national and international sports events;

(b) if so, the details thereof, sports-wise;

(c) whether the sportsperson from rural/tribal areas of Maharashtra have brought
glory to India in various sports competition; and



290 Written Answers to [RAJYA SABHA] Unstarred Questions

(d) if so, the details thereof during last five years, sports-wise?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI KIREN RIJIJU): (a) and (b) 'Sports' being a State subject, promotion of
sports, including encouraging, identifying and nurturing sporting talent, is primarily the
responsibility of the State Government. Central Government supplements its efforts by
providing assistance to National Sports Federations (NSFs), expert training in Sports
Authority of India (SAI) centres and support under Khelo India Scheme.

The Ministry of Youth Affairs and Sports, through the Sports Authority of India
is implementing the following Sports Promotional Schemes across the country to
identify talented sportspersons in the age group of 8-25 years and nurture them to excel
at national and international competitions:-

. National Centres of Excellence (NCOE)
. SAI Training Centre (STC)

. Extension Centre of STC

. National Sports Talent Contest (NSTC)

(its Sub-Schemes - Regular Schools, Indigenous Games and Martial Arts (IGMA)
& Akharas)

Presently, 10248-talented sports persons (6262 boys and 3986 girls) are being
trained in 38 sports disciplines on residential and non-residential basis through the
above Schemes, as given in the Statement-1 (See below). The majority of the sports
persons identified belong to rural, backward and tribal population of the country. The
selected trainees are provided financial support in the form of expert coaches, sports
equipment, boarding and lodging, sports kit, competition exposure, educational expenses,
medical/ insurance and stipend as per the approved scheme.

Under the vertical 'Promotion of Rural and Indigenous/ Tribal Games' under Khelo
India Scheme has been implemented by the Government of India for promoting rural
and indigenous/ tribal sports through identification of talent, provision of grant to meet
expenditure on equipment, apparel, coaches training programme, infrastructure
development, salary for coaches and scholarships for meritorious trainees recommended
by the respective Federation/Association. Presently, 269 athletes are being supported
under four such disciplines under Khelo India Scheme viz. Mallakhamb, Kalaripayyattu,
Gatka and Thang-ta.
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Further, under the verticals "Talent Search & Development” and "Supports to
National/Regional/State Sports Academies" of Khelo India Scheme, as on date 2932
Khelo India Athletes have been selected including from rural areas and are being
provided financial assistance as per the scheme @ ¥ 6.28 Lakhs per athlete per annum
for their training which includes an amount of ¥ 10000/- per month towards Out of
Pocket Allowance from the month of their admission to the Scheme. Sports discipline
wise details of the athletes selected under the Khelo India Scheme is given in the
Statement-11 (See below).

(c) and (d) The details of medals won in national and international events by the
trainees covered under various SAI sports promotional schemes being implemented in
the State of Maharashtra is given in the Statement-II1.

Statement-1

Discipline-wise details of athletes under various SAI sports promotional schemes

Sl. No. Discipline Residential Non-Residential Total
1 Archery 317 126 443
2. Athletics 877 363 1240
3 Badminton 16 R 108
4, Basketball 134 180 314
5 Boxing 693 283 976
6 Canoeing 18 7 25
7. Cycling 135 21 156
8. Fencing 171 27 198
9. Football 537 228 765
10.  Gymnastics 131 146 277
11.  Handball 205 123 328
12. Hockey 767 344 1111
13.  Ice Hockey 0 16 16
14.  Judo 248 81 329
15. Kabaddi 379 64 443

16. Karate 102 35 137
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SI. No. Discipline Residential Non-Residential Total
17.  Kayaking & Canoeing 88 0 88
18. Kho-Kho 20 43 63
19.  Powerlifting 2 0 2
20. Rowing 100 0 100
21.  Sepaktakraw 93 20 113
22.  Shooting 15 106 121
23.  Softhall 7 10 17
24.  Swimming 63 113 176
25.  Table Tennis 14 124 138
26.  Taekwondo 307 111 418
27.  \olleyball 335 108 443
28.  Weightlifting 227 72 299
29.  Wrestling 328 663 991
30.  Wushu 211 49 260
TotaL 6540 3555 10095
Other sports 0 0 0
32.  Gatka 0 13 13
33.  Kalaripayatu 0 19 19
34.  Khomlainai 0 20 20
35, Malkambh 0 16 16
36. Mukna 0 18 18
37.  Silambam 0 40 40
38. Thang-Ta 0 27 27
TotaL 0 153 153

GRAND ToOTAL 6540 3708 10248
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Discipline-wise details of Khelo India athletes under talent identification vertical

SI. No. Sports Male Female Total
1 Archery 103 87 190
2. Athletics % 106 201
3 Badminton 66 67 133
4. Basketball 40 9 9
5. Boxing 88 82 170
6. Cycling %A 81 175
7. Fencing 66 66 132
8. Football 43 26 69
9. Gymnastic 51 7 128
10.  Hockey 55 83 138
11.  Judo R 87 179
12. Kabaddi 52 74 126
13. Kho-Kho 66 71 137
14, Rowing 44 58 102
15.  Shooting 110 98 208
16.  Swimming 74 67 141
17.  Table Tennis 127 102 229
18.  \olleyball 41 5 97
19.  Weightlifting 41 55 9%
20.  Wrestling A 57 151
21.  Para Athletics 17 1 18
22, Para Badminton 3 1 4
23.  Para Powerlifting 1 2 3
24,  Para Swimming 4 2 6
TotaL 1467 1465 2932




Statement-111

Details of medals won in national and international events by the trainees covered under various SAIl sports
promotional schemes being implemented in the State of Maharashtra

Sl. No. Centre Discipline National International

Gold Silver Bronze Gold Silver Bronze Participation

2

4

5

6

7

8

8

9

2017-2018
STC Kandivali

COE Kandivali

STC Aurangabad

Athletics
Boxing
Judo
Kabaddi
Table Tennis
Wrestling
Wrestling
Archery
Athletics
Boxing
Fencing
Handball
Hockey
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Judo 0 0 2 0 0 0
Kabaddi 0 0 0 0 0 0
4, NSTC 0 0 0 0 0 0
(i)  Muktangna Eng. Gymnastics 0 0 0 0 0 0
School,Pune
(i)  Bonsla Military Archery 0 2 0 0 0 0
School, Nasik
Athletics 1 2 2 0 0 0
ToTAL 7 9 2 3 3
2018-2019
1 STC Kandivali Athletics 2 0 1 0 0 0
Boxing 0 0 1 0 0 0
Football 0 0 0 0 0 0
Hockey 0 1 0 0 0 0
Judo 0 1 0 0 0 0
Kabaddi 1 0 0 0 0 0
Wrestling 1 0 4 0 0 0
2. STC Aurangabad Archery 0 0 0 0 0 0
Athletics 0 0 0 0 0 0
Boxing 1 0 1 0 0 0
Fencing 1 0 5 0 0 0
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Gymnastics
Handball
Hockey
Judo
Kabaddi
Taekwondo
\olleyball
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2019-2020
NCOE Kandivali

NCOE Aurangabad

Athletics
Boxing
Kabaddi
Wrestling
Athletics
Boxing
\olleyball
Weightlifting
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MATTERS RAISED WITH PERMISSION
Need to take measures to curb cross-border terrorism

DR. SASMIT PATRA (Odisha): Sir, | am speaking from the Lok Sabha Chamber.
The topic of my Zero Hour mention is, 'Measures to curb cross-border terrorism
affecting India'. Usually, we follow various measures such as increased counter-
intelligence, digital and on-ground surveillance, intensifying border patrolling and satellite
heat mapping at borders, which are the internal measures to actually curb cross-border

terrorism.

I would like to draw your kind attention, and through you, of the Government,
that there are two more measures that we can actually take, which the Government is
already doing. One is increasing international pressures on Pakistan such as the Indo-
U.S. joint statement that was released a few days back, which asked Pakistan to stop
allowing its territory to be used to launch terror attacks. It had a huge impact. | would
request the Government to also engage with other G-8 countries, like U.K., France,
Germany, Italy, Japan and Canada, for taking such measures forward.

The second point is that we need to escalate the issue through international
media engagement. Usually, we do not see India's version in CNN, BBC, Washington
Post, New York Times, and so on and so forth. Recently, Pakistan, in compliance with
the UNSC and the Financial Action Task Force, banned 88 terrorists. Though it was
covered extensively, we still need to focus on areas such as the naming of those
terrorists that have been done, like Hafiz Sayeed, Masood Azhar, Dawood Ibrahim,
including things like the address of Dawood Ibrahim that has already been mentioned
by Indian media, but it has not been mentioned by the international media. The Indian
media has categorically stated the addresses, the properties, the areas where he is
staying.

Finally, Sir, I hope that Indian Government uses Parliamentarians just as the U.S.
Government uses Senators and Congressmen in order to push it. Thank you, Sir.

SHRI PRASANNA ACHARYA (Odisha): Sir, | associate myself with the matter
raised by Dr. Sasmit Patra.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter
raised by Dr. Sasmit Patra.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by Dr. Sasmit Patra.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | also associate myself with the
matter raised by Dr. Sasmit Patra.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the matter raised
by Dr. Sasmit Patra.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate myself with the
matter raised by Dr. Sasmit Patra.

Issue of Reservation for S.Cs and Backward Classes in the UT of
Jammu and Kashmir

2 ICIRM (SR Y<PN): gdle, Heed | § SREapwR d R 3R gadl &
Rorded & uRuey H amue! &g fear arear g & o 3 SidRIT @1 Sfraret a1t
HRIg 35 IRUC & 3R T81 GOl &l SAEIET 17 WHC 8, offb 3ot WY o H St
F Y 2 wRRie RedeE €1 89 ol € b PR AR ¥ed $l aid $Y, dl Hel
W 14 WRRE I 27 RUC 8, Wfbs oFY S we # 2 e Rorder €1 gasdl &
AEE 17 WRAS B F dle W g8f W RSdeE 8 WIC g1 Wex &1 I§ Reaer
15 TR¥e &1 § 3y et H SlefA1 Aredl g b ¥l oy q|l Brew § Sid o9y
@1 75 goT, Al 8o TS U] B A1 989 HART ARG i 1 8RT 370 W ATHT
Y T o, WRGR B A A7 o iR 39 Uee W e of fh S e} @f uiferdt
2, 9% gRT 370 & T & HRUT TRLHTHR W 3feric T8l 81 Uil | 3FR I8 8,
g1 2 YT RN & U 3R 8 wRee gl & fg RedeE £

HeIed, § PUI-H dlerdr g SR H 31T Ut MUY g b a9t Hier faan
g1 ¥ e e # R oot 9 @ A | Hed AT @ RUl @n] 8, s9
T AMgaR. HIRIRME A18q 3R AMHY 989 Sl 1 9gd odl Gy fHar o1| fQeell &
dIC Fd R 45 faT T exAr fear a1l 1990 H o9 AFFE dLd). [4E St ol WReR
IR 91&T AR Bl IRA I A @1Ey |

MR. CHAIRMAN: Rajaram ji, you have a very valid point. The Minister of State

in the Ministry of Home Affairs, Shri G. Kishan Reddy is here. Please take note of this
point. 3U™ 3BT AT e, § T&f o iR e @ it 91, 99 99y <o Y o,
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he was first speaker to rise and say that because the reservations for Scheduled Castes
and others are going to be made available, we are supporting the Bill. This is what he
said. Kishan Reddy ji, please take note of this and find out the actual position. Is it
due to administrative delay, or, they are waiting for the fresh Census? What is the
reason?

st IR g=are, J8iey |

o1, 79I {AR o1 ([8R): A8igd, § AMHR AR §RT IaY Y vy 9 w3
P WEg BT §|

it 3reN Rigrel (SR uew): #eigy, | Wt AT e gRT SoIv U favy |
W Pl g DRl E

it o wee (WeT URE): Heled, # ft "M 9ew §RT Selv Y fawr |
TR Pl g DRl E

it XY gaTer gt (SR U wEIGy, # W A e §RT S8y TV vy |
TR Pl g PRl E

it faemr yae fiTe (SR UeE): #eigy, # ff AHN 9ew gRT $elV Y fawy
d W Pl TEE DRl E

DR. AMAR PATNAIK (Odisha): Sir, I associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Need to provide relief to the unorganized sector adversely affected by the
Covid-19 pandemic

SHRI DEREK O'BRIEN (West Bengal): Sir, this is regarding aid for informal sector
workers, that is, daily wage labourers, artists, traders, weavers and craftspersons.
Obviously, all of them have lots of problems after the pandemic. | have two points.
Firstly, the 70-year old All-India Handicraft Board, based in Kolkata, has been abolished
by the Centre. Sir, regarding the All-India Handloom and All-India Powerloom Board,
my appeal is to re-open these Boards at the earliest. Sir, for transferring money to these
unorganized sector workers -- be they artisans, be they artists, be they weavers -- in
Bengal, there is a scheme called Prochesta Scheme, under which ¥ 1,000 are directly
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transferred into the bank accounts. There was another one called 'Sneher Paras’, which

transferred T 1,000 into the bank accounts.

Sir, day before yesterday was the beginning of auspicious Durga Puja, Mahalaya.
But, a lot of these weavers, artists and labourers are going through a lot of problems,
and, this is such an important festival, which will generate income for thousands of
them. So, my appeal to the Centre is to use the Bengal model and to facilitate cash
transfers to all these informal sector workers. Thank you, Sir.

MR. CHAIRMAN: Shri Subhash Chandra Singh to associate. 3TqdI T HeT &,
IE AT Y IR H B |

SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, in the migration-prone Districts
of Odisha, namely, Bolangir, Baragada and Nuapada, the State Government under the
leadership of Shri Naveen Patnaik ji, had introduced 200-days work in a year for
MNREGA workers, and, minimum wage of ¥ 300 per day was introduced with a special
fund of ¥ 500 crore. Accordingly, in the Central Government, 9 <& ¥, throughout
the nation, under MNREGA, 200 working days T @1f2¢ and Minimum Wage should
be raised to ¥ 300 per day.

Secondly, Sir, already Unorganised Workers' Social Security Act S ST 11T %,
gt #, till today, how much money the Central Government has sanctioned. During this
period, the Central Government should sanction some money. Thank you.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate myself with the
matter raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI M. SHANMUGAM (Odisha): Sir, I also associate myself with the matter
raised by the hon. Member.
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it faemr wRie e (SR uew): #eley, § ¥ A ey §RT SeIT U fawy
q W Pl TEE PRl E

it T wepTer qul (SR Uew): WElGy, § WY AR 9e gRT Selv Y fawy
q W Pl THEE PR E

it ITSERT wed (AeT UQE): WEley, H W AFEN 9e §RT Selv Y vy |
TR Pl g DRl E

Concern over legal challenge to the Constitution (97th Amendment) Act, 2011
regarding Cooperative Societies

. Tl Rig TIed (STR U<T0): AT SUFUUT A8I6d, <9 &I A8dRNl &9
o sl § 9gd € #ecayul APt U €1 9% H 40 BRI$ AN HEBR]
fafr=1 gaell & S I €, 9 SAAv-3erT aXib & g1 8Y & | B DIl § URERIA
M &b Y, S BIEAN H FEM AT P (Y, TSIiE Al Bl g HRA B
forT 97th Constitutional Amendment 2011 ¥ I/ T17 | AT \AHT9fa Sft, M1 A1
A IE FI-GHAMT 9§ U9 T | SHHT BRa%), 2012 H AfCfhdeE & T 3R 16 Il
J 9 URVET H U B A URGcT W PR (o, fhd ORI & Al | A
JTd R H A9 Ufhar H§ o 8 & BRUT S9N WEH eI o foran|

|afa ARG, 10 9N ¥ IE Constitution Amendment pending & 3iR WR&R
S W F T8 T W B R® AW A 3Hb SR aHed @l Refy o+ gg gl A
Uk HAEFH | PR A J§ Faes A1 aga b 59 gRRfRl § IR gard
heH IBIY| AFHR Iegdd IRTed H Sl JoheA1 UfST 8, 9@l yddl IR e

9 T P 40 BRIS ANl B R AT B pur Y |

2t e el @ (STR U A8Ied, § #AMER 9eR §RT Salv Y fawr |
R P WEg PRAT G

S A S s ke (e oz 25 (Ul ) OB 5 uslat

0 S Baw S8 g gunge K

it 3reNe Rigrl (SR ueen: weigy, § H AFE 9ew gRT eV Y favy |
TR Pl g DRl E

it derrer [N (FET UQEn): A'Iey, # ff AT 9e gRT Solv Y vy | v
Pl WEg Bl §|

ARt g™ Rig aed (SR UR9): Heled, d Al AR 9 §RT S3IY Y
vy 4 W@ B qEg PR g

tTransliteration in Urdu script.
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it T gerer gut (IR USw): "elgy, # WY AFEN 9y §RT SelV Y fawy
A W B AEE PR G

it faemr e fAve (SR TR #Eigy, § ff A9HN 9ew §RT S TV fawy
A W B AEE PRAT G

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the issue raised
by the hon. Member.

Need to include Bhojpuri in the Eighth Schedule to the Constitution

A RS TR (SR U9 W, { U R g B U g v Heaqul
v o= T &1 9HY QAT | I8 Al 20 FRIS HISTQRT A dTall &I A1 H ST
T3 21 39 < A PG 20 BRIS AN HISGRT dlefd & 3R PG A8 TR AT
facet & oft S €1 9o diem arel @ 98d aTell Wi § {5 SFa Ao
AIST BT 3TSdl JgA | Srel WY, a9 {6 sel Sl qwIE [He @iy, 98 Ao
Jb | AL AT T pad ARG H Aol SR 2, gfed AR H, QLM H, gaisT
#, Arerald ¥ SR uTet # drelt S 21 W, fRive) Aure &R AR # gHa! daente
TR W T I T R W), g U $9d foY ofRIY 9’ €1 I 99 §wg H
1969 W SOT$ o1 & ¥| &H SV U0 ATel W 39a! il ofg ¥ € b 39! aedt
A | Srern Sy

WR, 3fd H H g§ HeA wEdl § & vl IR U WHR H SH 9 & T8
AT Sl A Sl Bl BT ot ET e ©, Wifhd Swei WISIgel H dren o1 b ed
I3BM A & WG &b FHSI FE, ol SAP d1q $ g3l T8l © |

W, 93 U d1d AR Peil | § AFEE 9 H4E S ¥ IR AR 8 H#A
S ¥ SRIY BRAT ATl § (b QT-AQe § g9 PRISl HISTYRT dlei arell bl wraisi
B FH 3R Seg A STeal [GUAPD ATBR WISTYRT B 3fSdl Al § A b oI,
PRICICH|

SHRI K.J. ALPHONS (Rajasthan): Sir, | associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised
by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the issue raised
by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, I also associate myself with the issue
raised by the hon. Member.

it I faR 9™ (B<IRTTe): #Elgy, # WY A 9ew §RT SoU Y vy 9§
TR Pl g DRl E

it AP IR (STR UST): Feled, H ff A9 96 gRT SalV v fawy
q W B TEE PRl E

it T8 3 (oRT): WEley, # 9 Wew gRT SO Y vy 9§ WY
P WEg BT §|

1. fIpT 7eTd (FERTS): "eiey, § W AT 96 §RT SoIV TV favy J
Pl WEg BT § |

it Irher Rer (W FER@): #EeT, | ff A9 9ew gRT Sev Y favy |
TR Pl g DRl E

#t s RiT AR (SR uew): /ey, H{ Al 9 99 §RT SoY Y vy
q W Pl TEE PRl E

#t faa® SR (MER): wEey, § W A9+ 98w §RT I3V ¥ vy 4 W
P WEg BT §|

it W WS (TR U ARG, H fl AFAR S gRT So TV favy i vy
P WEg BT §|

SN PR aRT (PoRTa): AEIGY, H Hl A 9e gRT ISV Y vy 9
TR Pl g Bl B

Need for conversion of the sanctioned Fisheries and Aquaculture Infrastrucutre
Development Fund (F.1.D.F.) loan as grant for fishing harbours in the
State of Andhra Pradesh

SHRI VENKATARAMANA RAO MOPIDEVI(Andhra Pradesh):*"Sir, we have

requested the Central Government to convert the Fisheries and Aquaculture

*English translation of the original speech made in Telugu.
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Infrastructure Development Fund (FIDF) loan as total grant to the three sanctioned
fishing harbours in Andhra Pradesh. After the bifurcation of United Andhra Pradesh,
the residuary State of Andhra Pradesh is having deficit budget. Consequent to the
COVID-19 crisis the financial condition of Andhra Pradesh has further worsened. As
the State of Andhra Pradesh ranks second in the country in marine products export,
the revenue generated from these exports is considerable. The estimate cost for these
three Central Government sanctioned fishing harbours is 379 crore rupee for Nizampatnam
Phase-I1, 286 crore rupees for Machilipatnam Phase-I1 and 350 crore rupees for Uppada
in East Godavari district. Central Government has allotted 150 crore rupees towards
each project. Keeping in mind the financial condition of the State of Andhra Pradesh,
the Central Government should consider allotting this amount as grant but not as loan."
Thank you, Sir.

SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh): Sir, | associate with the
matter raised by the hon. Member.

MR. CHAIRMAN: Good. He says that instead of giving loan under the Fisheries
and Aquaculture Infrastructure Development Fund, it should be given as a grant.

Disadvantages being faced by children belonging to economically backward
families due to online classes in schools

SHRI AHMED PATEL (Gujarat): Sir, | thank you for giving me time. |4Tafel S,
PR HEMRI @ a8 ¥ [Uoel B8 Hel I Whed da &, sHlloy $g el AR
AT WRell 39 9HY online classes I RB1 & | $Hb AI-AR SATRIIR HAHA
BN aem & oIy &R s justify HRA & g A G Fells o &l €, offhd
qaTdt I8 © f& §B students VH €, S e dR WX 9gd & W9 €, IR €
IR e gy €, et a9ig 9 S9¢ U 7 df PC %,  laptop &, T &1 smartphone
21 37 B P ao8 I S T a8 I online classes # &= <=1 @1fey, 9 S
e I B 981 of U1 %2 2| gD aolg | $9h {90 W AR WA S W AFRIS
IR fa<iiy 91 9 BT €1 U9 Bad d, @ dR R o9 f$fifed sfear & sEiR
iR N9 & dig Sea fawem &1 dRor 9E8 99 <1 @iy, U 81 IET 2

HEIed, W1 U] WIS I8 © & §B 58 4 BTE 7 online FERAl & d9rd
F HROT MHATAT W HY o 2l

8ISy, 75d -2 99 & SRIF I8 Udl Ioll § fb had 24 UfJ9rd 8=7 § $ex-e
BT STINT B Y87 & 3R 94 A $had 9 WS B & $e¥c Bl STIN B g
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Tl 2014 § &R 7 Ig a1 fHar on... Sir, | will take only one minute. SR&R o
I are1 fear of f5 Sied 2.5 g U ARGl @ Sess ¥ Sired & dr fear
STE | S8 QAT G581 of, fp o Aol @ ave g ff angh € wifed g
21 3nft d% PBad 23 BIR UM YARIGl ®I sieds | Sirel T 81 T WHR | I8
SR & [ U TR<p I BT 737 B, Sl 59 a1 PI 3 $X & online classes
BIEI 3R IS¢ URIRI W W d91d ST &l 82

MR. CHAIRMAN: Thank you, Ahmed bhai.

st IS USe: By WRBR B T IRBRI F WY R & 9 I fa9m-
el 1 9 &= A1y, 59 online classes Ta™ & W 3Rk @i a1 B

MR. CHAIRMAN: Thank you.

3t 3EHE UCe: VETd UIGAHH W IEAd Bl S8 $hg WER Bl WG BT B
online classes ¥ Sirew & oy eIl UG™ 1 AT iR IAd fory faxiiy ayawen
W B AT AR

ATt Sff, SO S el dle BT awR A1 €, 3N Y Suehn 9gd-agd
gwarg |

4t Iolg W9T (FERTS): eIy, d Wd B 39 vy & W@ dag exal g
sfreht srftfar =y (e drrer): weiey, § Y Y B 39 vy & A1 Hag dRa

ST, BIRTT @9 (FERTE): 915y, § ¥ W3 &1 39 vy & 91 ddg =l g

it faerrR e e (SR uew): "Bk, § ff Wd & 39 vy & 9 d9g
PR E

ft oM Uee (Ae ueEn): Heey, H ft Wd B 39 vy & Ay Heg dxan
gl

. 79 AR S (QER): #eied, 9 ff W@ &1 59 fawy & & dag a1 g

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the mention made
by the hon. Member.
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SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the mention
made by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate myself with the
mention made by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the
mention made by the hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | also associate myself
with the mention made by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | also associate myself with the mention
made by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the mention made
by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, | also associate myself with the mention made
by the hon. Member.

Need for age relaxation for upper caste students falling under
ten per cent Economically Weaker Section (EWS) quota

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, thank you so much for
giving me a chance to speak on this issue.

I rise to speak about an urgent matter. It is about age relaxation to Economically
Weaker Sections. In January, 2019, the Central Government had taken a decision by
getting a legislation passed in both the Houses of Parliament to give ten per cent
reservation to Economically Weaker Sections of unreserved category both in educational
opportunities and employment opportunities.

In India, Sir, as you would know, there are many children who are in unreserved
classes who come from economically weaker background. Either they delay their
education or they have to take a break in their education because of lack of financial
support. However, the newly implemented quota does not offer any relaxation in age
limit or in the number of attempts for a candidate for Central Government jobs. | would
like to bring this to your notice that many State Governments have implemented this
age relaxation. But the Central Government jobs still do not have that. In fact, even in
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the recent Junior Engineer Recruitment Notification dated 1st February, the Commission
has not offered age relaxation to the EWS but other reservation beneficiaries have got
it. So | urge upon the Government to extend age relaxation facility to the EWS children
as the same is permissible and within the ambit of the Act passed by the Parliament.
Delay in extending the reservation benefits to them will have an adverse impact on their
career. | urge you to think of it.

ST, BINKT @ (AERTS): Aeied, d W4 @1 39 fAvy & A9 ddg dal gl
. 79 FAR S (QER): 7eied, 9 ff W@ &1 39 fawy & @ dag F=ar g

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the mention made
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
mention made by the hon. Member.

Eradication of TB

SHRI K.J. ALPHONS (Rajasthan): Mr. Chairman, Sir, I thank you for giving me this
opportunity to bring to the notice of the hon. House and also of the Government the
need to intensify our crusade against tuberculosis. Globally, there are 10 million TB
patients and India has 24 lakh TB patients. This Government had the great courage to
set a target of 2025 for elimination of TB even though the global target fixed by WHO
is 2030.

Sir, of these 24 lakh, Uttar Pradesh has 20 per cent, Maharashtra has nine per cent,
Madhya Pradesh has eight per cent and my State of Rajasthan has seven per cent.
Because of our great focus on fighting Covid, our entire health mechanism and structure
is busy in fight against Covid. Even though the Government has set up a fantastic
patient tracking system, Nikshaya Aushadhi, the fight against TB has actually slowed
down because of the huge efforts in fighting the coronavirus. TB patients have low
immunity. There is a possibility that they may pick up Covid quickly because their
immunity systems are low. The Government must intensify the tracking system and pay
much more attention to tracking TB patients and treating them. Thank you very much,
Sir.
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St AHIT IR (SR UST): ARG, H Wi $ A Ae §RT SalY U
favg & @ aag FRar g

it T AT (ST UST): HEIGd, H @ $ AT 9ew gRT SV Y fawy
F Y FHEE A T

3t = Rig IR (SR URw): #EIed, § W WA Bl AFCE GG §RT S3T
Tq vy & e TEE Bl gl

St RS IR (ST TR ARG, H W W B A e §RT SeY U
favg & @ 9g FRar g

it I faR Aam (@) AEIey, § | W@d B AR 9ed §RT S8 U
favg & @ 9g FRar g

STl IR aRT (YoRT4): ABiGd, § W@ B AT 9e §RT $3IY Y
favg & @ aag FRl g

it TREd 3PN (PoRTa): Heled, § W WA P AT Gew §RT SOy Y fawy
F Y FHEE A T

it Irper RieeT (W R wEiew, # o W @1 AT e §RT SeIY Y
favg & @ aag FRar g

it faa® S1gR ([FBR): Asiqy, # 1 W@ & AFC 9e® §RT Io¢ MY fquy
& A FHEE A T

3T, BT 7T (TERTS): 7eIey, # 9l Wi & A 9Ew gRT Se Y vy
F Y FHEE AT T

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate myself with the
matter raised by the hon. Member.

Need to take measures for bridging the gap between demand
and supply of water

SHRIY.S. CHOWDARY (Andhra Pradesh): Mr. Chairman, Si, this is regarding the

water management system in our country. India, one of the world's most water stressed
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countries, will become water scarce with the passage of time. Per capita water availability
is set to decline to 1465 cubic metres by 2025 from 1544 cubic metres in 2011, according
to NITI Aayog report. Most cities in India are water stressed with no city having 24X7
water supply. It is not only in cities but also in villages. According to the Ministry of
Urban Development, 182 cities require immediate attention with regard to proper water
and waste management. According to official statistics, the coverage of sanitation has
increased but resources sustainability and slippages are very common in the coverage.
Our country is having very good monsoon but most of the rainwater go into the sea
due to inadequate water management system. Further, almost 80 per cent of the water
supplied to a household is discharged as waste water. The discharge is mostly untreated.
If appropriate and time-bound measures are not taken, the country may have to
confront serious associated problems and water wars are likely to erupt. I, therefore,
urge upon the Government to take suitable measures and steps in this regard in
advance. Thank you, Sir.

MR. CHAIRMAN: Thank you, Mr. Chowdary. It is a very important and larger

issue.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh): Sir, | also associate
myself with the matter raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: Now, Special Mentions. Shri K.K. Ragesh. ...(Interruptions)...

SHRI K.C. VENUGOPAL (Rajasthan): Sir, farmers are agitating all over the country.
...(Interruptions)...

SHRI RAJEEV SATAV (Maharashtra): Sir, it is important. ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... We are going to have the Bill.
...(Interruptions)... This will not go on record. ...(Interruptions)... We are going to have
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the Bill which is coming up. ...(Interruptions)... If you don't want discussion and only
raising it, then | will agree. ...(Interruptions)... If you don't want discussion and you
just want to raise it in the House, that is fine. ...(Interruptions)... No, this is not the
way. ...(Interruptions)... This will not go on record. ...(Interruptions)... Now, Special
Mentions. ...(Interruptions)... Shri K.K. Ragesh. ...(Interruptions)... This is not going
on record. ...(Interruptions)... Nothing should be shown and nothing will be recorded.
...(Interruptions)... This is not the way. ...(Interruptions)... It is not going on record.
...(Interruptions)... Everybody is interested in farmers...(Interruptions)... We know that.
...(Interruptions)... Please sit down. ...(Interruptions)... I will not allow. ...(Interruptions)...
The Bill on farmers issue is coming next. ...(Interruptions)... You will have ample
opportunity to discuss it. ...(Interruptions)... Please sit down. Don't obstruct
others...(Interruptions)... If you give notice every day, will you get an opportunity?
...(Interruptions)... Everything is important. ...(Interruptions)... This is not going on
record because it is against the rules. ...(Interruptions)...

*SPECIAL MENTIONS

Demand to review the decision to move regional office of the National Handloom
Development Corporation (NHDC) from Kannur to Bengaluru

SHRI K.K. RAGESH (Kerala): Sir, while the handloom sector is in a crisis due to
the Covid-19 pandemic, it is heard that the regional office of the National Handloom
Development Corporation (NHDC) is getting shifted from Kannur to Bengaluru. The
decision to shift the office from Kannur to Bengaluru would be detrimental to the
growth of the handloom industry in Kerala and Kannur. The handloom weaving from
Kannur is famous for its craftsmanship quality. The presence of NHDC regional office
in Kannur has contributed considerably to the growth of handloom industry in Kerala,
particularly in Kannur. NHDC presence is necessary in Kannur, towards availing inputs
such as yarn, dyes and chemicals of desired quality at the most reasonable prices.
Hence, it is requested to scrap the decision to move regional office of NHDC from
Kannur to Bengaluru.

MR. CHAIRMAN: Now, Shri P. Wilson.

* Laid on the Table.
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Demand to ensure social justice and diversity in appointments of
AOudges to the Supreme Court

SHRI P. WILSON (Tamil Nadu): Sir, certain disturbing trends are noticed in the
composition of the Supreme Court. For the past few years, there has been declining
representation from all the sections of the society in the apex Court. There is a diversity
deficit in our Supreme Court and is not indicative of the wonderfully diverse and
pluralistic society of India. Judicial diversity is fundamental to the quality of judging.
Many social groups are poorly represented in the apex Court. There is lack of women
Judges and Judges from historically oppressed and marginalized sections of the society.
It is not that they are not qualified enough. This may mean that their rights are not
being properly safeguarded and may eventually lead to the infringement and violation
of such rights. People of this country are afraid that a very narrow, homogeneous group
of Judges belonging to certain classes are not necessarily going to reflect the views
and values of society as a whole, particularly on issues involving diverse, cultural and
generational matters because they would require more perspectives, as the Judges
would interpret and enforce law based on their own background. A more diverse
judiciary is desirable because without one, the chances are greatly increased for a
violation of the rights on these under represented and could indirectly imply
discrimination. Significant over-representation of certain sections calls into question
the objectivity of the current system and its inability to recruit from different social
groups and ensure social justice. Thus, the Parliament must step in to ensure social
justice and diversity, and the Government should bring in suitable measures for the
purpose.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | associate myself with the Special
Mention made by Shri P. Wilson.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by Shri P. Wilson.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special
Mention made by Shri P. Wilson.

Demand to start acquisition of land for proposal of connecting Ballari to
Raichur stretch under Bharatmala Scheme

SHRI SYED NASIR HUSSAIN (Karnataka): At the outset, | congratulate the
Government on the decision to connect Ballari to Raichur Stretch (Ballari-Moka-KN-AP
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Border) of Hassan-Raichur Economic Corridor (EC-20) under Bharatmala Scheme. This
will help in improving efficiency of freight movement besides overall development of
industrial, economic and agriculture sector. Preparing DPR for development of economic
corridors, inter-corridors and feeder routes will definitely improve the efficiency of

freight movement besides overall development of the area.

The proposal of connecting Hospet, Ballari, Moka, Siriwar, Raichur, and Hungund
(part of Ballari, Raichur, Vijayapura and Belgavi districts) would help overall growth as
these areas are known for their backwardness. | came to know that the Government of
India is yet to give permission for land acquisition. | request the Government to give
instruction to the Karnataka Government to start land acquisition proceedings as Ballari
Deputy Commissioner is ready to start land acquisition proceedings.

Demand to reduce rate of G.S.T. on Kendu leaves to provide relief to
Kendu leaf workers

SHRI SUJEET KUMAR (Odisha): Sir, this is to bring to your kind consideration
the plight of more than one crore Kendu leaf workers across India, who have been
suffering right after the implementation of GST w.e.f. 1st July, 2017, where 18 per cent
GST is being levied upon Kendu (Tendu) leaf produce.

Before GST, the tax component on the sale of Kendu leaf varied from four per cent
to six per cent in Odisha. Due to an increase in GST, the average sale price has reduced
drastically from 324,110 per quintal during 2016 crop year to 318,011 during 2018 crop
year. This has severely affected around ten lakh Kendu leaf workers in the State of
Odisha where majority of them are tribal and women workers wherein they constitute
about 80 per cent of the workforce.

Moved by the plight of Kendu leaf pluckers, Shri Naveen Patnaik, hon. Chief
Minister of Odisha, requested to Late Shri Arun Jaitley, the then Union Finance
Minister in 2018, vide DO No.UM-4/2018-124/CM dated 29.11.2018 to reduce GST rates
on Kendu leaves. Also, the same request was brought to the attention of Shrimati
Nirmala Sitharaman, Union Finance Minister in 2019 vide DO No.UM-6/2018-132/CM
dated 17.12.2019. Yet, no GST reduction on Kendu leaf produce was done.

In this Covid-19 pandemic situation, the livelihood of Kendu leaf workers is
severely affected. | request the Finance Ministry to place the matter in the next meeting
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of the GST Council for consideration to reduce the existing GST rate of 18 per cent to
five per cent on Kendu leaves. Thank you.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention
made by Shri Sujeet Kumar.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special

Mention made by Shri Sujeet Kumar.

SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh): Sir, | also associate
myself with the Special Mention made by Shri Sujeet Kumar.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
Special Mention made by Shri Sujeet Kumar.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by Shri Sujeet Kumar.

Demand to improve rail facilities in Mainpuri and Etah district
of Uttar Pradesh
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MR. CHAIRMAN: Dr. Ashok Bajpai, not present. Shri Abdul Wahab, not present.

STATUTORY RESOLUTIONS AND GOVERNMENT BILLS

MR. CHAIRMAN: Madam Finance Minister, the GST was listed. Because of some

reasons, we had not taken it up yesterday but you have to get ready the next week.

The Insolvency and Bankruptcy Code (Second Amendment) Bill, 2020. First,
Statutory Resolution on that. Shri K.K. Ragesh, Shri Elamaram Kareem, Shri Binoy

Viswam and Shri K.C. Venugopal to move the Resolution.

Disapproving the Insolvency and Bankruptcy Code (Amendment) Ordinance, 2020
(No. 9 Of 2020)
And

*The Insolvency and Bankruptcy Code (Second Amendment)
Bill, 2020.

SHRI K.K. RAGESH (Kerala): Sir, I move the following Resolution:-

"That this House disapproves the Insolvency and Bankruptcy Code (Amendment)
Ordinance, 2020 (No. 9 of 2020) promulgated by the President of India on 5th June,
2020."

Sir, | want to speak for two minutes.
MR. CHAIRMAN: Please.

SHRI K.K. RAGESH: Sir, since the lockdown, the country is witnessing that the
Central Government has been promulgating a lot many Ordinances. Since the lockdown,

eleven Ordinances have been promulgated. While promulgating those Ordinances, the

*Discussed together.
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Government argues that it is to address the COVID pandemic. Some of them are being
promulgated as a COVID package also which has nothing to do with COVID in fact.
At least, six of those Ordinances have nothing to do with COVID pandemic. Not only
during pandemic season, in every Session, we are witnessing the ordinance-raj of the
Government. As Members of this House, we are compelled to pass those Ordinances
which are already in force.

So, | want to know from the hon. Minister, how many Ordinances have been
promulgated during the last six years? This Government, in future, would be known as
a Government, and even in the textbooks, students are going to study, ..

MR. CHAIRMAN: Thank you, Shri Ragesh. You have to move the Resolution

and speak about it. ...(Interruptions)...

SHRI K.K. RAGESH: ..that this is a Government that had promulgated the

highest number of Ordinances in the country.
MR. CHAIRMAN: Thank you. The Resolution moved. ...(Interruptions)...
SHRI K.K. RAGESH: And it is the ordinance-raj.

MR. CHAIRMAN: Shri Ragesh, you are a hardworking Member. Please follow
what | am saying. You have made your point and it has gone on record. Otherwise,
if you go beyond that, then,.....(Interruptions)... Please. Shrimati Nirmala Sitharaman.
...(Interruptions)... No, no. ...(Interruptions)...

SHRI BHUPENDER YADAV (Rajasthan): Sir, there is a point of order.
MR. CHAIRMAN: Point of order? What is that?

SHRI BHUPENDER YADAV: Sir, Rule 156 regarding subject-matter - "Subject to
the provisions of these rules, any member may move a resolution relating to a matter
of general public interest." Sir, every day we see that Shri Ragesh moves a Resolution
and in the present Resolution he is only asking a query, how many ordinances issued
by the Government. So, it is not a particular subject-matter in which he can move a
Resolution.

st wumfer: e €, Bre ANV (@aem)...
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SHRI BHUPENDER YADAV: So, this Resolution must be rejected.
...(Interruptions)...

MR. CHAIRMAN: Right. ...(Interruptions)... No, no. ...(Interruptions)... It is more
like a guideline. ...(Interruptions)... Please speak on the subject-matter and there is no
point of order as such. ...(Interruptions)... Please. ...(Interruptions)... Shrimati Nirmala
Sitharaman. ...(Interruptions)... Please, TIgH %< 8l &1 ©...(de™)... because Bills
are there. ...(Interruptions)...

SHRI K.K. RAGESH: Sir, | have a point. ...(Interruptions)...

MR. CHAIRMAN: You have already made a point. ...(Interruptions)... You have
made a point, | agree. ...(Interruptions)...

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | move:

"That the Bill further to amend the Insolvency and Bankruptcy Code, 2016, be

taken into consideration™
The questions were proposed.

MR. CHAIRMAN: Motion moved. The Statutory Resolution and the Motion for
consideration of the Bill are now open for discussion. Please, hon. Members, we are
meeting in an extraordinary situation. You all know the time constraint also. So, please
co-operate and let us not go to the earlier mode of Point of Order then counter Point
of Order and all. Please. ...(Interruptions)... In your absence, Shri Jairam Ramesh...

SHRI JAIRAM RAMESH: Sir, the Government should also have to co-operate.

MR. CHAIRMAN: Please hear what | am saying. ...(Interruptions)... In your
absence, | have asked the Finance Minister to be ready for the Calling Attention next
week because it is there. And, Shri Venugopal and Shri Rajeev, both are new Members,
new Members for this House, but active. | can tell you that you can only raise an issue
once the Chair permits, and here the particular issue which you have raised is coming
in the form of a Bill on Monday. You can speak on behalf of your party or ask the party
man, to who is speaking elaborately on that issue, and if you want to oppose the
Government's Bill, you can do it also. So, let us save the time and move on. It is
because public are also watching us in the times of pandemic, how we are trying to
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transact the Business for the public. | am not saying support or oppose it. Then, Shri
Vivek K. Tankha, please.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I am speaking on the Bill on
the Insolvency and Bankruptcy (Amend ment) Bill which has been passed by the Lok
Sabha. A little backdrop is necessary.

MR. CHAIRMAN: Do you want the Minister to speak something? What do you
want?

SHRI VIVEK K. TANKHA: Very well.

MR. CHAIRMAN: No; no. What is your suggestion? Do you want to hear the
background and then speak or you want to speak?

SHRI VIVEK K. TANKHA: Sir, | am speaking.
MR. CHAIRMAN: Please. | didn't understand it properly.

SHRI VIVEK K. TANKHA: What | am saying is that a little backdrop is necessary
for me to start.

MR. CHAIRMAN: Now, Vivekji, you have 20 minutes' time. Fortunately, your
party has given you total time as of now.

SHRI VIVEK K. TANKHA: Very well. Now, this is an Ordinance which came on
25th March. We must remember that the Madhya Pradesh Government lost its majority
around 20th March. A new Chief Minister was sworn in on 23rd and one day before
that there was a Janata curfew or lockdown. And, a couple of days thereafter, we had
the sudden announcement with a four hour notice to the 135 crore people of this
country that we are going to witness a 21 day lockdown. Now, in this backdrop, some
laws were hurriedly made, and this is one of those laws which came very hurriedly. This
was an Ordinance which came on 25th March. Now, that Ordinance is being turned into
a Bill.

(MR. DEPUTY CHAIRMAN in the Chair)

Before | give detailed criticism of the Ordinance which is now a Bill, let me just
read what is there in this Bill. There are only two Clauses which | need to read. Those
Clauses, per se, show that the instinct of the Finance Minister in the speech of 17th
May, which I will come to later, would be better reflected if implemented rather than this
Bill.
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Now, what does this Bill say? Clause 10 (A) says, "Notwithstanding anything
contained in Sections 7, 9 & 10, no application for initiation of Corporate Insolvency
Resolution Process--in short, it is called CIRP--of a corporate debtor shall be filed--
initiation the filing is stopped--for any default--any means whether Covid related or not-
-arising on or after 25th March, 2020 for a period of six months--which will I think end
in September--or such period, not exceeding one year from such date, as may be
notified." Now, another objection is that you have capped it to one year. Are you sure
that Covid is going to end in one year? Then, you may need another Amendment. That
is why, | moved an Amendment to this Bill to say,"You could do away with it not
exceeding one year and just need this for a period of six months and such date as may

be notified from time to time."

Next is a very odd provision which | have not been able to understand and | am
sure it will never meet the test of law. Provided that no application shall ever be filed
for initiation of a corporate insolvency resolution process of a corporate debtor for the
said default occurring during the said period. | am wondering is this to say that it will
not be filed in that six months' or one year period or is it forever? If | read it, it is forever.
How can you just say that forever for a category of people who may not even be Covid
affected that all the defaults are non-actionable. Some day, | am sure, the Court would
ask this and they will say what were the parliamentarians doing. There looks like total
non-application of mind. And then, of course, there is an explanation. For the removal
of doubts, it is hereby clarified that the provisions of this Section shall not apply to
any default committed under the said Section before 25th of March. So it says, any
default before 25th of March is not in the purview of this Bill. Another surprising
feature of this Bill is the addition of sub-section 3 in Section 66 of the Principal Act.
What it says is, "Notwithstanding anything contained in this section, no application
shall be filed by a resolution professional under sub-section (2), in respect of such
default against which initiation of corporate insolvency resolution process is suspended",
I am just left to wonder. What was the need for this? If the initiation is not possible
under 10A, how would a resolution professional move an application which is not
before the court? Are we trying to protect defaulters who are otherwise beyond the
ambit or are we allowing them to make further default in this period? So | am going to

expand on these points. Now, let me do my other part. When you say suspension of
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Sections 7, 9 and 10, | think it is a makeshift solution to a longstanding problem. There
is no certainty that economy will revive in one year. It is, at best, an optimistic
assumption that businesses will be able to thrive during the period of suspension of
IBC. System-wide gross NPAs of banks went up from ¥2.63 lakh crores in March, 2014
to ¥10.3 lakh crores in March, 2018. The NPA and defaulting problems are pre-pandemic
and Section 10A would only postpone the problem and not solve it. It is not a solution.
In fact, when the suspension under Section 10A is lifted--it is very important, Sir,--the
creditors will be in a worst position as it is likely that the value of assets of corporate
debtors erodes during the suspended period. Therefore, the enactment of 10A may
even be counterproductive in solving India's macro-economic crisis. Therefore, | had
said that since there is no certainty on how long the pandemic would continue, it is
also meaningless to fix a maximum cap. Therefore, I moved an Amendment which is for
the consideration of this House. The second point is about the MSMEs. The present
Amendment which aims to put a blanket bar on initiation of applications will do more
harm than good to MSMEs. MSMEs provide employment to 12 crores people, contribute
25 per cent of GDP and 45 per cent of exports from India. Successful corporate
insolvency resolution has led to a recovery of ¥1.52 lakh crores for lenders from the
inception of the Code till the end of 2019. MSMEs, who depend on the Code to impose
recovery of their debt, will be worst affected. What my case is, a blanket protection
by suspension of entire IBC framework will create burden and helplessness on the part
of MSME creditors. Small creditors who have provided services to defaulting large
corporations will be rendered helpless without the protection under the Code. This will
definitely punish a small trader like Ram Lal and protect bigger fishes like big corporations
who have thousands of crores in default. Therefore, MSMEs must be allowed. This is
my recommendation, to initiate CIRP proceedings irrespective of the provisions. The
third point is that the entire object of the Code is compromised by this Amendment.
The Code aims to prevent willful default by companies. However, a blanket power on
Sections 7, 9 and 10 would enable many companies which are already under defaulting
category to use the notification as a shield to protect themselves in the future
proceedings. Which category of industries are we protecting? Don't we want to protect
Covid category of industries or all industries irrespective of their performance in the
past? Another thing is, then the suspension of Sections 7, 8, 9 and 10 instead of
suspending the entire framework, Covid-related defaults may be added as defence. This
is possible. This is where | say, Section 10A does not make a distinction between
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Covid-19 defaults and other defaults and protects all defaults. My suggestion would
be to include Covid-19 related defaults as a defence by suitably amending Sections 7
and 9 and let the adjudicating authority protect Covid-19 defaults on a case by case
basis. | am happy to mention the hon. Finance Minister's instincts, the courage, where
in a press conference, she declared on 17th of May, 2020, that Covid-19 related defaults
will be excluded from the definition of default. Instead of amending the definition, the
entire Code has been suspended effectively. So, the point is, you could have achieved
the same result by just putting a proviso in the definition of default and protecting
those category of industries which are pandemic affected and those proceedings could
have been stopped or delayed or postponed. Instead, we have put a blanket cover
which has come as a shield for the good and the bad. Another point which attracts
the consideration of the hon. Finance Minister, in line with the objective of the Code
is, maximizing asset value, because one of the points of the Code is that we must be
able to maximize recoveries from the value of assets. So, in line with the object of the
Code, that is maximizing asset value, suspension of Section 10 must be relooked with
a complete application of mind. Bringing back Section 10 would give corporate debtors
an opportunity to file voluntary applications under the IBC. A business being allowed
to voluntarily file for insolvency will help preserve assets which may not be maintained
otherwise. What | am trying to say is that under Section 10, say MSMEs, if they want
to go to the IBC Code and move an application, they may even be protecting their
assets. Even the recovery of assets will be better. Even appointment of a Resolution
Professional would help them. So, every case need not be stopped. What we have done
is as a reaction, it is a kneejerk reaction; we had not thought of all the consequences
on 25th of March. It happened so suddenly that the nation had to wake up to a new
reality and in that event, we brought in a shield, the shield of which is not only
protecting some but also benefiting a lot of people who are undeserving. Now, see
Section 66, the Amendment to Section 66. What does it say? It says, frankly speaking,
I can't fathom. Why Section 66(3) was introduced? Are we trying to protect the
Directors, the partners of all those big corporations who may be indulging in fraudulent
practices? What is the intent? Because, if your application is protracted, the very
initiation of application is protracted, the move under Section 66(3) comes much later.
And, as resolution professional, the move for recovery from those Directors to benefit

the companies, comes later, if there is an application. Now, if the application is not there,
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where is the question of Section 66(3) being applied? Sir, now, what is happening is
that Section 66(3) today, is being engaged and happily being used by all these Directors,
all these tricksters, scamsters, who indulge in financial juggleries and they have used
this as a tool to make sure that their prosecution proceedings do not start and their
recovery proceedings do not start. So, my problem is, this was like overkill. We had
time to think and if we had time to think, what hon. Finance Minister suggested on 17th
of March, her instincts were correct, all you needed was the change in the definition
and what we have done is, we have stopped all the proceedings, good and bad mixed
together. The Directors are being benefitted, MSMEs are being killed and like a
thoughtless nation, we have put the whole economy to a grinding halt. My contention
is, in these circumstances, hon. Finance Minister in view of her own statement of 17th
of May, may have a relook at these provisions, may reconsider these provisions in
public interest. It need not be forced upon the country to have an economic system,
an economic apparatus or an economic strategy which is counter-productive. So, with
these five-six points, though, we are not opposing this Bill, but, we are requesting the
hon. Finance Minister in the interest of the country, in public interest, to look at these
points. 1 am sure some of these points would be beneficial for the people and the

country and the industry. Thank you.

SHRI ARUN SINGH (Uttar Pradesh): Thank you, Sir, for giving me this opportunity
to speak on the Bill. | am going to speak in support of the Insolvency and Bankruptcy
Code (Second Amendment) Bill, 2020. Sir, this is one of the most remarkable and bold

steps taken in the Indian history.

I was listening to one of my friends and was trying to apply my mind as to how
to distinguish the Covid-related expenditure and how to distinguish the Covid companies.
When the airlines, buses and Railways, all the services were stopped across the world,
then, 1 think, such kind of distinction is very difficult. Sir, the IBC Act was implemented
in the year 2016. | can say with confidence that all the objectives of this Act have been
fulfilled. The first objective of the Code was resolution, how to resolve things quickly.
The second objective was maximization of value of assets of the firm and reducing the
time. The third objective was to promote entrepreneurship, availability of credit, balancing
the interests of all stakeholders. | will give the data and factual information to support

how these objectives have been fulfilled.
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Sir, there are four pillars to ensure successful implementation of the IBC Act. | can
say with full confidence that all the four pillars of this Act are working very successfully.
The first pillar is NCLTs. They are taking quick decisions as per the time stipulated in
the Act. The second is the Insolvency Professionals, i.e., IPs. They are discharging
their responsibility professionally. The third is Information Utility, i.e., 1Us. A lot of
adequate information is available in the Information Utility. The fourth is IBBI, i.e., the
Insolvency and Bankruptcy Board of India. It is also discharging its responsibility very
actively.

Sir, this IBC Act has resulted in high recovery of debt. | will give the information
later on. The second is release of logged capital. The third one is better credit discipline
and faster resolution easy exit. It has left a positive impact and overall ecosystem of
the country is very good, Sir. Now, | will give data also. When IBC was implemented,
the recovery in 2019 was 26 per cent and recovery in 2020 is 71.6 per cent. This figure
was a peanut during the UPA regime. The cost of resolution which was 9 per cent, it
has been reduced to one-ninth, that is, one per cent only. The average time taken was
four years and three months in 2019. Now the average time taken to realize the amount

is 1.6 years. This is a dramatic change in the recovery.

Sir, 1 will just quote three examples. For one of the large corporates in the steel
sector, the debt was ¥49,000 crores. Now the recovery is 92 per cent. Imagine those
days of the UPA regime when it was 2 per cent, 5 per cent was the maximum. Now, it
is 92 per cent. In another steel sector large corporate, the recovery is 82.7 per cent. In
the case of third one, which is also a large corporate, it is 70 per cent. So, this kind

of recovery is possible only because of the IBC.

Sir, how was the resolution fast? There were 14,510 cases, which were disposed
of even before pre-admission stage. This is the position. The number of cases resolved
under IBC are 258 amounting to ¥1,85,000 crores. The number of cases closed is 597.
So, what | want to say is that there are very good results after implementation of the
IBC.

We remember those days also, Sir, when BIFR was there. What was happening
in the BIFR was a debtor-driven. The debtor used to go to the BIFR for liquidating their

company and they were running for years and years and the creditors were not getting



Statutory Resolutions... [19 September, 2020] ..Government Bills 323

10.00 A.m.

anything because it was not creditors-driven. But in those days no Government thought
to bring such a legislation like the IBC. This is the Prime Minister Modi who has
determination to amend the Constitution and to bring the IBC. It is giving very good
results. Sir, it is not only the financial yield but it is also about how the image of the
country is reflecting across the world. Sir, the ranking published by the World Bank
for ease of doing business in 2018, it was 77, in 2019, it was 63. There is a jump, Sir.
In 2014, it was 137. So, there is a huge jump in the ease of doing business ranking.
Sir, ease of doing of business is important because when any financial institutions or
banks or other investors look at a country, they see the index of ease of doing business
of that country. They see how the transparency is, how is the policy, how the
administrative reforms are there. It is because of the reforms, because of the transparency,
there is a huge jump in the ease of doing business. All this has happened because AN
g HA S F'd & b oFR i W g, Td 9% § 3R WIS AF 8, dl 317
gfod TR o1 Fahd 1 S b foT § O shkod tRvm s A @ @ Y
|qg Aot geE wHA S @) SeenAfed & BRU 6Yd g8 2

Sir, in resolving insolvency ranking also, there is also a huge jump. In 2019, we
were at 108 and in now 2020, the jump at 52. We have reached to 52. It reflects the image
of India across the world. Sir, so far as the NPA is concerned, in 2017 it was 11.2 per
cent, and now it is just 9 per cent. | was listening to my friend who was talking about
NPA. W%, fad HRUT TIUY d¢l? 98 fHaad! regime off, ST I & #1&09 9 o
foU 9 97 99 SSXI BI 9T WY & R 9 AR @ QU S 9, S9H gadn
ST mismatch EIaT o, 98 U7 ®ET AT o

T Bl Sl gER WX gAd oY | Sfediee! 98 TAUY €R-4R gedl | I8 e
#=2 St @1 dRiera © f et gross NPA 11 percent 9§ 9.1 percent U= 21 1T & |
qg YU HAT ST & BRI B G & | MU & FHIA Sl ITeId 83N | STd U H3ll, A1
A St oMY, I dH W ] 9 R @ el 5 B o diw foum @
SRR T8l B | MBI gad | Sl W §, 3R TAUIY & o S|l disclosure 31, SEH
Ps feapa @ 919 T2 B AT 39 R Wit do @) dolw diie Aw-gert
fea il g 8 s Tl

Sir, there are other recovery channels also which are working for a long time.
There is a Lok Adalat. In Lok Adalat, as per the RBI data, the recovery percentage is
5.3 per cent, in DRI, the recovery percentage is 3.5 in 2018-19. In the SARFAESI it is
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14.5 per cent and in the IBC it is 42 per cent and in 2020, as | said, 71 per cent. This
71 per cent debt recovery is possible because our hon. Prime Minister took the decision
and brought the IBC. Today, | also pay my tribute to the then Finance Minister, Arun
Jaitleyji, who brought this legislation in the Parliament and discussed at a length. Sir,
look how proactive our Government is! When the home buyers were asking that there
should be a part of committee of creditors, immediately, our Government considered
their request and now the home buyers are the financial creditors and they are part of
CoC. Lakhs of home buyers are getting the benefit of that. | would like to say that when
Covid-19 outbreak happened, everything was stopped worldwide, not only in India.
Then what was the status? Money circulation was stopped and supply chain system
was affected, regular transactions were not happening and the companies were not able
to service their debt. This is the pro-activeness of our Government under the leadership
of our Prime Minister. | remember, the Finance Minister came on the 24th March itself

and announced series of measures. First of all, there was an announcement about the

poor, UeTd H3T TR wedmor ATl giving foodgrains to the poor and cooking gas to
the poor and also the Jan Dhan account. Sir, 20 crore women were given money under
the Jan Dhan account and money was also given under PM-Kisan scheme to the
farmers. A lot of relief was announced by the hon. Finance Minister under the
leadership of our hon. Prime Minister the next day and simultaneously, she thought that
yes, of course, the problems of the investors and corporate etc. should also be looked
into. In addition to IBC, a lot of announcements were done. Deferment of statutory and
regulatory compliances was done immediately so that there would be some relief for
the investors and all citizens. The statutory and regulation compliances were deferred
and interest was reduced in many cases and penalties were also waived off and due
dates for the issue of notices, intimation, notifications, approvals, sanction order, filing
of appeal and everything under the Income Tax Act, under the Wealth Tax Act, under
various acts, were extended and see how pro-active it was that on the same day this
announcement was made. The entire House should welcome the Finance Minister who
took the decision on the same day. The threshold limit for the filing of cases was also
increased from rupees one lakh to rupees one crore in order to save various MSMEs

for going into the IBC.

(THE VICE-CHAIRMAN, SHRI BHUBANESWAR KALITA, in the Chair)
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Sections 7, 9, and 10 were suspended for six months, extendable to one year. This
was very much needed. When the entire circulation of the business transactions were
temporarily at halt, it was very difficult to find out as to which transactions were
COVID-related and which were not COVID-related. If my friend can tell that these are
the COVID-related transactions are not the COVID-related transactions, | would be very
happy. But, it is simply impossible. So, the companies were given six months' time. Six
months' period for filing cases with the IBC was extended to one year. It is a very

welcome move; else we would have witnessed a huge surge in unemployment.

Then, Sir, under Section 66, there is a new insertion, that is, sub-section (iii). That
protects the Directors and partners of a company/firm from proceedings being initiated
during this period of default. So, what | want to say is that was a temporary relief which
was given for six months, extendable to one year. We definitely appreciate the hon.
Finance Minister on this count.

W, gAP A U Ig W IRIY {5 T W W AR gerd HA S T2
Th | AN B MBI iR Smed r off? St enfdfe & & Sva # 9RA @t Hrfi
€, investors €, ST BH Hell EFM? AT Aad I {6 5 /G, 10 oG $RIE BUT
P BIS package announce NI SIF U HAT ST LA WX Qmy, A1 S=M 5 @G,
10 g @RI Tel, 3IUg 20 R FRIS BUY & AAMW ART & Ubol B
announcement &1 | % d1¢ AR I #301 Sit o1 iR fo 520 St 9 5 099 Fithast
& HAIH ¥ YH-Uh THH b 9N H, Uh-Udh ddex &b 9R H gan b1 bW e fe
T 59 UsR 9 f5d Jdex B "o A drel 2

B4 "Vocal For Local", Tao=il a¥gail &1 SUINT PRI, AMMRY, WRA § G g8 avgall
BT AfH A MfY® STANT HRAT1 Ay IS fhal ¥ 9 § s9h1 dIs ART AT T,
afe <9 H 39 AN B U9 WU A B IQ BIg Io dlet 7, df I HRA & T
= AT A o €1 g gafo b el € e g% favg te iR 9 e g
21 I B9 4R H 0 g% Pl b IWE Bl Ucdied P, Al IBC & B
B B 3R 39 UBR & 3fsHe A 981 oM US| ST 89R MSME Sectors €, ST
-3 UBR ¥ IT8d &l 8 3R S9! credit line guarantee <t S| $9d el
TF He of fund I9MT TT| 6T dF dRG HRIS BUY & ®U H I[-3Tel T THR
I U el <o # lockdown & R 511 fo=ft sector @F ST WY RN o, B!
¥ foar | <o # lockdown & SR COVID-19 & 3l $© Ulfcdl Si@ 4l I8!
off, 99 9IR) Uil & HRiGdl & df B & I o, 22 TS AR Bl HISH B
B BME, AR B A8 B B HF W T W I F5 WHR & AR |l AR
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59 sector @ T TART &, DA IABI GHEM fHIT FT, TH-UH b SGd ol
IU BY g 9 3R G9onT ff B I8 I | IR, 99 gad 24 TS B BT IS8T oA, ST
# oo & &7 Pbael FE HE Whal g b BH WY Bl WYNT ® b EHD! U TEH
3 Sff el €1 oFR Qeied # s A Pl (0 #RA1 81l A A © 1 GST &l
AR HRAT AT ST &1 ol g1 i yeR Ife <= WY, a1 IBC @l AT AT Bl
BT ANGT BT MO o1 9t g1 P ST AT & | A HIEl Sl gAR U TEE
T St €, 919 o O B WHRAT Bl 8, 99 Udh gR A 8 9l Al R IS Arse
§T P A1, AR PIs SHD! BTl B Ahdl §, TAN U HAT Sff & VAT B Fhd
g1 SBH BXd @, sAfeT <9 ST 9% 8T ¥ AU YRd P GheUdl dh) 8H
SN I I8 & SR I9 Wdhed Bl 89 [T PXI | TP A, U PR, Uh R, Uh
fire iR ve e P18, Te AfduE ofR Rl 7 39 X1 wRS @ g, a1 9Rd
& TYN HA A AR AGl Sff 7 BRP QErT €, 39l § SHdT SifEe Rl
g 3R S & WYY ARAR Tae H Sl IHeHCH BU ©, Al H 99 FSHSH Bl
T Rl g1 § FET HEA Al § SR MU Y3 39 {49y W e B Hi fe,
Iqd U 31ud! dgd-9gd g=Iais |

THE VICE-CHAIRMAN( SHRI BHUBANESWAR KALITA): Thank you. The next

speaker is Shri Dinesh Trivedi. Trivediji, you have six minutes.

SHRI DINESH TRIVEDI (West Bengal): Sir, thank you very much. ¥+ 319+ Stop
Watch =re] ®% &1 €1 § ©8 e & Ugdl € Ui 91d qHI bR G, A puAl
SIfg #d | That is my request. | will conclude within six months.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | will appreciate.

it femrer Brad): {99 STt 71 g9RT ®™ 98d &1 oM @) faar g1 So, | will just
go through bullet points. Sir, & UEel, we are going through an extraordinary
situation in the country. | truly feel f& 3t @ AR # 7 1 HIg |1 UeT BT A1RY
IR 9 & fquer & =Ryl <o & fov o et €, O 98 IF & &9 wr feax
JE| MU HET MUH WIS FF 2| AT el g9 Fdbd 8, AT A spirit T MMIH
WS AF ¢ AR g A% 21 39N 8F dIs ed1 T8l g1 Nirmalaji is my friend. She
is very competent. She doesn't need a certificate. 87 S die™ ST I8 &, ART ol
2 3R &9 oNRax $9™ €, A1 TTolfoar & At € | 1 may be wrong, but | will just give
you my observations as | see. So, Sir, the intention of the Bill is nek. No doubt about
it that you really wanted to help. But like everything else, you were in a hurry to do



Statutory Resolutions... [19 September, 2020] ..Government Bills 327

things without a larger consultation. That is why, the Bill is - please don't take it
otherwise - hastily drafted, ill-worded piece of legislation, which Vivekji talked in detail,
which would, unfortunately, defeat its own purpose, like treatment could become worse
than the disease itself. While the intended objective of the Bill is to provide protection
to the debtor in this unforeseen serious turndown in the economic situation, but it will
only result in rapid value erosion of the capital employed - own capital and also the
borrowed capital. It will deepen the trouble like it is going to become double trouble.
It could even hasten the end completely. | hope it does not happen; this is just my
observation. Complete destruction of value going against the interests of both, the
debtors and the creditors besides delaying the whole process for up to one year, takes
away even the debtors' option of hastening restructuring process even if he or she

wants. Like, you don't need oxygen. You are a healthy person W 3§ SeRaxil

RIS TJF AMUB! A6 § STell WY, o i1 healthy TAM 2, 98 AT SfaRio
A W Fdhar 21 It will be a big blow to the Asset Reconstruction Companies (ARC),
which will delay the employment and the infusion of capital and is going to discourage
it further. Sir, the default cost has already been spoken about; | don't need to get into
that. Many times, what happens is that there are unscrupulous people. They will take
advantage of this. So, | think you should have given an option that whoever wants
to do it, please do it. Then, people with personal guarantee are at a disadvantage. Sir,
I have got two more minutes, and in these two minutes, | will just try to give my own
solutions. Like | said and which is very fortunate for India, we have a record level of
food stock. Oil prices are historically low. We have enough of foreign exchange. So,
what is the need of the hour? The need of the hour is perhaps to print notes, if you
want; and | know what | am talking about. The need of the hour is to, maybe, put
%10,000, ¥15,000 or ¥ 20,000, I don't know, in the accounts of the needy people; if not
everybody, at least, the needy people. Put money. Put money into the accounts of the
needy people. ST T BT - Y 98d @I &, Y B dRg A FHS © (P 594

demand will be created. When demand is created, there are more jobs and, Sir, if there

are more jobs, there are more demands, which will give the Government more taxes.
feAte RN a1 < B, e &I S SATGT el &R <9 -+ &I SRl ¢ad
fierm @1 gART S Sfigadt =9 B, e &1 S Shewd! s ®, S 7 e wE g,
it is a legitimate due, Sir, 98 <eRT BT Y MY &H I Filch ARBR b KA CeRT T |
IT P 98d I 9 B a1d @ B
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.
Please conclude.

it feaer Bradt W=, R U™ 30 AdS & WHY B, W UN stopwatch g1 3fd
H # € B b oo Y e, sres b, «ifd Afe el @I € to reconsider

ar my humble request is, don't stand on any prestige, please do reconsider; and | thank

you very much for your time, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you very
much. The next speaker is Shri A. Vijayakumar. You have four minutes.

SHRI A. VIDAYAKUMAR (Tamil Nadu): Sir, I am from Lok Sabha Chamber.

India's current bankruptcy procedures are inefficient and move at an extremely
slow pace. Courts try to interpret a variety of conflicting laws that cover insolvency.
Currently, there is no law that specifically deals with insolvency and bankruptcy. The
Code seeks to create a unified framework for resolving insolvency and bankruptcy in
India.

As per the proposed legislation, corporate insolvency would have to be resolved
within a period of 180 days, extendable by a further 90 days. A fast-track resolution of
corporate insolvency provides for resolution within 90 days. It also provides for the
setting up of an 'Insolvency and Bankruptcy Board of India' which will regulate
professionals, agencies and information utilities engaged in resolution of insolvencies

of companies as well as partnership firms and individuals.

Sir, "Bankruptcy and Insolvency" is an item specified in Entry 9 of List I1l. Entry
43 of List | deals with 'incorporation, regulation and winding up of trading corporations,
including banking, insurance and financial corporations, but not including co-operative
societies' whereas Entry 44 of List | deals with 'incorporation, regulation and winding
up of corporations, whether trading or not, with objects not confined to one State, but
not including universities.' Further, Entry 32 of List Il deals with 'Incorporation, regulation
and winding up of corporations other than scientific, religious and other societies and

associations, cooperative societies.'

Insofar as bodies which have limited liability like cooperative societies and societies
are concerned and which are part of List Il and under the legal jurisdiction of the State
Governments, the explicit option should be provided in the Code to State Governments
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to extend the application of the relevant Sections of the Code to such bodies within
the State through specific notification or to devise an alternative mechanism for
insolvency and bankruptcy. Cooperatives and other societies should not be automatically
brought under the purview of the Code.

Insofar as Trusts are concerned, which fall in the Concurrent list, relevant Sections
of the Code should provide for powers to the "Appropriate Government' instead of
"Central Government so that where the Trust is registered under State Legislation, the
jurisdiction would continue to vest with the respective State.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Vijayakumar, please
make your concluding statement. Even now, furnishing of solvency certifications for

various purposes is being performed by the District Administration. Your time is up.

SHRI A. VIJAYAKUMAR: Sir, | would like to make one final point. It is also
recommended that the NCLT should be established in Chennai for hearing appeals of
the NCLTs of South India. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Mr.

Vijayakumar. The next speaker is Dr. Amar Patnaik. You have four minutes.

DR. AMAR PATNAIK (Odisha): Sir, | would like to make this submission in two
parts. The first part is about the amendments which have been brought in, and the
second part is about the IPC code in general.

Sir, talking about the first part, if you look at paragraph 2 of the Statement of
Objects and Reasons, you would find that it is very good and very strong in intent.
It is a great measure that has been taken. There are only two elements there. One is
that it has been linked to a time-frame; the second one is that it is available to
everybody. Now, if you look at the departmental data of number of CIRPs initiated as
of 30th June, 2020, 260 such cases were initiated by the corporate debtors themselves.
Now, this particular thing is prevented because of insertion of Clause 10(a). | think, this
would only lead to erosion of the value of the company, which is going into the
resolution process. Secondly, out of the 3,911 CIRPs initiated, 1961 were from operational
creditors, mostly MSMEs. Now, what do they do? The third aspect is, linking it to a
time-frame and not to pandemic-related stress. If you look at paragraph 2 of the

Statement of Objects and Reasons, it talks about pandemic-related stress. If you look
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at the Government of India's assessment of the GST compensation, there was an
element of compensation or compensation arising out of the pandemic and another one
for other reasons like the economic condition. If the Government could decipher this
particular thing, | am sure the pandemic-related stress could have been deciphered
instead of keeping it panning to about a one-year period. What happens after the one
year-period? These are some of the questions arising out of clause 10(a), which have
been elaborately dealt with by the previous speakers. The other element is: what
happens to people who are dependent on global business or demand business, like our
export oriented units? Now, there the condition would improve probably after a period
of one year or may be two-three years. Would it be necessary to come in with an
amendment even later? Having said so, | must also say, Sir, that the IBC has been fairly
successful since 2016. There are 240 cases resolved, 44 per cent is the recovery, but
my question is, if there is an insolvency law committee, which is in operation since
2017, what was need for coming in with three Ordinances rather than a regular process
of bringing in changes as it is an evolving law? Also, the Finance Minister could think
about the pre-pack arrangement, the hybrid arrangement, in which the corporate debtor
and the committee of creditors reach an agreement even before coming to the resolution.
So, this could be done under Section 240A of the Code. | believe this is work in
progress. If it is expedited, | think that would help the ecosystem much better. Thirdly,
would it be possible that Section 29A is tweaked at this point of time to give one
window to the non-willful corporate promoters who want to get into an arrangement

to save their company?

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Dr. Patnaik, please
make your concluding remarks.

DR. AMAR PATNAIK: The last point that | would like to submit is that the quality
of resolution has to be improved. Even though the IBBI has been doing well, 1 still feel
that the quality of resolution, which is dependent on the people who are selected as
resolution professionals, has to be improved. It is not necessarily sufficient to just train
them but not really evaluate their performance. That is something that is required to

improve the ecosystem everywhere.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Dr. Patnaik.
The next speaker is Shri Ravi Prakash Verma. Mr. Verma, you have four minutes.
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it <MY usprer ut (SR U R, oISl AT moderate IRTM R, UH IR R
A 39 a8 & 9es A g3 I © (6 Bifds-19 @ 4 € 3R SHdl shae gaR
2| diestST BN A Hufal avare g8 8 | W), I8 Udl o ' © f& dfders period

# & T 70 TR jump HHEFT & SIcddl Bsl W gal © | WX, 3l dd 3,774
AT & HIS sl dle | oW §, o4l b oY UeA e |rgd 9a1 %8 I &
Repdd) Y¢ 44 TR & IO F T

TR, dPI BT TAAY ST & ARG H HRIG 10 ARG BRIe 9 SR Ugd T &
IR IRARME & et € fr defie v 9 a8 oM o9 125 W¥T d& Ugd
SEI

W, 98 4 [Aaga fShiced & A 2| I TaHe 7 AR AThR. gexdA
fpar 8, 98 @1 S WER 3PS AT [T ©, STPI TeNd B &b (g B, offhd W
Igd 9 faopd ewieed €, S ¥ By AR ¢ €, R g9RI oRie SUd &
TS $9% @ g1 g3 ol § PR IP] R AR HIs WeHe Ulferdie &
3fex <, A1 ¥E el dfedr el ol fl 9 |a @M Q¥ & 9ER § IR au™
3 el ¥E B
WRYC AN & U A 73 IRUC Yol & G ugd gd 9, 99 R b A T8
gs| W), fegea I8 ol & o FwulEl o dRUT 4 @ <8 o, UsiHe dva
W HfEl & eeliay d 81 Y2 9, S99 d9d fRgRaN @ Ud AmE SR, § 99
PET BT A TSI 1 AT §, SAPT AT DI <Y Ui HHFAN § A MAS B
T AT WY, 99 UdT ofrel © b St NfIdi wiehl 81 W8 €, S $RieH o I® ©,
d T BT AT G P (Y T8I 8, dlod [BgH & AR AT & Sl 99 ARARER
g, S®! M e & fou €

W, WHR 7 399 gRT 7, 9 3R 10 ¥ 3pieHc fhar g1 ¥R, | 981 99 &%
el & f 25 91 & @18 # 6 WEM & U S g=ilcdddl &1 UM sMRWE B g,
ISP WA fHar T SUQ I8 IHRAT G T drell € b S €1 31u 39 period
Bl YRT PXII, ISP d1& H Sl HHAT gRiedd] dre & AT REAegee URRT & (g
SR, @I dIGIE UHed 9 d9¢ SIRE | 9%, 99 HHEf @ Bl 8, df AlsRal
ot € iR TN f oA B €1 W, e a1 9 € fP eRER  @_E
| oY g, il Wt PRER e &l B u1 YET ¥ 3fR 9 udl A= <IgH period
TH BN, 96 919 H Rofoai w8l ug=ifl, s9a! dig Te] ST z |
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[} T TepTeT 991

W, S g W AN I AT, I8 AFA 31 DI H Ugd gdl © 3R g9
$O serious complications ATYH AFH A dTel & | T, S JRH 66 H FHSHE [T
H aTgSUlS & A1 H| WR, Hale I8 37 V&1 ¢ b I8 YT U1 IR &, o 9
TATel BF oFNN | R, 980 ES-UIhIRd AN 9 H g, S $ifSuedt & & aRd ©
W, T AU B S B 2, ROg®™ 7 79! 3+ 8% W il © fo S S
RYIeYIA H S9ATSE BT €, SIRPE H TP a9l TR I @NT 81 IR of S 8, ST
9 IS B ST TS| S RSl U # eds 31 uifiefiue e & forg
s foear war Bl

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Verma, please
conclude. Your time is up.

it I upTeT gL WX, S <[SH WA HI a1 off, S strict time frame &1 g3 o,
399 AT B distress sale 31X $H ST mediatory €, 3@ 9 Whel WX gl fAT
gl W, S TWF 9 el &1 ReR 8 @ 8, W), § R @ asdr g &
f&=g=<= # corporate sharks UaT 81 ¢ €, S SHFRAT @ el 2 € 3R a1 ®rg
&M f6y gT oot o Fer <@ E

SURTATEHET (311 YaaR Hiferdn): g=IaTS |

2} & geprer 9 W), H U wew SR BEAT BEdl § | H AR Pl ST bRl
ared g & Sl WRARI &7 B TSl d dAfE €, S ' § o7 8 8, WRT
FRIY © 5 ITP! g9 ol & § d97 & MU Fidh Vaads & Aeq | ufedd
I U1 SBRY IR B9 HHAT Bl Uleeld & Tl HRY o fh 7 afear e 9
ESESED

SURTATEHET (311 YaaR Hiferdn): g=IaTs |

it I upTer T WX, P AT SR <Al eIl R 9gd Al w9 w e
TaEdS & Jegd § SiHar 9 feuifsies forg €, dfes 9 wwafai e 81 18 1 SEBI
Hel €, I8 § AUH Yol @Edl g |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Shri P. Wilson. You have three minutes.

SHRI P. WILSON (Tamil Nadu): Thank you, Mr. Vice-Chairman. The Insolvency
and Bankruptcy Code, 2016, the Second Amendment, suspends the initiation of the
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Corporate Resolution process for a period of six months to one year under the Code
against the corporate debtor to protect the companies affected by Covid-19 to recover
from the financial stress without facing immediate threat of being pushed to insolvency
proceedings. The DMK, while welcoming the Bill, feels that there is discrimination
between corporate bodies and common man. The hon. Finance Minister may kindly tell
this House as to why similar treatment is not given to individuals, proprietorship
entities and partnership firms who are kept in Part-111 of the IBC Code. While individual,
proprietorship and partnership firms will face insolvency proceedings during COVID-
19 period, the corporate companies placed in Part-11 of the IBC Code alone will get the
exemption. Is it not a discrimination? In the same Code, why is there such differential

treatment? Is this Government only for corporate cronies?

The Reserve Bank of India ordered moratorium up to August, 2020, to mitigate
the burden of debt brought about by the disruptions on account of COVID-19 pandemic
and to ensure the continuity of viable business. However, the RBI has not said
anything about waiver of interest. | request the Government to direct all banks to waive
interest on home loans, vehicle loans, jewel loans, credit cards, etc., and help the
common people. When, under the IBC, you can freeze recovery up to one year for
corporate companies, why can you not freeze repayment of all banks loans till the
economy comes back to normalcy? Banks in India have written off outstanding loans
of top 50 willful defaulters amounting to ¥ 68,607 crores till September 30, 2019.

I request the hon. Finance Minister to order complete waiver of agriculture term
loans, retail and crop loans, farm loans by all commercial banks/cooperative societies.
Dr. Kalaignar Karunanidhi, the then Chief Minister of Tamilnadu, when he took oath
in 2006, by his first signature, he waived off all agricultural farm loans availed in

cooperative societies. | request the hon. finance Minister to do the same.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI P. WILSON: It is sad that a common man has to go to the court to seek
waiver of interest and extension of moratorium while the corporate enjoys protection

in the hands of the Government.

I would like to say only one thing. Yesterday, | was disrupted thrice. Even though

I had three minutes, | was disrupted by the Chair thrice. Thank you very much, Sir.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Ram
Chandra Prasad Singh.

2 I a5y Riw (RER): Suqwge Sfl, e agd-agd gwdia |

SuzrTede (St YanvaR Hiferan): UG U badl oK FEe

A I I yare Riw: S| weicy, 999 usdl a1 § 59 [d &1 q@eis exar gl
2016 # ¥& S Insolvency and Bankruptcy Code 3FITq TS.al3fl. &1, I8 U agd
& UIfME P © 3R $HdI 9gd © 3798] UWd I8l W insolvency & resolution
¥ Uer 21 rfl AR ds IRl 7 39d RUE e & ) § ¥ garm § b sqd
T RPpadt I€ & AR fhal PRURT Ul B SHY BRI g & | I8 U 37WT

S T

AR, I GERT AT AT AT & | 39 AWET b U Sl qHUSS 8, Iqh AR
d g9 9l 9 § f6 a8 3Ifds-19 &1 dHUSS & I8 Udh 38l dad © 3R
3 )1 favar € 6 gd@! goie A 9RI S 91 financially stressed companies &,
ITHT AU finances X R P, 37U AMUYD] d8adX a1 &1 AT fyerm, Rrad
5 AR a1l W g | Ffgd wU 9 89N <9 9 S 89N BRURCH €, 9 3R W 98’
ST A HH BT W, S Ud I ecosystem S, Td IS8T environment firet
IR BART S @&g & fo oM oM arel 99g # fEgwam 5 fofer &t economy 2,
g 9 I F&g Bl UK BRA W WERD Bl, Je! A UEl © 3R b o 2l H
S & g 39 O BT W FRaAT g1 SuGWRde Sfl, U g9l A8l 39 f[dd W)
drer BT JgER foar &, 39P oIy st dgd-dgd &g |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Mr. Singh,
you have concluded absolutely within the time limit. The next speaker is Shri K.K.

Ragesh, from Rajya Sabha Gallery. Mr. Ragesh, you have three minutes.

SHRI K.K. RAGESH (Kerala): Sir, as other hon. Members have already stated here,
as per the Ordinance, all the insolvency proceedings are prohibited for one year and
this is going to push the banking sector of our country into a deep crisis. In fact, the
Insolvency and Bankruptcy Code has already become a bonanza for the fraud companies.
The corporate fraud is being encouraged through this IBC Bill because corporates are
already getting lot many concessions. Huge concessions are being provided to them.
We know that NPAs are being accumulated in the public sector banks and we know

that there is a huge amount which is being written off under the pretext of book
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adjustment. More than three lakh crore of rupees have already been written off, which
were lying as NPAs in various public sector banks through book adjustments and
through IBC, another huge concession is being provided to the corporate. I want to
know from the hon. Minister as to what is the total concession, 'haircut' is the terminology

we use, being provided to the defaulting companies.

I want to request the hon. Minister to explain this. If you look at the figures of
2019-20, we can understand that the banks are only able to realise less than fifty per
cent of the admitted claims, and, during the last financial year, as per the Act, 57 per
cent hair cut has been made to the tune of one lakh crore of rupees, another bonanza
for the defaulting companies. Sir, if we look at the figures so far as the Alok Industries
is concerned, only 17 per cent of the admitted claims is being realised, which means
that a huge haircut of 83 per cent has been allowed. In case of Monnet Ispat, only 26
per cent of the claim is being realised and another huge haircut of 74 per cent is being
allowed. In case of Bhushan Steel, haircut is 40 per cent, and, in case of Jyoti Structures,

haircut is 50 per cent. Also see the haircut in case of Electrosteel.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude, Mr.
Ragesh.

SHRI K.K. RAGESH: One more minute, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You will have time on

some other occasion. Please conclude now.

SHRI K.K. RAGESH: | am concluding. Sir, this is a very serious issue. Huge
haircuts are being given and | want to know from the hon. Minister as to what is the
responsibility of corporate guarantor. What is the responsibility and liability of the
directors, promoters? That has not been defined. Why? Whom does the Government
want to protect? They are protecting the corporates and that is why the liability of

promoters is not being defined. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Prof. Manoj

Kumar Jha. You have three minutes.

W TS AR o (FER): 9%, § S g, eI &dl & 9 I8! [kadpd gl
Anyway.
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Hon. Vice-Chairman, Sir, | have seen that during the last six months, everybody
talked about the Ministry of Health and the health institutions @ifeh g1 &vraT & f
|IH SATGT stress # Finance Ministry _ &1 &, ot f57% g9 srea § <181 grar 21
But I know how much of stress, our Minister, Nirmala ji has. | can only begin by saying,
please look for wisdom across the aisle. | have seen amongst certain people a tendency
to denigrate or demonise or discard the Opposition's advice or voice. That parampara
should go away.

Sir, I will mention two things very quickly. One is under Sections 7, 9 and 10. A
prohibition on voluntary insolvency proceedings of a corporate debtor in distress may
result in further deterioration of his assets. | think, this anomaly could be taken care
of. Then, regarding blanket ban on intentional defaults, exempting defaults during the
disruption period may lead to intentional defaults. I think, that should also be taken
care of. Third important point, Mr. Vice-Chairman, Sir, is when a company goes for this

period. In the last six months, have we examined f& foam @i & IR 59 71T
21 B9 ISI-9S! 910 B ¥, AfhT 3T MfSAT F AP AeI-eeT BT H o, oAl
@ AHRAT 1 IE T AT BRI W AU AW W7 B, H e @1 v Tl g
# 59 10th TH U T, AfhT IR AMUD! RTINS 3R R @ €, d My TN
IR 1 3y &t &Y arel & WSS BI SRAy| arell A Aol TG & TET €1 8 1,000
TUT T & 3R IR-GR QIEd & | 9, ORI 1,000 Bl 30 | AT SHY <Ry, ar fha
M & - 33 $UY UfeT f&F| = a9 98 99 o< forar € & subsistence & - Sira
B9 AN Bl I8 Bl [d <@ BART a1 ST 8ad ©, ARPR GR o1y fdhamr A
g, AP 33 I ufafed ¢ 3@ 2

I, T8 el Bidd § BB TH AT 33 I WH R od 21 H Y Ras)
fewofl SR Ul 91 WeH B | fTeT ST 7 U 98 Ir<s! a1 del {4 consumption
& fTT Sudr < & B H U <9 B | s SrRfv o 89 off 9wea ¥ f o«
consumption regenerate &M, a4 demand and supply &T ST curve &, SOH J8dXI
MGt | ¥R, U R fewolt Ry Ul a1d WS PRl §, 98 IS © [b...(SEEH)...

IUTTeeE (St YaAvaR Fiferan): Ul ST IAUGT FHY TG B Al © |
1. HAIST FAR ST IR, 30 APS ¢ IV, H IWR Bl TRE @ V&1 gl
IuRrTee (STt anvaR Hiferan): WIS, MU A DI |

. ST AR 1 Uaas & U derl Al 6 T a el & URaR &I Udh Hiell
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# el f& T a1, I8 | 98 & ghel, g9 98l I8d @1, 98t Ul REsy a@
UgHT &I WX, Jqel SHHI RT URAR B W AT 3G IE &M G DI a1 © (P
qael BN ® AR AU B g2 YpAl, S Bl

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Shri Anil Desai. Mr. Desai, you have four minutes.

SHRI ANIL DESAI (Maharashtra): Thank you, Mr. Vice-Chairman, Sir. The
Insolvency and Bankruptcy Code (Second Amendment) Bill, 2020 has been brought by
the hon. Finance Minister to provide relief for the corporate debtors as COVID-19
pandemic and subsequent lockdowns have significantly impacted economic activities.
With the enactment of this legislation, insolvency proceedings against the corporate
debtors would not be initiated for any default arising on or after March 25, 2020 for
a period of six months or such a further period, not exceeding one year from such date
as may be notified. In this respect, a new section 10A in the IBC has been inserted
which temporarily suspends sections 7, 9 and 10. Section 10A states that an application
for corporate insolvency resolution process, CIRP, cannot be filed for the above-
mentioned period. In section 66 of the principal Act, sub-section (3) is inserted after
sub-section 66 (2) which protects a director or a partner of a corporate debtor from
proceedings being initiated against them for default occurred during the specified
period. According to new sub-section (3), no application shall be filed for a resolution
by a resolution professional under sub-section (2) in respect of such defaults against
which initiation of corporate insolvency resolution process is suspended as per section
10A.

In this legislation, it is considered expedient to suspend sections 7, 9 and 10 to
prevent corporate persons experiencing distress, being pushed into insolvency
proceedings. However, | think, prohibition on voluntary insolvency proceedings of a
corporate debtor in distress may result in further deterioration of its assets,
implying lesser chances of revival of the corporate debtor and ultimately pushing it into

liquidation.

Another issue for consideration is whether exempting the defaults during the
exemption period may lead to intentional defaults by corporate debtor towards the
financial and operational creditors, since the recourse to IBC by such creditors for
default during the exemption period has been permanently taken away.
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Further, considering that section 66 deals with fraudulent trading or wrongful
trading, proposed section 66 (3) seems to be ambiguous. Taking advantage of the
exemption period, corporate debtor may engage into unlawful or any illegal measures
such as misappropriation or siphoning off funds without facing consequences under
section 66 of the IBC and may adversely impact the realisable value for its creditors.

My suggestion to the hon. Minister is that unscrupulous or dishonest elements
should not take undue advantage of the pandemic situation and at the same time
genuine or honest people, honest corporate debtors be given some recourse to save
their assets from being deteriorated and save them from the resolution proceedings.

I would request the hon. Finance Minister to clarify my apprehensions expressed
here. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Mr. Desai.
The next speaker is Mr. K. Ravindra Kumar. Mr. Ravindra Kumar, you have three

minutes.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | am very
thankful to you for giving me this opportunity to participate in this discussion. The
brief Amendment to the Insolvency and Bankruptcy Code, 2016 has been brought by
the Government due to prevailing COVID- 19 pandemic situation. A nationwide lockdown
was announced on 25.03.2020 and the Government brought this Ordinance on 5th June
2020. Due to the nationwide lockdown, default in payment of loans of corporate
persons has arisen. To tide over this situation and to give some relief to the companies,
the Government has decided to exclude this default from filing insolvency proceedings
under this code. But a similar treatment has to be given to the personal or individual
loan debtors. It also provides for prohibition from filing applications by professionals
regarding intimation of corporate insolvency process. The Bill provides for insertion of
Section 10A and prescribes 25th March 2020 as the cut-off date from which the
insolvency proceedings cannot be initiated. Insertion of sub-section 3 of Section 66 of
the principal Act aims at providing immunity to the corporate debtor against the
prosecution and filling the critical gap in the corporate insolvency framework. Generally
it is observed that the insolvency and bankruptcy proceedings are settled for an
amount which is lower than the amount that has to be realised from the defaulter. The
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recovery amount is somewhere around 44 per cent. This makes serious impact on the

public sector banks. The Government should take note of this point.

At this juncture, | would like to make a request to the hon. Finance Minister to
kindly consider the pathetic situation of Micro, Small and Medium Enterprises, farmers
and textile industries who are going through tough times due to COVID-19 pandemic.
The force majeure clause has also been imposed on all loans. There is no clarity with
regard to the payment of interest since they intend to calculate interest on interest and
collect the amount. The matter is pending before the hon. Supreme Court. | urge the
hon. Minister to waive the interest and not just give the moratorium on loan payment
for a certain period. | request the hon. Minister to consider this aspect and waive the

total interest on them. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is Shri

Narain Dass Gupta. Mr. Gupta, you have three minutes.

SHRI NARAIN DASS GUPTA (Nct of Delhi): Thank you very much, Sir, for giving
me this opportunity. | welcome the amendment made in the IBC. However, | have to
make a small request to bring a change in Section 10A. | will read it. It says,
"Notwithstanding anything contained in sections 7, 9 and 10, no application for initiation
of corporate insolvency resolution process of a corporate debtor shall be filed, for any
default arising on or after 25th March, 2020 for a period of six months or such further
period, not exceeding one year from such date.." Sir, this presupposes that by the end
of March 2021 this problem will be over. That is why | suggest here to the hon. Finance
Minister, if possible, instead of 'not exceeding one year from such date', it may
straightaway say 'for a further period as may be notified in this behalf'. Otherwise,
again, in March 2021, you will be coming in the House with a new amendment or

through Ordinance. This is my small suggestion.

Besides that, 1 would like to say that this amendment suggests complete
discrimination between the big borrower and the small borrower. Here straightaway
they have been given one year moratorium whereas the small borrowers, as my other
colleague suggested, are supposed to pay interest on interest and the moratorium
period for them is first for three months and then for three months. | have had to
approach the Supreme Court. The matter is pending there. My only suggestion is that
why not the interest be waived for them also and straightaway the moratorium should
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be extended till 31st March 2021. This is my one suggestion. And the other thing is
that the big borrowers get double benefit. One is the waiver of complete interest, and
then part of the borrowed money they will not be required to pay, because of the
haircut which ranges from 38 per cent to 93 per cent. It is a big haircut that is being
given. My suggestion is that this discrimination should be removed and straightaway
the benefit of moratorium should be passed on to the small borrowers also. Thank you
very much, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is Shri
Veer Singh. 9 Rig S, My diferd, sy o o9 e &1 9\g €|
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SHRI PRAFUL PATEL (Maharashtra): Mr. Vice-Chairman, Sir, there is nothing to
object about this Bill. In fact, we all should support it because it has a limited objective
to overcome the current crisis which we all are facing globally and in our country. But
the larger issue is that there will be some amendments required in future because of
the experience we have acquired in the last couple of years. | think we need to go in
for major amendments as we move forward. For the time being, this is a limited
objective. We support it. We all understand that there is going to be a serious problem
even post this moratorium period. The way businesses are right now and the way the
overall environment is right now, we will need to think out-of-the-box to be able to
solve these problems. | was listening to some speakers, especially about small businesses.
Madam, you must look at some kind of an interest subvention scheme for them during
this moratorium period. Matters are going on in the Supreme Court but that is a
different issue. If the Government decides to support some industries at least by way
of interest subvention, I think it will go a long way in supporting some of the businesses
which will otherwise be struggling to get on their feet even post-COVID. Your colleague
and the Minister of Civil Aviation is also sitting behind. | am sure he will agree to some
extent that travel industry, tourism and the airline industry will bleed very heavily and
it will be very difficult for many airlines to come back to shape or to continue their
ongoing businesses. Madam, one or two things, which, | think, you should keep in
mind is that the resolution professionals in the IBC, the moment a company goes into
NCLT, are not yet fully equipped to handle the complexity of a business which they
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are about to handle. That is one of the reasons where you find also a lot of cases of
corruption growing within the system where the resolution professionals collude with
the erstwhile management of those companies. The NCLT benches are less. They are
very much over-burdened. That is also a major problem. The NCLAT also faces the
same problem. Delays take place. There are a few benches. Many vacancies are there.
I think they need to be filled up at the earliest. Otherwise this entire IBC, with the good
objective with which it has been brought about, would not succeed eventually in the

long run.

Most importantly, Madam, | think, the business environment today has a lot of
handholding to do. I do not find that kind of requisite support which is needed from
the Government. You have announced many schemes. Good for them but, at the same
time, | think, you need to do something more to be able to support business and
industry. Ultimately, a country would only progress if the business environment, the
economics of the country do well. We talk of our country being a five trillion dollar
economy. These are all notable and laudable objectives but, at the same time, how do
we achieve it. Especially, with this pandemic, the clock has been pushed back. So, |
would urge you to look at some of the important aspects of where businesses are

finding difficulties and support them during this pandemic. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Mr. Patel.

The next speaker is Shri Binoy Viswam. You have three minutes.

SHRI BINOY VISWAM (Kerala): Sir, the Finance Minister, | always respect her.
| believe that she is a well-meaning lady, to whom | have a feeling of sisterly affection
but policy-wise, | think, she is moving on a wrong path. That path is not going to save
the economy. It is true that the economy is in a bad shape and no special treatment
can make it to the old form. That also is true. She is telling that these are all the acts
of God. My humble plea before her is, do not accuse the God. God is not the culprit.
Culprit is the man, the greed of the man. Sir, greed has become a new religion. The
greedy people are eating away the vitals of the economy. That is the truth. This I&B
Code is not touching upon the real issue. | am very sure that the Finance Minister is
aware of the great organization called AIBEA, the mighty and historic organization of

the bank employees. They have come out with a list of 2,400 willful defaulters.



Statutory Resolutions... [19 September, 2020] ..Government Bills 343

11.00 A.m.
(MR. DEPUTY CHAIRMAN in the Chair)

The names are there, details are there, the banks are mentioned and that list is
with her now. That list of the AIBEA tells that willful defaulters, who have a responsibility
to pay back more than 200 crores each, are 147 accounts and they have to pay back
to banks %67,600 crores. The same way, willful defaulters, who have to pay back more
than ¥500 crores, are 33 accounts and their amount comes to more than ¥32,700 crores.
This money is the people's money. Get back that money. Move for that. In that way,
there was a demand from the people and the country as a whole to give money directly
to the people, the starving people. For giving that money, according to Dr. Amartya
Sen, Shri Abhijit Banerjee and Shri Raghuram Rajan,the country needs...

MR. DEPUTY CHAIRMAN: Please conclude Binoyji.

SHRI BINOY VISWAM: Sir, please, | have three minutes.

The country needs T 65,000/- crores and the Government is telling....

MR. DEPUTY CHAIRMAN: Thank you. Your time is over.

SHRI BINOY VISWAM: Sir, please give me one minute more.

MR. DEPUTY CHAIRMAN: Not one minute, but you say the concluding sentence.

SHRI BINOY VISWAM: If that money is given, the economy can be stimulated
it. That money will not go for the share market. It will go to the market to give life to
the economy. But, the Government is not thinking in those terms. Please think of the
poor people. They are the real people and they are the builders of the economy.

MR. DEPUTY CHAIRMAN: Thank you.

SHRI BINOY VISWAM: They are the drivers of development. Please try to help
them.

MR. DEPUTY CHAIRMAN: Thank you, Binoyji.

SHRI BINOY VISWAM: At least, now, | believe that the Finance Minister while
replying would do something to help the poor people of this country.

MR. DEPUTY CHAIRMAN: Now, the hon. Minister will reply.
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THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, let me thank all the hon. Members who
participated in this very important issue of the COVID-related stress which the companies
will face. The way in which the Government wants to ensure that the pandemic-affected
companies don't suffer without any kind of protection being offered to them. Sixteen
speakers have given their valuable inputs.

| begin by mentioning because it gives a very good start for the debate. While
answering, | would like to, first of all start, with Prof. Manoj Kumar Jha's comment. He
feels that the Government doesn't probably take the wisdom across the aisle and that
parampara should go away. | want to assure him that there is no such parampara.
Actually speaking, we are quite ready and have always been keen to hear the views
come from all the sides of the aisle not just the ones which are directly opposite but
from the entire House. So, Prof. Manoj Kumar Jha and, through you, for the rest of the
hon. Members, | want to assure you that | personally sit and hear every comment; not
as a favour, it is my duty. | honestly do take the inputs seriously and try to respond
to each one of them. As a prelude to the entire debate today, what actually made us
to come with an Ordinance in June. On 5th June, it was gazetted. What was the need
for an Ordinance? And, also, of course, we repeatedly hear that this Government comes
up with several Ordinances. It is purely because this Government wants to make sure
that it responds to the developing situation in the ground and then comes back to the
House to make the Ordinance into a Bill, and at the time of discussing the Bill, to pass
it to become an Act, we do take the views which come across from all sides of the
House. So, Ordinances, per se, and | understand the spirit with which hon. Members
voiced their concerns as to why there are Ordinances and why can't you come up with
a Bill? I fully appreciate that concern. But, even otherwise, between Session, if there
is a need for an Ordinance because the ground situation demands it, I would think a
responsive Government's duty it is to at least use the Ordinance to show that we are
there with the people of the India. To that extent, I am sure that this House will
appreciate that, as and when, a Government decides for an Ordinance, it is because of
that and sooner, whenever the next Session happens, we come back to have the
Ordinance either presented as a Bill or to say, 'we withdraw the Ordinance and not any
further." So, the situation which was before us in March was clearly because of putting
lives before livelihoods. The Prime Minister, when he announced the Janata Curfew
itself, clearly said, "Look, we do not know what this is going to be and how long it
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is going to last. But | am sure, this is the first remedy that we have in our hand, at
least, a preventive remedy that we ensure that everybody stays where they are and
save lives." And therefore, at that time, for the sake of protecting lives, if you remain
in a lockdown situation, naturally, businesses will suffer, financial markets will suffer,
and as a result, the economy will be affected. But given that background, did we sit
and watch doing nothing? No! We clearly said, the disruption which is going to be
faced by the companies will have to be taken cognizance of. Therefore, if at all because
of COVID and because everybody was made to stay in their houses, it caused trouble
for businesses and then the insolvency professionals were sent to resolve it, it would
be impossible to find resolution professionals, it would be impossible to even resolve
the problems. Therefore, it was decided that it is better to suspend Sections 7,9 and
10 of the Insolvency and Bankruptcy Code so that we can prevent corporate entities
which are experiencing distress on account of that unprecedented situation from being
pushed into insolvency proceedings. And therefore, the Ordinance was brought in. The
suspension of Sections 7, 9 and 10 was the only intention and with that intention, the
Ordinance was brought in. Now, of course, we have also inserted a new Section 10A
in the Ordinance itself, which clearly was repeated by several Members. | wish to
highlight that point, "Notwithstanding anything contained in sections 7, 9 and 10, on
or after 25th March, 2020 for a period of six months or such further period, not
exceeding one year from such date, as may be notified in this behalf." "No application
shall ever be filed", this is the other aspect that we are highlighting because initiation
of corporate insolvency for matters which occurred during the lockdown period, for
matters which occurred during this suspension period, should not be picked up even
after the period is over. So our intention was that for this period, the immunity which
is being given with a suspension should be intact. Therefore, we have insisted on
bringing that explanatory note. However, this does not mean that insolvency-related
proceedings cannot commence on those which were prior to 25th March. That has also
been made very clear. This is only for those which arise during the COVID period.
Broadly, the Amendment of Section 66 again is, "No application shall be filed by a
resolution professional under sub-section (2), in respect of such default against which
initiation of corporate insolvency resolution process is suspended as per Section 10A".
So these were the only features with which we had come up with the Ordinance. Sir,
IBC is such a critical part of business now; it is important for us to understand from
various different angles how IBC has performed. | will not give every instance or every
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kind of example which is relevant for saying that IBC is doing its job and the intention
of bringing the IBC itself is being very well-served. But one concrete example which
is very relevant for our period from among the various things related to IBC which |
want to quote is on the NPAs of scheduled commercial banks which have been
recovered through various channels. | have sourced all my information from RBI. | just
want to highlight how IBC is actually serving the purpose of making sure resolutions
are offered and | repeat, although it is the Insolvency and Bankruptcy Code, the way
in which this Code has functioned, it ensures that most of the resolutions are happening
to make the company as a going concern only rather than liquidated. Priority is to keep
companies to be a going concern rather than liquidate them at the earliest. So, one
example, | want to give as a comparative account. Sir, I am just talking about 2018-19
as a provisional figure. Lok Adalat recovered 32816 crores which constitutes 5.3% of
all those amounts which were involved, which came to the Lok Adalat. DRTs recovered
3.5% which is the total amount involved which came as a case referred and total
actually recovered. So, the total amount recovered versus the total amount which was
involved which came to the DRTSs, 3.5% is what has been recovered. SARFAESI, 14.5%
have been recovered. Amount is 341,876 crores as opposed to the total amount
involved %2,89,073 crores whereas IBC has ensured 42.5% of recovery. In the sense,
amount recovered is ¥70,819 crores as opposed to ¥1,66,600 crores as amount involved
which came to the IBC with a reference of the IBC. | am only using for NPAs which
are in the scheduled commercial banks category. This whole figure that | am giving you
is pertaining to only one section. This is not an entire IBC report card. But, from among
the various things this IBC does, if you take the example of NPAs which are in
scheduled commercial banks, this is the rate of recovery. And, this pertains to 2018-19
only which are provisional figures. So, | repeat, Lok Adalats, the recovery is 5.3%,
DRTs, the recovery 3.5% each under their own cases, means recovered under what
came to them, like that. So, 5.3% in Lok Adalats, 3.5% in DRTs, 14.5% in SARFAESI,
42.5% in IBC. Sir, again as a prelude, I just want to highlight about the NCLT. Section
7 relates to financial creditors, Section 9 relates to operational creditors and Section 10
obviously is for corporate debtors. I just want to tell you again the amounts of
disposed cases before admission to the NCLT. The fact that the IBC, its very presence,
is helping people to resolve the dispute much before it is even entering into the NCLT
itself is substantial number. So, we should understand that the ecosystem which has
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been created because of IBC, companies are now making sure that they will ensure that
they solve the problem even without having to go to the NCLT and then sit with the
resolution. I am just reading out three figures of number of disposed cases, cases which
are completely disposed even before the admission into the NCLT and | am giving you
the data as of 31st July, 2020. Section 7 related, which is the financial creditor, 2,789
company cases had been resolved even before they got admitted into the NCLT. This
amount which got disposed in this resolution is ¥1,96,171 crores. This is the amount
which gets resolved even before just getting admitted because they want to clear up
and solve the problem. And, this is about Section 7 related cases. Section 9 related,
which is the operational creditor related cases, Sir, even before admission..

...(Interruptions)...
it SuwuTfer: U T gAY W | g H a1 T Y|

SHRIMATI NIRMALA SITHARAMAN: | am giving the data of 31st July, 2020.
Sir, 11,581 cases have been disposed of even before admission of Section 9 cases, and
in this, the amount which got resolved is T 1,63,927 crores. So, these are not small
numbers, wherein all the parties concerned agree to a solution and most often, these
are settled without much contradiction or mutual dissent. Therefore, a solution is
getting arrived at even before entering the NCLT. Finally, Section 10, ‘corporate debtors'.
Sir, 140 cases were disposed of before entering the NCLT, and ¥ 1,53,372 crores have
been sorted out again, data till 31st July, 2020. Sir, now, | will answer the specific
questions raised by hon. Members. | would not take much of your time, | know that
I have to finish it before 11.30 a.m. But, it is my duty to answer some of the relevant
questions, if you would permit me. Shri Vivek. K. Tankhaji, who is a very eminent

advocate has raised questions and he is also moving an amendment, saying...
SHRI VIVEK. K. TANKHA: Madam, the amendment is only for your consideration.

SHRIMATI NIRMALA SITHARAMAN: That is fine. ...(Interruptions)... I am
responding to you. Thank, you. Sir, 'not exceeding one year', those words have really
become a bone of contention. This removal, if at all | remove, 'not exceeding one year",
Guptaji also raised that question; it would naturally and directly mean excessive delegation
to the Executive. | would rather-- looking at the circumstances which we obtained at
that time-- come to the House and say, this is where we are, at the moment, the

amendment to the Code gives me a provision to only extend till one year, if at all,
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because it is coming to an end on 25th September, this year, and on 24th September
itself we have to make an announcement about what is going to happen. But, even if
I do that, it means that by March it should be ending. Then, to remove it now, would
mean that | can go on doing anything, from the Executive, | can do anything. | can
go on extending it forever. | would rather not do that. But, | would rather come here
and ask the House in its wisdom, would you want to extend it? So, we have put that
restraint on ourselves while its tempting to have the Executive, take the power. We are
not doing that. Sir, the next question was, 'why suspend Section 10 and not allow
corporate debtors to initiate proceedings?' Sir, the reason for suspension is difficulty
in finding resolution professionals, resolution applicants irrespective of who initiates
the proceedings, outcome will be the same, that is, liquidation of the company. The
Code actually balances the rights of debtors and creditors and we cannot allow only
the debtors to initiate and deny the option to creditors. So largely, in broad-brush, that
is the response | would like to give you on that. Then, this expression was used, 'is
it a blanket ban which is being imposed?' Not certainly, Sir, this is not a blanket ban.
We are confining it only to those defaults which may arise during the COVID period.
But, it does not affect the applications already filed before the adjudicating authority
for initiation of CIRP, and ongoing corporate resolutions can continue. Also, this
sounds very sensational and many Members did take it up, of course, not to
sensationalize it, but with a concern, that have we released the promoters from liability
against fraudulent transactions? Sir, this is a very pertinent question. | just want to say
the Ordinance and now the Bill does not provide any protection against frauds. It
provides protection to Directors in respect of liability under sub-Section 2 which deals
with exercise of due diligence to minimize the potential loss to the creditors. Further,
Section 166 of the Companies Act, 2013 -- Vivekji, you might know this- which requires
a director to discharge his duties with due and reasonable care, skill and diligence
remains intact, thus there is no protection from fraud. We are not at all protecting from
fraud. Sir, this question of protection forever, a company which was viable before the
onset of the pandemic may earn normal profits from current operations and become
viable again after the impact of the pandemic subsides. It would, however, take years
to wipe off the deep stress that arose during COVID-19 period for some companies and
some others may have a better revival impact. Depending on the nature of the industry,
specific strength of a company, one may recoup the loss in one year, one may take
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several years. If the company is pushed into insolvency, when it is recouping the loss
itself, the objective of the Ordinance is lost. That is why we have designed it in this
fashion. Sir, again due concern, a lot of Members have expressed, whether MSME
creditors have lost the effective means to recover. This particular Code, the IBC Code,
is not a recovery law. The creditors do have all kinds of options for recovery. Saving
lives of companies is far more important than enabling recovery of loans, which may
exist, which may be utilized through various other options which prevail. We have the
compulsion to save businesses, corporate sector and they need to be insulated rather
than enabling creditors to recover the loan for which they have several other options.
Sir, then Shri Narain Dass Guptaji raised this question that there is no distinction
between small borrowers and large borrowers. There is absolutely a distinction in that.
The increase of the threshold that has been given, the increase in the threshold, default
from one lakh to one crore for initiation of insolvency proceedings protects small
borrowers. So, the IBC cannot be implemented for those companies which are below
one crore. So, small MSMEs are not going to be drawn into it, if that is the fear. Sir,
I think partly I have answered Dinesh Trivediji's concern that there are several other
avenues through which recoveries can be done. One can use statutory options, one
can use supervised compromises, court-supervised compromises, one can even use the
RBI's prudential framework and arrangements, which are available under the Companies
Act, can also be used. So, recoveries are possible even through very many other
sources. Sir, hon. Member, K.K. Ragesh, was very concerned about the huge haircuts.
As | said, Sir, it may be called Insolvency and Bankruptcy Code, but the emphasis has
been on keeping companies as going concerns. Therefore, maximum intention has been
to make sure that we keep companies running. Even after that, if the question remains,
it is important to understand that haircut depends on the value available when the
company gets into the insolvency proceedings, depends on the value at which stage
you are going for liquidation. Once you get into liquidation, the financial creditors are
getting 45 per cent of the amount due to them and they are getting about 190 per cent
of liquidation value. This is after rescuing the company. Sir, largely, | think | have
addressed the concerns which many of the eminent Members have raised. | will go back
to talking about Prof. Manoj Jha on one question: What about employment? It was a
very relevant, legitimate question to ask. Two hundred fifty eight companies were
rescued. Roughly, one-third of these were defunct companies. These have enhanced
their employment potential. Nine hundred and sixty five companies proceeded for
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liquidation. Three-fourths of these were defunct. Three-fourths were defunct companies,
which mean no employment was there, but loss of employment was minimum even after
they were liquidated. Earlier, | spoke about 258 companies which were rescued, which
means employment was back again with them. Companies which had to be liquidated
in total, three-fourths of them who were defunct were also given liquidation solution
and therefore, at least employment was reduced. Two hundred and fifty eight companies
have assets of about ¥ 96,000 crores. Nine hundred and sixty five companies sent for
liquidation had assets of ¥ about 38,000 crores. So, in value terms the assets rescued
is two and a half times of the assets which went to liquidation. Sir, the last point which
I want to respond to is the question of personal guarantors. A lot of Members did voice
their concern about personal guarantors. The Code, Sir, actually envisages resolution
for three categories of individuals, namely the personal guarantors to corporate debtors
and so on. A lot of people have raised the question on partnership firms, proprietorship
firms and the individual. Each category gets a unique solution and a separate dispensation
addresses each one of them. Given that provisions of individual insolvency are likely
to impact a large section of population, it was decided to commence provisions relating
to the personal guarantors to corporate debtors firstly implemented at this stage and
then use the learning from this to other categories. The corporate debtors often have
guaranters. So, for comprehensive corporate insolvency resolution and liquidation, we
felt it was necessary that the insolvency of the corporate debtor as well as its guarantors
is considered together to whatever extent it is possible. So, | hope that this explains
the situation about the personal guarantors. Sir, | think, largely | have addressed the
questions raised. There were other questions about MSME payments which are due
and so on. | can always address that at a personal level with the hon. MPs. With this,
I thank you for giving me the opportunity to reply, but I seek the cooperation of the
House to pass this.

MR. DEPUTY CHAIRMAN: Thank you, hon. Minister. Shri K. K. Ragesh, you
have moved the Statutory Resolution. 30 9 fawd WX 9 fFe 9 9 &, 31U Udh
fie & oo 9 wE |

it & H A T8I, G|

st SuwwmRr oM 39 vy W N e 91 g9 €, g9 guRT e o o 2
RE O, AU A e B, bY Eed § |
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SHRI K. K. RAGESH: As a mover of the Resolution, | can speak. Sir, hon. Minister
and other hon. Members were saying that it is for saving business and corporate. But
why is the same logic not applied in the case of farmers? Farmers are also bankrupt.
Why is the Government not taking any responsibility, any initiative in waiving off the
farmer's loan? Moratorium has already been declared. The Government could have, at
least, considered waiving interest of farmers' loan during the moratorium period. Why
has it not been considered? This is my first question.

Secondly, the hon. Finance Minister was talking about 42 per cent recovery on
admitted claims. What does it mean? It means, 58 per cent haircut has already been
permitted! The hon. Minister is so vocal on NPAs coming down. If you are allowing
58 per cent of haircut, it is very clear and quite natural that NPAs would come down.
If you are allowing such huge haircut, NPAs would naturally come down. If you look
at the example of Alok Industries, it had taken huge loan as per the reports. It has taken
huge loan by submitting fake invoices and it was given 83 per cent haircut!
...(Interruptions)...It is a corporate...(Interruptions)... Thank you.

it STUIfer AT fade S, o S § fob @9 &1 @RIT constraint &1 39
TRE & Bled H 889 ®I guxl a9 o gl

SHRI VIVEK K. TANKHA: Sir, hon. Finance has not addressed one point and the
people would like you to speak on it. It is about the proviso. The proviso says that
provided no application shall ever be filed for initiation of corporate insolvency resolution
process of a corporate debtor for the said default occurring during the said period. Is
it for all times? | need reply on this, if it is possible. Thank you.

MR. DEPUTY CHAIRMAN: I shall, now, put the Statutory Resolution moved by
Shri K.K. Ragesh to vote. The question is:

"That this House disapproves the Insolvency and Bankruptcy Code (Amendment)
Ordinance, 2020 (No. 9 of 2020) promulgated by the President of India on 5th June,
2020."

The motion was negatived.
MR. DEPUTY CHAIRMAN: The question is:

"That the Bill further to amend the Insolvency and Bankruptcy Code, 2016, be
taken into consideration.”

The motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In Clause 1, there is one Amendment (No. 1) by Shri Vivek K. Tankha. Are

you moving it?
SHRI VIVEK K. TANKHA: No, Sir.
MR. DEPUTY CHAIRMAN: Okay. You are not moving it.
Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill.
Clause 1, the Enacting Formula and Title were added to the Bill.
SHRIMATI NIRMALA SITHARAMAN: Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted.

Disapproving the Epidemic Diseases (Amendment) Ordinance, 2020 (No. 5 Of 2020);
And

*The Epidemic Diseases (Amendment) Bill, 2020

MR. DEPUTY CHAIRMAN: Hon. Members, we will take up the second Bill listed for
today. It is the Epidemic Diseases (Amendment) Bill, 2020. There is also a Statutory

Resolution. Both of them have to be discussed together.
Now, Statutory Resolution by Shri Binoy Viswam. Are you moving it?
SHRI BINOY VISWAM (KERALA): Sir, | move:

"That this House disapproves the Epidemic Diseases (Amendment) Ordinance,

2020 (No.5 of 2020) promulgated by the President of India on 22nd April, 2020."

Sir, | feel, the Bill, at the outset, is welcome and | welcome it. But, there is a serious

lapse in the Bill. The lapse is as follows. The Bill talks about violence. Section 1A talks

*Discussed together.
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about what constitutes violence. Section 1(a) defines what the 'violence' is. There have
been many incidents of violence. What about the violence from within? Many Press
reports are coming that in private hospitals, the healthcare workers and the frontline
workers are treated very badly. Their salaries are not paid. Their PPE Kits are not safe.
Their concerns are ignored. Even the pregnant women have to pay when they are
COVID-infected. So, if this is a serious Bill to protect the ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you, Viswamiji.

SHRI BINOY VISWAM: So, Sir, their sorrows, concerns, and their real issues are
to be addressed.

MR. DEPUTY CHAIRMAN: Thank you, Binoyji. Resolution moved.

Now, Dr. Harsh Vardhan to move a Motion for consideration of the Epidemic
Diseases (Amendment) Bill, 2020)

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES
(DR. HARSH VARDHAN): Mr. Deputy Chairman, Sir, | move:

"That the Bill further to amend the Epidemic Diseases Act, 1897, be taken into

consideration."

MR. DEPUTY CHAIRMAN: The Statutory Resolution and the Motion for
consideration of the Bill are now open for discussion.

Mr. Minister.

DR. HARSH VARDHAN: Sir, I would like to give the background in brief.
MR. DEPUTY CHAIRMAN: Yes, please be very brief.

DR. HARSH VARDHAN: Yes, Sir.

In 1897, following cases of bubonic plague in Mandavi, which was then a part
of the Bombay Presidency, and now in Gujarat, the British Government had actually got
this Epidemic Diseases Act, 1897 framed.

This Act had basically two provisions. One, to empower the States so that they
can further empower people to inspect places, like, railways and other such places; and,
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then, those who were suspected to be carrying an infectious disease they could be
quarantined or shifted to hospitals. Similarly, for the Central Government, it had powers
so that if the Government feels that there was an impending danger of any infectious
disease arriving in the country through ships and vessels, they had the powers to
inspect and then isolate people who were either moving away from the ports or entering
the ports. This was, Sir, broadly the Bill.

Now, we know that in this year 2020, there has been an extraordinary situation
all over the world and also in our country. We got affected by this new virus --
COVID-19. And, if you would remember that after about two months of cases, when
they started appearing, we had an unfortunate situation in the country because this
virus was a new virus and this was a new infection. People did not know much about
it. There were so many misunderstandings about the virus. There was a sense of stigma
and discrimination that got attached to the people who got infected with this virus.
Many of our health professionals, doctors, paramedical workers, and others who were
associated with the healthcare delivery system, were either insulted or hurt, in some
form or the other, when they -- after having done their duty so efficiently and so
sincerely with utmost dedication -- were returning to their homes, they were treated
with this stigma, they were not allowed to enter in their societies and their localities.
And, when these people went for surveillance, they were either beaten or chased. So,
situations like this had started appearing and had significantly reduced the morale of
the healthcare workers. So, there was a very, very peculiar situation in the country and
everybody was feeling so sad and bad about it, including the Government. That was
the time when the Central Government thought they should proactively act on this
situation. When we reviewed, we found that there were some minimal laws in some
States, with limited powers, and there was a need to bring legislation or a law at the
Central level which could ensure that there is some sort of a prohibitory mechanism
which could put a stop to all these activities. That is why, in the context of that
background, on 22nd of April, the Government of India brought this Ordinance. Through
this Ordinance, we have, in fact, amended the Epidemic Diseases Act of 1897, whereby
for those who are causing violence and hurt of any nature, grievance or insulting the
medical professionals and others, it has been made a cognizable offence, which cannot
be bailed out, a non-bailable offence, and also definite punishments have been

prescribed in terms of imprisonment from three months up to five years, or, from six



Statutory Resolutions... [19 September, 2020] ...Government Bills 355

months up to seven years, and, then, monetary fines, etc. This is broadly the crux of
this particular Bill. The Government has risen to the occasion at an appropriate time,
well in time. We have all noticed that after that, in fact, there has been a dramatic decline
in the incidents of violence against the medical professionals all over the country.
Those who have tried to resort to violence against the medical community have been
punished. There is a provision that any investigation has to be done within 30 days
and the results of the investigations and punishments etc., have all to be given within
one year. So, the whole issue has been taken care of in a very comprehensive manner.

The questions were proposed.

2 SuwTfe: AF G| HITE Hg Bl Gl ©, AR AR SH Sfl, S iy |
.(TTETH)...

it NP MG (IRTHA ) TS B qH dAIM? . (HITEH)...

A SwHIAfe: AR AIRAT R T Pel © 6 g9 {d @ g oeRer gl
. (TTET)...

St P MAET FH F HH S¢ g9 ddb Il |

it IUFUMRY: 3FR AFAIT WS cooperate dX Gl BH @M &R Hdd @ |
(T, 3T AN & BT H €| ..(qaerm)..

SHRI NEERAJ DANGI: Sir, it is my maiden speech.

it ITFHTURT: A TIRAT W) BE gdb & 9 Maiden speech will apply next

time. You will have that right.

it TRt STt (RTOTRI): A SUHIfT A8y, H <1 & ddied ded H 379!
el @Y IR A Ugel! IR e &I AT o & oy ! gifdd MR @R &=iarg
<dl g 'Prevention is better than cure.' & ®eTId < & gea-ged B SE@F W &
3R P! 3 W STBI A 8, ol AR Sl Ule] &l $g ARPR o AR
T s A B Ul T HHS AR A & AHSM B BIRET B, AT < H pIfdS
AEMRI B dh? 39 e @ aRRfE], 9 dRE &1 e 7 BTl 12 HRas) &
TAR AT i g el S 7 T dRG dRET @ TR B <9 F A @ o |
I 3¢ IR | Bl AT 3N forar o, "eRFERRT g9R o 3R g9RT rfeaven
P T TR @WaRT 81 9 99 9 WROR 39 WA B THRAT 9 F81 of I8l 8, 99
W HRAS AGeIH & 1" § 50 R YLl PHEAl AGI (& AN B & ae A by
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ERESESIR!

WRER 9 30 THRAT 9 o7 Sfad T8 99en iR dRIAT & aofg 9 <9 & 8lad
Tgd ST&T MR U1 I8 GRAX] BT 98 AHY o Sid M o] el 3 e
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BN & foIg T &1 ST | JarRi $ifid UeR dRd -3 GRS B Bis
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*Expunged as ordered by the Chair.
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& a1 g fey oM A 98 €1 g ool gRT uReifa gl ®, ol gRT T8 I
Rl §RT RIS U1 &1 U9Tdl Igcd #f1 3Rl e, R WAl o+ faar
g, NIeiF PRAMERRA Jhe B d8dv[ UGeT Hdb, U DIerd $I Aiidd b1 & |
SR I H S1d W DI Hahe 3T &, o &I H3A1 471 3l Tealid Sl 1 aeraraai
& f8d d T SR B GA DI AHTA DR P P BAT €1 M8l St QX <
U uEd =@ W 9, e IoRe & i 9 faumel ik diel & A
video conferencing & #TETH & T4l &I, =g 9 fHd W Iomfad g & w9 g

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you have got two
minutes more. 3MTd T a1 e 3R 2|

SHRI NEERAJ DANGI: Sir, | was told that | have got 15 minutes. So, | have 11

minutes. This is my maiden speech and | must be given more time.
SHRI JAIRAM RAMESH (Karnataka): Sir, this is his maiden speech.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Maiden speech is not allowed in
this Session. Hon. Member, you have two minutes more. 37 wits §IfeTy |
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it v Sl SR YR # O aRE W B T, § ORI @ Sid! $3fery
fe@r aredr g, wiifd ORAM &I a9 W AR brs WHR F W Bl 7 8,
Al TS ST BT T AT PV AR Bl BIAT S 78 ARG U™ Bl e &1 JEH
P AR YeM V| et AFART 9 St 7 U a1 Fal o {5 3FR U needy persons
& Wl # STerd, A WAhE STe! SRRd YL BIeil | ISR | 33 ARG AN Bl 2,500
YN DI FERIAT R AR B | U1 AR BT H ST aHl SUHRT ge i, awt faen
e, a4t AreiRai Oar B, @t ST gl ik Il srjeyaRen # guR e |
dldmers & faid IR #EHi § GST compensation & 6,990.43 RIS $UY I WD
P B B AR I ART A, ST TET el | $9d rfaRed, S@ compensation @F
FH BT QU1 IR P U b AR W a9 Pl TS, A1 I el fb compensation
B A DI AT T S AEAH A YOI R Fhd & | YAl [dhed TaR b Bl AR
T WerR & forar f& GST compensation @t &+ &1 o TIffd &= & & TRaR
o BIs o & T8 7

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

2} ARt St 59 Hip W H T wEe Are, A | TWEr S T o faEe)
P WRER B goa a1 o1 & 20,000 RIS TW & AR FAQ S 2 ¥eed
faver diediexor fFmior aRASET @ avaedr WS 39 99 W8l ®, 91 H & Fhdl
TS W N e fer S ARy or | AT e S 9 wEl - Ireufd, gee w3,
fpar ST =fev | H $9 9o I§ PEAl A b ARl Y Pl 3R Bl R g
STl & BRG & {7 a=aar I9aR SubAl BT Aoiiaxor &=+ # 81| S &

iaR® AWl B FASTH & IO g9 Bl ATE H, WEa dl AS A IR
....(TIEM)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, hon. Member. You

will have to conclude.

2 AR Sitft: R, d U AT b WY daes PR 1 Gl o WA 9 H
X B AR T

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Hon. Member, | have

to move on. Your time is over.

2 AR Sifk IR, G TP IR b WY Braefs bR DI gollord & oyl 3 H
SIEIRET & 7 8k St BRIAT & S § doWRd €, of$ W@ €, S dRE aiRkad
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EIRINEISIUD

2, WRIHH], ABIEEHH], YforaanH], Fareradl, HifsareHdt anfe &, S SR 4 oS
H U WReY B 3R M B! WRaTs [y 471 S[e7 ¥ €, A qurfcr Heled, 3]
I ¥ PO Ul H ST FHGT BRAT AR -

A SR SR a1 SR A did g |
gy Bl 39 AU F € TP AT gy S|
¢ e HaM # AR fhd o wR 8l
g fod I SEET R | e

S =

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, hon. Member, Ms. Saroj
Pandey.

SHRI BHUPENDER YADAV (Rajasthan): Sir, | have got a point of order.
THE VICE-CHAIRMAN (DR. SASMIT PATRA): One second, hon. Member.

it U= I1eq: WX, AT TP point of order & | AFFIT FERT Sl 7 M4} 37T A
g &, JfeT I8T R B8 ) I PR BIg a¥ Il &, dl S9H 9 891 A1i8y |
g=H 5« 1 a1 S9d W § I PHIs 92 JgT IR W, AEASSl de- b qHe
UH TRIP A I Tad d20 S @ & | AR T 1 a1 ST YA B, a==T
g B HRIAIET |, $9b AV H F AW B oYl

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, we would go into
the records and examine it. Now, hon. Member, Ms. Saroj Pandey.

it TRIST UI0ST (BI1G): SUGHIIE HEIed, H FeMRI (Wehge) a8, 2020
& FHAT H 39 e W (Ul UeT XYW Bl &1 YT 9 TP YS9 BIAM A YOR BT
2 3R 39 Bod # WaR 7 (N9 ger & iRRafeat 9 fues &+l &t g,
W & & b <2 & FuE A3 S Bl QR Q9 A |iEgae a1 g1 B IR @t
gRRerfoat <&, 571 aRRfl & <o & goe = St 71 99 & G & a1 k-
IR o1 aRReIfRl & Farer &1 goed @, S W @l &1 fJeass ga1 iR gq®
THIOT QX SR A A0 S ¥ S QA7 €| HeMRI ¥ Mued & g S 6 A
HA S A oo faw # qamn ® {5 69 1897 # Ichlel IS ANDI & gRT HEHRY
B HAH H APR DI YHPI B WL HA Y S [RIY JBR JGH PR &

*Expunged as ordered by the Chair.
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12.00 Noon

foIq BT ST &A1 | QR 123 ATl & 918 ac H 22 3, 2020 DI HEMRT IMT (i)
TSR Bl SR v T, R 9 @ $8 SsdRi § aa9d @ Aaeaddl &
TR IEl1d B I B SMMaAHATS W AR 1 T | AR T& 31, A9 A=

AT S B ARTHRY IRT (ANG) AR B o & G St A0 off, HREATERRE A
B A8 W FEIGY § & I8 TAN B WRAFGH! B & B B TART Ufagan

A I B g8 AR @R URIARI Bl YREAT B GARET BN AR ST GRET
I PIs IS 89 T2l 8 < | s fawd B oy Ig e fAgye o T 2

ARGy, I8 [adlad © b f6dl fl dope A s & foy gren &1 ugell 'RT 999
Heaqol BT 8 3R 3R &9 < $I WM & a1d X a1 g9 IR A e ol
B! warg B fo e geR & A @) e F A S 9 s jEd € SR
e W BART AMIEH &1 & 3R 8, YAl B U Hhe 3719 AR AMH & | I8 Ade
el W) gEAAl | 81, dfcd HRIMMARRY HIfde-19 & ©Y H AR ST & | difds-
19 Sl ¥ fIwd & e TR FHK d9P) SWRT € SR 39 FAK ¥ HRA < |
Igd AGgdl 9 ofSls Al &1 8 RAd™ T ISR ¥ 39 geAeA 9 de} ad
T B, Y ol © P WHR 7 98 gI-ge 9 H 39 R B fBAr €, Afea
U T WX S AR WARAGH! §, 9 WREIHHT AU S Pl SIRGH H STADR BAR
TR P} &M P o7 TS B 2| TB BHRT B e S fen=g B, g w &
BN WRIHH d8d Hulgdl ¥ BAR WReD Bl &M $ Ay SNl ged ©

TeIed, IR & fAfi= Aegal 9 goaci-id Hifsan, aerd fifsar s a9 § 99
@ {6 o BIR T 9B Bl XN fHAT Ia1 7, DA S9 W B 6 T, fha
YR ¥ 9 AN WE B 9 B SIRGH H STADY ¥ & Ahiid 8 Bl FHETA
Bl IR H STAPY BAR WRA B &N HRA & | DRI dIRIF W $O  8HA gV
2 37, 2020 Pl IR & CICUCS! IR H Afgell WRABHAT TR A o 17|
ST AU WM g@N & AT WA U] 2 S7id, 2020 B gexEiE & Ml iRuee
H Apfd A B g P 99 IAB IR 7 B TeR ¥ Slae 3R BiRucd
W BHAT AT, 20 ST P PUICH H BHT T3, 14 AUA Bl ool H AlBARID
SRIUEGTR TRIV BiRUCH § Udh Aldell Sfdey U AT g7, 15 3Mbdd &l Hl gdal
B3 Al ARPR 31 T9M IRRARRT $I S g 22 3, 2020 Bl 3 AR Pl
TS | IS IRATCY A B AMALIHAT T Us? 123 ATl & 59 o <RI & dIg
ARPR 7 IR S LAY DI AR B DI BIRE Bl Al IqDb Y J§ PRI AT
AT <9 # S & FuE HAL St A BRI 9 & fog 9 geR &1 9w uefia
fopan, qRT <o Sd WA B W BT AeAdR WSl Ve |
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[[Gefl ERIST grve)

PE! BT S WR Yl BT qul DI, MHRNT &F H I W gl Bl qui Bl I,
I SIHT G g1 T AT 99 SIREH H Tl ) gAR folv @$ €1 T 10+ oI,
30 TRAR, It B =T B BY-- B3 T a1 U URARI W o T9I $ 3T<RT
H fre 81 U | 9 oue URaR ¥ e & g S 9red o, oAl gl Bl aw@
Ied I, Afbd 9 7 T2 TR HRO R gaqr g o7 fh I e IRAR B HhHT
A §R Y@ AEd | AN HEM-AE d HSIgA! & W1 B HR e | T HA Sff
T S5 39 B b UM STb B B WRIEA B QR I A 3981 81 F Bl e |

TS Y31 39 910 UR 988 ABAN © (b 39 9 ¥ 59 YR A A Y4 aa
J favg @1 gRafia &=+ & BIRRT 3, I8 gurISe R UeT 85 21 q31 o
g & SR I T vy WR-- I8 TP d8a Hda-eiel qel & | ISl R+ & o
dql 98 TSI & AT | 3MMY TSI B & Iy fHdl iR & BT gad, offpT ST
M BIfTS-19 TR HY, MU A B G B & foIy AR Fae1 & Mo We
P PIRE BT SR MU 9P Bl IR YHTET Wl B AT .(FAEM)... ST BRI
JIRT MU TBT W AR T TR I8 I, 3P folg M w2 I A, difes muat
S RIE 37, omudl uRaR GRfd w2, wol 89 dafid 81 WY, Afed sy gRie
TE, MU S W FEl Ua weg ff T8 aren | e R ey, dfdes S dad o)
Hadt a1 HRaT 81, VAT e SRR A IRawn, a1 gden guiaee Reifa der gl
2, ORI ofeT 39 wWed # Uar g3 ©

PRAT AIRTH B JRET & Y, 39 FHAV BIel H TR Harei AR Flaersii
B gy W O & oy 9w A # o wage @ Ry W € e g9 forg
AgarE B UF 2 HEMRI ¥ dSH H Y¢ AR BRMT diRIW U 3R BHT BT
g, A1 59 Y 3 A8 9 AP 5 AT ddb B Foll Bl Urae= fHa1 T & T 50,000
A PR 2,000 W T BT JAM W@ AT © | WRAGH & Rga &1 9 Il I
TR afd ugadt 8, O 9% 991 6 WEM 9§ dd] 7 9 d& gerfl S "l § iR
JAEET 1 ORI W 5 ARI IUY dd 8l Ahl &

A IUTHTEIE FEIGY, {31 oNIal € fb WRPR 7 39 99l W 988 HdaTefiear
F WY AR oxb I yraaE Y €1 § WReR B 39 vy & foag wygare <@
AR HAT S BT W Agae <l g e §) 91 I8 © I IR-SEET 30
fet # g9 w fofy &9 21 T e g vy 21 39 f9a § g7 iRl @ AR-
ST SR AT §, D STURIES dwdl § P Bl 9E AW 7 3R BAR §
RGBT TR BIg &9l I GAIER B HT AEH el B dF | 3R 89 39 W)
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BHAT PR ©, R 8H I9d A1 GRTER PR ©, A Sl Al 3T W@ReT Bl e
A {91 oMU foly oMaR @l €, SHal A49d FRAT 8, S9d URAR &1 A9
ARar 21 Ol 7MY & 999§ PIS Al A M Bl Wed T8l B U | WRBR
9 I WEd, 9P AAEd B g9 @ & fov € A vy v g1 I8 grEge 9
qcdl BT W gAlcATRd B, S ISR FHRT B JHaH dd & AR A= sra
AT TR TRFT BT PRSI SUY BT JHAN Ugad & | BIgT 7 8 & BROT I AR
THAE B & 9§ 99 O B, ITBT AAEd dedl iR 9 R SERT 39 TeR
BT BRBA PR P ABH TN & | AHF $ BT DI Aae A U ANl DI U I[ATE

BT ST W WRAT TS |

SUGHIIE ABIGY, Ud HEad © b $39% dddh Siidd &I &1 ga T8l B3 U,
A SBIM &Rl IR 3R il BT 9ol B, a1 B9R 39 BRIFT diRIA Pl, WRIBHAT
I, Sfeecd B Aol & | BAR < A, ¥ f4vg # fafrcae ik RfbaarsHal S @i
BT BY HET ST €1 R BY &€, BX qellh Pl §Y BR dlel R DRI AR
P A I g 8S, 98 d9gd Bl dAYUl § 3R IAASIY €| U S AN Pl I
W BN del gAel R §qudER 9§ d@N & fog 98 S fadue drnm mn g, s9an
d el ARl g1 H Al g 6 I8 8RS € {6 S AT sAR fAg s wrolt
B TAR H S & 8, I T URARI A §R IE PR AU ol Pl (T 7 €, S
TR 91 TS 8, WHR Sh A1 Tl €| WIR 7 9 fA899d 31 o 39 91d
BT TG fhar € fob B9 oMUd A1 WS B, 8F 3MUd! &l & | § IRGR Bl 39
fafre &1 M & fav 9gd g=are < g, Aigae <dl g, gvaK |

SHRI DEREK O'BRIEN (West Bengal): Thank you, Sir. Whenever any legislation
or ordinances come here, we always tell ourselves, we need to look at this in a
backdrop. And, what is that backdrop? The backdrop is that in the 2019 Lok Sabha
elections, the BJP Government led by Narendra Modi won 303 seats with 37 per cent
vote share. We remember that. At the same time, | would like to request this Government
to also remember that the States of West Bengal, Punjab, Telangana, Andhra Pradesh,
Kerala, Jharkhand, Chhattisgarh, Delhi and Rajasthan rejected you. The Chief Ministers
there are elected to run their States. You cannot cross the constitutional bar. You do
your work; let them do their work. They are elected Chief Ministers. Today, we are
passing the ‘e’ Bill. It is an eight letter word, 'epidemic'. But, in 1975, there was another
'E' word, which somebody tried to cross, and, then, you know what happened. Sir,

sinister provisions are also there in this Bill.
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Of course, we want to take care of healthcare workers. Who does not want to?
You thought about it in 2020. My State West Bengal has the West Bengal Medicare
Service (Prevention of Violence and Damage to Property) Act, 2009. What happens to
this Bill? You are poking your nose into my State. You are not elected there. See at
Amendment 2(a). Look at the original Bill. Now, the Bill says that you can search
without any reason. It gives unqualified power to the Central Government; bus, train,
everything. Sir, this is an attempt to encroach upon the constitutional assigned
functioning of the States. Do not use the excuse of 'epidemic'. Please don't. Sir, look
at the imposition of fine. Yes, you can impose fine. We have got the Bill already. But
what are you trying to do? The States must be authorised to take decisions at the level
of States. It prescribes a fine up to five lakhs of rupees or up to seven years punishment.
You cannot take away the right of the States. BJP is now telling us not to do politics.
Of course, we also do not want politics, and, that is why, we have not given any
amendments. In the true spirit of 'no politics’, I am not moving any amendment. | am
going to give the Government some real suggestions. Let them see whether my

suggestions are making sense or not.

Sir, Bengal has the Clinical Establishment Regulatory Commission headed by a
High Court Judge. It is of 2017. It has capped private hospitals overcharging patients;
also for all the tests. Why don't you consider this? As far as health insurance is
concerned, your health insurance like our health insurance in Bengal is for ¥ 10 lakhs.
It covers healthcare workers, ward boys, ward girls. Okay. Good but what about the

allied workers. In Bengal, allied workers are also covered.

Third suggestion is about psychological stress, mental health of doctors and
healthcare workers. It is not covered. Please take our suggestion and bring it in the

rules.

Sir, the Centre is paying sixty per cent for all the schemes and the States are
giving forty per cent for all the schemes. But when it comes to taking credit, the Centre
wants to take all the credit. As far as Ayushman Bharat is concerned, you thought of
Ayushman Bharat, it is very good. Imitation is the best form of flattery. West Bengal
had Ayushman Bharat two years before you. It is fully cashless, paperless. The card
is not in the name of the man, it is in the name of woman of the house. It includes the
wife's parents. You can use it for private hospitals. You can go outside.
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But, what do we hear from the BJP; this we did it first, this we did it first. Look
at the States. Don't only look at West Bengal. Look at other States. The only time you
get interested in a State is when you want to manufacture a majority. You wanted to
manufacture majority in Madhya Pradesh, you got excited; in Karnataka, you get
excited; in Manipur, you get excited. ...(Interruptions)... Sir, I am going to stop. And,
of course, today one of your most loyal State allies also told you to take a walk. But
that is another story, Sir. The Centre cannot impose its will on the States. It is
constitutionally wrong. We will have a debate next week on GST and we will tell you

about it.

Sir, in conclusion, since you are talking a lot about the British, 1892, there are only
three Parliamentary democracies in the world which still have this ordinance raj possible
-- India, Pakistan and Bangladesh. So, the emergency ordinance route is dangerous.
And | want to end, Sir, by saying something very interesting. Before | joined politics,
I used to do quizzing once for my livelihood. Where did these ordinances actually come
from? It is interesting. It comes from the Government of India Act, 1935. That is the
route of all these ordinances. And why? Because the Viceroy could pass anything he
wanted at any point. Sir, the Viceroys and their attitude have gone, but the attitude of

arrogance still remains with this BJP Government. Thank you, Sir.

SHRI A. VIJAYAKUMAR (Tamil Nadu): Hon. Vice-Chairman, Sir, | support the
Epidemic Diseases (Amendment) Ordinance, 2020. Sir, the Ordinance defines healthcare
service personnel as a person who is at risk of contracting the epidemic disease while
carrying out duties related to the epidemic. The act of violence includes any of the
following acts committed against a healthcare service personnel: harassment impacting
living or working conditions; harm, injury, hurt, or danger to life; obstruction in discharge
of duties, and loss or damage to the property or documents of the healthcare service
personnel. The Act also specifies that the Central Government may regulate the inspection
of any ship or vessel leaving or arriving at any port and the detention of any person
intending to travel from the port, during an outbreak. The Ordinance expands the
powers of the Central Government to regulate the inspection of any bus, train, goods
vehicle, ship, vessel, or aircraft leaving or arriving at any land port, port or aerodrome.
The Ordinance specifies that no person can commit or abet the commission of an act
of violence against a healthcare service personnel. My suggestion is that if an act of

violence against a healthcare service personnel causing grievous harm is committed,
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the person committing the offence will be punishable with imprisonment between six
months to seven years and a fine between rupees one lakh to five lakh. These offences
are cognizable and non-bailable. Persons convicted of offences under the Ordinance
will also be liable to pay compensation to the healthcare service personnel whom they
have hurt. Such compensation will be determined by the Court. In the case of damage
or loss of property, the compensation payable to the victim will be twice the amount
of the fair market value of the damaged or lost property, as determined by the Court.
If the convicted person fails to pay the compensation, the amount will be recovered
as an arrear of land revenue under the Revenue Recovery Act, 1890.

The cases registered under the Ordinance will be investigated by a police officer
not below the rank of Inspector. The investigation must be completed within 30 days
from the date of registration of the FIR. The inquiry or trial should be concluded within
one year. If it is not concluded within this time period, the Judge must record the
reasons for the delay and extend the time period. However, the time period may be
extended for more than six months at a time. When prosecuting a person for causing
grievous harm to healthcare service personnel...(Interruptions)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI A. VIJAYAKUMAR: The court will presume the person guilty of the offence
unless the contrary is proved. | am supporting this Bill. | also thank the corona warriors
of the country. Thank you, Sir.

1. I T ATeq (SR US): S, ASHRT SR § W |1 |l aul &
e g Ay ey o 2 £ gg fRw aRRefiel § feo o <@ 8 w®ife o
TEMRT Tgel | OIN0T e A1 fedt ot SrgafT ofax 81 ol | g fawd uRfRerfoat
gl € &R o9 favw gRRef o S o™ fby ST ddd €, 7 WRGR Hdl © |
§ I 9l H FEN S A, S ¥8l 9 Usd del A5l H U Sl had 39
e a@ A wgm, R N o9 e 4 el 9R-u6h e & gl

§ 3fTah AeH W A WRe HA Sl § I€ Bl aredl g (o MY dgd Wl
i &, facel 4 W fiffRex 2, 980 dieily w31 I8 ok 9gd oew Sfae} 41 & |
AU 39 fagge § S |9 fhy €, 3 €, 9 8 @IRT o, offh SHdT S Uh
SURT UET &, SP! [deqel el ol TN, D! TORSAGTS AT AT | S, STd HSTART
A, A WE I & [P $H QW H PO AN DI AR © [ 9 I9 AEMRI DI AT




Statutory Resolutions... [19 September, 2020] ..Government Bills 367

I favm gRRefl @1 ra HH1E &1 SIRAT FHST ofd & | s SE, IR 4 hg RPN
H I$ Y @M B, 9% $B TR @l WHRI 9 e Y N 8, I Gdig fhew
e #H, dfeeied @i # W oMd Wit & faw S gmiied Wi 9 €,
Sferified WiiT 94 8 1 9R% Ud Afersod @¥e Siid 8, S9a! St aad 3 $ied
2, ST 9gd SUTel didl § WG} State Exchequer 1 @ Ugam, U8 @l &
Racp 1T Ja=em T 98T, SHGT ®Is Uifdee 39 [99ge | 78l fhar T gl

ITD! I T W) @i # a1 TAT| Ugel @l S A9 &) od 8 AR B S et
TS © fh ®RT Sfiae 399 99 Gdhal €, 98 10 89X BUY & olde Bl Uh g
S0 ¥ We & folg fa9er gar | 39 ok @ gd1 999 d1eil & RIch SSidd HRAls
BT Wfaor= W 59 fagyd § gFT 918y, wife Se-91d AT 3[R 3T, df 39 avE
& o, Wt = IS 3 UBR b HE BNl

319 ol SRTdrell &t 919 Sl @ 1 IR o hEd © b 9gd, Ry § 9ol $ear
F o €l vhUs fQF § Uh-Us oRg BT ol ¥

STl ST g (SR USYT): SATEl W]

oY, XM MUt Ared: S99 3R el ) o & | 519 3mardaret &1, fag aRRerfaat
g, e gRRferdt €, df Traee B fedt R Y restriction oM @1 3ifGR YT
g, I8 T8l & 98 $ad WHRI Al W) & &M Al 8| IRWHRI Bl I IR-ERBN],
e B W BN, 39 Re & IRUAl § FfEd w1 ARy {6 oy g9 SAreT are
TE B Fhd B BT Pl WfAoH s 8l Bl

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

1. IFT MU AE: R, ART b JeIld €, i 594 8] @87 ATl 3R BHilde-
19 A I3 AR AT & 3R I8 31U URAR &I 3dhell breadwinner &, d S9d IRAR
& WA & foy onfde wee &1 Wifdes ft 39 fadwe o fear s =nfey e,
e fagy oRRufel § & 0 $as omd €1 W Iy f-dIR & el € &R
AT I8 S8l dd AT @A A1y, odfed I8 Wifdoi= 891 a1yl

SURHTERE (ST. ARAT UrE): A 93, you have to conclude.

O, IR MUTA I169: AR, H ged § QU €1 991 Sue] $8 78] sl o,
I A GSId 7 1 TR TR W AT SR W AN A S B a1 bel 7, ST 9 O
aidl A H U IMUP Aag FRAT T SR PO i A oag Hl FRar gl ITB H
FARBIS T& PRAT dTe, Igd-98d g=Iaws |
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, thank you very much for giving me
an opportunity to speak on the Bill.

Sir, when the lockdown was announced in March, 2020, it was done without any
preparation by the Central Government and even the State Governments were not
consulted with the result that you could see the pathetic sight of people, inter-State
migrant labour, street vendors, autorickshaw drivers, barbers, washermen, etc. The
Government has not brought forward any effective scheme for these downtrodden
people. Even for the death of inter-State migrant labourers who undertook journey in
the horrible and inhuman conditions, their near relations were not paid any compensation
by the Railways. The epidemic disease cannot be controlled by simply imposing fine
and imprisonment against poor people who are already living under abject poverty.
Therefore, the Government should bring forward a Bill for suitable packages for
ameliorating the lives of these people.

Sir, the corona virus has no medicine. The Government says and advises that
people should live very cautiously in their homes. For that, they have to stay with
masks. But they cannot go out of their houses. How will they live? Will the Government
support the ordinary and poor people? It is not done. | want to speak about migrant
labour. We are asking for a national register for migrant labour. But none of the
Governments is serious about this issue. The migrant labour is utilized in organized and
unorganized sectors. Even in the organized sector, they don't have any protection.
When they need labour, they bring them by air or in air-conditioned buses. Afterwards,
they throw them away. Hence, they have to walk with their children, elderly parents and
pregnant women. What action are you going to take against the contractors who

brought those poor workers and left them without any notice?
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI M. SHANMUGAM: PSUs, MNCs and IT sector sent away all contract,
casual and outsourced people without paying them. Labour should not be treated as
a commodity that if you want you can take and if you have problem, you can throw

them away without any notice.
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI M. SHANMUGAM: Yes, Sir. The Ministry of Home Affairs issued a circular.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, we are running out

of time.

SHRI M. SHANMUGAM: Circular stated that all the employers should pay wages
without any deduction; nobody should be retrenched or dismissed from service.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI M. SHANMUGAM: Only one minute! It is very unfortunate that the same
Ministry of Home Affairs filed an affidavit before the court stating that the Government
withdrew that circular because the employers filed a petition that they are not able to
pay. It proves that this Government is working for the employers and not for the
working class. Thank you, Sir.

DR. K. KESHAVA RAO (Telangana): Mr. Vice-Chairman, Sir, | have a very short
intervention to make. | will not take much time. There is no blame-game here at all. If
I am trying to tell you something, it does not mean that we are opposed to you.
Everyone is concerned about the epidemic and what is happening around us. If some
suggestions are made by Prof. Ram Gopal Yadav, you must take it as a part of it. So,
kindly do not take it as a blame game. We are not interested in blame game. Now,
you have come out with a Bill that is going to protect our great warriors of this
epidemic. My salutations to them because it is they who have been at the forefront
and have been helping us very much. Unfortunately, they have been subjected to some
kind of a harassment which nobody would tolerate.

Sir, what is happening is this. They were not only badly handled, their morale
really affected. Now, let us think, it is not only they who need your protection but even
the other people around. Take for example; Ram Gopalji has talked about the private
hospitals. Let me tell you with all authority and responsibility that a private hospital
had charged 90 lakhs for one patient -- the case had gone up to the Court in Hyderabad
and they have won -- to give the corpse; the man was dead by that time. For such kind
of a thing, a protection is needed from the Centre -- whether the Centre or State -- and
as Mr. Derek said, it is a State subject. We were handling it so well. You had AYUSH,
we had our own insurance scheme. You had this one Advisory; we had State orders
going around. But, today, you do not care for what exactly the State is doing. | am not
trying to tell you because this is an ordinance-raj. In ordinance-raj, even my words,
perhaps, would not convince. Now, in this case, what | am trying to seek is that we
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need protection as far as the hospitals are concerned. The Centre can think of some

order because as he said, it is not only for the Government hospitals, even private
hospitals have a right to do that. Now, there are dead bodies. You know the conditions
of the dead bodies. Now, let us come out with some kind of a mechanism where the
Central Government or State Government or some agency takes care of it. The dead
bodies were piling up in one of the hospitals when | went there but it was sent
somewhere. So, this also must be taken into consideration as far as that aspect is

concerned.

Now, let us take, for example, buses. Ram Prasadji said, | should not use the word
migrant labour. 1 would say, the labour from other State, they were here. When they
were going back, all of a sudden you stopped the trains and the buses. You asked the
State Government to stop the inter-State buses. Now, that affected those labourers'
movement. So, now, alright, you have asked us to do it. You come into the picture,
intervene and try to give us some kind of a solution or advisory in such cases. Though
it is over now, but what | am saying is this. Let this Central Government, before
interfering with the State laws or State powers or State rights, also think what exactly
the State wants to do. Consult the States. Whatever a State wants, please help them
if you can as you owe us a lot of money on GST. Please try to give us, we would do
our job. This is what we are trying to say.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Sir, thank you very
much for giving me the opportunity to participate in the discussion on the Epidemic
Diseases (Amendment) Bill, 2020. I would only give two or three important bullet points
and suggestions. So, please allow me.

Sir, | deeply regret to bring to your Kind notice that there has been a systematic
increase in incidents of attacks and harassment of nurses, doctors and other medical
personnel. We need to have a zero tolerance policy towards the attacks on our COVID
warrios. They are the ones who are putting their lives on the line for the country.
Doctors need a moral boost. | agree with the press briefing of the Ministry of Health
which says that there have been attacks and unwarranted violence and harassment
against the medical professionals. Such a situation tends to hamper the medical
community from performing their duties to their optimum best and maintaining their
morale which is a critical need in this hour of national health crisis. Sir, I am witness
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to the very good work done by Visakha Institute of Medical Sciences which is in
Andhra Pradesh and the city name is Visakhapatnam. They put their heart and soul into
their jobs and take care of their patients selflessly.

Sir, the Epidemic Diseases Bill was tabled on 28th January, 1897, during an
outbreak of bubonic plague in Mumbai. It has been over 120 years and, therefore, these
changes are needed in this Act.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you need to
conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: Sir, one or two points.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): No; we don't have that time.
Finish quickly.

SHRI SUBHAS CHANDRA BOSE PILLI: The Epidemic Act should be extended
beyond the doctors to include sanitation and other cleanliness workers to save them
from any further bureaucratic excesses. In the current situation, these workers are also
facing a similar type of stigmatization, unwarranted violence and harassment. We
should have further amendment to the Epidemic Act to define the term Epidemic or
Disease and also the Act does not talk of strict measures or directions to the Government
to follow at the time of epidemic.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you are out of
your time. Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: I will say only one point. The Epidemic
Act should create a special body consisting of epidemiologists, virologist and

immunologists.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, I will have to

move. | will have to move on. Please conclude. | will have to move on.

SHRI SUBHAS CHANDRA BOSE PILLI: And, the Government officials who shall
decide the course of action for the Government wherever the epidemic is declared.

2 W T vE Rig ([WER): Suawe #gied, § 39 [/ &1 999 axar g |
ASHA I & IR H B ¥ S © [P I8 U ggd 8 Algd WA § AR
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(311 M TV TS g

3T WBIH | S T 8, SdT g9 8 H\d b qdT BT BT ®, o difed B B,
D! HAT HIAT BT 21 BAR I 80 R U™ &, Sd oy |Wdre &l *iR
ARBR P I YT Bl & b ITdbT FAES I1¢ 3, I¢ YRIG 3, dATfeh I
U BT BT HRA H Bl f YR B W T BT 3R Y MU < difde-
19 & IRUT H hg WHR I ST T TN & 89om &1 | g9R f9gR # Tasiv
B WHR © IR A Ao IR St & A9 § 89 AR 7 ST A STB UH "EH
&1 SffcRed I At &g iR |1 & s S W &9 rn 1| H g9 B DI RIS
iy axal g b a8 e o & 98 s g, dfed 39 [Qege sfd d@
cognizable SRIT TRT €, non-bailable TR TR 1 S99 Ao &7 WY Wae= €1 Grievous
& T orerT & €1 WY & A1 ¥e important ® {6 3TST THRITSIIR &St &1 Sfreh
g, S9H time-bound investigation &1 2T & I8dT &1 394 o &7 &1 2189 2|
AP 91 O Ig DI H SN, al 98 T U AT & 3ie¥ & ST SRS B S
2| 3R Udh WA & X & 8N, A 991 WEd Bl SHH BRI @M u$i iR
3Tl BE HEM & 3fa} Sl T & IR1 FRAROT $RAT Uew | gy 99 f&wmg
W YT g Bl 3BT BIA ¢ | 391 & el R STd! HURT BT JHAE Bl 8, Al
HURT & JHAM & 17 I AT <1 U AR AT I J3Mash Tl & Ui, ST
&9 Y4y # ®ed ©, as arrears of Land Revenue Act & T&d axfel foparr s | fif¥era
wY W T BT A AR HAISHA 5 HA A P ANl P A e | 9 GRIEw
HEgd X 3R FBAR &7 W HIS Bl Al B | AHT Igd-9gd gIas |

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you hon. Member. Next
is, hon. Member, Prof. Manoj Kumar Jha.

PROF. MANOJ KUMAR JHA (Bihar): Thank you hon. Vice-Chairman, Sir. It is nice
to see you sitting there. It is your maiden day and compliments from my side.

A TR HAT O AR e €, a1 H Al darg BRAl Al g | sl Al
& qIE ATYH ST AR AESA BN HIS dael TAT| 3O Hel o b for
q T8l MR A 81| oMb qd db JHAE B T AT | S H AN IR F TS ol
A gPh I 7, STl RiTTa G T/ B UH STl 37 o 3R IF SR B <elifaord
feaed ft q@ <Ry, a1 A w31 w816y, 98 AR 4N da Pl S2idl & | H ST
g b 3Mud wiged § W1 < SR 89 W9 HeABR DRI b0 A @ vt <f¥l, 317t
TEl, A Fd, AfPT I N SE} TR TS H 91 e W €, S99 b9 el §9
g # # WRREE T8 gl Uh oY © 3R AR B Y B S ARl Bl AE
P fear f& SR carriers € 3R THM dRE @ 91T WS @1 T3 | Bubonic plague
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F qaT | ST AT IT BT, I T M1 WS FX I €, A 37T AR AT
fet® & a1 39 SR &1 sfaer™ ufey, @ I8 ®3 SWI arbitrary arrests &1 ¥ &l
[EG 99 AT AT RN 9 39 R R 9 forar €1 onft 31 9 SR Uew H 31ud
SIS @I invoke @R anti-CAA protestors arrest f6T T €1 3@ § Act # ST &
qa Aol €, S W 3rmar g The Act does not define epidemic pandemic or dangerous
pandemic, etc. & Executive discretion WX ®Iel T &1 # FHe@l g 6 39 W Y
el faaR &2 <fifSiy| The Act allows the Central Government and State Governments
to take measures and prescribe regulations to prevent their spread. | believe some kind
of model, an enabling model should be provided to the States so that it could be taken.
98I eI & SR19 ARIRSI & obligation 1 98d AR I 919 &Rl ©, <lfh
WHR & SR AR Haadl R Arel 19 8, ASl gull €1 H8MRI & SR ARPR
P BRI SRAAT SIfIBR S & AT-A1 3T AFTRGT & AT AIHRT BT ft SR,
e §9 gt 5% far o1 Act of violence &1 3md R 7MY & SRM B
e 21 wwern g % s9al oier spread over a1 ST Hifd AeMRI $9 Yo g3,
%9 WH gs, 59 R B ambiguity H BIST dI ARSI JRed 8RN |

Heed, § ve fewoll ofR =1 @redn g1 #R1 A9 & & doctors, nurses 3R
healthcare professionals - ¥ T4 S oISl § &1 3T 3BT HX I8 8 b IS¢ Th
sense of protection & & &, <l § AUBI HS Al & &RV & qhdl §, S8l
I AEMI ¥ dTg el el € - nurses EeATA WX €, Sfded gedld WK E W,
§ qrar g 6 udlie @1 g8 € 6 g aui 81 - ¥ wWie Hi-e seay Bd g
QB Teliep I 3id el A9 o1 912y fd g gui $x <&, 3/ §ART 3R Bl obligation
TE T H waerar g fe ' am weliel § S o € - arefl, ereft, g anf - 3 @9
SN & SIfth 39 SOTET SN ®, g9 SRRl § gger o1, S9at fNieit & drevm
B g § A g 5 9'l o o @ 2

MR H, § TP I HEHR 3Tl 910 GH HHI | AT e #7341 S, g
ggd Holia AfRT €1 s IR 37U Ga &1 AE HiY b A/ IR el & A H
AR television T RIT Tl I&T ATl S THI &9 BRI & THAT A &l ofg 3@
I B IS I F I AN W - Tol drell WX attack BT T AT, SAD! Afeordl B
BhT ST el o7l W, & el qgayel € - ik I8 Fl gan wif..

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

1. FFIST FAR 31 W), Sy B dle | ugel § W 30 WS BT wHA |
# R g1 P GEd g 6 Ud I9E gicdu 9 € R N YS9 AT sl
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Fel Bl dl B9IR |ATS | a9 91 @l 8K, ga° barricades W&l g, WrE QiR
aql # sadl Aot TEl B | oSl # R 9w dedn g 6 gw 9 9 3,
IR 9 SR &$ I8 © | B BRI ® U 9491 & § 6 A iR i & #AE A
# g2 oreH! Uifvifed 8M & g W 9ardr wEl o f& 98 eRIA difvifed 1 a7 d™
FE ¥ M IT A SEie e | It | WEey, S a1dl ® HEdh] H AU
I @A BRAT G| AT HIAT HEET | W IR § [F J bl e [, oy |

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Binoy Viswam.

SHRI BINOY VISWAM (Kerala): It is so glad to see you there. Sir, everybody will
agree that this Bill...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You have two minutes.

SHRI BINOY VISWAM: Sir, we have three minutes. Please don't take away the

time.
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please start.

SHRI BINOY VISWAM: Sir, the Government has come up with a Bill. The intentions
are really good. | believe something more needs to be added. I sincerely hope that the
hon. Health Minister, who is a noble doctor, a genuine man, will respond to our
proposals very positively when he will respond to the discussion. My first point is this.
Among the healthcare warriors, doctors, nurses and the paramedics, of course, what
they are doing is immensely great. They should be protected, no doubt. But along with
them, the karmcharis, the safai karmcharis, the sweepers, the people who are down
below, their safety is also equally important and they should be addressed properly.
Sir, these days showed to the whole world one truth that is about the greatness of
physical labour. Everybody knows that without them, no work can be successful. The
real warriors are the warriors down below. So please take care of them in a proper way.
My next point is this. There is violence, violence not only from outside, but from inside
also mainly in the private hospitals. | may call it the five star private hospitals. The
position is that the situation in hospitals is very, very bad. The health warriors, the
Corona warriors, their experiences are very bitter. From this city of Delhi, | can narrate
minimum ten instances. A nurse from Delhi, she was threatened and put to over duty
and she got affected with Covid-19. Then the management imposed charges on that
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poor lady. From that hospital, without the PPE Kits, she was forced to work and then
when she got affected, she was asked to pay the bills there. This is the situation. Such
kind of looting has to be stopped. One more thing. Everybody in this House raised an
issue which is the true way of expressing it. Physical distancing or social distancing,
I believe that it is high time as a policy; the Government should say, 'this is not social
distancing but physical distancing'. Sir, one more sentence. e have a great drama club
in Kerala which is called the KPAC. In one of the dramas, early dramas, 'Aswamedham’,
the drama posed a question to the society, '"Whether disease is a crime or not'? No, no.
Disease is not a crime. With that in mind, the people, the karamcharis, the poor, the
warriors, the doctors, the nurses, the paramedics, all of them should be protected and
the private looters have to be taken into consideration and they should be prevented
from looting the people.

THE VICE-CHAIRMAN (DR. SAMBIT PATRA): Thank you, hon. Member. Now,
Shri Kanakamedala Ravindra Kumar. You have two minutes.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you,
Sir, for giving this opportunity. | congratulate you for being on the Chair. The Government
has brought the Amendment through Ordinance. Now, they brought the Bill to replace
the Ordinance. The attacks on healthcare personnel and their property were widely
reported during the lockdown. The proposed new sections intend to protect and save
the healthcare personnel, particularly, doctors, who are frontline warriors fighting against
corona. If care is taken to ensure that all essential personal kits are available to doctors,
this Bill will be a much effective one. If the Government organization fails to provide
and extend all facilities/equipments to doctors, what is the remedy available for those
doctors to redress their grievances? So, | urge the hon. Minister to consider it. It is
not against the persons, if the State is also indulged in these types of activities, that
provision has to be applied to respective Governments also. For example, in the State
of Andhra Pradesh, in Visakhapatnam, one doctor, Dr. Sudhakar, was suspended for
raising voice against non-availability of Personal Protection Kits. Not even mask was
provided to them.

(MR. DEPUTY CHAIRMAN in the Chair)

SHRI KANAKAMEDALA RAVINDRA KUMAR: When they raised voice to draw
the attention of the Government, they were victimized, suspended from service. That
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doctor is still under suspension. This is the state of affair in the State of Andhra
Pradesh. The High Court was forced to take suo moto cognizance of the case against
the State of Andhra Pradesh and referred the matter to the CBI. Likewise, a private
doctor, Dr. Ramesh was harassed and haunted like anything by the police under..
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Member, speak on the subject.

SHRI KANAKAMEDALA RAVINDRA KUMAR: It is the subject listed by the
Chair. The State itself involved. He was forced to approach the hon. High Court to seek
protection from the State Government. Due to non-supply of proper Kits etc. in Andhra
Pradesh, like, Ongole, Anantapur, Tirupati, Srikakulam, Kurnool, Visakhapatnam, Kadapa,
Nellore, Rajahmundry, Tenali, etc. -- there were at least 20 places -- some of the junior
doctors, nurses have conducted dharnas against the State Government for non-supply
of the material, PPE kits etc. If the Government is indulged in such activities, it is for
the Central Government to take care of it. The Central Government has provided huge
funds to the State Government. There are allegations that the funds are misutilised and
corruption allegations are there in purchasing the kits etc. At this stage, it is high time
for the Central Government to intervene and advise the State Government not to
indulge in any activities, any violence against the doctors. | urge the hon. Minister of
Health to take care of it personally and note down the incidents which have happened
in the State of Andhra Pradesh. Sir, this is direct violence against the doctors and
frontline warriors, who have to run the hospitals. The Central Government should take
care of it. Finally, 1 would like to request the hon. Minister of Health to attend the
grievances of the doctors and nurses and non-supply of the materials and register the
case against them to do justice...

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, we should come to the
rescue of the doctors who are victims in the hands of the States and give necessary
protection to them and give proper advice to the State Governments to set things right.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | would certainly say that
this Bill gives a feeling of safety to the medical personnel and boosts their morale while
treating the epidemic-affected. But, Sir, | feel that this is absolutely a knee-jerk reaction.
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I think, the Government should have thought of a better legislation which would have
provided protection to doctors and other personnel. Not only during the time of the
epidemic, there are incidents, no doubt, but, in normal circumstances, there are even
more incidents that we have witnessed against the doctors. Therefore, | think, the
Government should have come up with a better legislation. Also, it is not just the
doctors, but, as my earlier colleagues have also mentioned, even the allied workers. Sir,
nobody has talked about the ASHA workers. We have read and seen on the television
that ASHA workers used to go to every home to take a survey. One, they have not
been paid for their services, nobody has even bothered and secondly, they have not
been given any kind of protection. So, where do the ASHA workers figure in this
legislation? Sir, | want to point out even one more thing that we always come up with
multiplicity of legislations. All these provisions should have gone under the Indian
Penal Code. In the State of Maharashtra, in 2018 itself, we amended Section 332,
‘causing hurt to public servant' and Section 353, ‘assault or criminal force against public
servant'. We enhanced the punishment. Not just this, this covers public servants,
police and Government doctors also. | would say that the Government of India should
have gone even a step forward that not just the public servants, but, even the doctors
and the allied workers working in the private sector, they also should have been given
protection, and this would really have brought justice to all of them. Lastly, Sir, we also
need to go to the root problem as to why this is happening. | am glad that the Bill which
has been given, in Clause 3D says, 'it recognizes culpable mental state'. So, only if there
is a culpable mental state will the accused be convicted? Sir, this means that there is
a reason why the patient or the relatives of the patient gets agitated against the system.
So, have we thought of a system, have we thought of any guidelines as to how we
can bring better coordination between the doctors' community and the patients or the
relatives of the patients, so that, there are no agitation kind of purposes? Thank you,
Sir, for giving me the opportunity to speak on this Bill.

Sl BRI®T agaal (TERTSY): R, H AU 3MHR ad Bl 8 15 MU q31 597
Feaql v o e &1 | f&a1] 2o gad 7 O T A <% @ [aT bl ®
39 IMUS] & 9T W, S9¢ 89 Gl MRT € iR SHd Ufd BY IR YR ad
FRAT TH B &1 I, A1 89 39 [ 1 9 o © | W B Ay F g§ wed
g & s et e I8 w8 @ T8l Bl €, g RRER a8 W e
g & S 89N WReY HHART ©, S ¥al H oF 8Y &, S9hl Awel sidauded faw
S| B B8 9R <@l ¥ f Ser WiE feew ok wwet Sfawicy TE fierd o
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HAEIGy, T Tdh GId 3R ¥ & g WHR & §RI US¥ WHRI H fafed
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o SuumUfer g=are A IR Rig S

MESSAGES FROM LOK SABHA
(1) The Appropriation (No.3) Bill, 2020
(11) The Appropriation (No.4) Bill, 2020

SECRETARY-GENERAL: Sir, with your kind permission, | rise to report to the
House the following messages received from the Lok Sabha, signed by the Secretary-
General of the Lok Sabha:-

o

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, |1 am directed to enclose the Appropriation
(No.3) Bill, 2020, as passed by Lok Sabha at its sitting held on the18th September,
2020.

2. The Speaker has certified that this Bill is a Money Bill within the meaning
of article 110 of the Constitution of India."

(In

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, |1 am directed to enclose the Appropriation
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[Secretary-general]

(No.4) Bill, 2020, as passed by Lok Sabha at its sitting held on the18th September,
2020.

2. The Speaker has certified that this Bill is a Money Bill within the meaning
of article 110 of the Constitution of India."

Sir | lay a copy each of the Bills on the Table.

STATUTORY RESOLUTION AND GOVERNMENT BILLS -Contd.

DISAPPROVING THE EPIDEMIC DISEASES
(AMENDMENT) ORDINANCE, 2020 (NO. 5 OF 2020);

AND
THE EPIDEMIC DISEASES (AMENDMENT) BILL, 2020

DR. SASMIT PATRA (Odisha): Hon. Deputy Chairman, Sir, thank you for giving
me this opportunity. | will try to be quick. Firstly, 1 welcome this Bill. This is an
important Bill which goes towards ensuring and safeguarding our warriors, people who
have been on the forefront in the fight against Covid and all the safeguards necessary
for them needs to be done by the country. | am with them. There are certain suggestions
and | will quickly pass on. Number one, in terms of the Bill on epidemic, neither in the
Bill nor in the original Bill is there any reference to the definition of epidemic. It just
says 'serious epidemic’. Now, obviously there can be a medical term to that term
‘epidemic’, but when you have a open-ended epidemic term, it can also mean a lot. So,
I think it would be nice going forward if we can really define epidemic within the Bill
and the body of the Bill. Secondly, in terms of 'health care service personnel’, that has
been defined under Clause 3 (b) of the Bill, where it says, there are people who are
public and clinical health care workers, doctors, nurses, paramedical staff, community
health workers. It does not specify -- even though it talks about it in sub-section (ii)
-- anganwadi workers, ASHA workers, police personnel, sanitisation workers, fire-
servicemen and even other people like the distribution people, logistic support who
keep on transporting various medicines and various other utilities. That is not mentioned.
It would be nice to include that. In terms of property which has been mentioned under
Clause 3 (c), it specifically mentions what clinical establishment is, but it does not talk
about Government infrastructure if destroyed during the containment zones. We have
seen when containments have been locked down in various cities, it leads to certain
amount of armed regression by the local population because of certain reasons. So, the
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loss to the Government infrastructure is not contained there. Probably, we could look
at including that part. In Clause 4, it talks about the Central Government taking
measures. There is no reference to the State Governments or any powers provided to
the State Government. Sir, as we understand, whenever there is a lockdown or whenever
there are search detentions, the State Government is the end agency which includes
and undertakes these activities. | suggest to the hon. Minister that he may Kkindly re-
look at it and include the role of the State Government as well in this Bill. In terms of
Clause 5, again, it leaves out the Police personnel, the sanitation workers, Panchayat
and urban ward workers who have been working day and night and have also suffered
a lot of physical violence as well as mental onslaught by people there. I will quickly
come to Clause 7 (3)(iv). In that, it says, every inquiry or trial of a case will be done
expeditiously. My suggestion to the hon. Minister would be, for such cases where our
Covid warriors have been affected there needs to be a fast track court. We cannot leave
these cases where we need to have singular quick judicious decision taking place and
therefore, my suggestion would be that a fast track court should be established to take
care of this. Finally, | would like to recall my hon. leader, my Chief Minister, Shri Naveen
Patnaikji. When the Covid fight started way back in March-April, he was one of the
first Chief Ministers of the State who brought about punitive measures that would
safeguard Covid warriors in the fight against Corona and anyone undertaking any
violence against them were to be charged under the Criminal Procedure Code. So, |
believe such visionary measures by the Union Ministry as well as by the hon. Health
Minister is welcome and these suggestions, if taken, would go a long way in actually

strengthening the process of safeguarding our Covid warriors. Thank you.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, the battle against Covid is the
battle of India and Indian people as a whole. United activity to prevent the spreading
of Corona virus is the need of the hour. We offer our support to the Government on
its measures in this regard. All of us together, cutting across political lines, will be able
to effectively address the prevailing situation. The Constitution guaranteed the
Fundamental Rights of equality, freedom of speech, equal access to public employment,
expression and association, freedom of movement, the right to life. While we all would
wish this threat to blow away with least damage, it is prudent to be prepared for the

worst. In a situation of grave crisis, with lakhs of citizens infected and many fatalities,...
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it Suumufe: sfiwch sRAT Sft, ue fiee Sfey . (qaum).. wie, e fiee
Sy |...(aen)... Just wait for one minute.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Sir, as per the schedule of the House, we have to adjourn at
1 o'clock. But, since we are discussing this Bill, | propose to extend the time of today's
sitting till the Bill is passed. Thank you.

=} ST g=die, I8 BTS9 &I 39 Igdfd &1 AT IIRET 9gd o )
IE BBl AT| SRAT Sff, 3F 3MY IV |

SHRIMATI JHARNA DAS BAIDYA: The public health aspect apart, the true
economic impact of such a global epidemic cannot even be imagined. Sir, we welcome
any legal protection so necessary for our ASHA workers, nurses, doctors, police, health
workers, etc., in the fight against the pandemic. Hence, Clauses 3(c) and 3(d) must be
removed from the Ordinance itself.

2 ST SR Sfl, B[S BT

SHRIMATI JHARNA DAS BAIDYA: While the provision of 3(c) in the Ordinance
deals with presumption of certain offences, 3(d) deals with presumption of culpable
mental state. Thank you.

2t Rua. g (SR U<w): SUFHMTT Sfl, § 3udT MWK § 16 s g9 9
fava W e @1 Hiepr feArl g8 odq wea@yel fdva g1 WA go B P g &
f&s A H3 St 9 11 U B U 9gd favqgd weede SN @t off 3R g9 favy
W I At IR B @ gat g1 999 39 9wy # e 9 vt €1 ¥
ST UT &1, SHG 916 HINeH o €1 a9y §9 | BRMET a1 AAEd
geM & Y I8 9gd "ea@yUl 81 PR BRI diRIA & HW gHeAl BT & AT I
FHIRT BT JHAM Ugar] Sl © Al SNl Al Bl S IR F oY, HHEITE &
wY H #be VT A Sqd g™ feerar w1 At yragr fhar war €1 # e g 6 ag
HY Ih AAGA DI e & fol¢ ggd Afard el

HEIGd, Bl B dl g1 I, Siaed R TS B A d6M &b (U S
FWR BfApie A Ha Al SRAW 7Y, =i g1 PR, AH Td ST STATPY Sbl
T o fpa T, 9' |e st o | AT aur 9% wel A8 @ fF Sarer et g,
F T 24 HC FM X T T, AW FE IR @ T, O SIRaT H I1A I B
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o

PR IT T, Al B FHGd g & [y SR Po ffaRed daq e Sl e

AR CIgH &7 S | EREEEISE! H BT A odl, olldh Q?:I B P IO Sl

I8! TTATE A dearness allowance @1e foRIT TRIT &R U& &7 &1 d9Ts & Hekd)
FX ol M| faoel § a1 Sided @l diF HEM & aRedTe 999 IR T8l el | /1 s
FAEe T8I Tedl 87 JATSUAT Bl U RUe g, faH S forar € & 382 siaed
P BRAT I Y g8, T IR PR Fedl ¢ b AN UG Pls Adbs 8 T8l 3,
Pl JIFHRI B 81 &1 ® WRAR IJg $He-l dsdl & (b et v ff Siaex &t
S el gg? H I8l R BRI AIRI Bl a1 el PR 8], A el Siaed b DS
g1 STP! HHATA fadr ST A8y o1, i #ee & o Anfey off | wHe g
& a8 S S 99 @1 8, O 89 U9 - O 2§, S 6 S9! uEgr g
IIMRY AT IAPI JHAA Ugd, Al W Afdd $I Sfed FRA &I Ur@g= al &, TR
B JHAM UGd, I U S B U@, Wfhd R IFd! S & dell Sy, al
U Refay & ST FHAE 9 BT IMTA Bls UG 2] IQ@? Ig dul faewr 27
# W § 6 a8 98d Weore g1 H I8 dedl A b Sl dlbsed S
fepan T, iR Are-wEe fhar | gg el <’ T B gD A1 qHg B | SAThSraT
H 9l SIS, Ul FAA™ % B P AW | TR § B AvgRl B geel
BN o T IR S "hE Alferd I, TR 7 o & avig 9 S=8i9 $gl B TR el
PR ST 9 AN Bl S, R GRBR DI SHBT AN 8] o1 d1fey A1? 39
ATl Bl I TR Ao & oy A7 3R PIg el a1 & Iy WRAR DI $© A
=Y o7 | J8T et M7 6 v H21 S 7 15 IR A6 MFRe™ & |y [AfSan Sispl=r
B ol aEd g & divssd f$arR 1 ¥ Ugd WeR 1 e = o
d woerar g fo fedlt fifres @ ==t 981 @t erl Sefe @ g7 aifey ot
MU e HRed & @y g@i B, FU IISHIaS Sl Bl gATdY I =gl bR,
offeh= QA el febar T | et a1 "ol €1 g¥RT ©, XU Bl IS g =IO Bl Syl

2} STUTURE: A G- S, 3T Pdels HIRNTY, 3TTUd] TTgH feRe! & &l
T

S fLga g 9), § a1 e SR i, # ST SMHRT RE | Aredar H Wt sy
e ¥ g3l a9 MAfed @l ff SHeRT T8 & YW-=R aRISl AGRI Bl S
B W Bl o 737 iR 89 W Wl AR FEdl © & TR U™ ofide & €

it SuwHafcr: g=yaTe g SN, ST SIgH W 8l T T
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#t fua. g gEd 99 I8 © fe dre & g o, o Sl © R <aE
TEl &1 g 2| 30 SMARl Bl Ugell €Al g% SR 12 SaN...

it SuwrHTafer AT giET ST, ST WHY RIS W) g% §, $Udl G B

st ua g wRer 3 &ar 781 ot 5 fra &F 9 e waes Rafa g
qell & 3R 12 BT & 919,

2 Suqumafc: g=rdre, § guy WieR Bl gell I8 g |
3t fLga g W), 99 Ue e 3R |
st Suwvfer v fee T2, o offeNS! TigH N BR gd © |

#t uet. giar 359 9 39 RV w0 9 s o7 32 21 AR B wer
29 & T RN ¥ Bige oA B Fe-Aeft Ts$ T BY I8 21 SivEdt.

it SuwTufer: S1. 31Tl I, oY diferd | 31d g St &1 diy a1 Rafle W
el St |

ST. A S (SR U<Rl): SUFHIIRT HEIGd, AT 59 Hedyul 9 & |ue 4
gl & fay g1 Hier e & 9 wReg w341 St T dageiiedr & A g9
I B R €, Wife § W ¥ v FMiecad g iR agd IR AR fRfdbcas el o
3R GFRT # BRMAT A osls @S H 9 8 &, dl 39 [ & yraes & [quy
ST 123 991 & 916 A & A1 AR T 8, 1920 H W) 3HH UH e o1, o
TUSTHG FaRAT B T8 oA, ST doigel oY, RIgar oI Wy X fedl § 81 o1, fe
it ST AR @ S B, IHH U MBI B H Ol AN 39 TR B RS
PRA &, GRET & A1 RIAdrs dxd &, STh! 399 =X HI BT, AT §7 |§a yraem=i
B Fai [ARR H W qd gadrel 5 @ 8, § 98d [ WU A sHD] g9l T8l B,
THY P FIET & SR TRTT <8q § 89 @ 91 o I8 | safaw § 99 g &)
HE AR & <2 3R g § S 39 aRE ®! HeMRI © 3R 39 H8MRI & QR
59 JHR & 39 < F AN JGE HA S |7 GE-ge b A W) g & fag
exemplary v forn, |9”Y g sl aRiw @R @) o0 | 9 HdeTiia fawg o)
TAR P8 ARAN 7 39 ViRfA® Tae iR sWveHT & aR H U UE T HEhY had
a1 & & o ®Eax A ged @l il B 2| g3 I & fb Sl et
& AN I, Rifd STHT T W o, FHET RY P Uoe W AT Y1 ofre dlerd
IR Sfaed iR HRMT diRTd & IR # diod | 59 UdR | wee w30 Sft 9 22 #775d
Bl I H S R AT BT, q9 ATell SR drell & AlG F SR BRI dIRAA Bl
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BT MBS BRI & {17 3R 130 BRIS WRAARIAT Bl SHP AT oI P {7 Sed
fopar, gt <o # €1 81, g H WRIET WA, $9A PO ANl DI W B |

...(STTET)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)... Nothing else is
going on record. ...(Interruptions)... A A& HUAl a9 H T2l ddi |

SI. A 99 $B AR T $HBT misunderstood fHAT| . (FEEF)... $B AN
4, faver & AR 3o ME 7 s & IS B BN P R fuer F 9gd 4@
I AR o SHPT ATell gl BR @R ([ Par| .. (Fae)... I8 Bt 9 781 $er
5 el 3R aTell | AR HFT ST, Afdh SHB] 39 dRE W U B Bl DI
B A I H 3T UNdl & ARIH W IFR ERIAT AHe ol Y 7, I; & ARIRGI
P 3R WRIBHAT BT A1 o T €, T D! A AR DI S+ ARy | gt
JHR EIUdh STl Bl oAb MU 910 el | 39 THR SR AT 7 HRHET dIRIT TR
gy} @ &, dl AYH! WA F 8 T8l 87 39 d1d & oy A1 & d S
RT3 TPR BT el oy RN 7 oRft Tdeeiadr fewrh 2, § sa oo @
Jgd-98d gIaIs |

3t SuFHIART: gRIATs, AT ST | JfF A e M1 Sl $ ged ol |

it 3V T (fRATaeT UQen): A ST "eied, § 39 o &1 awele e
BY AR @R WA S BT 3R WRGR B $B YA ST dIedl | We have, as
a nation, learnt a lot from the pandemic. This pandemic has challenged humankind as
no other disease has in recent memory for more than a century. In the Epidemic
Diseases Act, which is sought to be amended, it is a very short Amendment. Colleagues
have spoken; | will not expand on it. Yes, the work that has been done by doctors and
healthcare workers, whom we say 'the frontline warriors', is commendable. But, at the
same time, that protection, though it was required, we need to expand it further to the
areas beyond our doctors and healthcare workers, to all those who get exposed to the
management. It is not confined to them alone. There are people in the Police, in the
Defence Forces, there are personnels of various other services who are engaged in
providing relief, managing the quarantine shelters, they should also be included in the
expanded list of people who need support and protection; these are people who help
in the overall management, creating awareness and dissemination of information. |

would urge the Health minister to set up immediately a national task force for
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[} 31 97

consultations with stakeholders in the States and with institutions including our scientific
community, medical fraternity for a comprehensive review and amendment of the Epidemic
Diseases Act, so that it is contemporary and factors in the lessons that we have learnt
from the management of this pandemic. As | have said, it was impossible for any
country, any Government and any society to have anticipated the arrival of this
pandemic. What is equally important is that given the federal structure of the country,
the States which play a prominent role are included as major stakeholders in the
consultation process. The plans and policies which have been framed now, the various
circulars which have been issued under the NDM Act to meet the current challenges
thrown by the pandemic under ever-evolving and dynamic circumstances, in my view,
these should be the basis for the country's overall approach towards future pandemic
management. | would also suggest the strengthening of the epidemiological surveillance
requirements in urban areas, rural areas and also the strengthening of the public health
infrastructure. We know that we have ramped up the testing capacities of the country
and today we have more than 1,321 laboratories but we should have a standardisation
and institutionalisation of protocols required to deal with a pandemic or an epidemic.
And both should be very clearly defined, and there should be the protocols put in
place not only nationally but also every State Headquarters, every District Headquarters,
every Sub-Divisional Headquarters and Block Headquarters in the country should have

that standardized protocols and response systems.

Also, we should look at how we can further expand our capacities for surveillance
purposes and to check for the containment, for early detection, to check the spread and
also for effective response system. This is an evolving situation as we do not know
how it pans out in the coming weeks and months. Given the fact, Hon. Deputy
Chairman, Sir, that in Europe, already the second wave has started and it is feared that
in America too. So, in the first wave and the second wave, actually there is no gap.
I hope that the hon. Minister considers this suggestion because only a piecemeal small
amendment, which we are supporting, may not be adequate, and a comprehensive
review and a new Act will be required after the experience of the Covid-19 Pandemic.

Thank you, Sir.

it IUHHIIRT: AT SRV, ARG 9RRAT 189 o W $81 & & didd 99d
PUIT AP G| AR G A(WE ¢ 6 dleld I9g HUAT ARG Y |
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ot 3= IEE WX, W U 9RG 2

it STFHRT: 3= Sfl, I8 Sl © b 3MUd U AR &, <lfch 310 98d AN
TR €, OF Y diaqd 8, o1 918% @ 99d & 3R g ol fhy dvE 91 W@ §,
IGBT AR Sl 2

SHRI ANAND SHARMA: This creates a safe zone.

oY SuwHTAfcr: § I§ ST € {6 31U g & 9N H 9gd conscious €, WRT &I
G 8, TR I8} T A9 Y, sHhT A 89 a1 g1 a1ty STl . oRRE
JdEd 3 BEl 8, 1 SHPT &I G B

AR e, H AR A S Bl 9 & AT SmE $%, SHd Ugel o
ol Bl ATEA B | TP Al AT S € b BT srermal § gH wa e e € SR
TR B $1 W AT €, 9P Ugd sanitization & U 9o AT | 989 H AgD1
Fean e, 396 fau § 91 &1 9gd MR Fad R A | §H Ugel TH B
Hb, I AR T v ¥ B

Tt 91d ¥E ® fb o 989 g6 g9 & ugd Ay Al | oy e ugd
AT 3T BT, oifthd I8 WWRT 81 7S € b 989 @H 8 drell €, a9 A1 31 I
T 39 Wy H IURAT ATEd @I instruction € & U S arel AT BT BH H HH
S BTl |, Jfeh A9 €, 39y 89 SE T8l < U1 k% & | Frea: 989 ge gn
¥ TS S A MG, [T include fHaT SO, gAY mIE ® 5 FUAm oy 98w
IH BF A U M W |

Mover is Binoy Viswamji. 34 $& $H&-1 agi1? 39 39 999 W) Ugdl a1 g
g1 3y ue fiee # ool a1 &E |

SHRI BINOY VISWAM: Sir, | believe that the hon. Minister will respond to my
questions; and after that, kindly give me one minute.

MR. DEPUTY CHAIRMAN: No. You speak. Then he will ...
SHRI BINOY VISWAM: At this stage, | don't want to make a speech.
it SuwHTafar: AT H#E ST

TR SR TRAR FHearor #31; faa siR dreifiet w3, qer geat fasm w53t (1. 7
) ST Feled, § 9l A AEAl BT gy W gdIe BRI dredl § 3R
3T AT BT 5 91 W Yo BAT A8 § (b oA G g | & P11 B Epidemics
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[SI. Y )

Act ¥ 3l HEIM | Sl THSHE @/ T, 98 < | U ARy e a1 i1 fawm aRRerfa
Dlfds & wed H Uar gs off, S9 oW H 39 Yae & osHe Bl SifSHd & Wy
F SR T A1 3T SHB! WHE DI SAEBRI H AT S I@T § 1 FBl WSl 98 AR
gema 3y T & qo 9gd W &R o el ' @ik, Riw SHert & fog @
ad PE1 arEdl 1 98d 9 fawd national biological emergency ¥ IS ¢ ¥aH ¥,
9 National Disaster Management Act & d&d IPC 269, 270, 271 & dgd iR Cr.P.C.
144 & TEd W B BT 81 SAD AR U Fed P, Y ST SFe IET o,
S sifcm gaar 9, S FEl, § gfad e dedl § 6 fied anw d9-ER au
H AR BART WHR A AR S biological emergency ¥ IS 8U fawa, epidemic
&1, pandemic &1, 39 W& # Rraw W vy I8 dad € iR RFe a8 # o |y,
comprehensive, all-inclusive approach &I =MfRV.. $9 da¥ H WREGR Tdh -ed
Uit g1 Tae WR JAfeR<! ™ 3R I8! ¢l 39 vy 4, g9r1 fied dM-9R |
H PR Ml TP B S IgHd T, S AT TS A1 IR BRAT ARl g, Hifh IAD
ded #, I9d 98T 9N WIS & IR H T8I W FHET T4 ST S Il S A
T TP B, 9gd AR Wh sleed, YadUcd & A1 consultative process &
IN W PEl, 98 W4 PO I9H 83N ©, 8l I8 o ofbd Sl &l fSurcHe 8, 99 g
I specific opinions T € & g9 ¥ e & & UHR & JII@ incorporated
BN AR | Yol Tah-al auf ¥ BN 9gd ¥ WAl & drae(e W 89 had IR Ry,
&g Uew, BIQR1, Tar iR fRHEd uew ¥ guid Ui 8 Uil ol difde & Y
H g9 eWeHe B dM & WA 99 A9 S8 favy &1 it simultaneously,
aggressively pursue o, @ 8H oW &9 3R el & Gld UK 8U 1 oMl §AR
URT 14 S B Sl M Uldd B T ©, SADI Q¥ b AHT UK DI B
e # already BART involvement €1 ¥R, § 9 AT FET PI I dTEdl &
for <1 ¥t wdfaa fawa €, S wmae Epidemic's Act aIm National Disaster Management
Act # 9 ®ax EId B, S 9 & 9R # &9 Yo comprehensive dXId A A3 Ufectd
2 Tge WX 9gd proactively, aggressively &M &% I ¥ 3R oW € 98 (AR B
SITQ, e w5 A S Wed & AR WA [BAT SO | e Ml Sl i H
Sl gema e 79 S9 feT o9 aifds @1 fsae ¥ S| famn on, 99 W gamr en
o5 M aTel |@H H S AR WU HAl MR W WRA AT 7, o #§9
U weeHe H W fo7w fhar o1 ek S9d foTg 65,000 FRIe ¥V e TR ¥, fde-
e Al W) T B, 59 A BT Al Seord AT A1 SHP ST g¥ 9% H
community surveillance & =iy 51 ot surveillance & parameters &, Wi 3Tl

®I strengthen &= &, fSRgacd & 3f&x infectious diseases & BIRUC &, ld
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9el W laboratories €, 399 SJ¢ gV frad l vy € SR 9 WA S g6y
Relds 9gq aR) WIRT €, osd & expansion & IR H 3R g @IS F IR H..

it SuwHTafer: A AT SN, S © b Ul briefly dvei | $UAT conclude HX |

ST g 9 W), 9 wewi 7 ]1 T dlell €1 Y3 YS9 W $¥ ura-ed fiae
a1 gl

£ ITFUTARE: 3T S € b gaRT des Wt =rer € |

ST Y e W, a2

W, 81 W 984 ARI @l & IR H FH T T T; Wsde BiRUced & arord
ST & IR A d F81 1| F a1 a1Edl g b 98 IRA WBR 1 &S9P dN
H N gEPR QU WS DI NS A Al 3G DI 8, UIgde siNUced & A JIcHT
W @ § R S =eie €, 91 9 laboratories & B, @RI IS F Bl ST W@
rationalize &= & oy e TaTed & W ¥ TR & wue Red g €1 &8
T TaHeyd | gAH positive B AT fHAT €1 S AR YN 9RT IIo AR
ASTaed & YeH & A1 AU IS Bl synchronize fHAT 1§49, i, ddiss
P MR- & IR H, =i ATBCT & IR § FHI-I9 IR Ig qard] 17 8 o
T FeleR 7 fhd PR | e & T dhaled & a1 Aadex 39 favg i fhae
A& W TR ofF & Seded QU 1 9 S HUuHiel $l d9drse UR ARI SR
IUAY PRI & ¢ H8I T 81 3T S & 6 gs, IR H I $ AN 9
e ATHIET giRE ¥ involved ¥, Id RIeTh ST dRarg 1 gs €1 I drug
manufacturing units 8, S9! auditing ¥ g 2, inspection W g3 & | S |9 Sl
P AR HifeRT & U ger osa saafe ¥ a9 T 21 U dis favy T8l e,
aa g BIer &1 e aod & Ix # ff Fe1 M|

o} SuguUfer AEET H3 SN, ©ie |

ST TY G 3T by 3iTolRS! S Fad 3feX & W, S drsiol & gr 4 W
MESARH 33 @I g & | I ARG Iaq9 sdle & aR § el T &, d &
@I National Disaster Management & 3fdvid #t 3R 4RT S National Health Mission
2, SAP AT W Il HoRkISl o7 & folg g A 3§ Bsd QU Y & 3R dgd
AR ¥TH o g4 9@ compliance W &1 | PPEs s@Tfe, RTdd ar # ol oY o
T el B g, @ WY 99 fea WY erue Sae # wer o fb 99 PPEs, dfeeied, TH-
95 AIRRT SaIl AET H Wed & fay € 6 98d 9N U wed &, e o Rl
PR ITD! Y@ &b A7 WE AL g1 W), S Hed W™ & g, S9e dav § g
ST Bl ®el § [,
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ot STUTUfe: g9 92 SN, 9HT BT T IRIY, el |

31 & aef: W), o ofe e ik Y| 991 A9 wiig & 9R § dadt s
He ¢ b e H31 Sft 7 fawe aRRfRl & qravje 60 TR A "SAANER 9,
T HA TG BT 3T AT AR @RI & g ot Ao, e #9 agd
faR @ 39 o7 Seo foar o, 9 9) @ 9 wRgd @ 21 US IS A9 &
Tdlc & AIY-A1Y 99 W § R 39 Q¥ &l g8 | gamn snar & e J4 98h
H SR AT & [ sRudrel & sfax fafsie HRd, g @l iR SRIAT B
H B B b [T BAR IS <1 R-RT BT, A1 991 @ (6 a8 g
SgIE] YT Bie |

off ITUAURT: AT T3 S, 319 MU Wil Wcq B |

ST 8Y g8 A%, W1 984 WRI 91 &, Sl I8l W el g 8, e anx § §

it SuRwTUfer: A HAY ST, eMY il W N |
ST Y g e €, WX T Ted § fR A . (caum)...
it Susmfer § € wEdr g, A8 g Al o g

ST g9 q: 3% §, | Ue i a1 dEdx § Sl g §Hra dRal gl H
14 3FRA @I All India Institute & & ®IHH H 7 1| 981 W) IR Saed A
Blood Donation Camp organize f&ar o7 | <9 # g8f T, o S=F 99 U6 TR &
AT o SR Fel fhar iR Ad 7| S adR U 9Rd BT 49 o7 3R &Y
W & 3fEY S-S HRAT Gk, @ 9 Sfaed 9, 9 9 TS off, 9 9 @Rey
A IS g G PHART &, IAD! AGRAR P A, I QX < &b AR P HUR AT
oT| A 3Gl H offYg SaSa o, dIdERvl dgd SHRMA B W SR SRl S
T 45 SN @ TR & e 981 W g ward 3@ T § fE sl dwn &
IR H WAR $ U Pls SFRI & AT TE?

o SuuTUfer #EE HA SN, i |

ST. 89 98 89 SIMd © [ AR 9% A 39 UBR @I guiagul Refd B e
ieT 81 IE 2| SHd Sifes Wed & UM BN B 3R W g ol Bl IEert
A1 & 5l o 99 W), 99 Y, eFR B9 HE 9 exact number TE 9T I E,
al $9dT Aded Ig A2l & b Wer 39 fovg & fou dagasfar =21 21
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ot Iywmafer W3 S, @l @ @1 dod & T @1 wed fv dferss g
2, U Fas B |
ST 89 9 W), # WSl g b vg H#A ARl S @) WPR F SAIEl 59 fawy

R IS FIeeld 8 Ihdl T AT 39 Fdgad Vae & IeHe & X H H
aEdl € fb F9 AN 9D uRd PN |

it SuguTufey: g=rare, AR F#E ST shall first put the Statutory Resolution
moved by Shri Binoy Viswam to vote. ...(Interruptions)...

SHRI BINOY VISWAM: Sir, one minute... ...(Interruptions)...

off Sugumufer fMd: MUeT Ugdl e anfey o1l #9 siudl Hier foar, ofed
MU &l Sl |

SHRI BINOY VISWAM: Sir, | will take only one minute. ...(Interruptions)..

it SuwuTafar: #9 Hidr f&Am &l Okay. Speak for one minute. ..(Interruptions)...

I have already requested you. ...(Interruptions)...

SHRI BINOY VISWAM: Sir, | will take only one minute. Sir, | expect the Minister
to tell, at least, at this point, the exact number of health workers died in the country.
Even at this moment, the Government fails to state that. It was for my question that
the Government replied five days back that there are no figures available with the
Government. So, please, at this moment, correct it. The second point is regarding ASHA
workers. You told about tears for ASHA workers. They do not need only tears but also
something in action. Please try to help them.

o} Syl A 99 fovam Sh, are 39, 89 g |ier e or | aee
fafRer & ugel MUB! S B, MU FET dlell ATl 31U FHUAT e I |

MR. DEPUTY CHAIRMAN: Now, | shall first put the Statutory Resolution moved
by Shri Binoy Viswam and Shri K.C. Venugopal to vote. The question is:

"That this House disapproves the Epidemic Diseases (Amendment) Ordinance,
2020 (No.5 of 2020) promulgated by the President of India on 22nd April, 2020."

The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now take up the motion moved by Dr. Harsh
Vardhan for consideration of the Epidemic Diseases (Amendment) Bill, 2020. The question

is:
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[Mr. Deputy Chairman]
That the Bill further to amend the Epidemic Diseases Act, 1897, be taken into

consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 3, there are seven Amendments,
Amendments (Nos.1 to 3) by Shri K.C. Venugopal and Amendments (Nos.6 to 9) by Shri
Binoy Viswam. Shri K.C. Venugopal is not present. Shri Binoy Viswam, are you moving
the Amendments?

Clause3 - Insertion of New Section 1A - Definitions
SHRI BINOY VISWAM (Kerala): Sir, | move:

(6) That at page 2, line 4 for the words "a healthcare service personnel”,
the words "any healthcare service personnel™ be substituted.

(7) That at page 2, line 7, for the words "preventing him from discharging his
duties", the words "preventing them from discharging their duties"
be substituted.

(8) That at page 2, line 16, for the words "a person who while carrying out his",
the words "any person who while carrying out their" be substituted.

(9) That at page 2, line 21, after the words "paramedical worker", the words
"medical and other social workers, hospital/clinical support staff including
Class 1V workers, safai karamcharis, aayahs" be inserted.

The question was put and the motion was negatived.
Clause 3 was added to the Bill.

Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 5, there is one Amendment (No.4) by Shri
K.C. Venugopal. He is not present.
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Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there is one Amendment (No.5) by Shri
K.C. Venugopal. He is not present.

Clause 6 was added to the Bill.
Clauses 7 and 8 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Dr. Harsh Vardhan to move that the Bill be

passed.

DR. HARSH VARDHAN: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

*SPECIAL MENTIONS — Contd.

MR. DEPUTY CHAIRMAN: Now, we shall take up rest of the Special Mentions.
HUAT A Feolde P clsed Ue AR lay B |

Demand to exempt poor students from payment of school fees during

Corona pandemic

T, TN FroTaAt (SR U< Ay, Bifds-19 ST dR¥ad FeMR & derd ARy
g @1 spieraven gWIfdd g8 & | WRd oW faereld <u #, Sref =1 den |me
AT I P AN B TS G B, 9P dold 59 AEERT H FEd SuEl Ig a9 Bl
Ui g & | ST &/ H &M PR drel ARl B ArpRal BT T, AR e
JERT guIfad Y 21 I1sT uReM &b IRIR &1 RrieiRal &1 Fdgs o=+ arenm @i
He T Hdhe ¥ T| I8 Ade 9™ § $9 dd 8, 391 A Q@rgaE Tl o
ST qhdl| 39 3 g1 & g, Gl BRI AR ol &5 b Thell H e T8 HRd
2, I AW R Hhe I~ g3l © | ol & & [dernery SR STl B B SHT
B} BT GO BT & AR TR ST I8 8, AfhT IMAUGDT B ST BT BIg AT
TEl & RTd I qedi B W 3fGT PR ITdBI USR] JRIT TG Feb |

* Laid on the Table.
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[S1. 372 qro1u]

JATIDT BT He1 T b 0 BRIAT B § IRIR BT SHfADT I & e
BT AR & T g1 W # d9 fererl § 997 e & 9w @ w9 e
P ST fIermerd Udee <Al Bl A bled B gHd § Y81 § 3R o9 9El 9 3
I P IS 9o yaIfad ' I 2

3T b Fecd & 39 AT [I9T B 3R FeT P &M AHd B gY
H WRBR A AR BRAT & b TRG qedi D DRI DIl DI GBI AE BRA AT AP IedD
ST B AT WBR gRT Bl SY, FFaTG |

MR. DEPUTY CHAIRMAN: Shri Abdul Wahab, not present. The House stands
adjourned till 9.00 a.m. on Sunday, the 20th September, 2020.

The House then adjourned at thirty-five minutes past
one of the clock till nine of the clock on
Sunday, the 20th September, 2020.
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